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11.02 hrs
SUBMISSION BY MEMBERS
Re : Fall in value of Rupee

et guAr waxrer (fafdem): gwgare sreve S| emyss gfa omHR § 9 MiWR ddhe @
WG TG P S NPT B & Ay g dre @ rgAfa & 2l

el Sff, oWl WRAI B §9 Wad H, SIT MY 31 HEl, <9 B oMY R w ==t
g8 ot 3R SR <d g fam w5 St 7 uo orar-dteT aaaed fear onl S ol ok 9 &9
Hed MY 2 3R I8 Dl o7 fh TR §9 &9 DHaH| DI TSI TSI, Al Jffegavell SH
FHal B ARy @ IE o1 fF o W & 99 @ @ 9 <9 &1 fvaw gean, awet @
BTel gedl 3R ¥UY a8 S9-41 U & WEl, dedl iR 3R dedl e, al vH | R 3
B, ol eI Sil, T3l 9D UhaH [Auid| Hdl HHRd & Jeb & I8 B - 39
TRE U A g b, 59 qRe I AR g% Ba1 {6 67 S0 I el -thererd 1 &l
68.89 YU TR ATHR BbT| el dl <Al T F S 7 W&l AT Rifh & Y HUC 918 &4 U4
R S 2, gam 99 AR 9T 2, 60 07 R Wi 1 991 @ © S99 a1d &1 f&b foxy #4300 St o
Jrefd gU S BRYT qd@1Y, 9 BRI & AMER TR S9D! Ty I8 o 6 e diferd) 1sarsss
g, suferg srferawen @1 I8 Bed g ol H oMU el argh 6 oy fue w fdiom @
3R S ¥ U8el ORI 379 BR B TR% SRaY| BRU I8 & [ WRPR AU AT W
THAT 8 8, ARBR AU FEANN Gl & A ff epna @ 2l 9gd A Al B B b
foau et fquer 4 wedlad & 5 9 W WBR WY T8 PR U § RSP Dl A ITD]
freprel 81 Uil 81 g3 g W bEl Usdl ® b I 9gd YW i A B WEl, oAb
TG 3TRIY S=i 370 @ISR W oY, 30+ g4 fad @3 W oy, St 39 999 89
TeMied gufa ] fpell i dRe A ool et & a8 ¥ B Ared A a8 ff 39 WReR
B AT & TP B SR wuTHAY B, @ 9 dedl fh R & foy won ReR € w8 s
& oY ¥R gaR fER € SR fewRd St el {6 3 gaiftei ReER gl

reme SN, § el Aredl g & Buhl Bad Yb BRI BT ThSl el B, BUAT DA
g, dU-19 < I ufosel AR 81 safery et # oy A7 Rt g 3 fa< =0 & qar &
S B BT A, B T B o fordT, Sl ST B9 WETHEl Sff ¥ §9 W adied @My |
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TG FIH g9l RAYT 30 U 3R M PIg g3 &, I 98 § % 91 N1 gopHitoa &
Siaeved fhy gU 8 S sepHived d divesis fay gV & 9 &N 39 Q¥ &I ShiEM, 39
T DI IR PT AU el U7 @ &1 ST 89 < & SIH-AT Srfemet wems w1 o
A 39 FeT ¥ qaI Bl FH BRI 2| G HA SN AU AR g B vuar i wve @ AR
BT 8, T I8 FIRMEe T 3R Bl d S sdd U -1 SUT A &7 § 37U J1egq
{ HE Al o 317 ARBR Bl MR &Y b @ gar #3201 Sff 3¢ 3R g9 SR Fad 4
CESCCIMCCIIE))
JeIE HEGAT: AT 93 1Y, FeraH g St &1 drem <
2 Jorw g gga (\AFgR) : o1ener Hen, O a8 9 vuy & R @8l 9 el a& ugd
TS, 3T W fF 3T Uh STeR B B 69 BUT &1 TS 2| 59D fo10 AR = T fhar?
UEl A1 WRBR B AR I8 gl ot b BUY Bl A SeR & eplael Al Bl AT [
Bl DI KA PR BUAT &l Sexdl A1 AT agd FRrae & wabet oAl Ifeh g v AT
R 3BT &1 39 WO B4 1 IS TSI A & I8 qG ARBR BI Teld ANl & BRI 8l &1
218 AR 3 uge ft war o 5 syt it o € &k ot ft < @t Aify & Raatw
et fopar R ol R TR &R fhami & fog oo T8 o |

# T 9 WRPR A YOAT aTed gl BUY Bl HIAG Ul S8l off, 8l @ A1yl 3R
ST TST 9gd FRAT O 98t S’ ST @Ry of| g a1 BIg 91d T8l gs o Ao gwat
DT U N 2l 39D G FIT R 87 T A & (1Y MU o1 AT {6 &, I8 e
BN AR qAY 6 T8 Byl ATHR FDHAM? AL Sib © b YA HA St AN Y e Bl
SAfTT Te= HAT S b aR% I AT § g9 37T 91V b WRBR 7 B9V &bl R A Ap
& oy - Iurg fY € SR S8 1 B? oNdT © {6 WRBR Bl AFT RRAT @ 1 a1
JTT TS TR T 519 B9 9, W BI RRA @1 =T o1 3ud Wi H AT By AT H B
5 99y fogea & Ui g A wed SmEr 91 2 iR g & e 39 W Bl WRaIR
AN 6 R WA BT I A 5 BT IRRAM I S 918 1wl 57 S Hews W
I TSI FEAT Tl R S AR W FodT @ Al Ay SR I a1 Thy & &4 v g
B STG | F Fsdi o1 o 8mm, 7 ur fierm iR 7 Sard Sude Rl oTR 9 e 9
AT Bl BT ged! T3 o TR q416 8 S0, S 9 gy fFel ll, 9 arit fenm ik 9 &
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fopamT @7 oSl JeraR B yreit| < 3R wfed uRfRUTT § = S| safey WReBR garu
for SO =9 9ERn @ fues & v - Uy fRy € 3R BUT &7 ARAT et v e '
ared € fop a8 yger arell AT ) = &1 AT 38 arfu|
MADAM SPEAKER: Prof. Saugata Roy.
PROF. SAUGATA ROY (DUM DUM): Madam, | had given a notice for
suspension of Question Hour.... (Interruptions)
MADAM SPEAKER: Yes. That is why | have asked you to speak.
PROF. SAUGATA ROY: | also gave notice of an Adjournment Motion to
discuss the drastic fall in the value of rupee.
MADAM SPEAKER: That has been disallowed. But | am asking you to speak
now.

... (Interruptions)
PROF. SAUGATA ROY : Madam, now you have allowed me to speak. That is
why | am very much grateful that you have used your discretionary powers to give
me a chance to speak.

The drastic fall in the value of the rupee is causing concern nation-wise and
internationally where the rupee fell to a new low of 68.80 per dollar yesterday. We
discussed the whole economic situation in the House day before yesterday. The
Finance Minister listed a series of ten steps that are to be taken to improve the
situation but he did not mention one single step, a drastic step to stop this
cascading fall of the rupee which has gone through the roof. Now, the indications
are very bad; the chances of war in Syria will push up oil price. And, on the other
hand, some economists are saying that ever since the Food Security Bill was
passed, there is a fear that the fiscal deficit would increase and that is what is
pushing the rupee further down. We, therefore, need a Statement from the Prime
Minister about the drastic steps contemplated. What are the drastic steps
contemplated? Some people have suggested that you should bring out the hoarded

gold in the country.
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Some people have suggested that you issue gold bonds like it was done
earlier. Other people have suggested that some forward steps should be taken. On
that day, the Finance Minister just skipped the issue of fall of rupee. The
Government has issued a statement saying that rupee will correct itself. When?
By tomorrow or day after tomorrow, it would breach the Rs.70 mark. The result
will be that all imports will be costlier; all foreign travel would be costlier; people
studying outside would pay costlier fees. The country is going through an
economic abyss. ... (Interruptions)

Madam, you have been kind in allowing me. Through you, | would appeal
to the Government that let the Prime Minister come and make a statement in the
House, reassuring the House that all is well or all is not well, and the steps the
Government plans to take to reverse this drastic fall in rupee. It has depreciated 21
per cent since 2" April. From Rs.48 in January, 2012 it has fallen 20 points to Rs.
68 per dollar on August, 28, 2013.
ot RS Fea (AAQR): oremy Sf, Wt Wil A O @ @ g ek § W WReR | wE
=TT g 5 400 AT H1 S a8 € 6 I8 S ¥l BRil 8, $9a! 9@ AR 9 <91 984

IS Ahe § N B ©F BT 9 fA@ST g AT A SF AT qE B FH A FNIBET F 1
fafora STerR /7 @ 9, e 7 T8 fad, fhT |UE & B fv AR 8 T W B
fha ¢S g, I Siaerd Tare ©l s guAT St 8, | 48 St 8 a1 d-a |4 "
St 8, W AT di 9’2 € dTe BIC eH! B 918 99 STGH! B, We SN BeIhR w4l
T3 2l SR & MU TR 10 FATA IR HEH I3 BT TAREHC [HAT, IER A MMUDT
el < <t U Al & 6 < wR A BTETR WY AT MY BT W B &9 W & AR
DE X6 © [P TINIgY 78I, B Ueh FEIH d1& DEd © fcb Sich & SQWT| hed & fb g adr g
IR SH A E T B e g A IR § ugw M| erhate S g8 2 6 W emer @
AR &, @1 d Fdeq &=ar amed § 6 <o & sfoem § ol & 9y <u & a9 Rafd
eI W& € 3R W AN AW Uh g91 IRV 3] SAMIY WRBR R Ferr #41 add & o
AT & 3R d 899 9T 9eg dTed 8, 89 9N 9eg o @ oy IR & oifhT <21 &l 9=mey,
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¥ 9 @ 2| gAferg yer WAl S T ST ST AifEd &R 39 W fhfl gEv @ A TE
<1 91yl

SHRI BASU DEB ACHARIA (BANKURA): Madam, it is a matter of great
concern that after we had in-depth, structured debate in this House, and after
announcing 10 steps to be taken by the Government to contain and control the fall
in rupee, the value of rupee has further fallen. After announcement of 10 steps
that the Finance Minister wants to take to address the situation, immediately the
value of rupee has fallen and in comparison to dollar, it increased to.Rs. 68.80.

3T 99 g FE 9 Mo, @1 U@ STeRk &1 diwd 70 Uy @ Sgt | As Mulayam Singh
Yadaviji said just now, this is all because of the neo-liberal economic policy which
the Government has been following for the last 20 years.

MADAM SPEAKER: Please conclude now.

SHRI BASU DEB ACHARIA : Due to this liberal economic policy, there has
been a crisis in the economic situation, the value of the rupee is coming down,
export is decelerating, import is increasing, there is increase in unemployment,
growth in employment is reduced to 0.8 per cent, prices of all the essential
commodities are increasing, the price of diesel was increased, the price of petrol
was also increased and as a result of this, the prices of all other commodities are
increasing and the people of this country are in a miserable condition.

MADAM SPEAKER: Please conclude.

SHRI BASU DEB ACHARIA: Madam, the situation is very bad. So, we demand
that the Prime Minister should come and make a statement and assure this House
as to what steps the Government wants to take to address the situation.

g Agd &5 (SHAM-gUIYR): o7eder WRIeAT, H 37U 3MUd! 57 §g<d §RT Io¢ T qe 4 Aag
CAGIR

MADAM SPEAKER: Now Dr. Thambidurai. Please be very brief.

DR. M. THAMBIDURAI (KARUR): Madam Speaker, only day before yesterday

we discussed the economic situation of our country in this House and the Finance
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Minister replied to the debate. We saw that the hon. Prime Minister was also
sitting here at that time. When the Finance Minister replied, he mentioned about
10 steps that he has taken to improve the situation. As the 10 commandments of
Moses, he thought that those 10 steps will be like 10 commandments and there
will be a miracle. But what happened? He made a usual, routine statement.
MADAM SPEAKER: Please conclude. | have requested you to be brief.
DR. M. THAMBIDURAI: The Finance Minister said that for promoting
investment, he gave permission for 27 companies to invest to the tune of Rs.
1,83,000 crore. All these 27 companies are big companies.
MADAM SPEAKER: You have made your point. Please conclude now.
DR. M. THAMBIDURAI: Madam, he is only supporting big corporate houses. He
IS not bothered about the common man, he is not bothered about small industries,
he is not bothered about the agriculture sector and this Government is colluding
with big corporate houses. Today, a top man from a big corporate house said that
India has lost the economic confidence at the international level. That is the
situation.... (<aer)
3Teey WRIGAT : MU MU a1 e & Bl 379 31 37 IR1 g =e™ &1 drem G|

.. ()
DR. M. THAMBIDURALI: The Government has not taken the State Governments
into confidence. They are neglecting the State Governments. They are also raising
the price of diesel and petrol. By raising the prices of diesel and petrol, the
economic situation will worsen further. Therefore, | request that they should
concentrate on the development of the States and they should take all the State

Governments into confidence.... (agm)
3eTEr WENSAT & wadl AN N g =l B ard Reprs # Sew|

(Interruptions) ... ~

* Not recorded.
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MADAM SPEAKER: | am not having a debate for everyone here. We are in the
middle of the Question Hour.
... (Interruptions)
MADAM SPEAKER: Nothing else will go on record.
(Interruptions) ..."
3rene WRIGAT : ST g Sff, o1y Iga daw # aiferg|
.. (eTT)
N v fg dem (@ORN): sy AEE, N 9¥ W dIfed SrRiuE @ weEEEl B &
qravle W fORT T W UG BT A B 8l 8, (P W A Fg FArore gl g9 ¥ 39
a9 fafad g1 R R 9 ISR =1el 9 I8 8, S9N ST drel faAT § SfR o I |9
vUU DT SELN B |
AeIed], § Sy Pl aredl § 1o I8 f&ar & 91d § Rife O <o @1 9F &
fafeam wer S o, ol 9 <@ &1 A ARG @H @ S 79 @ I B 39 WS B
T Al 21 i1 TRe 3 RIS 98 <@ 8, 89N 3WIC 98 @l ©l... (Fagm)
3TexeT WRIGAT : 3T 3MMY MU a1 T BT

.. (eTT)

AN N g A g AET © 5 o arel A § Py & sraens § FRaxar e A
ST A =T g 6 qarwat it 91 {6 wifde sreieme 41 € <9 & AW ouA1 g <
MADAM SPEAKER: Shri Nama Nageswara Rao, you just associate yourself with

it. Don’t make a long speech.

&t T ARIRER 7@ (TRIH) : TeET HEIGA], hol Bl ShHIHD NgUeH © SR fUsd a1 ard
A QR NI fSHDIRA B 8T 8 A P& 811 A U8l ofted Bl A1 WS et Ty of,
IF H AT B AR T ®El AT fF qw B shHIAe RIgUeE 980 @R § SR 39 W
e B =fRy| omet vud @t Ay 9gd IR it B, & B DR R 7= 2| gwa

* Not recorded.
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T FFHER I8 TaHe 2. (@) e & AR @ goiE oS S H AT SR
31T 1. (Faem)
3TETE WRIGAT : 31 3MMY J6 S|

.. ()
£ A TR @ AT HelQd], AT 8 AN $9 R THMHAT P JoRIA dTed © (P
TIHR 39 IR H T 3RviC U o ol & 87

I HREISAT: 3T IIfAT, AT Iel=IT T o2

..(cwaEr)
TETET HAGAT : 3MMIHT R B T 87
SHRI ASADUDDIN OWAISI (HYDERABAD): Madam, we are concerned with
the rising dollar rate. What will happen if tomorrow US attacks Syria because
there are 5.5 millions Indians who are living in that area? Not only our rupee will
fall, also what will be the fate of Indians if tomorrow US attacks Syria? | am more
concerned about those 5.5 million Indians working in the Gulf. My request to the
Government is to give reply on that point also... (Interruptions)
T TR : ¥R A TaTsT|
. ()

MADAM SPEAKER: Yes, please fold it and keep it next to you.

... (Interruptions)
THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Madam, we recognize
the concerns of the Members on the fall of the rupee and the economic situation.
Recognising this concern of the Members, the Prime Minister will make a
statement... (Interruptions) let me finish... in this House tomorrow at a time to be

fixed by you... (Interruptions)
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11.22hrs

JreeT WEGAT: U 262, DA S YH1 AR FuTg|

... (cgagm)
3TETE HAGAT : MY dIfery |
.. (cagm)

Q.(262)
DA I AR J1E NG © AR fenet waean, 73l S 7 U & () & SR W WIeR
foar & f5 oo I, FU I &A1 H FAVGR AR S ¥ RS TR W)

AP fIRNhR R Th 8l Ugd W ¢l...(FIg) $HDT BRI W S fear 21 H

H3 #Eley | Yol @redl g P fdore © fdT W RO 9dv 10 € 99 fU AReR 7

eH FolY © AT IO off &l 27...(agH) R DR [dorg & BRI B R B 39 I

® AARAD] BT AT BT ATH <1 AT, N I9T 38/ dfd 8¢ ... (aer)
SHRI K. RAHMAN KHAN: Madam, both these schemes are Centrally sponsored
schemes... (Interruptions)
MADAM SPEAKER: Please continue.

... (Interruptions)
MADAM SPEAKER: Please do not shout like this.

... (Interruptions)
THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Madam, | have said that
we can have the statement in the morning tomorrow... (Interruptions) because this
IS a demand raised just now... (Interruptions) Tomorrow in the morning the Prime
Minister can make a statement... (Interruptions)
SHRI BASU DEB ACHARIA : We cannot wait till tomorrow. Let the Prime

Minister make the statement today... (Interruptions)
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S IRt AAER SN 1 WY oTedel Weledl, W YHTTHA! Bl SS daaed o H @l
3ty 57
SHRI KAMAL NATH: Madam, we have to prepare the statement...
(Interruptions) We have to prepare, he has to study it and he will make a statement
tomorrow... (Interruptions)
3Tl HEIGHT : MY 96 ST
. ()

MADAM SPEAKER: All right. Now, the reply to Q. No. 262 by the hon.
Minister.

... (Interruptions)
SHRI K. RAHMAN KHAN: Madam, both these schemes are Centrally sponsored
schemes and are to be implemented through the State Governments. So, these
schemes are to be implemented by the State Governments. Some State
Governments have been implementing the programmes of the minorities...
(Interruptions)
MADAM SPEAKER: Hon. Members, would you sit down please?

... (Interruptions)
SHRI K. RAHMAN KHAN: We have taken up this issue with the respective
Chief Ministers... (Interruptions)
MADAM SPEAKER: Hon. Minister, please wait for a moment.

... (Interruptions)
MADAM SPEAKER: | made a special dispensation during the Question Hour
seeing the request and the importance of the subject. Now, that is over. Let us
proceed with the Question Hour. Also because this Question relates to the welfare
of minorities, so, please do not disturb.

... (Interruptions)

T TRSAT : 319 3N fewed 7d HRU|

.. (cgagm)
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SHRI ANANTH KUMAR: Madam, the Prime Minister should have made a suo
motu statement... (Interruptions)
2 Yo A [ A e FRIGH], ¥ DI RAT BANL . . (FAHT)

e AT © 3 S|

(e
SHRI K. RAHMAN KHAN: Madam, we have to implement these schemes
through the State Governments and we are impressing upon the State
Governments to implement. Some of the State Governments are not sending the
Utilisation Certificate. Unless they send the Utilisation Certificate, we cannot
release the grant. So, we are impressing upon the States to take effective steps to
send the Utilisation Certificates and to implement the projects... (Interruptions)
3TETET HAGT © MY T AR & W &7

(e
TR WRIGAT : AT GERT e Y |

.. ()
DEA FY TRAY JG g ;- wRew, § St A T8 war R ot weer grear € 5 S
¢ 73 S 7 G g S f9ER @ e 11} d9adtg AT H 52280.58 @@ U BT
amEed g, oifeh Reflst 40581.56 g 30 fhaT &l I9a g 1241 d=ayiy Are=r |
17367.43 ARG U & 3Mdc fhaT 8, Afhd 8411.32 @ 30 &t AR TER & fory Refrat

H 2§ ST =@mEd g 6 wH AR sded B BT BRI R 57 39 aX H A SN Sae

<. (eraer)
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N D, WAM G ;. 92T, g9 1191 Tgauig arorr § 98N &Y 522 de 39y sndfed fad

J| ...(xagm)

MADAM SPEAKER: The House stands adjourned to meet again at 12 hours.

11.26 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)

REFERENCE BY THE SPEAKER
National Sports Day

MADAM SPEAKER: Hon. Members, today is being celebrated as National Sports
Day in the country to commemorate the birth anniversary of Indian Hockey legend
Shri Dhyan Chand.

On this day, the House conveys its good wishes to all sportspersons of the

country and wishes them well for success in their endeavours.
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12.01 hrs
PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, Papers to be laid. Shri S. Jaipal Reddy.
... (Interruptions)
MADAM SPEAKER: Nothing else will go on record.
(Interruptions) ... ~
THE MINISTER OF SCIENCE AND TECHNOLOGY AND MINISTER OF
EARTH SCIENCES (SHRI S. JAIPAL REDDY): I beg to lay on the table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of the Technology
Development Board, New Delhi, for the year 2010-2011, along with Audited
Accounts.
(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Technology Development Board, New
Delhi, for the year 2010-2011.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. LT 9616/15/13]

... (Interruptions)

* Not recorded.



29.08.2013 27

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAFUL PATEL): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(@ Annual Report of the Tungabhadra Steel Products Limited, Hospet, for
the year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.
[Placed in Library. See No. LT 9617/15/13]
(b)  Annual Report of the Richardson & Cruddas (1972) Limited, Mumbai,
for the year 2011-2012, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.
(2) Two statements (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. LT 9617A/15/13]

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI
JYOTIRADITYA M. SCINDIA): | beg to lay on the Table:-
(1) A copy of the Memorandum of Understanding (Hindi and English versions)
between the SJVN Limited and the Ministry of Power for the year 2013-2014.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. LT 9618/15/13]
(3) A copy each of the following Notifications (Hindi and English versions)
under sub-section (1) of Section 59 of the Energy Conservation Act, 2001:-
(1) The Bureau of Energy Efficiency (Particulars and Manner of their
Display on Labels of Household Frost Free Refrigerators)
Amendment Regulations, 2013 published in Notification No.
2/11(5)/03-BEE-4 in Gazette of India dated 9" May, 2013.
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(i) The Bureau of Energy Efficiency (Particulars and Manner of their
Display on Labels of Room Air Conditioners) Amendment
Regulations, 2013 published in Notification No. 2/11(5)/03-BEE-2
in Gazette of India dated 9" May, 2013.
[Placed in Library. See No. LT 9619/15/13]
(4) A copy each of the following Notifications (Hindi and English versions) under
Section 179 of the Electricity Act, 2003:-
(i) The Central Electricity Regulatory Commission (Grant of
Connectivity, Long-term Access and Medium-term Open Access
in inter-State Transmission and related matters) (Third
Amendment) Regulations, 2013 published in Notification No. L-
1(3)/2009-CERC in Gazette of India dated 26" March, 2013.
(i) The Central Electricity Regulatory Commission (Recruitment,
Control and Service Conditions of Staff) (First Amendment)
Regulations, 2013 published in Notification No. 2/2(2)/2011-
Estt./CERC in Gazette of India dated 3" April, 2013.
(5) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (4) above.
[Placed in Library. See No. LT 9620/15/13]

... (Interruptions)

PN B AT & I 741 (St Afe urere): #een, # fFfaRad o v ved w
GG -
1. U AfAFTTH, 1956 DI &R 642 B IULRT (3) B 3fcia FrferRRac srfaga=aii ot
UHh-Udh Ui (B qen et dvawon) - -
(Up) Ul e yga R (JEned) (M, 2013 S 15 A€, 2013 & AR @
RIGTYS H STERIEHT AT AL, 173(31) 3 Teh1iRid §Q o
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@)  Hu (S ARET @ Wiefa deeE) M, 2013 S 21 A6, 2013 & WRA
& YF H SAEGET e ALBLA. 183(31) H BRI §Y o
2. SWdE (1) ¥ SfcaRad w51 &1 991 ed W W@ ¥ gU fIde & dRu @i arer Q@
faavor (RS Torm R vanso) |

[Placed in Library. See No. LT 9621/15/13]

... (cTagm)

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI): | beg to lay on the Table a copy
of the Memorandum of Understanding (Hindi and English versions) between the
National Film Development Corporation Limited and the Ministry of Information
and Broadcasting for the year 2013-2014.

[Placed in Library. See No. LT 9622/15/13]

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI ADHIR CHOWDHURY): | beg to lay on the Table:-

(1) A copy of the Railway (Notices of and Inquires into Accidents)
Amendment Rules, 2013 (Hindi and English versions) published in
Notification No. G.S.R. 526(E) in Gazette of India dated 2" August,
2013 under Section 199 of the Railways Act, 1999.

[Placed in Library. See No. LT 9623/15/13]

(2) A copy each of the following papers (Hindi and English versions):-
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(i)

(i)

(iii)

(iv)

v)

(vi)

30

Memorandum of Understanding between the IRCON International
Limited and the Ministry of Railways for the year 2013-2014.
[Placed in Library. See No. LT 9624/15/13]

Memorandum of Understanding between the Konkan Railway
Corporation Limited and the Ministry of Railways for the year 2013-
2014,

[Placed in Library. See No. LT 9625/15/13]

Memorandum of Understanding between the Dedicated Freight
Corridor Corporation of India Limited and the Ministry of Railways
for the year 2013-2014.

[Placed in Library. See No. LT 9626/15/13]

Memorandum of Understanding between the Burn Standard
Company Limited and the Ministry of Railways for the year 2013-
2014.

[Placed in Library. See No. LT 9627/15/13]

Memorandum of Understanding between the Bharat Wagon and
Engineering Company Limited and the Ministry of Railways for the
year 2013-2014.

[Placed in Library. See No. LT 9628/15/13]

Memorandum of Understanding between the Indian Railway
Finance Corporation Limited and the Ministry of Railways for the
year 2013-2014.

[Placed in Library. See No. LT 9629/15/13]
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(vii)

(viii)

(ix)

(xi)

(xii)

31

Memorandum of Understanding between the Rail Vikas Nigam
Limited and the Ministry of Railways for the year 2013-2014.
[Placed in Library. See No. LT 9630/15/13]

Memorandum of Understanding between the Mumbai Railway
Vikas Corporation Limited and the Ministry of Railways for the year
2013-2014.

[Placed in Library. See No. LT 9631/15/13]

Memorandum of Understanding between the Braitwaite and
Company Limited and the Ministry of Railways for the year 2013-
2014,

[Placed in Library. See No. LT 9632/15/13]

Memorandum of Understanding between the Railtel Corporation of
India Limited and the Ministry of Railways for the year 2013-2014.

[Placed in Library. See No. LT 9633/15/13]
Memorandum of Understanding between the RITES Limited and the
Ministry of Railways for the year 2013-2014.

[Placed in Library. See No. LT 9634/15/13]
Memorandum of Understanding between the Container Corporation
of India Limited and the Ministry of Railways for the year 2013-
2014,

[Placed in Library. See No. LT 9635/15/13]

... (Interruptions)
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12.03 hrs
MESSAGES FROM RAJYA SABHA
AND BILLS AS PASSED BY RAJYA SABHA"

SECRETARY-GENERAL: Madam Speaker, | have to report the following
messages received from the Secretary-General of Rajya Sabha:-

| am directed to inform the Lok Sabha that the Wakf (Amendment) Bill,
2010, which was passed by the Lok Sabha at its sitting held on the 7" May, 2010,
has been passed by the Rajya Sabha at its sitting held on the 19" August, 2013,
with the following amendments:-

ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-first”, the word “Sixty-fourth”

be substituted.
CLAUSE 1
2. That at page 1, line 3, for the figure “2010”, the figure ‘“2013” be
substituted.
CLAUSE 5
3. That at page 2, line 7, after the word “person”, the words “or institution,

public or private” be inserted.

4. That at page 2, line 9, after the words “terminated by” the words
“mutawalli or” be inserted.

5. That at page 2, line 18, the word “such” be deleted.

6. That at page 2, line 22, after the word “Khangah” the words “peerkhana

and karbala” be inserted.

* Laid on the Table.
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7.

10.

11.

12.

That at page 2, for lines 23 to 27, the following be substituted, namely:-
“(v) for clause (r), the following clause shall be substituted, namely:-

(r) “waqf” means the permanent dedication by any person, of any
movable or immovable property for any purpose recognised by the Muslim
law as pious, religious or charitable and includes —

(i) a wagf by user but such wagf shall not cease to be a wagf by
reason only of the user having ceased irrespective of the period of such
cesser;

(i) a Shamlat Patti, Shamlat Deh, Jumla Malkkan or by any other
name entered in a revenue record,;

(iii) “grants”, including mashrat-ul-khidmat for any purpose
recognised by the Muslim law as pious, religious or charitable; and

(iv) a wagf-alal-aulad to the extent to which the property is
dedicated for any purpose recognised by Muslim law as pious, religious or
charitable, provided when the line of succession fails, the income of the
wagf shall be spent for education, development, welfare and such other
purposes as recognised by Muslim law,

and “waqif” means any person making such dedication;”.
CLAUSE 6
That at page 2, after line 28, the following be inserted, namely:-

“(a) in sub-section (1), for the words 'wakfs existing in the State at the
date of the commencement of this Act', the words ‘auqaf in the State' shall
be substituted:".

That at page 2, line 29, for the bracket and alphabet "(a)", the bracket and
alphabet "(b)", be substituted

That at page 2, line 33, for the figure “2010" the figure "2013" be
substituted

That at page 2, line 34, for the figure “2010" the figure "2013" be
substituted

That at page 2, for lines 38 and 39, the following be substituted, namely:-
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13.

14.

15.
16.

17.
18.

19.

20.

"(c) in sub-section (6).-

(i) in the proviso, for the words “twenty years", the words "ten years" shall
be substituted;

(ii) after the proviso, the following proviso shall be inserted, namely:-

"Provided further that the waqgf properties already notified shall not
be reviewed again in subsequent survey except where the status of such
property has been changed in accordance with the provisions of any law."

CLAUSE 7
That at page 3, for lines 2 to 4, the following be substituted namely:-

“(3) The revenue authorities shall;-

(1) include the list of augaf referred to in sub-section (2), while
updating the land records; and

(i) take into consideration the list of auqaf referred to in sub-section
(2), while deciding mutation in the land records.”.

CLAUSE 9
That at page 3, line 23, after the word "have" the word "the" be inserted .

CLAUSE 11
That at page 4, line 9, for the word "or" the word "and" be substituted .

That at page 4, line 20, for the words "Central Council and the Council" the
words "Council and it" be substituted.

That at page 4, line 27 the words "Central Wagf" be deleted.

That at page 4, line 30, for the words "Judge of the Supreme Court and the
fee" the words "Judge of the Supreme Court or a retired Chief Justice of a
High Court and the fees" be substituted.

That at page 4, line 31 for the word “determined”, the word “specified” be
substituted.

CLAUSE 12

That at page 4, line 38, for the words “one year from the date of the”, the
words “six months from the date of” be substituted.
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21.

22.

23.

24,

25.

26.

217.

28.

29.

That at page 4, line 39, for the figure “2010”, the figure “2013” be
substituted.

That at page 4, for lines 42 and 43, the following be substituted, namely:-

"section 13, in the case of Shia wagf, the Members shall belong to the
Shia Muslim and in the case of Sunni waqgf, the Members shall belong to
the Sunni Muslim".

CLAUSE 13

That at page 5, line 4, for the words “members enrolled with”, the words
“members of” be substituted.

That at page 5, for lines 6 to 9, the following proviso be substituted,
namely:-

“Provided that in case there is no Muslim member of the Bar Council of a
State or a Union Territory, the State Government or the Union Territory
administration, as the case may be, may nominate any senior Muslim
advocate from that State or the Union Territory, and”;.

That at page 5, for lines 33 and 34, the following be substituted, namely:-

“(d) one person each from amongst Muslims, to be nominated by the
State Government from recognised scholars in Shia and Sunni Islamic
Theology;”.

That at page 5, line 37, for the words “Deputy Secretary”, the words “Joint
Secretary” be substituted.

That at page 5, line 42, for the words “less than three and not more than
five”, the words “less than five and not more than seven” be substituted.

That at page 6, line 3, for the bracket and figure “(7)”, the bracket and
figure “(5)” be substituted.

That at page 6, after line 3, the following be inserted, namely:-

“(IV) sub-section (7) shall be omitted;”.
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NEW CLAUSE 14A

30. That at page 6, after line 5, the following new clause be inserted, namely:-

31

32.

33.

34.

35.

“14A. In section 16 of the principal Act, after clause (d), Amendment
the following clause shall be inserted, namely:- of  section
16.

“(da) he has been held guilty of encroachment on any
wagf property;”.

CLAUSE 15

That at page 7, line 5, for the words “show of hands”, the words “method of
secret ballot” be substituted.

CLAUSE 16

That at page 7, line 18, for the word “sub-sections”, the word “sub-section”
be substituted.

That at page 7, line 23, after the words “State Government”, the words “and
in case of non availability of a Muslim officer of that rank, a Muslim officer

of equivalent rank may be appointed on deputation” be inserted.

That at page 7, lines 24 and 25, be deleted.
NEW CLAUSE 17A

That at page 7, after line 34, the following be inserted,
namely:

17A. For section 28 of the principal Act, the following
section shall be substituted, namely:-

“28. Subject to the provisions of this Act and the
rules made thereunder, the District Magistrate or in his
absence an Additional District Magistrate or Sub
Divisional Magistrate of a District in the State shall be
responsible for implementation of the decisions of the
Board which may be conveyed through the Chief
Executive Officer and the Board may, wherever

Substitution of
new section for
section 28.

Power of
District
Magistrate,
Additional
District
Magistrate  or
Sub Divisional
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36.

37.

38.

39.

40.

considers necessary, seek directions from the Tribunal Magistrate to

for the implementation of its decisions.”. implement  the
directions of the
Board.
CLAUSE 18

That at page 7, for lines 37 to 40, the following be substituted, namely:-

“(a) in sub-section (1) as so numbered, for the words ‘subject to such
conditions and restrictions as may be prescribed and subject to the payment
of such fees as may be leviable under any law for the time being in force’,
the words ‘subject to such conditions as may be prescribed’ shall be
substituted;”.

CLAUSE 20
That at page 8, for lines 14 to 22, the following be substituted, namely:-

‘() in sub-section (2), for clause (j), the following clause shall be
substituted, namely:-

“(j) to sanction lease of any immovable property of a waqf in accordance
with the provisions of this Act and the rules made thereunder:

Provided that no such sanction shall be given unless a majority of not
less than two-thirds of the members of the Board present cast their vote in
favour of such transaction:

Provided further that where no such sanction is given by the Board,

99,9

the reasons for doing so shall be recorded in writing.”;’.

That at page 8, line 26, for the word “fair”, the word “market” be
substituted.

That at page 8, for lines 29 and 30, the following be substituted, namely:-

“educational institution, shopping centre, market, housing or residential
flats and the like” shall be substituted;”.

CLAUSE 21

That at page 8, for lines 33 to 35, the following be
substituted, namely:-
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41.
42.

43.

44,

“21. In section 33 of the principal Act, in sub-section (1), -

(a) after the words “the Chief Executive Officer”, the
words “or any other person authorised by him in writing”
shall be inserted;

(b) the words “either himself or any other person
authorised by him in writing in this behalf” shall be
omitted”.

CLAUSE 24

That at page 9, lines 2 and 3, be deleted.

38

Amendment
of section
33.

That at page 9, line 4, for the bracket and alphabet “(b)”, the bracket and

alphabet “(a)” be substituted.

That at page 9, line 6, for the bracket and alphabet “(c)”, the bracket and

alphabet “(b)” be substituted.
CLAUSE 26

That at page 9, for lines 13 to 19, the following be
substituted, namely:-

“26. In section 47 of the principal Act, -

(1) in sub-section (1), -

(1) in clause (a), for the words “ten thousand rupees”, the
words “fifty thousand rupees” shall be substituted;

(11) in clause (b), for the words “ten thousand rupees”,
the words “fifty thousand rupees” shall be substituted,

(ii1) in clause (c), after the words “the State Government
may,”, the words “under intimation to the Board”, shall be
inserted,;

(1) in sub-section (3), in the first proviso, the words “more
than ten thousand rupees but less than fifteen thousand
rupees”’, the words “more than fifty thousand rupees” shall
be substituted.

Amendment
of section
47.



29.08.2013 39

CLAUSE 27

45, That at page 9, for lines 20 to 41, the following be
substituted, namely:-

“27. In section 51 of the principal Act,- Amendment
of section

(i) for sub-section (1), the following sub-sections shall o1

be substituted, namely:-".

(1) Notwithstanding anything contained in the waqf
deed, any lease of any immovable property which is waqgf
property, shall be void unless such lease is effected with the
prior sanction of the Board:

Provided that no mosque, dargah, khangah,
graveyard, or imambara shall be leased except any unused
graveyards in the State of Punjab, Haryana and Himachal
Pradesh where such graveyard has been leased out before the
date of commencement of the Wakf (Amendment) Act,
2013.

(1A) Any sale, gift, exchange, mortgage or transfer
of waqf property shall be void ab initio:

Provided that in case the Board is satisfied that any
wagf property may be developed for the purposes of the Act,
it may, after recording reasons in writing, take-up the
development of such property through such agency and in
such manner as the Board may determine and move a
resolution containing recommendation of development of
such wagf property, which shall be passed by a majority of

two-thirds of the total membership of the Board. 1 of 1894.

Provided further that nothing contained in this sub-
section shall affect any acquisition of waqf properties for a
public purpose under the Land Acquisition Act, 1894 or any
other law relating to acquisition of land if such acquisition is
made in consultation with the Board;

Provided also that — 1991.

(a) the acquisition shall not be in contravention
of the Places of Public Worship (Special Provisions) Act,
1991;

42 of

(b) the purpose for which the land is being
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46.

47.

48.

acquired shall be undisputedly for a public purpose;

(c) no alternative land is available which shall be
considered as more or less suitable for that purpose; and

(d) to safeguard adequately the interest and
objective of the wagf, the compensation shall be at the
prevailing market value or a suitable land with reasonable
solatium in lieu of the acquired property;

(i) sub-sections (2), (3), (4) and (5) shall be omitted.”.

CLAUSE 29

40

That at page 10, line 14, for the word “save”, the word “except” be

substituted.

That at page 10, line 15, for the words “an officer duly authorised by the
Board”, the words “any officer duly authorised by the State Government”

be substituted.
CLAUSE 30

That at page 10, for lines 18 and 19, the following be
substituted, namely:-

“30. In section 54 of the principal Act,-

(@) in sub-section (3), for the words “he may, by an
order, require the encroacher to remove”, substitute “he may,
make an application to the Tribunal for grant of order of
eviction for removing”

(b) for sub-section (4), the following sub-sections shall
be substituted, namely:-

“(4) The Tribunal, upon receipt of such application from
the Chief Executive Officer, for reasons to be recorded
therein, make an order of eviction directing that the wagf
property shall be vacated by all persons who may be in
occupation thereof or any part thereof, and cause a copy of
the order to be affixed on the outer door or some other
conspicuous part of the waqgf property:

Amendment
of section
54.
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Provided that the Tribunal may before making an order
of eviction, give an opportunity of being heard to the person
against whom the application for eviction has been made by
the Chief Executive Officer.

(5) If any person refuses or fails to comply with the order of
eviction within forty-five days from the date of affixture of
the order under sub-section (2), the Chief Executive Officer
or any other person duly authorised by him in this behalf may
evict that person from, and take possession of, the waqf

property.”.

NEW CLAUSES 30A AND 30B

49. That at page 10, after line 19, the following be inserted,
namely:-

“30A. In section 55 of the principal Act, - Amendment of
section 55.

(a) for the word, bracket and figure “sub-section
(3)”, the word, bracket and figure “sub-section (4) shall be
substituted;

(b) for the words “apply to the Sub-Divisional
Magistrate”, the words “refer the order of the Tribunal to
the Executive Magistrate” shall be substituted.

30B. After section 55 of the principal Act, the Insertion of
following section shall be inserted, namely:- new section
55A.

“S5A. (1) Where any person has been evicted  Disposal of
from any waqf property under sub-section (4) of the property left
section 54, the Chief Executive Officer may, after giving on waqf
fourteen days’ notice to the person from whom possession  property by
of the waqgf property has been taken and after publishing  unauthorised
the notice in at least one newspaper having circulation in  occupants.
the locality and after proclaiming the contents of the notice
by placing it on conspicuous part of the waqf property,
remove or cause to be removed or dispose of by public
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50.

auction any property remaining on such premises.

(2) Where any property is sold under sub-section (1), the
sale proceeds shall, after deducting the expenses relating to
removal, sale and such other expenses, the amount, if any,
due to the State Government or a local authority or a
corporate authority on account of arrears of rent, damages
or costs, be paid to such person, as may appear to the Chief
Executive Officer to be entitled to the same:

Provided that where the Chief Executive Officer is
unable to decide as to the person to whom the balance of
the amount is payable or as to the apportionment of the
same, he may refer such dispute to the Tribunal and the
decision of the Tribunal thereon shall be final.”.

CLAUSE 31
That at page 10, for line 21 to 36, the following be substituted, namely:-
‘(a) in sub-section (1), -

(1) for the words “A lease or sub-lease for any period exceeding
three years”, the words “A lease for any period exceeding thirty years” shall
be substituted;

(i1) the following proviso shall be inserted at the end, namely:-

Provided that a lease for any period up to thirty years may be
made for commercial activities, education or health purposes, with the
approval of the State Government, for such period and purposes as may be
specified in the rules made by the Central Government:

Provided further that lease of any immovable waqgf property,
which is an agricultural land, for a period exceeding three years shall,
notwithstanding anything contained in the deed or instrument of wagf or in
any other law for the time being in force, be void and of no effect:

Provided also that before making lease of any waqf property, the
Board shall publish the details of lease and invite bids in at least one leading
national and regional news papers.’;

(b) in sub-section (2), for the words “A lease or sub-lease for any period
exceeding one year and not exceeding three years”, the words “A lease for a
period of one year but not exceeding thirty years” shall be substituted;’.
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51.

52.

53.

54.

(c) in sub-section (3), —

(1) the words “or sub-lease”, at both the places where they occur, shall
be omitted;

(i) the following proviso shall be inserted at the end, namely:-

That at page 10, lines 38 and 39, for the words “regarding a lease or sub-
lease for any period exceeding one year and exchange or mortgage”, the
words “regarding a lease for any period exceeding three years” be
substituted.

CLAUSE 34

That at page 11, for lines 19 to 21, the following be substituted, namely:-

“34. In section 68 of the principal Act, -

(i) in sub-section (2), for the words “Magistrate of the first class” and
“Magistrate”, the words “District Magistrate, Additional District Magistrate,
Sub-Divisional Magistrate or their equivalent” shall be substituted,;

(i) in sub-sections (3), (4), (5) and sub-section (6), for the words “the
Magistrate” the words “any Magistrate” shall be substituted.

CLAUSE 39
That at page 12, for lines 3 to 5, the following be substituted, namely:-

“and a copy of the said auditor’s report, along with orders shall be
forwarded by the State Government to the Council within a period of thirty
days of laying of such report before each House of the State legislature
where it consists of two Houses or where such Legislatures consist of one
House, before that House.”.

CLAUSE 40
That at page 12, for lines 6 and 7, the following be substituted, namely:-
“40. In section 83 of the principal Act, —

(a) for sub-section (1), the following sub-section shall be substituted,
namely:-

(1) The State Government shall, by notification in the Official
Gazette, constitute as many Tribunals as it may think fit, for the
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55.

56.

57.

58.

59.

determination of any dispute, question or other matter relating to a wagf or
waqgf property, eviction of a tenant or determination of rights and
obligations of the lessor and the lessee of such property, under this Act and
define the local limits and jurisdiction of such Tribunals;

(b) for sub-section (4), the following sub-sections shall be substituted,
namely:-

That at page 12, line 18, for the word “presented”, the word “prescribed” be
substituted.

NEW CLAUSE 42A

That at page 12, after line 22, the following be inserted,
namely:-

“42A. Section 87 of the principal Act shall be omitted. Omission of
section 87.

NEW CLAUSE 43A

That at page 12, after line 24, the following be inserted,
namely:-

“43A. In section 91 of the principal Act, in sub-section Amendment
(1), for the words “it appears to the collector before an  of section
award is made that any property”, the words “and before an 91.
award is made, in case the property” shall be substituted.

CLAUSE 46

That at page 12, line 41, the words “Central Waqf” be deleted.
CLAUSE 47

That at page 13, for lines 3 to 8, the following be
substituted, namely:-

“104A. (1) Notwithstanding anything contained in this  Prohibition
Act or any other law for the time being in force or any wagf of sale, gift,
deed, no person shall sell, gift, exchange, mortgage or exchange,
transfer any movable or immovable property which is a wagf mortgage or
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60.

61.

62.

property to any other person.

(2) Any sale, gift, exchange, mortgage or transfer of
property referred to in sub-section (1) shall be void ab
initio.”.

NEW CLAUSE 47A

That at page 13, after line 8, the following be inserted,
namely:-

“47A. After section 104A of the principal Act, the
following section shall be inserted, namely:-

“104B. (1) If any waqf property has been occupied by
the Government agencies it shall be returned to the Board or
the mutawalli within a period of six months from the date of
the order of the Tribunal.

(2) The Government agency may, if the property is
required for a public purpose, make an application for
determination of the rent, or as the case may be, the
compensation, by the Tribunal at the prevailing market
value.”.

CLAUSE 48

That at page 13, line 10, the words “Central Waqf” be deleted.

NEW CLAUSE 48A

That at page 13, after line 11, the following be inserted,
namely:-

‘48A. After section 108 of the principal Act, the

45
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following section shall be inserted, namely:- 108A.

“108A. The provisions of this Act shall have overriding  Act to have
effect notwithstanding anything inconsistent therewith  overriding
contained in any other law for the time being in force or in effect.
any instrument having effect by virtue of any law other than
this Act.”.’.

CLAUSE 49
63. That at page 13, after line 26, the following be inserted, namely:-
“(d) clause (xi) shall be omitted;”.

64. That at page 13, line 27, for the bracket and alphabet “(d)”, the bracket and
alphabet “(e)” be substituted.
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(i) “ I am directed to inform the Lok Sabha that the Rajya Sabha at its
sitting held on Monday, the 22" April, 2013 adopted the following Motion
in regard to the Committee on Welfare of Other Backward Classes
(OBCs) :-

“That this House concurs in the recommendation of the Lok
Sabha to elect ten Members from amongst the Members of
the Rajya Sabha to associate with the Committee on Welfare
of Other Backward Classes for the term of one year beginning
from the date of the first sitting of the Committee and do
communicate to this House the names of Members so elected
to the Committee.”

2. | am further to inform the Lok Sabha that as a result of the election

process initiated pursuant to the above Motion, seven Members of Rajya

Sabha were duly elected to the said Committee and their names were

communicated to the Lok Sabha through a Message dated 29" April, 2013

from the Rajya Sabha. As intimated therin, the election process to fill up

the remaining three vacancies in the Committee was deferred to next

Session of Rajya Sabha. Now the election process to fill up the same,

having been completed during the current Session, the floowing Members

of the Rajya Sabha have been duly elected to the said Committee on the
26™ August, 2013 :-

1. Dr. Bharatkumar Raut

2. Dr. Anil Kumar Sahani

3. Shri Shankarbhai N. Vegad

(i) “ In accordance with the provisions of rule 111 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, | am directed to

enclose a copy of the Representation of the People (Amendment and
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Validation) Bill, 2013 which has been passed by the Rajya Sabha at its
sitting held on the 27" August, 2013

2. Madam Speaker, | lay on the Table the Wakf (Amendment) Bill, 2010, as
returned by Rajya Sabha with amendments and the Representation of the People
(Amendments and Validation) Bill, 2013, as passed by Rajya Sabha on the 27th
August, 2013.
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12.04 hrs

PUBLIC ACCOUNTS COMMITTEE
87" and 88" Reports

S, R TSR St (@RORA) : AEEAT # Al oaT AT (2013-14) & AfaRad wiaed

(fEQr o SIS WRHROT) T Ueel UR Rl § -

faa darery (or@ fawmn) | @Efea 99 2011-12 & EFe QiR ARToaTiRies
Afirdes T 27 R MR ¢ B YRR & IR # 87af ufrde|

A AT (Y A18) W HEfd WRe Yo # ravaR §i drge” @ IR # affa &
424 ufdes (1581 ore 9W) # eidfde feufrl/RIwiel ® WeR gRT &i-Ts-
FHrRiaTE ddeft sgal ufede|

... (cgaygm)

12.04 Y4 hrs

COMMITTEE ON GOVERNMENT ASSURANCES
29" to 35" Reports

RAJKUMARI RATNA SINGH (PRATAPGARH): | beg to present the following

Reports (Hindi and English versions):-

(1)

)
©)
(4)
Q)
(6)

(7)

29" Report regarding review of pending assurances pertaining to the
Ministry of Heavy Industries and Public Enterprises (Department of Heavy
Industry).

30™ Report regarding requests for dropping of assurances.

31" Report regarding requests for dropping of assurances.

32" Report regarding requests for dropping of assurances.

33" Report regarding requests for dropping of assurances.

34™ Report regarding review of pending assurances pertaining to the
Ministry of Mines.

35" Report regarding review of pending assurances pertaining to the
Ministry of Agriculture (Department of Agriculture and Co-

operation)
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... (Interruptions)

12.04 % hrs

COMMITTEE ON SUBORDINATE LEGISLATION
36" Report

SHRI P. KARUNAKARAN (KASARGOD): | beg to present the 36™ Report
(Hindi and English versions) of the Committee on Subordinate Legislation.

... (Interruptions)

12.04 3% hrs

STANDING COMMITTEE ON URBAN DEVELOPMENT
26" Report

ot 9 AR (@R fieel): wReE, § e g & ifed oMt @1 e H da
s T faum (AidieegsSl) &1 qfieT iR IRGR 9l & IEREET H I BrRI-wred
B qA&TBT b IR H A e d9el @Rl A (2012-13) @1 26@i gfddeT (B den

3T BT FHT Ued WX Il gl

... (cgagm)
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12.05 hrs
STANDING COMMITTEE ON CHEMICALS AND
FERTILIZERS

39" Report
£ THA TS (ABAEY:  Aeled], H AT AR AP HATY (SR a9 & “IaRepi
H I MR vy W W\RA &R IaRe dadt Wil Qi o1 39ai ufided (B e

3T AHRT) FHT Ued WX Il gl

... (cgagm)

12.05 hrs

STANDING COMMITTEE ON COAL AND STEEL
()38" to 40" Reports

st Mfas wag s () 7@cT, § e iR s dEddt wmh 9fafa @ FEfaRea
fraes (B qem sf¥rsl Awho) Igd HRal § -

1. TG GG A Gafd  oile SRIh AT & aHier - & aR ¥ 3847 ufaded|

2. TN A A OO TWE D TAN BT HAgT - b IR H 39a1 HiraaT |

3. TWE AT W G uHuaeRD fofies &1 dRIeRer T b IR #4047

gfcrae |

... (cgagm)

(if) Statements

N Mids v Ay - 98ic, § sy R swg At i afafy & fEfoRaa faavo

(fe=<t T SISl W¥hRoN) T Ueel IR Rl §i-
(1) @ FFATET B Il B AN (2012-13) @ IR H 259 Hfdded # sfdfdse R
W WWER GRT HIR-HRATE & X § STl AR s daedt @mi |fifa & 284
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Ufdes (1541 i @) B SIATT-USH SR IIR-Uig H 3fdfde RIeiRel ® aReR
§RT PH-TTE-HIRATS BT T arer faawor|

(2) S| HATAT DI ITIEMI DI AN (2012-13)° & IN H 269 Hierded # sfafde Ry
TR IRBR gRT BI-TTe-hbRATs & aR H BI¥e AR @ deeft wmhy afafy & 29d
ufdes (1541 <l §9) & SIEATI-USH SR IAR-UTg H Ifdfde RIeiiRel ® aReR
§RT PH-TTE-HIRATS BT T arer faawor|

... (Interruptions)
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12.06 hrs

STANDING COMMITTEE ON SOCIAL JUSTICE
AND EMPOWERMENT

Statements

SHRI HEMANAND BISWAL (SUNDARGARH): I beg to lay on the table the

following Statements (Hindi and English versions) of the Standing Committee on

Social Justice and Empowerment:-

(1)

()

©)

Action Taken by the Government on the Recommendations contained in
Chapter | and Final Replies included in Chapter V of the 29" Action Taken
Report (15" Lok Sabha) on the Recommendations of the Committee
contained in 26" Report (15" Lok Sabha) on Demands for Grants (2012-
13) of the Ministry of Minority Affairs.

Action Taken by the Government on the Recommendations contained in
Chapter | and Final Replies included in Chapter V of the 30" Action Taken
Report (15™ Lok Sabha) on the Recommendations of the Committee
contained in 25" Report (15" Lok Sabha) on Demands for Grants (2012-
13) of the Ministry of Tribal Affairs.

Action Taken by the Government on the Recommendations contained in
Chapter | and Final Replies included in Chapter V of the 31% Action Taken
Report (15™ Lok Sabha) on the Recommendations of the Committee
contained in 24™ Report (15" Lok Sabha) on Demands for Grants (2012-

13) of the Ministry of Social Justice and Empowerment.

... (Interruptions)
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12.06 % hrs
STANDING COMMITTEE ON HOME AFFAIRS
173" Report

N ww e (@ Reel): wEew, § SR@ &7 & forg a9 15 i, SR,
AT 3R IRATSARIT & JHEDHRI HREIT & oy ITR-qd &5 [Jprg @3 @
BTV & GGeId0 ® X H g H1y Aedl Wit affa &1 173af afddes (R qen

IS HEHROT) FHT Yol IR @ g

... (Interruptions)
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12.07 hrs
STATEMENTS BY MINISTERS

(i)Status of implementation of the recommendations contained in the 240th
Report of the Standing Committee on Science and Technology, Environment
and Forests on Demands for Grants (2013-14), pertaining to the Department
of Science and Technology, Ministry of Science and Technology. *

THE MINISTER OF SCIENCE AND TECHNOLOGY AND MINISTER OF
EARTH SCIENCES (SHRI S. JAIPAL REDDY): I am laying this Statement on
the status of implementation by the Department of Science and Technology,
Ministry of Science and Technology on the recommendations in the Two Hundred
Fortieth (240th) Report of the Department-related Parliamentary Standing
Committee (PSC) on Science and Technology, Environment and Forests regarding
Demands for Grants (2013-2014) in pursuance of Direction 73A of the Hon'ble
Speaker, Lok Sabha.

The Department-related Parliamentary Standing Committee on Science and
Technology, Environment and Forests laid their Two Hundred Fortieth (240™)
Report on 8" May, 2013 in the Lok Sabha. The present status of implementation
is detailed in the appended Annexure which may be allowed to be laid on the
Table of the House.

... (Interruptions)

* Laid on the Table and also placed in Library. See No. LT 9636/15/13
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12.07 Y2 hrs

(if)Status of implementation of the recommendations contained in the 64th
Report of the Standing Committee on Finance on Demands for Grants (2012-
13), pertaining to the Ministry of Corporate Affairs.”

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI' SACHIN PILOT): | am laying the statement on the status of
implementation of recommendations contained in the Sixty-fourth Report of the
Standing Committee on Finance (15" Lok Sabha) on Demands for Grants (2012-
13) of the Ministry of Corporate Affairs in pursuance of direction 73A of the
Hon'ble Speaker, Lok Sabha.

In all, four recommendations were made by the Committee in the above
report where action was required to be taken on the part of the Government. The
Government has accepted 'in principle' all the recommendations of the Committee.
The present status of implementation of the various recommendations made by the
Committee is given in the Annexure to this Statement, which is laid on the Table
of the House. | would not like to take the valuable time of the House to read out all
the contents of the Annexure. | would request that this may be considered as read.

... (Interruptions)

* Laid on the Table and also placed in Library. See No. LT 9637/15/13
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12.08 hrs

(iii)Status of implementation of the recommendations contained in the 116th,
125th, 138th, 140th and 147th Reports of the Standing Committee on
Transport, Tourism and Culture on Demands for Grants, pertaining to the
Ministry of Civil Aviation. *

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI K.C. VENUGOPAL): | beg to lay a statement regarding the status of
implementation of the recommendations contained in the 116", 125", 138", 140"
and 147" Reports of the Standing Committee on Transport, Tourism and Culture
on Demands for Grants, pertaining to the Ministry of Civil Aviation.

... (Interruptions)

* Laid on the Table and also placed in Library. See No. LT 9638/15/13
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12.08 Yo hrs

STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION NO.
138 DATED 22" NOVEMBER 2012 REGARDING ‘NEW LINE
PROJECTS’”

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI ADHIR CHOWDHURY): Madam, with your kind permission, | beg to lay
a statement (i) correcting the reply given on 22™ November, 2012 to Unstarred
Question No. 138 by Shri Anurag Singh Thakur, Shri Rao Saheb Danve Patil and
Shri Prataprao Ganpatrao Jadhao regarding ‘New Line Projects’ and (i1) giving
reasons for delay in correcting the reply.

In the Question, Jalna-Khemgaon new line survey report was mentioned
inadvertently as having been sent to Planning Commission for necessary approval.
During periodic review of ongoing/pending survey reports it was realized that the
said survey report was still under examination and had not been sent to Planning
Commission. Accordingly, a correcting statement has been put up. Delay is
sincerely regretted.

... (Interruptions)

* Laid on the Table and also placed in Library. See No. LT 9639/15/13



12.08 3 hrs

MOTION RE: FIFTY-FIRST REPORT OF
BUSINESS ADVISORY COMMITTEE

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): | beg to move:

“That this House do agree with the Fifty-first Report of the Business
Advisory Committee presented to the House on 27" August, 2013.”

MADAM SPEAKER: The question is:

“That this House do agree with the Fifty-first Report of the Business
Advisory Committee presented to the House on 27" August, 2013.”

The motion was adopted.

... (Interruptions)
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12.09 hrs
MATTERS UNDER RULE 377 *

MADAM SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Members, who have been permitted to raise matters under
Rule 377 today and are desirous of laying them, may personally hand over slips at
the Table of the House within twenty minutes.

Only those matters shall be treated as laid for which slips have been
received at the Table within the stipulated time. The rest will be treated as lapsed.

... (Interruptions)

(i) Need to take all necessary measures for revival of jute industry
in coastal districts of Andhra Pradesh

SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM): | would like to
draw the attention of the Government towards the fact that Jute industry in India is
in bad shape. Coastal Andhra Pradesh is one of the main sources of raw material
for Indian Jute Industry. We are all aware that the Jute Corporation of India Ltd.
(JCI) was set up in 1971 as an official agency by the Government of India with the
aim to provide minimum support price (MSP) to the jute cultivators and also to
work as a helping hand in the raw jute sector. But, due to extreme weather
conditions and non-friendly attitude of Central Government, the jute farming
community is in distress. In spite of heavy demand for jute bags, the industry is not
in a position to cater to the needs of domestic demand. In Andhra Pradesh alone,
several jute mills are on the verge of shutting down due to non-availability of raw

jute. As a result, thousands of jute mill workers are on road. It is because of non-

* Treated as laid on the Table.
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supportive price from State Governments for jute farmers. The farmers are
alternatively converting their jute cultivation land into real estate sector for

lucrative offers. Therefore, the whole jute industry is losing its shine.

I, therefore, strongly urge upon the Government to take immediate steps to
revive the jute industry and announce a special package for jute cultivators and to

look into the problems of jute farming community in Coastal Districts of Andhra
Pradesh.
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(i1) Need to address the grievances related to salary, honorarium and service
conditions of Anganwadi workers, Accredited Social Health Activists,
MNREGA workers and Madarsa teachers and instructors

3. i @ (BoEE): § B WRER B A Bo ARAR B AR Aot & wed |
3P BRI Y ST HIGTI3I DI T T8l § |

STRTATS! HIia<l, AT I8 Y AT B TN DI <@ gY I8 SId ¢ b ST
ST B IOl dd- o Bt S0 § STh ARBRI HHAN! BT Sofl AT ST g $9b AT ¥
A} QRN Bl AU |

T pRRd fafy= SR & dfdereefial @ SR uew T ¥ 9o fUsd @
HEA! W 1 et w1 R8T © | 39 2y feman Sy |

HERAT SMYFTBIDRUN AT o 3 Haxdl feepl b1 I AT ARBR I qh1h]
FfE & BRU 2 a9 BT THRT § | 3HD YA DI AT B AT A1 & HRAT AJSAD] B
JIRAT BT ST §Y 57 WA Bl W WA FaReq Har g bl Sy |
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(iii) Need to supply kerosene at subsidized rates to fishermen of Lakshadweep
Islands

SHRI HAMDULLAH SAYEED (LAKSHADWEEP): I would like to draw the
attention of the Government to the issue of supply of kerosene for fishing boats in
Lakshadweep Islands. Earlier, the amount of kerosene needed for fishing boat was
met through the supply under the PDS. Use of PDS supplied kerosene has now
been stopped on the orders of the Ministry, as it cannot be used for commercial
purpose. Under the circumstances, the Department of Fisheries took up the matter
with the Agricultural Ministry and finally approval was accorded from Petroleum
Ministry for supply of Non-PDS Kerosene. As the procurement formalities from
Indian Oil Corporation Ltd like licence etc. have not been materialized, they have
not been able to lift the Non-PDS Kerosene. The fishermen whose boats run on
kerosene are suffering because of the lack of fuel. Since no subsidy is provided by
the Ministry on the fuel for fishing operations, | would like to suggest two
alternatives. One is to supply the required kerosene on subsidized rates. Previously
the fishermen were purchasing kerosene at Rs. 36 per litre, now they are being
asked to pay Rs.70 per litre. So, it is necessary to provide subsidized kerosene to
the people of Lakshadweep or else their livelihood will be affected. Second option
Is to make a special case for Lakshadweep so that PDS supply can be used for

fishing boats.

Therefore, | urge upon the Government to consider the plight of fishermen
because of unaffordable price of fuel and its non-availability and take all possible

steps to resolve the issue to help Scheduled Tribe Islanders.
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(iv) Need to form a railway zone with its headquarters
in Kerala

SHRI K. P. DHANAPALAN (CHALAKUDY): Kerala is the only State holding
a major position in the railway map of India, without a zone headquartered
within its boundaries. It is the long-standing demand of the state to have a
railway zone of its own, in the midst of the news that the Central government
has not yet got the report of the committee appointed by the government for
setting up railway zones, it is also being heard that there are moves for the
formation of a new zone in Karnataka-Konkan area. Kerala is a very densely
populated state (third in India) where people travel a lot and even small
stations are crowded with passengers and as such a full-bodied rail network is
a basic necessity. The existing lines and stations are getting over crowded. The
state of Kerala occupies a significant position on the Indian Railway map with
1050 route kilometres and 1588 kms of total track. The Thiruvananthapuram
and Palakkad divisions of the Southern Railway zone make up the divisions
of the state for the railways. The Thiruvananthapuram division is the most
profit making division for the South Zone. The Palakkad Railway Division
was one of the biggest divisions of the southern railway till division of it.
Salem Division has been carved out from Palakkad division and operates 76
express and 49 passenger trains daily while Thiruvananthapuram division
operates 80 express trains and 60 passenger trains everyday and together carries
4.76 lakh passengers daily. Besides, both these Divisions together contribute
about one third of the total revenue earnings of the Southern Railway. Despite
all this, Railway development in Kerala is not as desired and it is reflected in
terms of railway development and fund allocation.
Currently, the State is at the mercy of the authorities in Chennai to receive
its share of funds and the diversion of the money to other projects outside the
state. The only way to speed up railway development in Kerala is to have a

separate zone on the western coast of the country free from the control of
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Chennai. The Formation of a new zone would help Railways to oversee
operations more efficiently. The Government of Kerala have already
submitted a proposal to the Railway Board demanding the formation of a new
zone having headquarters in Kerala. The creation of such a railway zone will
ensure that the funds allocated in the budget are directly received by the state

to be utilised for developmental works.

Hence considering the above facts, | request that the Govt. may take

immediate steps for the formation of railway zone headquartered in Kerala.
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(V) Need to start operation of Air India /Air India Express flights from
Madurai International Airport, Tamil Nadu to Dubai, Singapore and Kuala
Lumpur

SHRI MANICKA TAGORE (VIRUDHUNAGAR): Madurai Airport, in
Tamilnadu has been recently upgraded to that of international standards. Only
few flights from Madurai Airport to Colombo are being operated by Spice Jet
and Mihin Lanka. But most of the International flights for which tickets are
being issued by Madurai Agents particularly for the Gulf countries and South
East Asia are originating from nearby Tiruchi Airport. The people of southern
districts of Tamilnadu have been repeatedly demanding to commence a passenger
service from Madurai to Singapore, Kuala Lumpur in Malaysia and Dubai etc.,
but their requests have not been acceded to by the Government so far. Further, it
is to be noted that foreign airlines M/s Mihin Lanka is earning profit by
operating international flights from Madurai airport. Our national carrier Air
India/Air India Express is conspicuous by its absence in the International sector
out of Madurai Airport.

In view of the above, | urge upon the Union Government that suitable
action could be taken to commence passenger services by Air India/Air India
Express from Madurai International Airport to Madurai-Dubai-Madurai,
Madurai-Singapore-Madurai, Madurai-Kuala Lumpur-Madurai and from
Madurai to Gulf countries with appropriate bilateral agreements with these

countries for operating on the specified sectors at the earliest.
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(vi)Need to expedite construction of new railway lines from
Tindivanam to Nagari and Tiruvannamalai

SHRI M. KRISHNASSWAMY (ARANI): | would like to draw the attention of the
Government to the need for expediting the work for the new railway lines from
Tindivanam to Nagari and also from Tindivanam to Tiruvannamalai which were

announced in 2006-07 by the then Railway Minister.

The route of Tindivanam to Nagari, a distance of 180-kms., would pass
through Vandavasi, Cheyyar, Arcot, Pallipattu, districts in Tamil Nadu to
reach Nagari station on the Arakkonam-Renigunta section in Chittoor District in
Andhra Pradesh. For this Rs.180 crore was allotted to take up the survey works in
this route. This new route, which passes through Arani, will also help in the

development of the silk industry in Arani and also export.

The second route is from Tindivanam to Tiruvannamalai. The idea is to
provide a connectivity from Pondicherry to Bengaluru (72 kms.) which would
benefit people in Coastal and Northern Tamil Nadu to connect to Bengaluru &
beyond. Railways, no doubt, will save funds and also easily provide faster
connectivity via Gingee town. Already, around Rs.70 crore was allotted for

survey in this route.

At present, land acquisition work is going on at a snail's speed. There is
administrative delay in the process. The two river projects on Palar River and
Cheyyar river come on these routes. Stones have been laid at the Palar river and
bridges constructed whereas in the Cheyyar river the concerned authorities have

not started the bridge construction and the pace of work is very slow.

In this area, there is no land acquisition process in the river. Only in
Vellore and Villupuram, the land acquisition is very much slow. To sort out this

problem, railway authorities should approach the Revenue Authority of State
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Government of Tamil Nadu to expedite the matter so that projects will be

completed and commissioned as early as possible.

Hence, | request the Hon'ble Minister for Railways to kindly intervene in
the matter to take necessary steps to expedite the above said two new railway lines

in the interest of the general public.
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(vii) Need to take effective measures to prevent closure of Sugar Mills in
Walterganj and Basti in Uttar Pradesh

N TS T (GARAFI): HN yam S B §Y T+ ST H AR $1 faeq 4 yozg
I ¥ | i Y wet A firel Erres SR e # St #fR dTeewis @t i+ firet 4 @1 <@
g | RN 3R dreeiol Bl A Al & SRRl gRT 22 Jells, 2013 &I AT o Il
el @1 5 T @ ol fomn T § | e SR 9 & Rl & wwe iR dae dar
BT T | SR ISW & Rl I A Bhd T B & SRl Al © 98 8 9 e
HTH T d forrer €

3d: H WRA WBHR I 3 I (AT DI 98 89 A bl & oy R Dls YHTAT Hed
IO Bl HAT BT g |
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(viii) Need to make permanent the services of teachers working in Kasturba
Gandhi Residential Schools and also enhance their honorarium

N IO A (FRQ): ¥ & Rt wodl # s d W U qud d FHRaT el
JMIRIT faemey darfera fhy o 8 € | 397 Smardly femeray § wfder & s wR uieier,
FHHATRIT B FYfda ot 15 2 1 A sl oW i a9l | 1o Fraficiiesor & AR Bl
ADR JMfar=Ra €, g 7 @1 3= Frafia fpar oy ® qen 7 & o uiw ant § w@E H
JAEeN gfg B & Jace APl ATed R T § O BRI SR g & Hae
EERCEN

W ARGR A AR 2 b HRRaT el rariy fFermerdi & g7 qRifard dHenal &
AMCY g™ a7 3= Faffid &R &1 o Y |
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(ix)Need to review the setting up of proposed coal based Ultra Mega Power
Project at Niddodi in Karnataka
SHRI NALIN KUMAR KATEEL (DAKSHINA KANNADA): | would like to
draw the attention of the Union Government towards the protest of people of
coastal Karnataka against the proposed Ultra Mega Power Project at Niddodi in
Mangalore. The Union Government has proposed to set up a coal based Ultra
Mega Power Project in the coastal district of Karnataka but local communities
have expressed concerns over the likely adverse impact on the livelihood of
farmers, environment and ecology of Niddodi and its surrounding area. People of
Niddodi are dependant entirely on agriculture and setting up of Ultra Mega Power
project there would lead to their eviction from their own agriculture land and
would thus have an adverse impact on their livelihood. There are earlier
instances like UPCL in Udupi which affected the livelihood of large number of
local families. People of Niddodi and from entire coastal region are
demonstrating against the Ultra Mega Power Project. Hence | would like to urge
upon the Government to understand the concerns expressed by the people and
respect their sentiments and take immediate steps to stop the proposed Ultra Mega
Power Project at Niddodi in Karnataka. The coastal district is surrounded by the
western ghats and the proposed Ultra Mega Power Project is likely to cause an

adverse impact on the bio-diversity of the western ghat also.

The Union Government should send a team to understand the concerns

and views of the local people before taking any decision about the power project.
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(x) Need to settle insurance claims of farmers under National Agriculture
Insurance Scheme in Harda district of Madhya Pradesh

Al ST g ((@): W 9 89 B e a1 7 g BN 7 Ao B s
EAE 99 2011 § el W& & I bl DI Tedl & HRU [GART DI G B A
U TE B T ¥ | uE b Al & HiSe BIS Widl 9 $B d6 & g’ W @ i Fe
off W wd §Bi & gRT HIE WA AR AT AT FUA DI TS Aol D BROT fHAET DI
3N JHAT IO TSl | &b gRT Sl ekl &l AT IqHT b TRIG fHAMAl BT IS
TSl | 39 99y H WY Qe gRT A 9y § SMer Ji SW WR dhi B gIRT ol
B A WHR B T 2 | IS gEr i BAFE DA qb I @i H qR bl ARy
T @ A T | R dei g™ o et @t T FEER 8-
1. R T §p, oA RRredt |
2. do 3ifw §fSa, omn eve |
3. R e dep, wRaT Raxfepar |
4. AT d9 i Sfean, srar Ra=fean |
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7. ST §p, T ¥ |

3T IaT WY H AW AR & 6 I YRV B i BRI A AR w¥al el
fram @ 0 @ AR Rarht S qon A el & fawg srfaE 53 9 @1 o<
Gy
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(xi) Need to accord approval to the proposal of Government of Madhya
Pradesh for declaring Bargi Left Bank Canal project as national project and
sanction the required funds for the project

2 orer fig (Ja): AT USW & SEAQR Tl § a7 9ig §91 goN © | S9! SRl d¢ AR
d TIAYR, HeAl, FI qA1 a1 et H 2,45,010 TR H RS warfad ¥ 1 9 g
el @1 81,53,684 SRR AW B8R | Sad IRATSHT BT Trd GRATSHT | 9miTe
PR oG ST ABR F WA 2010 § FH AFGS] Bl R HRD D5 ABR B UM 3797 IS
HI i wErar &g 4o § | # MR Aleadl # 9 e fRd & AMel B oK gU Sad
URATSIT BT AT IRATSAT H M HRA DI AN Bl 8T g |

AT STl Eres H3A1 7 12 S 2013 Pl W WeW H W UF & oA H g9 Jfud
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femforat @Y off, ST 124 AT A TRmEdAId iR S URASHRI B WhIH SR &
Held: WERd off | oy ARBR 37U f&Alh 18.09.2012 & UH b HEHH | ASH AT A
AT BHRIGA Afed a7 iy RIS & Ui B DI qRIG Bl A€, 2013 A QDR AT,
2017 BT BT W RY fHAT a1 | ATSHT AW T AU fGTid 26.09.2012 & TH AT
(220)/2004-SeYAR & HGH ¥ SR AR #1 @wedfad <« & off | STHA AU B
TR ) fedm T § SN TE g Aoy | fauRE= g |
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(xii)Need to formulate and implement welfare measures and schemes for
women under Corporate Social Responsibility Fund Programme of Central
PSUs
DR. RATNA DE (HOOGHLY): Corporate Social Responsibility (CSR)
initiatives should be accorded specific emphasis by every institution by way
of spending 2% of their average net profits. Here, | would request the
Government to ensure that special emphasis may be given for the welfare of

women by taking up implementation of various CSR activities.

Clause 135 of the Companies Bill, 2011, inter alia, provides for the
specified companies to spend at least 2% of the average net profits of last 3
years in pursuance of the company's Corporate Social Responsibility (CSR)
policy. An expert body should overlook specified companies which come
under the ambit of the above Clause of the Companies Bill, 2011. There
should be a clear cut definition of companies which come under the domain
of the CSR. Would the Government provide details of Central PSUs which
have spent at least 2% of their net profit towards CSR obligations? What is
the percentage of funds spent by Central PSUs on CSR in the last 3 years?

Considerable emphasis and importance should be according to the
skill development/skill upgradation programmes for women and girls;
vocational and handicraft training for women should be given all the thrust. |
am of the firm opinion that these skills and programmes would undoubtedly
bring a decisive and discernible change in the scenario of upliftment and

empowerment of women in the country.

| would now stress on implementing various welfare schemes aimed at
improving the standard of life of women in the country. More and more
Central PSUs should come forward to fulfil their obligation by spending 2%

of their average net profits for various schemes and programmes to uplift
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women folk. | hope and trust the Government would seriously look into the
aspect of CSR spending on the welfare measures, schemes and

programmes aimed at women.

75
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(xiii) Need to ensure easy availability of cancer treatment drugs and pain
killers to all the cancer patients at affordable price throughout the country
SHRI A. SAMPATH (ATTINGAL): India has the largest number of cancer
patients in the world and majority of them are poor even to buy the life saving
drugs and the pain killers. Many of the pain killers used by the patients at a terminal
stage are derivatives of opioids. But these medicines are very costly and hence not
easily available to the poor patients. This is very cruel and violation of the
fundamental right to live. A number of medical organizations specialized in
palliative care and cancer treatment have already requested the Government of

India to find a remedy for this matter.
Hence | urge upon the Government of India to provide the cancer treatment
drugs at affordable price including the pain killers to all the cancer patients

throughout the country.
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(xiv) Need to allocate Chandrabila and Tentulai coal blocks to Odisha Power
Generation Corporation and Odisha Thermal Power Corporation Limited
respectively

SHRI BHARTRUHARI MAHTAB (CUTTACK): Odisha Power Generation
Corporation (OPCG), a Government of Odisha Undertaking is in the process of
setting up 4x660 MW Thermal Power Plant in Phase - Il & IlIlI for which
Manoharpur and dip side of Manoharpur coal blocks have been allocated. OPGC is
pursuing capacity addition of another 4x660 MW in the district of Jharsuguda and
Dhenkanal.

Odisha Thermal Power Corporation, another State PSU is going ahead with
setting up of 3x800 MW thermal power plant at Kamakshyanagar in the district
of Dehnkanal.

These two PSUs are being considered as the focused projects to meet the
partial demand of the State. Both the PSUs have applied for coal block
allocation. I would urge upon the Government for allocation of Chandrabila Coal
Block to OPGC and Tentuloi coal block to OTPCL so that the PSUs will be able to
develop the mine independently and achieve production in a fixed time frame as
focused projects of the State would go a long way in meeting the power demand
required for accelerating the pace of economic growth while catering to the

overall national growth.
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(xv) Need to take immediate measures for release of Indian fishermen
languishing in the jails of Sri Lanka
SHRI O.S. MANIAN (MAYILADUTHURAI): | would like to raise an important
issue regarding the plight of 117 innocent fishermen belonging to
Rameswaram, Nagapattinam of Tamil Nadu and Karaikal of Puducherry
who continue to languish in Sri Lankan jails for the past three months. Hon'ble
Chief Minister of Tamil Nadu wrote several letters to the hon'ble Prime
Minister of India for immediate action to release those innocent
fishermen. In the absence of any action by the Government of India to secure
their safe release by a diplomatic dialogue with the Sri Lankan Government,
these poor fishermen from Tamil Nadu and Puducherry still remain in
judicial custody. Due to the absence of those fishermen their poor families
are facing huge problems. | earnestly appeal to the Central Government to
take immediate action for early release of those fishermen from the Judicial

custody in Sri Lanka.
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(xvi) Need to provide adequate power to Jharkhand from Central Pool to
ensure smooth supply of power in the State particularly in Palamu and
Garhwa districts

2 HHTR 9T (TAM): A FEEY & S, uerel A O g fdepel Uwsr garet € |
T AT A WR VAT UTepfieh SMTUET STl € b WRT qRT WA & WIS dl Aque H o
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fGarg &1 B8 wfaq e T8 T 1 U onver @ iy # fasren @\
AT B! AT SraHd 8 Wl 8 R gAR B U Bdl Bl $B 8 d Ual
PR DA © |

AN WG & H Uelr 9 Tedl fTal Bl TR ye¥ © Réa | 30 #AmEre e
fI8R & WTR ¥ 25-30 FETE fasTelt o el § S f[dedpe 9ara =8 © |

gars ¥ et & forg @il w0 9§ gdr] BI 80, Tl bl 50 AIMEIE Pl 130 FITEE
fasrelt @t fdia smavgdar 2 | @ WER @ W A6 T defed § Ady sneR W
U, HAGII & o WBY Sl H P U HH 16 W 18 ©C qAT UHIOT &rF H A 12 4
14 €< @1 forelt syl gRfTad s & forg Reww don AR A Ha: 45 ¥ 40 AIME@E
farstelt & S|

SR g s WHR A TR & & T & s qa 9 sIRave I59 31 31w
faeld ardfed oy a1 o7 Ud A% WOe & 3 faea Myl gers w0 A B 9D |

MADAM SPEAKER: Please take your seats.
... (Interruptions)
MADAM SPEAKER: Now, item no. 24 — Shri Jairam Ramesh.
12.10 hrs
At this stage, Shri P.K. Biju, Shri C. Sivasami, Shri P. Lingam and
some other hon. Members came and stood on the floor near the Table.

... (Interruptions)



29.08.2013 80
12.10 % hrs

LAND ACQUISITION REHABILITATION
AND RESETTLEMENT BILL, 2011

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH):
Madam, | beg to move:®

“That the Bill to ensure a humane, participatory, informed
consultative and transparent process for land acquisition for
industrialization, development of essential infrastructural facilities
and urbanization with the least disturbance to the owners of the land
and other affected families and provide just and fair compensation to
the affected families whose land has been acquired or proposed to be
acquired or are affected by such acquisition and make adequate
provisions for such affected persons for their rehabilitation and
resettlement thereof, and for ensuring that the cumulative outcome
of compulsory acquisition should be that affected persons become
partners in development leading to an improvement in their post
acquisition social and economic status and for matters connected
therewith or incidental thereto be taken into consideration.”

... (Interruptions)
MADAM SPEAKER: Motion moved:

“That the Bill to ensure a humane, participatory, informed
consultative and transparent process for land acquisition for
industrialization, development of essential infrastructural facilities
and urbanization with the least disturbance to the owners of the land
and other affected families and provide just and fair compensation to
the affected families whose land has been acquired or proposed to be
acquired or are affected by such acquisition and make adequate
provisions for such affected persons for their rehabilitation and
resettlement thereof, and for ensuring that the cumulative outcome
of compulsory acquisition should be that affected persons become
partners in development leading to an improvement in their post
acquisition social and economic status and for matters connected
therewith or incidental thereto be taken into consideration.”
... (Interruptions)

* Moved with the recommendation of the President
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eTET HEISAT © AT FAT BRI &8¢ TS ofvs Yadivie el =rel J&1 1 a9 3ol e R
NIMY
. ()
MADAM SPEAKER: Hon. Members, please go back to your seats.
... (Interruptions)
MADAM SPEAKER: There is a Land Acquisition Bill. It is a very long Bill. We
must start it now.

... (Interruptions)

e ABIGHT 3T 98 ST 39N Hied TR a9« sy |
... (cTaygm™)

MADAM SPEAKER: The House stands adjourned to meet again at 1230 hours.

12.11 hrs

The Lok Sabha then adjourned till Thirty Minutes past
Twelve of the Clock.
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12.30 hrs
The Lok Sabha re-assembled at Thirty Minutes past Twelve of the Clock.
(Shri Francisco Cosme Sardinha in the Chair)

... (Interruptions)

12.30 ¥4 _hrs
At this stage, Shri C. Sivasami, Dr. Ram Chandra Dome, Shri Narahari Mahato,
Shri P. Lingam and some other hon. Members came and stood on the floor near
the Table.
MR. CHAIRMAN : Hon. Members, please go to your places.
... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) ... ~
MR. CHAIRMAN: Shri Rajnath Singh.
... (Interruptions)
MR. CHAIRMAN: Please cooperate with the Chair.
... (Interruptions)
MR. CHAIRMAN: Please go to your places.
... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) ... *
MR. CHAIRMAN: The House stands adjourned to meet again at 2 p.m.
12.31 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.

* Not recorded.
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.
(Madam Speaker in the Chair)

MADAM SPEAKER: Hon. Prime Minister.

THE PRIME MINISTER (DR. MANMOHAN SINGH): Madam Speaker, | have
been informed of the concern expressed by all sections of this august House on the
falling value of the Rupee. | respect the concern expressed and | will, therefore,

make a statement in this august House at 1200 o’clock tomorrow.

14.01 hrs

LAND ACQUISITION, REHABILITATION

AND RESETTLEMENT BILL, 2011 - Contd.
MADAM SPEAKER: Hon. Member, before I call Shri Rajnath Singh to speak on
the motion for consideration of the Land Acquisition, Rehabilitation and
Resettlement Bill, 2011, | have to inform the House that | have received a
communication from the hon. Minister intimating that the Government intends to
get clause 15 of the Bill negatived. Members may please take notice of it while
participating in the discussion on the Bill.

Now, Shri Rajnath Singh.

... (Interruptions)
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“The Act does not provide for rehabilitation of persons displaced from their land
although by such compulsory acquisitions their livelihoods get affected. The Act
has become outdated and needs to be replaced at the earliest by fair, reasonable
and rational enactment in tune with the Constitutional provisions, particularly
300(a) of the Constitution.”
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Mr. Chairman, Sir, |

rise to speak on the Land Acquisition, Rehabilitation and Resettlement Bill, 2011.

The Land Acquisition Act, 1894 is an Act which was launched by the British

Rulers and it was actually a draconian law. How this draconian law was applied on

the farmers of Nandigram and Singur in West Bengal and how the farmers fought

under the leadership of Mamata Banerjee, that is a history. The way their land was

acquired... (Interruptions)

MR. CHAIRMAN: Please keep silence.

SHRI SUDIP BANDYOPADHYAY : Without any intimation, brutal attack was

launched, firing was done. Many farmers lost their lives. From then onwards, we

thought that this British rule.... (Interruptions)

MR. CHAIRMAN: Your party will get opportunity. | do not allow you to speak.
... (Interruptions)

MR. CHAIRMAN: Except what Shri Bandyopadhyay is saying, nothing will go

on record.

(Interruptions) ..."

* Not recorded.
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MR. CHAIRMAN: Hon. Members, kindly take your seats. Now, as | am standing,
you should take your seats.

... (Interruptions)
MR. CHAIRMAN: When your party gets an opportunity, then you will be free to
speak. Please take your seat. Nothing will go on record.

(Interruptions) ..."
MR. CHAIRMAN: Mr. Dinesh Trivedi, this is your time. | think that Mr. Sudip
Bandyopadhyay should speak.

... (Interruptions)
MR. CHAIRMAN: This is not the way. Shri Kalyan Banerjee, please sit down.
Nothing will go on record.

(Interruptions) ... *
MR. CHAIRMAN: Mr. Kalyan Banerjee, | request you to keep silence. This is not
the way.

... (Interruptions)
MR. CHAIRMAN: Except what Shri Bandyopadhyay says, nothing will go on
record.

(Interruptions) ... *
SHRI SUDIP BANDYOPADHYAY : Sir, let God excuse them. ... (Interruptions)
They have been washed off in the Panchayat elections.... (Interruptions)
MR. CHAIRMAN: Now, we are discussing a very important Bill. This Bill is
concerned with the farmers of our country.

... (Interruptions)
MR. CHAIRMAN: Mr. Basu Deb Acharia ji, please take your seat.

... (Interruptions)
MR. CHAIRMAN: We have limited time. Let us try to even utilize the faction of
seconds. You have lots of thoughts.

... (Interruptions)

* Not recorded.
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SHRI SUDIP BANDYOPADHYAY : Sir, that is the problem. ... (Interruptions)
| am continuing on the debate. But, | have a doubt even rather they will come back
in the next Parliament. That is the pity. And, that is their fate.... (Interruptions)
MR. CHAIRMAN: Please keep silence. | request you to take your seat. If | am
standing, | hope that you must have some respect for the Chair.

... (Interruptions)

SHRI SUDIP BANDYOPADHYAY: Sir, | attended two meetings which were
convened by Shri Jairam Ramesh. | have no hesitation to say that he took all his
efforts to make it a Bill acceptable to all. He circulated some notes of his own and
few of his observations. The copies of them were also sent to us and we have gone
through them. | will use his paper also.

In the context of this British-period Land Acquisition Act of 1894, Justice
G.S. Singhvi of Supreme Court observed that “the Act has become a fraud” and
another Bench of Supreme Court has also observed by commenting on this 1894
Act that “this Act does not provide for rehabilitation of persons displaced from
their lands, although by such compulsory acquisition, their livelihood gets affected.
To say the least, the Act has become outdated and needs to be replaced at the
earliest by a fair, reasonable and rational enactment in tune with the constitutional
provisions, particularly Article 300A of the Constitution.” So, it was a necessity to
change that Act and it is good enough that the present Bill is now in front of us.

Sir, the Government needs land and the private companies and industrial
houses also need land. Naturally, the Government needs land for construction of
schools, roads, bridges, hospitals or even for some PPP-model projects while
private companies and industrial houses need land for setting up industries, but the
question is what the policy for acquiring lands would be. We have seen with our
practical experience in West Bengal, where we succeeded to remove the 34-year
old Left Front Government, how the farmers fight for their land when they are

attacked. They feel helpless that there is nobody to guide them, to stand by them
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and to protect them while they are only politically exploited at the time of votes.
It could have been better if this Bill had been introduced much earlier.

What we strongly feel is that we want an assurance from the hon. Minister
that the land of the farmers will never be acquired by force. We are totally
opposed to the forceful acquisition and occupancy of land of the farmer and of the
land-owners. We want this assurance from the hon. Minister that it will never be
allowed to happen because normally, whenever acquisition is done, it is done by
kicking on the stomach of the farmers, which we will never allow, and we will
stand very firmly by them.

Sir, the Standing Committee had made 13 recommendations in regard to
this Bill. Out of those 13 recommendations, 11 have been inducted into this Bill
while two of them have not been included. We are for those two recommendations
also, which the Government has excluded. We are 100 per cent in favour of those
two recommendations. What are those two recommendations which the
Government refused to take up? One of those two recommendations is about
restriction on multi-crop land acquisition left to the State. In response to the
recommendation made by the Standing Committee that since States better
understand the peculiar and unique circumstances in their region, the fixation of
the cap should be left to them, an amendment has been made to allow the State
Governments to fix the limits on the acquisition of multi-crop land. Secondly, in
response to the recommendation made by the Standing Committee that since
States better understand the peculiar and unique circumstances in their region, the
fixation of the cap should be left to them, an amendment has been made to allow
the State Governments to fix the limits on the acquisition of agricultural land. We
urge that let the total Report of the Standing Committee -- by not excluding these
two recommendations -- be accepted by the hon. Minister by which it can be the
most acceptable Bill for this Session.

I would like to further add that the Government has categorically said that

80 per cent land will be acquired by the private companies in case of their projects.
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In case of Government, it will be 70:30 and in case of private companies it will be
80:20. Why is it so? We are totally of the opinion that this deal should be between
the private companies, land owners and farmers. Even the price should be fixed in
consultation with both of them, and the Government should not play the role of the
mediator. It should be very categorical, and it should be very positive. Once this
system is adopted, then the Government can come all-out to help whatever
projects anybody intends to make over there. Therefore, we firmly believe that 100
per cent land is to be purchased by the private group on their own.

Multi-crop land is to be protected. Industries can be set up on either mono-
crop land or on the barren land. In many States, there is no continuity of land,
which is, getting more than 100 acres of land at a stretch. Therefore, we propose
that small and middle industries can be a very viable alternative over the big and
giant industries as continuity of land is not available in every State. So, you will
have to keep in your mind that land is the asset of the rural people, and it is the
asset of the farmers. We should not acquire it by any means, which will cause
them and send them to uncertainty.

We know that safeguards for the tribal communities and other
disadvantaged groups have been mentioned. We want them to be protected with
all steps. But what would be the compensation? The compensation mentioned is
that the owner of the land / affected family be provided with job to the family;
housing facilities; land for land, but normally, it is seen that whatever is mentioned
with good intention is not properly implemented.

MR. CHAIRMAN: How much time will you take?

SHRI SUDIP BANDYOPADHYAY : So, the State-level Monitoring Committees
have to be activated. Certainly, some observations are to be kept from the
Department for which | do not think that any National-level Monitoring
Committee is at all necessary. But we totally support land bank, and there should

be one land map also for every State. What do the land maps normally do? They
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demarcate that this is my State and this part of the State is demarcated as industry-
proposed zones and these areas can be demarcated as agricultural-oriented zones.
MR. CHAIRMAN: Kindly conclude your speech.

SHRI SUDIP BANDYOPADHYAY : If any person comes with a good motive,
then the map can be placed before him to decide about his land. It can be shown
that these are the areas that will make for industry and these are the farming areas,
and multi-crop land will never be handed over to any private companies. So, the
State Governments can take it if they feel it necessary. This should be a guide-map

for the concerned State also.

Sir, we reaffirm our commitment to the principles to protect the interests of
the farmers. We are also in favour of the industries. We believe that principles
cannot be changed by debates or negotiations. We firmly believe that if these
changes are included, if these additions are taken care of, and if our proposals are
accepted, certainly, this Bill could be acceptable to all in this House.

Sir, |1 began my speech by saluting the martyrs of Singur and Nandigram.
They did their best, and the Government of India also keenly felt that this Bill,
certainly, was the need of the hour.

We certainly believe that when, with an open mind, transparent outlook and
foresightedness, Shri Jairam Ramesh is coming out with this Bill, let this Bill be
acceptable to all.

We again reassure and reaffirm our stand that this ratio of 80:20 must be
abolished. One hundred per cent means, it should be one hundred per cent. When
100 per cent of the land is to be acquired by a private company, how will the
Government play the role of a mediator?

We support the Bill, if our amendments are accepted.
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SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Mr. Chairman, Sir, thank you
for allowing me to speak on the Land Acquisition, Rehabilitation and Resettlement
Bill, which has seen the light of the day after various changes.] am happy to say
that many of the recommendations made by the DMK Party were accepted by the
hon. Minister, and | am thankful to the hon. Minister.

Sir, the framers of the Constitution of India regarded the Right to Property
as a Fundamental Right. Earlier, in the Constitution of India, this Right to Property
was incorporated in Article 19 (1) (f) of the Constitution. Right to Property is a
Fundamental Right. But subsequently, it was deleted from that Article 19 and
relegated to Article 300 (A), which merely says,

“No person shall be deprived of his property, save by
authority of law.”

A Fundamental Right was taken away and a concession was given to a person,
namely, he shall not be deprived of his property, save by authority of law. It means
that Right was taken away by the Government.

Sir, there cannot be two views on the issue that the Land Acquisition Act,
1894 should be repealed. That Act has no purpose now. It is a very old Act, which
will have no value now, and most of the problems relating to acquisition of land
arose because of that Act. So, we welcome this Bill, but at the same time, we want
to make certain suggestions, particularly about the price of the farmland.

The price of farmland differs from period to period. When there is drought
for two consecutive years in an area, the cost of land will come down. The farmer
wants to sell it away at a throw away price and go for another employment for his
livelihood. If there is continuous rain, he will not be willing to sell the land. So,

price of farmland varies, depending on the climatic conditions of a certain place.



29.08.2013 123

16.00 hrs

So, the Government should protect the interests of the farmers. That should be the
main aim of the Government. Sir, | want to read point no. 12 from the Statement
of Objects and Reasons. It says:-

“In Districts where net-sown area is less than 50 per cent of the total
geographical area, no more than 10 per cent of the net-sown area of
the District will be acquired.”

Sir, this should be deleted. If, in a District the net-sown area is less than 50
per cent, there should not be any acquisition in that District because our population
Is growing, we need employment and we need food also. What is the use if we
earn more and then, we do not have enough food? So, the Government should see
that in every District, the sown area should not be less than 50 per cent of the
geographical area of that district. We have such a system with regard to forests.
There should be 33 per cent forest cover in this country. So, we should have such
a stipulation that there shall be 50 per cent of arable land in this country. That
should be divided in all the 600 odd districts of this country. So, if the land sown
area of a District is less than 50 per cent, there should not be any acquisition from
that District. The Government should keep this thing in mind which will help the

people of that area.

Sir, when our leader Dr. Kalaignar Karunanidhi was the Chief Minister, the
Tamil Nadu Government had enacted the Tamil Nadu Acquisition of land for
Industrial Purposes Act, 1997. The provision recognizes the legitimate right of the
land owner and the need for consent and consensus in matters touching upon
economic development. This Act further provided for the use of land only for the
purpose for which it was acquired and not for any other purpose. Impoverishing
individual land owners in the guise of economic development was

discountenanced by this legislation.
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I am reading this because there is another point whose number is 19
in the Statement of Objects and Reasons. You have stated that:-

“Land that is not used within ten years in accordance with the
purposes, for which it was acquired, shall be transferred to the State
Government’s land Bank. Upon every transfer of land without
development, twenty per cent of the appreciated land value shall be
shared with the original land owners.”

This should not be there Sir.

SHRI JAIRAM RAMESH: | would like to clarify this thing.
MR. CHAIRMAN : Mr. Jairam Ramesh Ji, I think you must take the permission
from the Chair and if the Member yields to it, then only, you can clarify. You
should not directly intervene to clarify it with the Member.
... (Interruptions)

SHRI T.K.S. ELANGOVAN : Further, there are certain State Acts like in Tamil
Nadu, we have the Panchami Land Act where land is given to the Scheduled
Castes. They innocently or ignorantly sell their land to others. In reality, this land
cannot be saleable in the market. So, this land should not be acquired for any
other purpose. It should be left only to the Scheduled Castes to whom the land
was given by the Government. So, these things should be covered by this Act.

Now, | come to section 98 (1) and 98(2). Section 98(1) says: -

“Subject to sub-section 3, the provisions of this Act shall not apply
to the enactments relating to land acquisition specified in Fourth
Schedule.”

But the other section says:-
“Subject to sub-section (2) of the section 99, the Central

Government may, by notification, omit or add to any of the
enactments specified in the Fourth Schedule.”
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16.04 hrs (Shri Francisco Cosme Sardinha in the Chair)

This is totally contradictory. You are saying that it shall not apply to enactments
where the land acquisition is specified in the Fourth Schedule. Then, you took up
the provision of adding or deleting anything in the Fourth Schedule which means
98(1) will lose its relevance in due course. You will add something. You have the
power to add something and you still say that it shall not apply to the enactment
related to Land Acquisition. You fix it. You fix the Fourth Schedule. You weed
out whatever is not necessary. Otherwise, Section 98(2) contradicts Section 98(1).
| want the hon. Minister to note that.

There is one more thing. In Section 7, they talk about a Committee, an
Expert Group consisting of people from various sections. It shall consist of two
non-official social scientists. They have not clarified it; they have not defined a
‘social scientist’. It is not clear whether a social scientist will be from elsewhere or
from other State or from some other district and whether he will know what is
happening in a particular district where the Government is going for land
acquisition. So, the person who sits in the Committee should have some
knowledge about the area in which land is acquired. So, it should be defined.

Otherwise, this is a welcome Bill. We were waiting for such a Bill which

will repeal the century old Act. With these words, | support the Bill.
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MR. CHAIRMAN : Shri Basu Deb Acharia.
... (Interruptions)
MR. CHAIRMAN: Please, you will be given time. You please sit down.
... (Interruptions)
MR. CHAIRMAN: You please sit down.
... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) ..."
MR. CHAIRMAN: Hon. Members, please sit down now.
... (Interruptions)
MR. CHAIRMAN: Hon. Members, please sit down.
... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) ... *
MR. CHAIRMAN: Please do not waste the time of the House.
... (Interruptions)
MR. CHAIRMAN: Hon. Members, please sit down now.
... (Interruptions)
SHRI A. SAMPATH (ATTINGAL): If they create some problem, we are also
ready to create some problem here.... (Interruptions)
MR. CHAIRMAN: You go to your place.
... (Interruptions)
MR. CHAIRMAN: Hon. Members, please do not disturb it further.
... (Interruptions)
MR. CHAIRMAN: Please sit down now.
... (Interruptions)
MR. CHAIRMAN: Hon. Members, please go to your seats.

... (Interruptions)

* Not recorded.
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MR. CHAIRMAN: Please maintain the dignity of the House.
... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) ..."
... (Interruptions)
MR. CHAIRMAN: Please maintain the dignity of the House. Please sit down.
... (Interruptions)
MR. CHAIRMAN: Hon. Members, what is happening in the House now is in a
very bad taste. Do not settle your scores here.
... (Interruptions)
MR. CHAIRMAN: Please sit down.
... (Interruptions)
MR. CHAIRMAN: Now, Shri Acharia, please restrict your speech to the Bill. ...
(Interruptions)
... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ... *

* Not recorded.
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SHRI BASU DEB ACHARIA (BANKURA): Mr. Chairman, Sir, | never expected
that such a situation will be created when we are discussing a very important Bill,
Land Acquisition, Resettlement and Rehabilitation Bill. Now, the title has been
changed with Right, Transparency, Resettlement and Rehabilitation Bill. The title
Is very good. He has chosen a very good title.

But all exercise is in deceit. Many good things, many good proposals are
there in the new Bill, which were not there in the antique Act, which was enacted
during the British regime like the social impact assessment, resettlement,
rehabilitation, compensation, etc. All these things are there; and he has made such
proposals in the Bill.

But when you go through the various provisions, like the exclusion that he
has provided in the Bill, all these good proposals will yield no results and the
peasants, the farmers will not be benefited out of this Bill. ... (Interruptions)

MR. CHAIRMAN: Please do not disturb. Nothing will go on record, except what
the hon. Member says.

(Interruptions) ... ~
SHRI BASU DEB ACHARIA: Not a single inch of land was acquired in
Nandigram. ... (Interruptions)
PROF. SAUGATA ROY (DUM DUM): But you announced that you will
acquire. ... (Interruptions)
SHRI BASU DEB ACHARIA : There is a difference between announcement and
doing it. ... (Interruptions)
MR. CHAIRMAN: Please address the Chair. Do not get disturbed.

... (Interruptions)

* Not recorded.
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MR. CHAIRMAN: Hon. Members, please sit down.

... (Interruptions)
MR. CHAIRMAN: Please sit down.
SHRI BASU DEB ACHARIA: I sincerely thank the hon. Minister....
(Interruptions)
MR. CHAIRMAN: Shri Banerjee, please sit down first.
SHRI KALYAN BANERJEE (SREERAMPUR): Why are you not telling them to
sit down?... (Interruptions)
MR. CHAIRMAN: | will take care of them. You please sit down.

... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ... ~
SHRI BASU DEB ACHARIA : Sir, in 2004 elections they got only one Member.
Only one Member got elected in 2004 elections.... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ... *
SHRI BASU DEB ACHARIA : The measures to safeguard... (Interruptions)
MR. CHAIRMAN: Shri Banerjee, this is not the West Bengal Assembly.

... (Interruptions)
MR. CHAIRMAN: Shri Acharia, please address the Chair.

... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ... *
SHRI BASU DEB ACHARIA : What is given with right hand, Shri Jairam
Ramesh, you are taking away from the left hand.... (Interruptions)
MR. CHAIRMAN: Please sit down.

... (Interruptions)

* Not recorded.
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SHRI BASU DEB ACHARIA : Sir, | want to thank the hon. Minister. Out of 160
amendments that | have tabled, he has accepted only six amendments. These are
very small amendments. He had agreed on one amendment when he had a
meeting with us. He not only had All Party meeting but separately also he met us
and tried to arrive at a consensus, but failed. The Minister has failed as there is no
consensus on the Bill. The most affected persons are in West Bengal. On the
floor of this House he said that only in the State of West Bengal share croppers’
names are recorded. In none of the States except the State of West Bengal it is
recorded. There are a large number of sharecroppers recorded and unrecorded.
He has included sharecroppers’ names but a condition saying ‘for the last three
years from the date of acquisition’ has been imposed. Why is this condition of
three years? It is because the names of a large number of sharecroppers is not
recorded. How will you be able to find out for how many years these
sharecroppers are engaged in the cultivation of that land? So, there should be
further amendment and three years condition should be removed. If this condition
of three years is retained, a large number of sharecroppers and affected persons
would be deprived of the benefits.

Now what are the exclusions? In all the meetings, | point out this exclusion.
You are repealing an Act of 1894. Since long, we have been demanding that that
Act should be repealed and a new legislation should be enacted. But when you are
repealing this Act, we wanted that an all encompassing and a comprehensive Act
should be brought forward. But you have excluded 13 Acts and these 13 Acts do
not have any rehabilitation and resettlement package. You have kept one
provision that within one year, they will have to implement the identical
rehabilitation and resettlement packages. Why should it be after one year? Why
should it not be immediately after the enactment of the Act? What is the problem
in bringing all the Acts together to have a comprehensive Act or an all

encompassing Act? What is the difficulty?
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When Laluji was the Railway Minister, an Ordinance was promulgated because he
was facing difficulty in Bihar in regard to acquisition of land. He promulgated an
Ordinance and because an Ordinance was promulgated, it was not referred to the
Standing Committee on Railways. | was the Chairman of that Committee. It was
brought directly to the House. There is no provision of rehabilitation and
resettlement. Now eastern Dedicated Freight Corridor is being constructed and the
farmers are facing problem. What is the price of land in Etawah district? @< &
qargq g Sft, 3 99 uar 21 There is a wide variation in the price of land in
Etawah and Agra. These are the neighbouring districts. Nobody is there to listen
to the problems of the farmers. Why is there wide price variation? What is the
rehabilitation and resettlement package in those Acts? With this exclusion and
with this condition, when this Bill will be converted into an Act, it will be a
draconian Act.

MR. CHAIRMAN : No comments please. Hon. Member, you may please
continue. Please do not disturb him.

SHRI BASU DEB ACHARIA : The Collector is given arbitrary powers in case of
emergency and exigency. Any land can be acquired in the name of exigency and
urgency. After the acquisition, there would neither be social impact assessment,
nor environment impact assessment, nor any rehabilitation and re-settlement.
Eighty-per cent of land can be acquired through the provisions of the Act,
particularly using urgency provisions in which case there are no rooms for
providing any rehabilitation and re-settlement. The hon. Minister may clarify this
point. The provision for rehabilitation and resettlement is there only in case of 20
per cent cases.

Sir, we have very recently passed the Food Security Bill. Our agricultural
land is on gradual deceleration. We have not been able to achieve growth in
agricultural production. During the Eleventh Five Year Plan, our target was 4 per
cent but even in the first year of the Twelfth Five Year Plan, the achievement has

been less than 4 per cent. It is something like 3.5 per cent. Unless there is growth
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in agricultural production, how will we be able to supply food grains under the
provisions of the Food Security Act? There is also provision for acquiring 5 per
cent of multi-cropping irrigated agricultural land which meant if one acquires one
thousand acres of land, five per cent of that could be multi-cropping irrigated
agricultural land. How much does that come to? If one were to acquire ten
thousand acres of land, five per cent of that could be multi-cropping irrigated
agricultural land. How much does that come to? Only in rare cases when there is
no other option ... (Interruptions)

MR. CHAIRMAN : You may please wind up now.

SHRI BASU DEB ACHARIA: Sir, | have just started. They have taken my time.
MR. CHAIRMAN: I have excluded that point. Please conclude now.

SHRI BASU DEB ACHARIA : Sir, | have many points to make.

My next point is about the provision of public purposes. So many things
like infrastructure and all have been added in this provision. The hon. Minister has
brought in an amendment to exclude the SEZs where thousands and thousands of
acres of land have been acquired. What has happened during the last 20 years? We
have seen how thousands and thousands of acres of land were grabbed...
(Interruptions) I will give you one example of that... (Interruptions)

MR. CHAIRMAN: Please do not disturb now. Why are you disturbing?

... (Interruptions)

MR. CHAIRMAN: It is not for you to say that.

SHRI BASU DEB ACHARIA : Sir, the Maharashtra Industrial Development
Corporation acquired land. How much price was given to the farmers? They were
given a sum of Rs. 1 lakh and Rs. 2 lakh per acre. Now those lands are being sold
to a corporate house. At what price they are selling it now? It is at Rs. 1 crore per
acre. How are these peasants being exploited for the last 20 years since the
Government of India started following new liberal economic policies? Lands were

liberally acquired and then sold to the corporate houses... (Interruptions)
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MR. CHAIRMAN: Hon. Member, please do not disturb him. Shri Acharia, please
address the Chair.

... (Interruptions)
SHRI KALYAN BANERJEE : Sir, I am only pointing out to him that he is
contradicting his own statements... (Interruptions)
MR. CHAIRMAN: All right. You have said it once. Nothing, except what Shri
Acharia is saying, will go on record.

(Interruptions) ..."
SHRI BASU DEB ACHARIA : Sir, my next point is about the quantum of
compensation. What is the basis of deciding the quantum of compensation? The
same methodology has been adopted which is there in the 1894 Act. What is there
in the Indian Stamp Act, 18997 ... (Interruptions)
MR. CHAIRMAN : Please wind up now. | gave you enough time. Two minutes
more.

... (Interruptions)
SHRI BASU DEB ACHARIA: Sir, you know how the lands are sold. They are
undervalued. Less price is shown for registration of the land so that stamp duty is
less. So, why should not the current market price be the basis of deciding the value
of the land? As a result of that, by adopting that methodology as it is there in the
Indian Stamp Act, 1899, how much compensation farmers will get? Unless the
land loser gets employment, how can there be resettlement and rehabilitation? If
the entire land is acquired, on which the farmer is dependent, which is his only
source of income, if employment in that project is not given, how can he be
rehabilitated? ... (Interruptions)
MR. CHAIRMAN: Hon. Members, please sit down.

... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.

* Not recorded.
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(Interruptions) ... ~
MR. CHAIRMAN: This is very bad.

... (Interruptions)
MR. CHAIRMAN: Shri Basu Deb Acharia, please wind up now.

... (Interruptions)
2 YT JER . A QU wEed, g9 Ul ST aR 8 O fF |ed d e st
fagre M| IE BN < HI A ot fh U IresT fage vl fhar & @ gaq o 9
3T g3l g l... (syaer)

MR. CHAIRMAN: Nothing is going on record.

(Interruptions) ... *
MR. CHAIRMAN: Shri Satpathy to speak.
... (Interruptions)
MR. CHAIRMAN: Now, Shri Satpathy to speak.
... (Interruptions)
MR. CHAIRMAN: Shri Basu Deb Acharia, please wind up.
... (Interruptions)
MR. CHAIRMAN: Nothing is going on record.
(Interruptions) ... *
MR. CHAIRMAN: Shri Basu Deb Acharia, please conclude. | have called the
other hon. Member to speak.. Shri Acharia, you have made all your points.
... (Interruptions)
MR. CHAIRMAN: Hon. Members, this is in very bad taste. Allow others to speak.
... (Interruptions)
MR. CHAIRMAN: Nothing is going on record.
(Interruptions) ... *
MR. CHAIRMAN: Shri Satpathy to speak.

... (Interruptions)

* Not recorded.
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SHRI BASU DEB ACHARIA : | should be allowed to conclude. ... (Interruptions)
MR. CHAIRMAN: Shri Acharia, you are not concluding.
... (Interruptions)
MR. CHAIRMAN: | have already said that nothing is going on record.
(Interruptions) ..."
SHRI BASU DEB ACHARIA : Farmers are barred from going to the civil court
against the decision of the Collector. This is unconstitutional. ... (Interruptions)
MR. CHAIRMAN: Shri Acharia, just take one minute and conclude. Only the last
point.
... (Interruptions)

MR. CHAIRMAN : It is only the last point. Hon. Member, you are making a
mockery of the House.
... (Interruptions)

SHRI BASU DEB ACHARIA : Sir, | wanted that this Bill should be referred to
the Standing Committee as 187 new amendments were moved by the Minister.
This has never happened. This is unprecedented but he did not agree to refer it
either to the Standing Committee or the Joint Select Committee. But there is a
need for further modification and further amendment. In future, it will not protect
the interests of the farmers. Rather it will go against the interests of the farmers. It
will serve the interests of the corporate house and that is why there is a need for

further modification of the Bill.

MR. CHAIRMAN: Shri Tathagata Satpathy. Hon. Members, please cooperate
with the Chair.

... (Interruptions)
MR. CHAIRMAN: Nothing else will go on record.

(Interruptions) ... *

* Not recorded.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, | would thank you for
giving me this opportunity to speak today.

This is a Bill which actually affects a lot of people, innumerable people
who are economically deprived. We are all sitting here to legislate a Bill that has
come in as a replacement of an Act which is more than 100 years old. | will
initially congratulate the hon. Minister for trying out such a brave exercise
although it is a bit late in the day.... (Interruptions)

MR. CHAIRMAN: Hon. Members, please maintain the decorum in the House.
Otherwise, | will request the hon. Minister to start.

SHRI TATHAGATA SATPATHY : As we all know, for the average family in
India, for the middle class and for the poorer sections of our people, land is the
only sustainable asset that they have which they use for every kind of economic
activity. When the father dies in the family, they sell a piece of the land to do the
cremation and the ensuing activity. When the daughter gets married, they will sell
a piece of their land and get the girl married. So, for everything, when the banks
were not there in the country, our culture had ingrained into us - it is very much in
our DNA - that land is the only asset with which families could survive.

As you know, in Indian families, there may be many brothers and many
components of the family living under the same roof but not necessarily with a
united purpose or living as one family. They all may be doing different things;
they all may be sharing the same roof but sometimes — and most often — they are
not even sharing the kitchen. In such situations, when the land belonging to this
kind of a family is taken over by the Government or by the private companies, the
trouble that the families face cannot be imagined by most Members in this House
now.

I come from a constituency Angul, Dhenkanal in the State of Odisha where
a huge chunk of the land in blocks of Talcher, Chandipada, Ganiha and Pallora are
coal-bearing areas, where the Mahanadi Coal Fields Limited, a very profit-making

unit of Coal India, is operating. Under the CB Act which has somehow not been
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dealt with in this Bill, there is a lot of ambiguity. This is a populated country. In
Odisha, most of the coal-bearing areas are also thickly populated. Now, you have

given coal mining rights to a lot of private companies.

Their impact as well as Government companies like MCL come up with
horrendous resettlement and rehabilitation activities which do not really reach the
people. All of us are aware, resettlement of land oustees in most Government
projects and also in mining and private industries have been a colossal failure all
over India, including my State, Odisha. We have seen that the Land Acquisition
Officers appointed by the Government, the LAOs, somehow when they work for a
company, they become the puppets of the Collectors of the district and whichever
company or body is taking over the land, they become puppets of that. The
Collectors most often become puppets of these big companies. That is where the
problem mostly arises.

It is unfortunate that we are in a country where during 1977, after a very
dictatorial Government of the Congress was removed by the people through a
democratic process, and the Government of Morarji Desai came to power, they
removed the ownership of land from the Fundamental Rights list in the
Constitution. Probably India is one of the few democratic nations where
Fundamental Rights do not include ownership of land.

I would go from point to point and cover it up quickly. Land, I personally
believe, should remain with the owners; lien to industry or Government should be
given for 50 years; and monthly rent should be given to the land owners. Land
should never be purchased from the owner. We have talked about Social Impact
Assessment. One very critical thing is this. None of these Social Impact
Asessments cover is that when a village is ousted, taken out of their old ancestral
land, everybody lives with their neighbours, especially in rural areas. But Social
Impact Assessment does not cover the aspect of the neighbour. You not only

become a land oustee, you are also compelled to become an immigrant because the
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moment you move to a new village, or a new area, you do not know who your
neighbours will be. This creates a huge amount of social unrest amongst the
people who are moved out from their ancestral land. In a village, there are many
people. For instance, barbers, farm labours, and many such people, who do not
own land but they are an integral part of the cultural milieu of the village. What
happens is, when land is taken over, these people do not get any compensation as
we see in the case of Posco also. So, when the people are moved from one place
to another, their whole social set up breaks down and this is never taken into
account by any Social Impact Assessment that | have seen till now.

The other problem is that from the time of the notification till the time the
actual acquisition takes place, and the resultant benefits accrue to the land oustees,
that gap, that particular period of time, when the man cannot sell his land, he
cannot buy anything nearby, he cannot even go to his field to sow paddy or
anything, he cannot work, when there is virtually an embargo on any kind of
economic activity, and that is the period when there is no income, no job, no work
and we leave the people in a limbo. So, this is a period that is very important to
create social unrest. Like we know, an idle mind is devil’s workshop. Therefore, it

Is necessary that the Bill should also address this problem.

The other problem is, when compensation is paid to the land oustees,
unfortunately, there is income levied on this compensation. As it is, you are taking
away from a man his cremation ground, his gochar, his ancestral home and
everything that he and his soul aligns with and then you are giving him some
monetary compensation which gets devalued by the hour as we see what is
happening today with the US dollar and Indian rupee and on top of that you tax
him for the compensation you are paying him.

SHRI JAIRAM RAMESH: We are introducing an amendment a little later that all
payments will be income tax free.
SHRI TATHAGATA SATPATHY : Thank you.
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Sir, this hon. Minister is very well read and a very conscious person. He
goes to the rural areas himself and he sees things firsthand. So, | trust he knows all
these problems. But there are certain ambiguities. For instance, | will cite one
example. In the amendments brought by the Minister, on page-2, it is mentioned as
follows:

“Manufacturing Zones as designated in the National Manufacturing
Policy.”

This seems to be like just another name for a Special Economic Zone (SEZ). We
will need clarifications on these issues.

As land is a State Subject, the new concept of a National Monitoring
Committee, as it is mentioned in Chapter VII, should be deleted because it looks
like there could be infringement on the federal structure that India has survived
with. So also, Clauses 79 and 81, the punishment parts, are ambiguous and they
could be erroneously interpreted.

As people may be aware, those who have ever gone to prison, 70 per cent
of people imprisoned, life-term convicts, are in jails primarily because they have
committed a crime which is directly related to land ownership. This is the situation
in most jails of India. About 30 per cent would be crimes committed in passion
concerning women or ownership or something else, but 70 per cent of the crime is
connected with land. That means, land is a very emotional issue for most Indians
and this Bill, somehow, does not, unfortunately, address the issue at that level.

| mentioned earlier that by giving the District Magistrate or the Collector
this kind of immense responsibility, we have created a huge opening for
corruption. At the district level, land acquisition has been concentrated in the
district revenue officials. Therefore, there should be a system by which that
authority can also be monitored by people’s representatives.

MR. CHAIRMAN : Please conclude.
SHRI TATHAGATA SATPATHY: Sir, | will conclude.
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Sir, as far as agricultural land is concerned, - you know, you have
been a longtime politician, so also the hon. Minister — politicians and other social
activists go to villages and ensure that electricity reaches there, water reaches there,
irrigation projects take place etc. Then, what is happening is, with the Indian
industrial mindset, they want to go to such areas to put up their units where they
already have electricity, road, water and everything available. So, we find in many
instances projects of PMGSY have come within the boundary wall of many
industrial units. This has happened many times. So, it is necessary that when land
acquisition takes place, the law should be such that agricultural land and inhabited
land where large groups of people are staying with progress and development
having reached them over the years, we should try to avoid taking over such land.

Sir, conditions should be mandatory in the Act that industrial houses use at
least one-third of the land that they take over for green activities. They should
also take care not only to plant trees, which has become a sham nobody plant trees
now, but they should put up water harvesting structure so that when they take out
ground water they will also recharge the ground water and take care of the
pollution.

MR. CHAIRMAN: Kindly conclude now. | have given you more time.
SHRI TATHAGATA SATPATHY : Sir, | will need two more minutes and not
much.

Sir, rehabilitation policy should itself be incorporated in the Statute Book
under a separate Chapter so that it is not somebody’s kindness that makes a
difference, it should part of the law.

If industry does not come up, like the Tatas in Singur, then the original land
losers or their successor in interest should be given preferential right to purchase
the land back. Land losers and their successor in interest should be provided with
similar facilities like that of industrial house employees in the field of health,

education and community activities.
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Lastly, in my constituency, there is the coal bearing area, MCL takes over a
lot of land and now private companies are also moving in with huge tracks. Each
unit takes around 2,000 to 3,000 acres of land. That is the general ownership or
general preference of land for coal activities. What is happening is that they not
giving compensation to the people who are ousted and they are promising jobs;
whereas if you see the records, MCL and also other units of Coal India Limited
have actually come down in their total employment capacity.

MR. CHAIRMAN: Please conclude now.
SHRI TATHAGATA SATPATHY : Therefore, it is imperative that we do not
promise jobs, it is not possible for the modern industries to hire a lot of people.
They are all cutting down on the strength of employees.
MR. CHAIRMAN: No, please. Nothing will go on record. | have given you
enough time.

(Interruptions) ... ~
SHRI TATHAGATA SATPATHY: Please give me a minute, Sir.
MR. CHAIRMAN: No, please. It is not going on record. Mr. Jadhav.

... (Interruptions)

ff AR Rl | # 91 je1 g A U e g9 ol L (@)
FHTYRT FRIGH: Tua! I Repre & 781 o7 & B

(Interruptions) ... *
3t ool e (W) [yt S, afe a8 ffvaa &R fear Sy {6 12 a9 a1 2 99 9 e
FATGN I I P el gl 7 I WBR BT a9 A8y | 380 Tl U 3T DA & IS
& gy €1 fdet ot ufd=an yohen Srsege 81 Skl 21 $afely ARBR &1 Sa1d 7 g ey 8

IO TH GH HRY, Tg a9 HRY| ... (@1agm)

MR. CHAIRMAN: We will try to accommodate. Hon. Members, no discussion
please. The Minister’s reply will be between 7 and 7.30 p.m.

* Not recorded.
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... (Interruptions)

2 T 99TE © 99 o g Ui deb el fetl, 81SW &€ BRe dre el . (FaHr)
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2 JARE TOYRE SEd  (Feferon): |9l #8ied, i oo gaa iR eI
fagres it Uer gom ® S9N fhaml & &l & folv 9gd 9N ydy 9 fda 4§ fhy & o
95d AR d¥nge At 9 o A 7€ ey e

Hered, H A W S W we =g 6 i @ siftmeu A em & oy e
ST 8, 3R 99 &M & g 9 9 &1 ST 19 A1 9% T8 gar € @1 ag 4y e
DI IO DI S AMRG] S W garraor fEAM o1 ARy & qHy far M o, 98 |
SEAASHIEICAR AR IICICIER IS G

# A @A S ¥ gg |l e arg b 9gd 9 i, fesl ik U9 A
AN A, 1 6 dve |t @ AW W WM S ©, S99 NN A fREEl d A6 BT GBIl
IR T8 AR UGS, S W B RG] dRal ol §l 3 I IUSMS S| TR Py
B T Bl @1 & 3R a8 ST 9 & R TSl g AR B IMM-aTo] A o §Y IS IR BIEd
H It gS SEIT BT v AMfhAr 1 e <ff| giE-uiE |, S9-59 Wi 9 98 SEd a9 8@
R TSI &1 7 91 987 Dl IS &1 W 8 N 7 99 OHIF W) DI b 8 ¥&r gl F G off B
Y8 A o1 ATl § feh brs W S BT Od ARG 8l A I W IADI o9 [T 1 STl
B A1fey % are arel f5w 2 & forg S ot IR &ear <1 §1 R 98 wdt & o
S o JET 2 AT 89 W sS&] W B fou o @die w61 © a1 98 dis fafesT 9 @
foq a1 S9! a8 # 99 @ oy IW SHE B RG] AT WG IR @ 2| AT IHDT o
SRR foran ST @12y ] SR 98 = OiF |1 | A1 gt |ie @) fffie 9@ g 8 8 © <l
I S Bl 4 & qd Aifers DI arqd fedm S @ty

QUTIT #eied, fharml &1 4R A A1 9gd WiaHD ol fhaE T Y| B -4
Fed B fram A ft w1 € S99 S did ) Wi Rean aran B swfon saw
STDT WAl S ST &1 § HAT S bl G AT (B s HATerd @ AIEHH W AR WA
Tt &, R Fs® I ST adE 2l $AY, THEAT T G Ao § W F$dh a9 @
YTGET ©, <ffhe 3TU S I8 I ! & b 89 WSP Al q, ol fpami gR1 SHH
U & S ARyl SR SHIE Suere B8R, aW figasiivdarg § dse gl S| 3R
e o # Y Sueiel el BRarl g 1 98l weeb el gt | # wIA it @ ys e Agm
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fo5 aTa I8 ST a4 oY & 3iR 3ue faumT # & A a9 B Sl AN ol §, ST9 3119
framl & qua § SHF R oid §1 S W 9 e & SngR WS &1 garraon e
EURY

JUMT HElGd, 9gd AR 394 U @9 © [P R Al SRR AT A B B
fog fora & See eiftufed & St @ @1 99 9RaR & U& @fad &l JenR faan S|
# #3 Sft & e =g 6 # ot HERg WRAR H SN fSurdHe &1 9w ure AifRer @
gl ol off 9ga R foram € et S+iF S8 & doree a9 & fog sfefed @&t =), o
&-q ATl B MY 3l b S BR H A T Al D1 Ay frelt SR A fhd Bl AR
el 3R S ISR & o-Id @FT &, 31d SHd! 99 Wl 96 TR 3@ SHd! 35 AT I T
IY 8 M § 3R I AR 81 el 81 21 H #31 Sft & I8 dew (o9 A § gw ¢
grag & 6 o 37 oy frami @ o g axd € S9N B HE, TS Td ol
ors fafie Ry & 59 fafie & ofck S e @ R & t& smedt &1 IR qRa fa
ST T8l A1 3179 dlelil o T8 AN Wae= 8, 89 UD DI ISR & dTel &1 oifch, Sfel g
URT STE Well 81, 99 AR U 8N drdd AR BN A1 89 &9 9Tl & 916, §19 Sral
® g8 3MMUBT ISR i | Heled, Ig &b <8l &l 39 fory 39 a4 I8 ft dengs o
a1y b 3R &d el fham &1 Si 1 fufed o)d & a1 99 URaR & Ueh 3faH! hl
SRSISHINCUIRS I
17.00hrs (Shri Basu Deb Acharia in the chair)

FuIfy #ered, U 9gd IR oRi £ Rrwer wew A foeft et w1 @ forg
T BT & oIfh el A g8 S 99 & doR TSl gl 7 Al SH R DIS WHN DM Bl @l
2 3R 7 8 fHaml B IH W ITS HH & g, WMl B & oy A &1 51 39 4 898 <

B AR JHa A B T 2
il B9 1 BN WNE W Wrel gl [ o fan] s A o[ o ATl g,

gadl e WY SR W & AT AT B T8 W 82 HRIS Nl Pl &l TI8H B WM
Rgem 1 a1 IR @ B

QU HEIGY, BRI fBg fhaMl &1 <% €1 $9 Q¥ DI PN-YETT < Bl Sl
gl SR T-T Bl SUSTS,; S fe-g-fast o gt sl Tei o fohar fom--fem fawentaq &
TGN 3R AT BT AT 81 QI Al B 3T 7 1 @iy GReTl el Al &, SASD [l g9
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WRBHR D IR W 18R A S HI B A9 3T Feball gl § A8 W g1 81 PeA1 A b
39 I8l W fHAMI & &A1 Bl @A & ofh Ta-He 1 39D U8 9gd AR fBAEl & S|
RGN B & Ty TR Farraor & of foran| S {6 980 IR @i & S I 8, d8l W) e
P B U TUhs-al Uhs, U Sdcdv-al 2dedR SN I9H 1 g1 oifdh DT U vuy
BT JATGAT HT AT T I [HAMI Dl el HAT g1 S5 Faraon W &l Hel1 3R I Rebls
d A Ia g HH A 81 T 21 s # o A8 A e b ol R A fhamEi @
SN IR BN B BY 8, G981 UR (BTl Bl QR Jarras He ey

Sl g, # WA SN | g W gl de 6 e k% Al oy gsl iR i o,
QT 3R JAAaRRITT e, 2011 1 U &R & [HAFi &I YH BT ool < d a1 B
@ © [HAMI B BRIE Uga B 91d R @ ol dfdhd, TAR AERTG H 3l d Ig el &
31T < B ST DI YT ANMCH WOl € o 3R U8 Uebs W STaT YA fhami & o & a1 99
SHIF & forw iferT Tae amm Su | 39d R H ST | ISl 9 I g 2l § ¥gl i) g
St el g e el W ey g9 e # fhAml & g4 ®1, fhamEi @ g B, St
HIGI3 B He B DI a1 DR W@ ol §E R)®, O fHAE T o @ Rt @t FrE,
I G-I @ HAS W H AT B 7, S W MY Wl o @ 919 ) & a1 Jgf W
B I8 Qe I ot g1 H A3 S @ I8 ff e P o SRT s W BN o 9
fepami # Havse 2l
FHTYRT HRIGH © 379 3T AUAT HIY0T Y e & ik I S|
# YAORIG TR €G- FHIafT weled, § @31 St A A€ B A 6 R feari 7
3O GA-URA W, 37Ul AEd A (U1 YfH IQRAT B, 31U 921 B QAT (A 31 aredt it
&% foy @18 4% Ferl 2 1 99 W Y Hifel vae argdl| difh WRBR 7 AR fhami &
S srferufed B & 5 SeEiadl @1 €, S=iH 98l R b SEl & 9y a-ad Senl
FoIY Al T 3T I W Aol o ebd 87 &1 Sl HOlgR g8 R B PN &, 39 W
3T 37T AIFABT 8P WU B Thd &7 gD gl Hl 0 <1 7 Wi & &1 gae a1y
J| gs fFaMi & FW A IR el BT Tae 1 bl &l T AW T IR 9 I8 Ao vae
ST I 91 e % 87 NN H A8 YA B
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SHRIMATI SUPRIYA SULE (BARAMATI): Mr. Chairman, Sir, | stand here on
behalf of my Party today in defence of this Bill. | congratulate the Minister for his
relentless efforts to bring this Bill in this House finally today. | still remember the
day when the Minister, Shri Vilasrao Deshmukh, who is unfortunately no more
with us, had introduced this Bill for the first time. 1 think, he thought of it because
the land acquisition from the State which | come from, which is Maharashtra, is
probably one of the most developed and industrialized States in the country, and
we are extremely proud of that.

I have been listening to all my colleagues talk about acquisitions, all the
exploitations that have happened there. | am very proud to say that my State, till
today, which has the most industries in this nation, has never had any agitations or
any issues regarding payments. So, actually, the Maharashtra model is probably
one of the best models which should be included and a lot of interventions that we
have made over the years should be considered in this Bill.

The district which | come from, which is the Pune district, has three
exceptionally successful land acquisition issues. Hundreds of acres of land have
been acquired by the Government. One is the Hinjewadi, which is the Rajiv
Gandhi Infotech Park, where today, thousands or lakhs of software engineers work
there. If you go there, you will probably feel that you are in some foreign country
because the MIDC and SIDCO have done an exceptionally good job of acquisition.
Sir, you will be surprised, and | would like to share this information with the
House, that today the land price in the Rajiv Gandhi Infotech Park is not in lakhs
but it is in crores, and Rs. Five crore an acre is the cost of that land today in the
entire international park. I am proud to say that it is a part of my constituency.
Today, most of my voters, who live in that area may not have been able to get
good quality education, become a part of the success story. Unfortunately the Bill
does have rehabilitation and resettlement but | would flag this point that the

rehabilitation and the intention are very good but the growth story comes only
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when the money comes. | think, most of our members who have sold land to the
Rajiv Gandhi Infotech Park have done good businesses; they have shops; they
have restaurants but I do not think any of our children really have got the quality
education to work in Infosys and that really will be our achievement. When one of
my children from the locals who has given land for the park becomes the head of
Infosys in Pune, that is really when our entire role will be complete.

The second project where again we have recently done land acquisition is
the Chakan automobile hub. Today, the entire automobile industry revolves
around the Chakan plants, and whether it is Mahindra, Tata Motors, Mercedes
Benz, Baja Auto or you name them, all those industries are there. It is not just the
acquisition of the industry because you all will realise that most people who are
against this Bill today are people from the industry and have serious cause of
concern. | think, the whole atmosphere today in the country is also a serious cause
of concern because | was listening to the hon. Finance Minister the other day in his
reply to the Discussion under Rule 193, and he also showed some reservations
about the Land Acquisition Bill in his speech. So, | am myself alarmed. It is
really not about supporting the Bill or against the Bill. | think, we all have to
support it. 1 think, industry also must be supported. If we help the poor, yes we
will feed them; we will educate them; we will give them health care but where are
the jobs going to come from if we do not support industry. It is not the capitalist
view. | think, the whole House must think about it that industry must also be
supported. I am sure the hon. Minister and the hon. Prime Minister will make an
intervention, advise the industry and build some confidence because you all would
have noticed that day before yesterday in the House twice and in the Press
Conference, the hon. Finance Minister of this country made three statements on
one day, and the next day the rupee went down to Rs.68.80 per dollar, and we
have all discussed it. When the Finance Minister makes three statements, still the
rupee slips against the dollar, | think, it is a serious cause of concern and all of us

need to really realize that we are getting all these Bills which are of very good
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intention but if there is a section of the society, which certainly has reservations
about it, whether it is the market, whether it is the industry or whether it is the
common man, | think, we need to build the confidence right now in the nation,
and that is the biggest achievement, and if you ask me | would say that it is a
challenge ahead of our Government.

| am a part of this Government. We have looked at acquisitions severally
like I told you my Chakan story, where we have given industry; ancillary jobs
have come up and all our local children are doing good business in this entire area,

and we are very proud of Chakan story as well as our Hinjewadi story.

But another big success story in Maharashtra, which we are very, very
proud of and | would like the hon. Minister to even come and see the project, is
the Magarpatta Project. It is a township by itself where 546 farmers have come
together and made a township, which has created 60 lakh jobs in that entire area;
and the ownership stays with the farmers. It is a partnership between the farmers.
So, the way, you are talking about here giving money, you are talking about
rehabilitation, you are talking about resettlement, | think, the Magarpatta model,
makes not just my State proud but makes India proud, where we have inclusive
growth. | think that is what really the nation needs right now. The way they are
considered about poor, every section of the society must be included in the growth.
And, | really feel that the social impact, the assessment and the monitoring
systems are absolutely clear.

But | think we really need to see it. The States need to play a much bigger
role. | am fortunate because I come from a very liberal State, which has always
looked at inclusive growth. Yes, there are other States also doing very well; and
we are happy about it. But | am proud to say that Maharashtra has done
exceptionally well not only just in industry but also in inclusive growth and
bringing more investments. We have very good hospitals; we have got very good

education systems; and we have got very good infrastructures.
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There is one big point that | really need to make. 1 think they were talking
about returning of land before my Shiv Sena colleague was talking about it. | am
proud to say that in my own State, in my own Constituency, there is a place called
Jejuri, which acquired land for MIDC; and there was a section of farmers came to
me and said that “there has been no investment made in this area. So, why don’t
you help us in returning our land?” They cannot even go and get education loans.
So, | requested one of our colleagues in Maharashtra Government, Mr. Narayan
Rane, the Industry Minister who was very kind enough to take back and give back
the entire land to those farmers. So, | am proud to say, the MIDC was not using
that land, and the Maharashtra Government has shown a new path to this entire
change of programme. So, return of land is possible; and Maharashtra has done it,
as usual, for the first time.

There is just one last point, Sir, which | would like to address. Maharashtra
has done all this way ahead of time. But we are having one major issue, right now,
in Maharashtra with regard to land acquisition. It is about the Navi Mumbai
Airport. | am only flagging this as an example because our State has done and
contributed so much. Whenever you acquire land through CIDCO for a
development project, if you are acquiring 100 acres of land, 12.5 per cent of that
land is developed and given back to the farmers. That is the policy of our State.
When Navi Mumbai Airport started -- it started years ago and as you are all aware,
and to my disappointment | must say -- the entire environmental clearance almost
took a lifetime; and we have lost a lot of time. It is also a lot of infrastructure loss
to Mumbai, which is the Financial Capital of this country. After the
environmental clearance came, the acquisition started and we realised that the
people had asked us to give much more compensation over and above the 12.5 per
cent. So, the Government of Maharashtra through CIDCO, which is our vehicle
for acquisition, decided to give 22.5 per cent of land back, which was over and
above the compensation. Today, the negotiations are struck; and they are

demanding 35 per cent of land. So, every 100 acres of land that we acquire, 35 per
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cent will be given back to them; and they want compensation also. Is that really a
fair deal? How will development happen? Mumbai can never have an airport like
this. The per acre cost of that land in Navi Mumbai is Rs. 1 crore. The CIDCO,
after negotiations, has decided to pay Rs. 5 crore. But the people over there, today
are asking for Rs. 20 crore per acre. So, they are asking for Rs. 20 crore per acre
and 35 per cent of the land to be returned back. This way how do we do
development in this country?

So, | think, these are all issues in our developed States, which are there.

They are slightly different than most of my other friends have been talking. We
are looking at 1,100 acres of land for our Mumbai Airport, which | think is just
going to be a dream at the rate we are going. And, we cannot afford it. If Mumbai
Airport does not happen, we realise that Chennai Airport had a problem with land
acquisition, Bangalore Airport had an issue on land acquisition. So, | think, there
are a lot of States where, maybe, injustice has been done like my colleague Sudip
Bandyopadhyay talked about it. We have all seen Singur closely; and our hearts go
out to everybody in West Bengal. | do not think any of us wants ugly scenes like
this.

But let me assure the House that today, market sentiments and people’s
views, all matter. India is one of the fastest growing economies; and if we want to
grow and make it inclusive for everybody in this country, | think, the land
acquisition has to be done transparently. But at the same time, we have to take
every section of our society together. You cannot just say that for one section you
are doing. | am sure, the farmers will also agree that if we make extreme stringent
laws and make the whole situation difficult, nobody is going to acquire land and
nobody is going to invest in our country. So, given the situation of the country, I
think this is time for all the seniors in our Government to step in, build in confidence
and make sure that we have the real fast growth that we are all looking for and we
owe it, | think, not just to us but to our next generation to give a much stronger and a

better economy for the next generation.
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DR. M. THAMBIDURAI (KARUR): Sir, you know very well that land is the real
wealth of every person. Our farmers are fully dependent on the land. They are
cultivating the land for their livelihood. For centuries if you take, the farmers have
been fully dependent on the land that they are cultivating and making their
livelihood. The land is so precious. At the same time the Government wants to
regulate it to protect the farmers. That is the issue. For example, the Government
of India is making an attempt to replace the colonial era of Land Acquisition Act
1894 with the Land Acquisition, Rehabilitation and Resettlement Bill, 2011.

In this connection, | want to say that even though the Government say that
the Bill is to protect the farmers’ interest and the land owners’ interest but what
the Hon. Minister had mentioned in clause 38 is this. That is, if you go through
page No.17, in the ‘urgency’ clause what they are telling is that under urgency
clause, the Government can acquire the land for any purpose. At the same time, it
Is without following any procedure. That is what the urgency clause says. If they
apply the urgency clause like that, the real farmers will be affected. By using this
clause 38, the poor farmers are going to lose their property rights which they are
having legally for many years. The farmers cannot even go for appeal.

For that what | am requesting you is to give protection to the farmer in
ensuring his legal rights. His legal right must not be taken away. This is what | am
demanding. In this connection only, our hon. Chief Minister of Tamil Nadu has
written letters to the Prime Minister and others concerned. Also, she has expressed
her concern about this Bill because in this Bill in the present form, even though
the Central Government is claiming that it is going to protect the farmers and other
land owners, actually there are so many clauses which affect the land owners and
the poor farmers. Therefore, we have to take adequate precaution and include

certain clauses which are necessary to protect the rights of the farmers.
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First of all, I want to say that land is a State subject. You have to give some
guidelines if you feel that let the State Government make the legislation according
to the requirements of the Act. But you are entering the domain of the State
Government. Already, you brought the Food Security Bill. Many State
Governments are implementing the food security scheme successfully like Tamil
Nadu. Now, in the same way, in your own interest and for including it in your own
election manifesto of Lok Sabha , somehow you want to bring this kind of
legislation which is the domain of the State Government. Therefore, we are
objecting in that context only.

Second is regarding appropriate authority. Whenever you are telling
‘appropriate authority’ at many places, it means you are telling about the Central
Government. When you are acquiring land, you have to get the consent of the
State Government. The State Government will definitely do whatever the Central
Government requires at that time to acquire the land. But, for example, if the
Union Government is acquiring land for anything, it is all right but even for PP
projects and even if certain private companies want land, at that time also you are
going to interfere in that process.

Also, when you are acquiring land and two States are involved, at that time
you cannot use the appropriate authority as the Central Government. You
approach both the State Governments. Not only two States, even if three States are
involved, you have to respect them and see that you get the consent of those States.
You have to get the consent of the State Government. Then, only it will be
appropriate. That is what | am insisting.

The second thing is regarding the statutory body. Clause 2 currently
mentions about appropriate Government, private companies and PPP projects.
There is no clarity as to whether local bodies, statutory boards, public sector
companies, universities, etc. would be covered within the definition ‘Appropriate
Government’ or not. This needs to be clearly provided for the prevention of

litigation.
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In respect of acquiring the land, the Parliamentary Standing Committee has
made some observation. For acquiring the land, you cannot apply everything as
equivalent to Government. If the Central Government or the State Government
acquires a land for public purpose, that is all right. But, if it acquires the land for
private companies or some other purposes, it is not correct. Therefore, the
principle of Eminent Domain should not be invoked for the land purchase for
private companies. So, the same clause you cannot use for private companies. The
public purpose is different. You cannot acquire it for private companies and equate
it with public purpose. Therefore, Clause 3 (za) is bound to become fertile ground
for unnecessary litigation and the deemed public purpose under sub-clauses (i), (ii),
(ii), (iv) and (v) is also likely to be needlessly questioned as to whether they
amount to public purpose or not. Therefore, we object to Clause 3 (za) of the Bill.

My next point is about Social Impact Assessment. It is all right that 50
acres may be prescribed for the appraisal of the SIA. Suppose, the State
Government acquires some land for public purpose, at that time this Clause must
not be applied, otherwise it will take long time to implement certain projects.

Clause 24 provides for lapsing of the land acquisition proceedings initiated
under the earlier LA Act where awards have not been passed and require fresh
initiation of LA proceedings. This could cause considerable delay in the process
and stall the State Government projects. Therefore, we object to Clause 24.

The very restricted definition of ‘urgency’ in Clause 38 — which | have
already explained to you — to ‘defence of India or national security or for any
emergencies arising out of natural calamities’ appears to be very restrictive. The
urgency provisions can be extended to some critical infrastructure State

Government projects also.
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Then, | come to Clause 98 and the Fourth Schedule Protection. Under
Clause 98, 16 Central Acts, which allow for acquisition of land, have been placed
in the Fourth Schedule and the acquisition of land under these provisions have
been made exempt from the application of the LARR Bill. Although, based on the
Parliamentary Standing Committee’s observations, a provision has been made to
extend the provision of compensation and R&R packages under the LARR Bill to
acquire under the exempted Acts by specific notification.

One thing that | want to say is that we had a bitter experience in Tamil
Nadu with Petroleum Minister. For GAIL under the Ministry of Petroleum, you
included it in the clause for acquiring the land laying gas pipelines. For it there
was a lot of agitation in Tamil Nadu. But, the Minister for Petroleum wanted to
acquire the land for laying the gas pipeline. Though the surface rights are returned
to the land owner, the utilization of the land got restricted. Therefore, we are
asking you to exempt that Clause and this can be deleted from this schedule. It is
because of it that farmers are affected and they are agitating. The State
Government has to face a lot of problems. Therefore, we request the hon. Minister
to see to it that it is deleted from the Act.

I would also like to say that the State Acts that provide for acquisition of
the land like the Tamil Nadu Highway Act, 2001 and the Tamil Nadu Acquisition
of Land for Industrial Purposes Act, 1999, should also be given protection of
Clause 98 and included in the Fourth Schedule.

Regarding National Monitoring Committee, | would say that Clause 43 and
44 provides for the establishment of a National Monitoring Committee. National
Monitoring Committee can look at the things which are pertaining to the Central
Government. At the same time, State must be given power to monitor other
projects. You cannot apply the same thing for the State purpose. That has to be
deleted. Regarding the compensation, hon. Minister mentioned that under the
rules, they can be given land or money. We are requesting that they may be given

land for land because farmers are interested to have the land. Then, they are
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telling about the Land Bank. | do not know how it is going to help. If you are
having Land Bank, the land will be kept in the Land Bank and then may not be
utilised for some time. Therefore, what we are suggesting is that whenever you
have acquired the land and you are not utilising the land for a long time, then the
land must be given back to farmers immediately, within a short period. It must not
be kept for a long period.

When you are paying compensation, you are paying interest at the rate of
12 per cent. | would request that the interest to be paid should be enhanced to 15
per cent. Then only it will be helpful to the farmers.

Then, there are certain amendments which we have already given. First of
all, I request the hon. Minister to look into the apprehensions that we have raised
as well as the concerns raised by our State Government. They have to be
addressed properly. Then only, it would be useful. When you are replacing such an
old Act and bringing a new Bill, the new law must be more beneficial to the
farmers. Some of the hon. Members have already asked that when we are
protecting the irrigated land, what about the dry land? Now-a-days, the dry land is
costlier because the farmer is not able to do cultivation and they are suffering a lot
due to the policies adopted by the Central Government which are not giving more
attention to the agriculturists. At times, due to failure of the monsoon, most of the
farmers are suffering in India. When several other calamities are also taking place
and our State Government is requesting for help from the Central Government to
provide compensation to the farmers, the Central Government is not coming
forward and the farmers are suffering. So, most of the farmers, though they are
having the wet land, are not in a position to cultivate that land. They are suffering
a lot. Therefore, when you really want to protect the Food Security Bill, which you
have already got passed in Lok Sabha, you should also see to it that more food is
produced. In order to ensure that, we have to give more incentives to the farmers
of the irrigated land. Only by doing so, you can protect the Food Security Bill.

Otherwise, simply putting a clause that you want to protect irrigated land for the



29.08.2013 157

purpose of extending food security to people, will not help. What are the
incentives that you are giving? The farmers are suffering. Their sufferings have to
be removed. For that, the Government has to come forward with a new scheme to
help the farmers.

Once upon a time, nobody was interested to have the dry land. The dry
lands were being sold at lower rates. Now, the cost of the dry land has increased
because even the irrigated- land farmers are also tempted to sell their land. That
kind of thing is there. Therefore, the Central Government should really come
forward, if it really wants to protect the farmers, to give financial assistance and
also increase the MSP. Then, the farmers will be able to come forward to cultivate

their lands.

MR. CHAIRMAN: Hon. Members, | have a list of 16 more Members who want to
speak on this Bill. Those who want to lay their written speeches, may do so. They

will be treated as part of the proceedings.
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2 AT ARTER W9 (@MW) 99O 78IS, <9 # 120 AT 918 oie Ao e o w&r ®
e 81 W B 81 s TaTee faer o &1 ugel 53t Sft 91 anrat offed @& Jrer Mifar
Bl | T STH B RE I Fg@qyl 12 @rged ¥ e g g1 Out of them, eight points

the hon. Minister has agreed to. In respect of certain points, the Minister has
readily agreed saying that ‘This is an excellent suggestion.” I thank the hon.

Minister for accepting those suggestions.

Coming to the Bill, Sir, if you see, certain clarification and corrections are
needed in it. Kindly see page no. 5 regarding patta. Swi-er # Sit ucel a¢ forar g,
IHH W TaHe, TEl Al gl TaHe & ARM B Tae Bl 91, SHD! oS BT Sl SepHT
M, W geal # #HeH fHar 21 But this is the main problem. it werfén # amwt & fao
W, 1 9gd ST W dwas RIS # uall, TEd, SRS 7 e o senel 7 & 2
AN URAT H Al 3y U< § Sl YHCIS], Dlsgae] BIRIC e I DIChY 30-40 AT A
SIE IR T B1 39 A6 W 9gd o8 UCCT oS 8l g, R UoieE B, Uit |fcfhded ©

# 3uch HEEH W A Sfl A Ag bl Al g b S W gl H @, S yed
ATPY IHH A€ |9 PV HaR YA MY, Iaxarest T O Yo & & 957 4 fewge # o
P TR TS| I RE I A F T B AT FoldeR BT UK § W Tl Th TWE A
IH ATHT I B BR <R A3 o 21 S| ot A1 S=wge ?1 It states that either

the Collector may assess it or the market value, whichever is higher is to be

considered for it. This is a very important point, which should be considered. st
e ¥ special power in case of urgency. sroi™il & SHI-eE wa 9 @ g1 When this
Is not mentioned in this Bill, then tomorrow, with that Clause, they can acquire
any land. s@& fau W FeRifthae =gyl What is the meaning of urgency? Sw @rgc
B f FREE FA B foy a1 ffRer 9 Rede o= w@ 2 59 T1o-91 &9 arn &1 ff
IRICell HIal-31d Hroide AeMd Aiolae § SRR fam a1 gl U Bial-3 diolae & forg

JMHRE U oIRG UhS ofe T & ol Svd g1 S8 3RISS 400 faorord o o 2|
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S WAfhe dolae I, S oy TaHe & IR W UdH & R8BI BRI gl
=My | 34 Ush Hivtee & oy fShie SaaRie Sar ol TAEI 8, ddhds URATS 8, JER ol
P BRE 1 9 15 gOR U foargs fhar Tar g1 S dRg 9§ O Terddt § o, o 99
Aot @ oY 3 @ 50 BOIR B9Y W bR 5 ARd o9 dh $Arge fhar mar g1 59 et o
I WifdeE TRy & S ot doide & oy SRfifes e veamR o, S9a fog e &
HHITRIY HaR HRAT MY I TRE A a9 3% 17 Yde, T&(-ST8l I8 Yae §, IUd R Sl
Al ofe HH-RRE e, I A TeRll, e, AR Bl Widbe o W BRI e
MY | S @ A BAN A Yo H JUIY TEHE 3 & 916 YAg oS & ™ A HIq & o
UHS ofe THERR & T Tl I9d d16 ITH fl SIS Aolae T8l 3T 21 39 TRE Bl ds ol
Wb drotee & oIy UaamR &l T 2 3R o7 R ioide I 8l g3l 8, 9 'S &l
SHH PR HRd BEY B Red ol Ayl IS Wo-9Y 39 99 [SWISH DI A,

IR0l & forr 3nft BT SIRM IR Wieiae ©1 PR 30 Tl Ugd a8 Wolde heed?d A

amar g1 It is an irrigational project. S wwa A 3nft IF g I8 B oie HHRTAIT B
SRS BT Aicd el R IR | TAlY WHIfhd Uoide & oy ofs T & fau e
®Ic fag ersa a6s 499 9 o a1l 39 Wifdee ®l WY 59 o d Warss deen eyl
U 984 SHICE a1 © [ Uleied URUH W g o Al I TSI SR 2l Uh IRb  HIgde
RUF ¥ Yfeetd sfexefdt @l W foran § 3R urgde &wwel @1 W foram g1 On the one side,

in private purpose public undertaking is included and private companies are also

included. For example, if you want to put one steel plant of SAIL, then that is
Government, and at the same time if the private people put the same near that steel
plant, then either you are allowing the same thing to the private people also or it is

only public company.

T TRE W WA Wic 8, IR Wic 8, 39 a9 & v weR fFeerfhaee arfzv|
S B WIY-AY TAR GHE el G693 &3 H, S IR Blekid §, S9H o9 W s
UfRaoiIo BT €, a1 UTell BRI Jal e R8T 81 S ofe URRR & 8T &, S°H ATgiT
WK H & q18 AT & JHIAT B & HROT of$ 9gd ©RI9 81 @1 2] O, 5@ Al dan
g dl 50 Wic, 100 HIT TAT 200 BT B RIS db DA WM Il SIal 8, d SqD BRI
STAUT & JAfABIY &=l § R T8l 8 el 2] 39 et § Swe oy it mifas g =nfey |
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U THRR ®Rd, Al AT &1 Uioiae 81, ¥ dv8 ¥ UTaR Wiie &l a9 I o uY1fad &
Gl 8, SUD BRUT ST Wll-fHar T8l dR U1 % &, S0 W 99 HaR AT a1’

3fd ¥, § ¥g i @rean g b ours is a developing country iR ¥cT @Wiged W
# Ul oxar § R Seorg gion ot 7 A1 fBan 81 89 @l o e <@ & forg
e & forg off FfPad w1 9 Wea waet & foy o vfdasiies g arfyl
| wERT [ 3 B
SHRI NAMA NAGESWARA RAO : When our Leader Shri Nara Chandrababu
Naidu was the Chief Minister, 1 @i &1 Sl d%€ o€ g, S8l U@R TRE TSl 3Nl &,
UEel a8l eeRIe-fdexiae a Ry 9, de] <vW & wHd d sAR a1 Sft created one
Cyberabad City. It is the latest, world-class city. agf gEcad i Saeu o fa g
A B I T B ASEIR AT | AU S IR i BN, S WRBRI SHiT 8rft, agf

SO SAAT HRD, < H FSRETSA MY B B W SR B
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*ft I PR (SHwTe): i IRy e s w ==t 31 B Tl W AR
& gNI 39 910 W 9o fear mr g 5 s ufhwr # feam & f2dl &1 Aoreiers wel
fpar ST =nfey | o <21 # Y Amg gfy HF Bl Fell S @ 21 39 o i
®H WA W HH B I 2 AR W PN &F F geh) Wad U Fed I B ARE S
® €1 1894 # W@ uE fAGUS T AT AT, q9 W @ IF Hs WA & b 21 S
I Bl MG F AT § T Bl gRac 81 g1 §l 3T Q¥ B STTERAT B!
9% g ol 4% H 89 AR R W §, I T¢I §S ST DI WIENE DI ATaRIBAA
B g & flw PN YH B HH BT & RIM R oR U9 AN Y7 D1 HiY Ay

o

g B ATILIDAT 2 AT S AT WIEIF B ATHMHRAT & R W Igal © 98 a1

&l

B g & IR R T8 891 oS 'l a% el & fou yf &) snavadd Bl
3 W BB §OR Y USRI SWANT Yf § el ddgHl b1 AWR ded, i, faoren
DI YT I3TBR Y &A1 BT (AT DHRAT AMMBY, Hifh B B Y B1 91 AT TR
AT G0l H GEX WM W S| SR B4 (A & 1 =1 81 R Fobil | Gaary Wiy
|fafy gr1 ey U | gemdl 1 wengd H wifdd fhar ST @iy qen weki ud
SE B 93 & foIv Wd WH B & R WX U SR DT 9R-T ST a1y b
fram @1 fod QREd ' 9 PN qfy qo i Jor < &1 A f 7=y 8w
g it Aee [ & A W [derd &1 2 39 b1 T8 | AR 9 B a5
[ DI oI} BIH! Weifhd 8, ofd: ¥4l fdgell W IR &R g0 dieHi |fed uiikd
b ST =nfev|

*Speech was laid on the Table
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S e[ W Fuarw (@) # yft sfee | 2011 & R # fifea fig o @
EIESIEE

1. Aol i g fHdt ff aRRRIRT 3 aiffza 81 &1 9 919 a& 6 dfdte 3 ool
EARESICRIC IS I IS I

2. TR et @reftst 16/(3) W omfitel &1 SR AT v o & a7 wafas = &
Rael T o1d: I8 Faliel FH fHaT SY |

3. Ugl ¥ AffRd A (1947 & 1€ Q) AR 9 ST & foy & F 98 o I T 9w
g arafy feam &1 & S =ty | QT wrae 8 |

4. g AT B B IO IS TR o DI AR B MY TAT oISl R IR 491
H & S ARy / Sl X | AT o Bl qave] A Bl |

5. dor qff & srftfed & 9 | U wrag | § @ |

* Speech was laid on the Table.
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*5ft Jors PR (@) qf aifwew fad # 10 e g Ry € | fRaE @ I eeR
e wust & forg S =gy Famr ARy | fPAr URIR & U WER Bl AIB GAT Uh
g TN S8 W Bl @iy | SR, URdll, 9oR, [Igs SHiA @ Wil ang 9 N 9
fpaT 1 g # S < =ty | e (fer fAEion) or, SER, wRdl, 96R i W g
=1y | gf 1 (fpmi) &1 a1fsa BT a1fey | S¥R, R, fags Sefia af e a9 &
T I g S <A1 A1y | A @1 i S| o W B, 916 # fRE @1 aud § S
TMRY | SAIF A fHEM &1 HIaTTdIdh, ARGae ofd Bl 8 | diF Sees od) Y © |
Steearelt # ol 8 o =fey | fhami @ fea # fola @ =iy | SR g arferrsm
T2 B TIfRT | Td B IR AW g b U qai| S SISl S a1fev | e SUSTTe,
S @1 siftrenr it T B ARy | 99 9% fRE R TRE 9 S &1 eras, e
T g B TRE A & T9 T HAEUSYN TEl 1 AMLY | DoldeX DT YR DHH bR b

DI PO TR IMABR <1 A12Y | Tl TR W HA DI ATTDHROT TS HHS H R ered §
| gfA <eel faare ‘wRe g @I’ |/ B ARy | uiE anl d afe gRaAreET TEl PR Bl a
fFAT 1 SEI a9 <A1 a1fey | fohaml & S @1 @1fhe 90 9 9R 1 3M o1 a1fey
| fPaml &1 faReue ®ael Udh IR @ | IFaid §ai Bl JoNIR, UeTs e & RS & S
a2y | gell-SaS! arali Bl Ugel YHarigd dRe B IorsT =1ey |

* Speech was laid on the Table.
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*SHRI P. VISWANATHAN (KANCHEEPURAM): The 117 year old Land
Acquisition Law will be amended finally after the sincere steps taken by the UPA
Government to protect the rights of the land owners by taking into consideration
of the faster industrialization and faster urbanization. The proposed Land
Acquisition, Rehabilitation and Resettlement (LARR) Bill will completely change
the colonial-era land acquisition law hitherto prevalent in India.

The eminent members of the Standing Committee have rightly suggested
the Government should limit its role in acquiring land for private companies and
public private partnership projects which produce public goods and services or are
in public interest. The idea behind this suggestion is why the Government should
be party to the big corporate houses and MNCs for cheap land acquisition.
Whether these corporate houses will pass on the benefit to public or they may
appropriate the windfall by way of dividend to the shareholders. Further the
Government will enter into unnecessary controversy. The logic of aiding faster
industrialization is not acceptable since big houses are having vast resources to
acquire land in market price.

Secondly, the committee has recommended prohibition of land acquisition
in scheduled areas which consists of more than 83% of tribal population in various
states throughout India. Private companies can never produce anything that is in
the public interest.

Thirdly, the Bill should prevent acquisition of agricultural land in
whatsoever crops are produced. The shrinking agricultural land and the
population explosion may lead to food shortage in the near future. The National
Advisory Council’s suggestion for food security requirements should be kept in
mind.

The additional compensation of 12% of market value of the land will be
paid annually from the date of Government announces acquisition of land to the

time it takes possession or awards liabilities to the evacuee. Not only

* Speech was laid on the Table.
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compensation, the Government should incorporate employment opportunity to one
member of the family as mandatory.

The Bill should incorporate sector-specific acquisition like roadways and
railways under the ambit of the Bill including SEZ act. The provision of twice the
land price in rural areas and the sale price in urban areas are welcome step. The
landowners should get 100% compensation in addition to the full value of the
assets on the land acquired.

The “urgency clause” incorporated in the Bill will take care of the interest
in defence, internal security and natural calamities is a welcome step which will
empower the Government to take possession of any land under the acquisition law.

I welcome this Bill which will benefit lakhs of tribals and small landowners.
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* el ST SRA (JRA): TS < B FdRRI SHIEIA 81 <91 BT ANRG JUY B
IR BIFd, g TS & doid I9D [olU ITP TN & T Bl Ab- b I HH
B S I T 319 ARBR gRT S AR e a1 11 | 99 a1 =1 <reedt @
5 1 Ig f9at oA 3MEHl & Bl B & BT ¢l 59 [t § B! d8errd fhy S
& Bl 2011 & 915 A I 39 9 # S 9ga7d gU 2 I0d 918 W) o7 et &
T BT U BT S T | HifH 0 R Id 79 S & 918 371 WRA B Aol
& 9 IHYR "YU e @l 8 3R G¥hR Ah | 36 B g 1 59 fad & 3+ &

g1e fparil & 1Y 81 Y&l GIEIes! Bl AhT ST TR ? 3T T Yee AaeX H hIm!

IS | U8 e oFR YW M | o] T8l fHar T A1 39 7 & a9 &l Sie
EIRICIE

ARBR B Hel & b SHH AUy &1 ught age &g e o & g1 so
3TTST T 159 I&cd WRDBR Bl DR TS 8| MR IR (U <1 &l & I8 2 fb R
Pls [hAr 7R T A1 IB! SHIN & [q9F § T dTel $d 984 91 A1 H 2] S|
DI AT DA FHY FIT DHIAA DI-4 ATIGS] H Gablg OGN, $H TR O I a4
P JMTIHAT gl Hifh AMHAAR TR IRBR & o9 <1 & ATUGS] H Hlbe & A1 Dl
e T8l Bdl| SHIF R 9 91 § 991 ST 8 1 S9$ JA1h BT 40 uferd
e ot "o @1 <1 & JEEE & WA 7l W $9H R a1 Afdd 7% T 8, dl

Ig U1 S9HT fAgar & AW WR B B BT UG sFT A1ty arfe #fgen & =i

BT W R/IT BT UIU| TS BN 130 BIS BaFeIR oHH R < § fJare aa @1 © AT

T H B, S UfhaT IR Wt Bl o/ IMATSI AT WAL 841 918U difdh 3R Uh
S B el fhar ST € SR eb 3edl 6t Hem b 7 B Al bic § Sfel §
AT a1 R=ar SIm 51 99 W U fffie ST &1 awdsdhdl 8 &1 dic § 9d 3
U Al Bl USRI Seg ¥ STeg 81| 3R fhTe &1 &1l @1 11 § Al MW ATeH

*Speech was laid on the Table
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W A G 8 &1 STAWR BT AV YRE H R PIs M WIS oIl & D! Vb
fafres g ¥ Peolm Ao T ARV 59 W AR T A1 <& 27 I 379 3MSH S
T fPaH 2 7 ST B A1 0D {2l Bl ARBR el B el 2l U AT T 71 I8
GRRTT BT DI MTRIHAT 2| =S YIRS DI HH -H-HH oexd s VAT FRIfa
T DY JMIIHAT &l TT ARBR deibdl Uh. TH.3MMS. BT oY SAGUR DI o1 aredt 2l
T AR g PRIl B Aial § ER T A H S AR hdl TSI S & H A
B DIS W ST I91Y IT AT 8, I 39 [l § el G @ 2l 3R SABREFAR
DI SAAY HRAT & AT IAd FHY H SHIT A AT G AFTA] DT ISR B, I8
3MaH 21 3T 27 UL AT Tl H &1 TS ARA H Sl TER & Ib (b Bl Sl
e & W A< G gY A ABMI BT MAeIDdl & IR Sl STHREFAR DI STovd
Al TSB! WIS DI 7 B B 1 A B AaRIHhdT T
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*t W @ (REsy): 9gd e §oit ok &) 9y T 8 @ e & 9 W
et ot @t ST &1 2P & U gdhs AT ST I8 &1 ST faveru,
TS HUeT @ T IS TATaRel & AT BT BROT 99 gl 7 SR MR SR TR &
T th 9 Wi U9 R W@ Tl 39S A W H S oS § 98 Y 1 SR 21 S
H 4 P BCART A TG 3R THRd Ual B %2 2l YA P ol Gl B a1 [
A oToi SIS 1894 §RT B I © I W 120 AT YR &l BTailih, 399 Ps
e gU W] YA b BWIRU &b BRI 2T gl 120 Wil 4 DA 4 R 8 e
gl

g R A Y ol Dlg SN AN Al & A 99 Y R I8 a1l A
1 fFam &1 U Wdlerst 9 dfa B usar 8 e e 39 YeR 9 favenfig
URARI B! THRAT gedil ST B 2] U H A gHraehRl DA &1 811 Al ATaede 2l

QR BT &R ol YAo & forg rs i Y 1 3o fbar o depar ol
o 4% D1 gTgd hal 3R g fachar mudl arcEila b weEw A fhddl @ S
HT e PR Fhd | IR-9R $EH 19 3R S O e BT SUAN B | R
HRU g TR IR TR DR & Bl W 3dh YT 2T o ofr| QT fa=em |
A 3 & g H T B DI MWD ASGH DI O B © AR TH TOAT &
FHE & forg A srfewrer sifafaw, 2011 wafad gl

A oo b H9Y H THI-9HT W by GAEG AN @ Bl TGRS
Heles Y fby S ]2 21 99 2007 Ud 2009 H W W BT H HeNEA AT W1 U_y
g 315 I B aTell FHRIT GERT DI Iy 3R 9IS WU ol &I, S By A B
HH B, I ABRI gRI b JAS &b 9 W Y BT o1 3R 916 § I UIsde
HEAT DT 9 1| TS &b fhAEl B 54 &1 o fhar war 5 garar T b

* Speech was laid on the table
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Fsdh TN SR AR ARG B Ffagn arel w1 fHy S| wg a8 4§ A 4
AT o WR S odR S 9d e/l W 99 & 15, e e § o a8 o
SISICE I I

qff 1 ffed & & a5 fawenfid @l &1 <[ 98N T & fog S
D! I, AAISG T Apad RART TRBIR @, I9dh IRAR B e, 8-
e 3R ITch SR BT U B &b g YA Aferrsor Aff e § s wraem
frg o g1 Ry 996 gat # 5l TR &1 o= 7 &1 iR ywifad |t @ 3fea
HIATTS Ik A Bl WRUTS B b |

He WM W [T W ST Bar § O W @ ardl & U B SIeR
T BT 3R ®E a9 F 9 A W 0 IRAR FH ATEH-UIAT B 37 W T 3R
3T AT & oIy 59 4 wR AR *ed €1 39 oy wraer aa &l sawgehdn 8l
R R ot ol € b ST 1 SiTe W faRenfUa g woR el e, U fRafa |
ARBR B & @1 B 6 57 Gaemsii &1 JHAE 8 @l 2 v I3 o8 W IS
99 Ao el grafe iR gaRemuet & ofaia S 9 e Smar § s A
SGfAEsii BT B A A 2l

yTgde e 9 Ieedl & fofg S @1 ifdwfed o= Je1 2 98 Sew [ o
ST MY sTaedads 21 Iegdl § uRady & @ argAfa I iy arfdwregr fadees, 2011
TEl <1 1 ARBR DT 3W W M <A1 BN (& Urgde Hulrl fhd gbR A B Bt
R -0 & @R & S R dfagpd gwE 7 oS Sk 9 Seedl & fag sefi=
H TAN & B @ T A SF S| B R AfAS DI AUF BIAT BT WY, TH W
W R T Seas §1 i, <9 | @M YA b oy off 78 SHIE Bl arsde
RN @I < f3r T 21 U ITER SR H MY, S H B S| W AUTSHT 99 Y
3R BT € H SNYYR ¥ &1 drell YA DI = D1 faar Tl

=9 g rfugy fAggs H i YA AN Ufedd & BT Bl T < 4
AR AT, HiP, qd H Y 370 b YRN B A [BAM A AR BT @

gl I IOIR oI ¥ HH IIES & W H YA Bl 8T 5l Al JIISH Pl Aderd
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R Td SAITANT & S ¥ o M5 SWHl § IR 891 @1fey| 80 wfiera fawenfa
BN aTel AN B FSART Mavdd © IR Wi Gl & 39 f99ud § e @1 W Bl
G~ & IWGT UR Dls I9d 7 I 39d oy Rifed gd Susie, 4 &1 1fewsu
TE B [HT Bl 3R HAT Al IS, ISP I s 3= Wrae =i BT el HRAT 8|

341 fade o srgqfud sefa vd sy wnfa @ g st | erer @
9 BT e U o fa<iiy werdl Ay S &1 wrae™ §1 Y &1 oo d9iie &
I 39 BRI I o Ry @renr= Sded ) 999 T TS|

39 fAggs 4 g Wt gara w1 € {6 us fAgyse 99 9w arg e e
Heoll T foram T 21 19 R Peott form TR @ 981 W §9 B I AN T8l B
ST BT b BRARY H 3[S, Tebell GRS 3R GHIGT I B U S W g€ 3R
R HRIATE! B S B AGeAT 2| W &, YT G A:RIUA1 & foly fhy S aret
Bl H B IS TSI W &S BT W8 2

4 ey & Wey # U WRBRI Td by Al 7 u-30 fIuR Ry g,
s Faar T § ok w8 anf 7 St gora Ry € 98 st 1 A =
T 94ff AR & W 9 dal faare # S had oy § S9d i & ewdiawer
=Y el MR drell AfchdT YT SN W g1 f&ar 21 O 47 & @i daar
W THE 3R TG 91 7 2 3R 7 & 7y farat &1 dar fman Sy
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2 T A (YR gIaE QIR Aeied, d wEe g 6 o & A o & el &
TOR 3R &R T P A9 59 & B a-% gl Uh oI Sl 3R owl AT & 918 IS g
TR T B DI IATS BH dqa O W8 ol ARG qadi 7 Ul a9l &1 H qHS §
fo5 o ==t g€ 81 O A wrm oMt € ok Swa fiv WY WA B, SHHT § SR Hl g
3R TUT-31TT BT IFH Sredl gl 98 WA Jdl w9 A FI1 57 98 I8 © &b A ol S| B
il 8, 84 <@l 8N fp I9a f2dl @1 89 9 QR W@ 9dd g1 8 dged @ W
JMITIHAT gl AT FiAal 7 59 919 b1 Wl ISR <A & Md H | a7l Afed, < BT
R A e @1 SRile @ar g1 98 JRIERT H ol @nedl gl e @l a€i-a$
qRATSHIY SHD & H o, I8 s Yl 98 9l gl offhs I8 99a =81 © & faer & -
W Sl D ATHR 8, A1 3@ i g, o W @1 Sftad nmaiia g, 9 39 R &t
B QX IE W AU R S| I§ I AfAGRI BT &9 gl I8 W1 Awa T8l ©l § I8 He
I 6 78 BIg T s TE R T aft AT el ¥ soe-ar e # et 2,
IRIE B B VAT ATHOT &5 B, bis AT e B, S8 fUsel Uh-al g9l § Ig d91d gEA
T8 <@ Bl Yh TRB AEIDHRU 8, Sfel [qbrd & T W GRATSHN g9 8, AT h
PHNATS dTe Bl © AR ST ART IF SHIA W SR 81T &, S [Pt R &, A9gy dd
g, TP 3SR WM AT 8, 9 WS B 8, MU a1 WA © SR eI -ye Bl 2l
IS & U BIg SuTer=ier A8l 93 8, St U Sfigieri-yeei § 7 M 8, Aul a1 7 !
B, FHIT T A 21 @ a8 Q9 g g, O I <9 gWifad g1 S9! Udh awl dsTs El
gl “did g A UH fhare fordt € @, Al Ror g ot @ R #| S9H SR S
fpan 8, 1950 3R 1960 & WD B Iwai Iarexvl fodn € fb 4 arfewsw & dag 4 =Agd
Ared B & I A 1950 IR 1960 B &AH H MIOEEE H AR VI & I W)
Teh DIl (A B S R off, a8l S0 W Sl eIy UTfarehRor o, 62 94 iy aefie”
Bl W R T WG I8 AT| G AT gall, a1 TR 7 9@y U vud 62 U ufd
TIAICR DI TR A JaMaol fear ol I <2 H AF-9R Al S ULarq a8 S JAiRE 7 35
A 45 39U U7 qHICR B R A 9961 N WHifdd & S qHY W S<Io] off | g9 wwE |
AN BT el @ 2 6 59 BT H uRadd 81 =@1dy 3R AT b A YUl had I8 Far
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o S %@l &l dEd |ed @ 99 URiee daw, fH S SR Q¥ W SHieR! S=[ed
B B a1 o, © dw STa gl wraar I8t off fb ST W S A SR €, S W
DT DR T %2, JHEA! DI qH BT ABR &A™ § I HeH BT U dgd a9l &
o7l fUse -9 D H 89 <@ W ¢ 6 GaR1 98 §9Y o & W &9 H S & 2l T8
BT B deg A § I8 Hgl {6 b Iga 3rewl WA A1 W1 ©l 39 vy W v Aol
faerge #9 a9 2000 # $9 WA § U fhaAT o1l AE 987 B 3 ol g3 G 2 39 9
P AP fF B TG 39 9T W g8, I IR FaAgdd 96h gs, HHC B [TER BT W
SR o @, 9gd A1 di e #9 waa fFar o1, 39 s & e o 21 9ga W
Aot S F S A Ur, SHB! W 3E e AT T g wifh JA Sft Wdemefial 8, e
R Bl PR I8 S BIA DI T &l J3MASl DI bR Ivi4 ol g Ay, 31w 7l
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* SHRI ABDUL RAHMAN (VELLORE) : The new draft Land Acquisition and
Resettlement and Rehabilitation Bill, announced by the Ministry of Rural
Development, is a classic example or a law that looks good on paper but that will
produce a very different result. This is true not only because of internal flaws or
drafting mistakes, but because of its very character and spirit.

Most commentators have been relying on the introductory material
produced by the Ministry without reading the Bill itself; but a close reading of the
Bill shows that the reality is different from what is being presented. In a few cases
the presentation says things that are not in the Bill at all, while in most cases the

law contains far more loopholes and dangers than the presentation reflects.

The major problems in land acquisition today include the following :

1. Profiteering by private interests taking advantage of government
acquisition (e.g. NOIDA, Bhatta Parsaul) ;

2. Non-existent or inadequate rehabilitation and compensation for
displaced people;

3. Affected people have no recourse for enforcing their rights, which are
often ignored both during land takeover (e.g. POSCO) and during
rehabilitation;

4, As the central cause for all of the above, a decision-making process that
Is totally controlled by government officials, with no democratic or
public involvement.

5. Government agencies such National Highway Authority of India etc.
have been sitting on land acquired for public use such as building
highways, by-passes, ROB/RUB etc. Sometime the plan is changed and
the land acquired is never used. Land grabbers often encroach upon
such vacant land. This land should be given back to the people from

whom it was acquired so that they can use it gainfully.

* Speech was laid on the Table.
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How will the draft Bill in this form respond to these problems? The short answer is :
Problem 1- contrary to what is being projected, this will probably get worse.

Problem 2- with the exception of increased compensation for some, this may
not change a great deal.

Problem 3- Recourse will in fact become more difficult.

Problem 4- The decision making process, despite some gestures towards

change, will remain entirely state-controlled.

In short, the draft Bill will not significantly improve things and may make
them worse. Public purpose has been so widely defined and then so many
loopholes provided, that there are ways to get around the supposed safeguards.
The only two real positive measures are 1) the restrictions on invoking “urgency”
and 2) the increased compensation for some landowners. However, increased
compensation will not address most of the existing conflicts, and in any case the

compensation will still be below what may actually be just.

Below we explore some of the major issues (we have not included all

points here). We present some alternatives at the end.
Consulting people and taking their consent for projects

This Bill will supposedly open the process of decision making on projects
to public input. In particular, the most significant stated advance is that 80% of
the affected people have a consent for acquisition for a private company. But the
Bill contains so many loopholes that it will be very easy for almost any project to

get around the 80% consent clause.
Witness the following :

Section 1 (2) (b), to which the 80% clause does not apply, permits the
government to engage in “partial” acquisition of land for a private party. The term
“partial” is not defined. So if a private party acquires 100 acres and asks the

government to acquire 3000 acres, 80% consent is not required, so long as the
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project is for “industrialization or urbanization” [a public purpose under s 2(y) (ii)
] and can be considered a project of the government. Even the area to be acquired
is decided by the private company (as implied by proviso to s. 1A(2) ). All such
projects, it should be remembered, are typically pursued as part of one or the other
government scheme or plan. More importantly, many private infrastructure
projects are done under “Build Operate Transfer” contracts, under which — after a
period of 30 or 50 years — the government is supposed to receive full ownership.

But in the interim the private company makes all the profits it wishes.

Suppose the private party wants the government to acquire the entire land.
Then, section 1A (1) (a) permits the government to acquire land for “its own use,
to hold and to control” without taking 80% consent; crucially, it also permits the
government to later change the public purpose. The way the section is phrased,
what matters is the intent of the government at the time of acquisition. Therefore,
all that is required is a notification that states the government is acquiring the land
for its use and control for purpose of industrialization/urbanization (a public
purpose under 2(y)(ii) ); then there’s no need for 80% consent. Then, since the
public purpose can be changed, the government merely declares that it has
changed its mind later and transfers to a private party (contrary to what the
presentation says, the Bill nowhere states that transfer can only happen between
government departments). This of course be challenged in court, but the burden
comes on the person who is making the challenge to prove what the actual intent
of the government was. Finally, as happens routinely today, the law provides
enough space for someone to simply break it. Who decides if a project has got
80% consent? How, in fact, is this “consent” to be taken? There is no procedure
for obtaining the consent in the law itself. Indeed, as per section 7, 80% consent
has to be “ascertained” (not obtained) by the Chief Secretary’s committee —
implying that it may well be the private developer who will be obtaining the

“consent”. Even if that is not the case, such a committee is totally unaccountable,
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and it can easily lie or accept forgeries (this has happened in several cases where
consultation was required under PESA, including Polavaram and Nagarnar).

Aside from the 80% consent clause, there is supposed to be a social impact and
public hearing process, which is advertised as another step forward for
transparency and checking if projects are actually beneficial. Consider :

The entire SIA process is modeled on the Environment Impact Assessment
process, which the current Minister Jairam Ramesh described — as the then
Environment Minister —as a “farce” with almost 99% of projects receiving
approval. The reason was that the assessment process was done by private parties
and decided by a centralized body with no time to check facts. This mechanism is
almost identical.

The law says nothing about who will do the Social Impact Assessment and
how.

There is a public hearing required by section 4; but the results of this
hearing are never mentioned. What happens if people object? What happens if
most oppose? Who is accountable for deciding on these objections and who will

answer for them? Under this draft, no one.

At three different places, the law says “gram sabhas will be consulted.”
What happens if they object? There is no procedure.

The decision on whether a project is a public purpose will be taken by a
Chief Secretary’s committee consisting almost entirely of serving State level
government officers. In what way is this different from the current procedure,
where this decision is made by the State government?

In short, most of the provisions for public consultation amount to
essentially formalities, without any impact on the final decision. The final
decision making is done by the same people who do it at present, with or without

any additional inputs.
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The second claim to fame is the idea that land acquisition and R&R will be
“integrated.”

But this is also far from the truth. In particular, note that: Both the
presentation and the Bill state that the R&R package will not even be drafted until
after the acquisition process is set underway. People are expected to assess the
impact of the project (social impact assessment), give objections to the impact
assessment, object or accept the supposed public purpose being served, etc. all
without knowing what kind of rehabilitation is to be done. Would this not be the
first question asked of them?

Can land be taken before R&R is complete? Presentation and section 29 (3)
say no; section 53 says land can be taken before compensation is paid, so long as
interest is added. Even s.29 leaves it to the Collector to decide when rehab is
complete.

As for “integration”, consider what the Bill actually does :the number of
affected/interested people will be determined separately any land acquisition and
rehabilitation law three times (s.3 for SIA; s.11(2) for acquisition; s. 12(1) for
R&R), without any mechanism for deciding which is correct. There are three
separate public hearings/invitations for objections to be held at various times, none
of which feed into each other, and none of which can lead to the cancellation of
the project.

There is an R&R committee (s.33) with various people on it whose sole job,
as per the law’s terms at least, is to sit with the Collector once and review the
proposed R&R package (s.13(1));

The Act contains no provisions for enforcement of the R&R package or for
its monitoring and grievance redressal during implementation (this in a situation
where the biggest complaint about R&R is that it is simply not done as promised).
The seriousness of monitoring can be taken from the fact that, once again, there is
no monitoring can be taken from the fact that, once again, there is no monitoring

process, and instead three separate authorities are all given the same responsibility
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for monitoring R&R (the Administrator under 31(3); the Commissioner under
32(2); the R&R Committee under 33(1), an arrangement that by definition will fail.

The dispute settlement authority that is supposed to settle all disputes under
the Act, including R&R (s.38(1)), is only empowered to give orders on
compensation (s.44); it cannot direct any authority to do anything, nor can it
change the R&R package in any way.

The result in practice will be that R&R will not occur and affected people
with sufficient support will be sent into PILs and endless court battles; those

without will be left with nothing. This is just what happens at present.

The Government does not have the correct figure of how many people were
affected due to land acquisition in various states since Independence. People have
been forced to agitate due to poor implementation of the Rehabilitation and
Resettlement policy. People whose land has been acquired for construction of
Dams or Power Plants are still to be rehabilitated.

Having provided this confused mass of loopholes and complex provisions,
the law finally lets people down on the question of enforcement. Anyone with a
dispute cannot approach a civil court; they have to go to a Dispute Settlement
Authority in the State capital, or, in case of Central projects, in Delhi. Is this

feasible for most project affected people?

Moreover, no one can approach the authority directly; they have to get a
reference from the Collector (s.38), the very person against whom they are most
likely complaining.

The dispute settlement authority is only given the power to award
compensation, as noted above, and not to direct any authority to do anything or to
change the R&R package.

A government official who violates any provision of the Act is at most
punishable by disciplinary action (s.58(3)), which is already the case, and which is

entirely controlled by the concerned government.
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The effectiveness of such a system can be imagined.

The Minister’s presentation states that the Bill will be in compliance with
the Forest Rights Act and the Panchayats (Extension to Scheduled Areas) Act.
Yet, despite lip service, this Bill complies with neither.

Forest dwellers are covered as “interested parties”, but they are not merely
“interested persons” but rights holders with particular rights and powers — in
particular over natural and forest resources. This Act treats them as if their rights
can simply be taken over in the exchange for a fixed R&R package, when :

1. the range of rights extends to such rights as grazing areas, water bodies,
habitats of “primitive tribal groups”, ownership of minor forest produce,
etc., which cannot be simply be compensated or replaced and which
require a different procedure; and

2. more importantly, the Act ignores the powers of forest dwellers to
decide on use and protection of forests, under which the decision to
create the project in the first place requires their consent.

As for the PESA Act, excepting some ritualistic statements to the effect that “gram
sabhas will be consulted”, there is nothing in the Bill. This is meaningless when
the law does not say by whom, in what manner, and with what result these
consultations will be done. Further, as said above, the key question is what
happens when gram sabhas object; but the Bill assumes this will never happen,

defeating the entire purpose of consultation.

Alternatives and Demands

How can such a mess be avoided? The need is to go back to the purpose of land
acquisition is in the first place. The only way such acquisition can be justified in a
democratic society is if it is 1) in accordance with the overall social goals of that

society and 2) decided by a democratic process. More details on this alternative
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will be presented later, but at present, we reiterate that this process has to have the
following basic features:

1. A democratically decided land use plan; without an overall land use the
and development plan, decided from the level of the village upto the
State and decided in a democratic manner, such acquisition will
continue to be destructive and exploitative.

2. Any significant change in land use should require resettlement and
rehabilitation and a demonstration of public purpose being achieved,;
this would cover both private parties and the government.

3. A democratic process of deciding on whether any change of land use
achieves a public purpose; This should be through an open process of
public decision making from the gram sabha level upwards.

4, The consent of the gram sabha to any major change in land use; Finally,

the consent of the village assembly should be required.
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* Speech was laid on the table
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*SHRI A. GANESHAMURTHI (ERODE): The Land Acquisition Bill which is
being brought now has created a big controversy. Land should be acquired only
when it is unavoidable and for public purpose. Otherwise agricultural lands should
not be acquired at any cost. Particularly, acquisition of cultivable lands for new
infrastructure and developmental activities should be avoided. There should be
provisions in the bill to restrict private organisations and Public Sector
Undertakings to acquire cultivable and farm lands used for food production.
Government, with its privatisation policies, is involved in disinvestment of public
sector companies besides giving concessions to the private parties. As a result of
this, land acquired for PSUs are being transferred to private parties due to
privatisation. There is an increased possibilities that such acquisitions are
transferred to foreign investors. So, there is a danger that this law will be used for
transferring cultivable lands to private players. At the time of land acquisition,
cultivable lands should not be allowed to use without the concurrence of local
bodies like Panchayat Unions. There must be provisions in the bill that without the
consent of the land owners, land use and its acquisition activities should not be
undertaken through any of the existing land laws. In order to avoid installation of
pipelines in agricultural lands for the purpose of transportation of petrol or gas or
for use by telecom department, a separate corridor may be made available along
the National Highways and in areas of public use. In Tamil Nadu, when Gas
Authority of India Limited (GAIL) carried out installation of pipelines in
cultivable lands for transportation of gas, farmers went on agitation. Having
understood the condition of farmers, Hon. Chief Minister of Tamil Nadu
announced that the “Projects are for the People and People are not for Projects”
and maintained that the pipeline project should be implemented along the areas
adjacent to National Highways. Without even thinking of an alternative way for
implementation of the said project, GAIL has now gone to the Court with a plea

that the pipelines have already been purchased at

*English translation of the speech originally laid on the Table in Tamil.
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huge expenses for the project. The Court will analyse the clauses of the bill and it
is not known that how far the hardships faced by the people will be taken into
consideration by the Judiciary. The Union government, particularly the Union
Minister of Petroleum should take necessary steps to stop disgraceful actions of
GAIL. The Petroleum and Minerals Pipelines (Amendment) Bill, 2011 should be

further amended and acquisition of agricultural land should be stopped.
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* SHRI M. KRISHNASSWAMY (ARANI) : | support the Land Acquisition and
Rehabilitation Bill which is a historic legislation to replace a colonial-era and
century-old Land Acquisition Act 1894. It has been the endeavour of UPA
government headed by the Hon’ble Prime Minister (Dr. Manmohan Singh ji ) and
my revered leader Smt. Sonia Gandhi ji, Hon’ble Chairperson of UPA in bringing
this ambitious change. This landmark legislation of the UPA government is in
tune with the agenda of welfare of the common man.

The Land Acquisition Act, 1894 has been criticized for several
shortcomings, on the issue of resettlement and rehabilitation of displaced persons
whose lands were acquired and they had not been adequately compensated.

The utmost important feature of the Bill is that the consent of 80 percent of
land owners concerned is needed for acquiring land for private projects and 70 per
cent landowners for public-private projects. The bill also seeks to address the
problems of industry regarding acquisition of land for setting up projects, and

provides for rehabilitation and resettlement of displaced people.

The Land Acquisition Bill stipulates to provide ‘just and fair’ compensation
to families whose lands have been acquired for industrial purposes. The bill
proposes compensation for the owners of the acquired land to be four times in the
market value in case of rural areas and twice in case of urban areas.

The proposed Bill comprehensively defines the term public purpose which
not only includes acquiring land for strategic purposes and infrastructure but also
land for project affected people, land for housing of weaker sections in rural and
urban areas. The concept of land acquisition for public private partnership
projects and for private companies for production of public goods or for the
provisions of public services has been provided for. This is made subject to
consent of 80% of the project affected people to make the acquisition process

people friendly.
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In a nutshell, 1 need to emphasise about the innovative approach and broad
parameters of land acquisition that have been laid down in the Bill.

We have passed the Food Security Bill on 26" instant and in aid to that, the
present Bill ensures food security by providing that the multi-crop irrigated land
shall be acquired only a last resort measure. It places a restriction on such land
acquisition to a limit of 10 per cent of the net sown area wherein a district the
sown area is less than 50% of the total land.

Realistic compensation package has been provided to the land owners as
this is a major cause of heartburn for the land owners who often complain of
meager compensation provided to them in comparison to the cost borne by the
actual user of the acquired land. This will be a great relief to the land owners who
in addition will get comprehensive rehabilitation and resettlement package. This
will no doubt provide a humanitarian touch to the often bitter process of land
acquisition wherein the land owners are being left high and dry. There are several
other new provisions dealing with social impact assessment, environmental
assessment of the land being acquired. In addition land not used within 10 years of
its acquisition shall be transferred to the State Governments’ Land Bank and upon
its further transfer without development, 20% of the appreciated land value shall
be shared with the original land owner. This is an approach which | hope will lead
to land acquisition for genuine purposes as laid down. Further, to quickly resolve
the disputes relating to land acquisition, a Land Acquisition, Rehabilitation and
Resettlement Authority will be constituted.

My friends and colleagues who spoke earlier have expressed some concerns
over its implementation and also acquiring fertile lands. | am sure our
Government will take all these issues for its proper implementation and no fertile
land will be acquired.

With these words. | would urge upon all the political parties cutting across
the party lines to support the Bill in the interest of the land owners and poor

farmers.
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* SHRI GUTHA SUKHENDER REDDY (NALGONDA) : UPA Government is
kind enough to introduce this historic bill for the progress and benefit of the
farmers/landlords whose land is being acquired for developmental/industrial
purposes. The discrimination and disparity until now being faced by the land lords
will be eliminated by introduction of this particular Bill.

Whereas the interest on compensation meted out is not in favour of the
landlords. At present, since 1996, the interest paid on compensation is as
determined in the Civil Appeal N0.11399 of 1995 (arising out of SLP (C) No.7840
of 1987) by Hon’ble Supreme Court of India in the case of Prem Nath Kapur &
Anr. Vs. National Fertilizer Corporation. Until then the calculation of interest
being paid was as per the procedure laid down in the Civil Procedure Code (CPC)
I.e. being first towards costs, then towards interest and last towards principal.

Since the present Bill is in nature of progressive and beneficiary to the
landlords, the benefit should go to the landlord.

Another important submission | would like to make it here that in those
cases where the Government has assigned the government land to SC/ST/Weaker
Sections/landless poor, if land is being acquired in such cases, the compensation as
per market value of such land should go to the person to whom the government
had already assigned the said land. At present, such landlords are being denied
compensation saying that the land in question is of the government and the
landlord is not having any right to claim compensation. It is my humble
submission that though the land originally belonged to government, since the
government has parted the same to a particular person (belonging to
SC/ST/Weaker Section/ landless poor) for their welfare, the benefit of the
acquisition should invariably go to him.

In the case of LAO-cum-RDO vs Mekala Pandu & Ors. larger Bench of
Hon’ble High Court of Andhra Pradesh at Hyderabad has decided as following :
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In the circumstances, we hold that the assignees of the Government lands
are entitled to payment of compensation equivalent to the full market value of the
land and other benefits on par with full owners of the land even in cases where the
assigned lands are taken possession of by the State in accordance with the terms of
grant or patta, though such resumption is for a public purpose. We further hold
that even in cases where the state does not invoke the covenant of the grant or
patta to resume the land for such public purpose and resorts to acquisition of the
land under the provisions of the Land Acquisition Act, 1894, the assignees shall be
entitled to compensation as owners of the land and for all other consequential
benefits under the provisions of the Land Acquisition Act, 1894. No condition
incorporated in patta/deed of assignment shall operate as a clog putting any
restriction on the right of the assignee to claim full compensation as owner of the
land.

In view of the above judgement, | humbly submit that in the present Bill it
should also be considered to incorporate the same.

Section 45 of the Bill appoints “Rehabilitation & Resettlement Authority”
to exercise jurisdiction for entertaining and deciding the references made to it
under section 58 or applications made by the applicant under second proviso to
sub-section (1) of section 58.

Accordingly, as per Section 68 of the Bill, the appropriate Government or a
Acquiring Body or any person aggrieved by the Award passed by an Authority
under section 63 may file an appeal to the High Court within sixty days from the
date of Award.

In such an event, there should be a provision to be made that the 50% of the
compensation amount awarded by the Authority be deposited before the Civil
Court before filing an appeal in the High Court by the Collector/Government.

Presently, this provision is not being followed in the State of Andhra
Pradesh, whereas | am told that in the State of Karnataka it is very much in

practice.
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* SHRI SHIVARAMA GOUDA (KOPPAL) : The landmark Bill proposes strict
norms for compensation and rehabilitation and also restricts government’s power
to acquire land for private projects. The Bill brings some relief in the form of
transparency.  “It combines both land acquisition and resettlement and
rehabilitation, providing rehabilitation and resettlement package for land owners
and for people who are landless.

I would like to suggest that the government should continue to have a

predominant position in terms of purchase.

The whole effort has been made to facilitate market transactions. It is very
good thing. Otherwise industrialists feel that land is available at a very low cost, if
they go to government. That is why they come to government. The Government
should try to facilitate, promote and encourage private sector dealing directly with
farmers and get land from them. | am happy that there is going to be transparency,
the antiquated Land Acquisition Act is going to be replaced. There is not going to
be compulsory land acquisition. And if there is going to be, farmers are going to
get good compensation for that. The positive is that this is one bill that combines
both land acquisition and resettlement and rehabilitation, unlike the past ones.
Whenever there is a land acquisition; there is always a need for resettlement and
rehabilitation. It is a very good thing for the Bill to have both.

Another positive aspect of the Bill is that it provides for rehabilitation and
resettlement package not only for the land owners, that is the land losers, but also
for the people whose livelihood depends on the land. That is a positive thing.

The third positive is that at least, as far as the Bill is concerned, the
government continues to have a predominant position in terms of purchase. One
cannot purchase large tracts of land from very large number of land owners
because this country has got very fragmented land ownership. The Bill is more

fair losers and the people lose their livelihood, when the land is purchased. Land
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Is the resource which is required for the purposes of development, whether it is for
power projects, roads, highways etc. So, the question of compensation is not the
only issue. | think the intention is good, but probably the Bill has become too
populist. It is based on misinterpretation that everywhere the farmers have suffered.
Hundreds and thousands of jobs have been created by acquiring land with the help
of the government. There is a dire need for affordable housing in large numbers in
this country. We have to create 200 million jobs over the next two decades. We
need to get land for industralisation and we need to get it in a fair manner. We do
not want the farmers to suffer. Are we going to be able to get speedy acquisitions
and will this react favourably with the farmers and other community? That is also
very important. If it satisfies them, at least one angle is covered. The Bill would
help to address “widespread and historical injustices that aims to provide “just and
fair” compensation to families whose land has been acquired for industrial
purposes. | appreciate the aims of the Bill to make affected persons partners in
development, leading to an improvement in their post-acquisition social and
economic status. However, the government should take steps to ensure effective
implementation of its provisions. The Bill proposes payment of compensation
nearly four times the market value in rural areas and twice in the case of urban
areas. The key feature is that the consent of 80 per cent of land owners concerned
is needed for acquiring land for private projects and of 70 per cent landowners for
public-private projects. The bill also defines ‘public purpose’ to include mining,
infrastructure, defence, manufacture zones, roads, railways, highways and ports
built by government and public sector enterprises, and for project affected people,
planned development and improvement of villages or urban sites and residential
purposes for the poor and landless and government-administered schemes or
institutions. The bill contains the much criticized ‘Urgency Clauses’ which never
truly defines what constitutes an urgent need and leaves it to the urgency clause.
This results in the complete dispossession of the land without even the token

satisfaction of the processes listed under the Act.
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*SHRI C.SIVASAMI (TIRUPPUR) : While sharing my views on the Land
Acquisition, Rehabilitation and Resettlement Bill, 1 would state that farmers are
the backbone of our nation. They do not deposit their income and savings in
Swiss banks. These farmers will invest their income in their own land. Poor and
marginalized people and labourers save their income by purchasing small housing
plots. Private industrial groups acquire lands starting industries from these small
land owners with their concurrence and after paying due price. But when
Government acquires land for some public purpose, meager amount was given to
farmers as compensation in lieu of their land and because of such acquisition
farmers are much affected. | urge that when land is acquired by the Government,

it should be on market price and with the concurrence of the farmers.
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"SHRI S. SEMMALAI (SALEM): This Bill is the cumulative result of a series of
exercise made over the past few years by all stakeholders. That is why so many
amendments were brought by the Hon’ble Minister. The amendments tabled by
the Hon’ble Minister themselves constitute more than a bill. Even after this, the
question now before us is whether the Bill provides the needed relief and
addresses all this issues? Sir, the answer is this bill needs some more amendments.
Till now we came across so many acts regarding land acquisition. But one
welcome aspect is that this bill is a comprehensive one and its specifies provisions
for land acquisition as well as rehabilitation and resettlements.

One thing the Central Government must understand that we are in the
federal set up. In any programmes or schemes are being initiated by the Centre, the
States participation is there. So the Centre should treat the States as equal partners.
Any flagships schemes whatever it may be the Centre alone cannot implement
them without the help of the States or sidelining the States. Consultation with the
State Governments should be made as mandatory almost in all aspects. That is
why as per the directions of our revered leader Chief Minister of Tamil Nadu
Hon’ble Amma in this Bill whenever the word Central Government finds we have
given amendments to act the State Government also and we suggested the
substitution of the sentence that is the Central Govt. in consultation with the
respective State Governments. So | request the Central Govt. to have a look at this
Issue.

Let me come to the specifics of the bill. In the propose amendment in
section 7 (4) (a) for the words stated public purpose the words any public purpose
have been sought to be incorporated. Already the word public purpose is well
defined in both the sections to (1) and 3 (2a) so the terms stated public purpose is
correct. By adding the word any the bureaucrats may interpret the term in any way
they like and would give room to misinterpretation. Further more in section 7 (5)

(a) such amendments was not made. In the same section we find contradiction. So
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as far as | am concerned stated public purpose is the suitable term and this may be
retained.

In this Bill in section 4 (1) the terms Gram Sabha is included. But in the
Government amendment in the same section the term Gram Sabha is omitted. |
thing it may be mistakenly happened. So in the sub section 1, section 4 the term
Gram Sabha may be added before the word Panchayat. The omission of Gram
Sabha in consultation process is not advisable. Hence | suggest an amendment.

The provision in section 10 states that no irrigated multi-cropping land shall
be acquired under the proposed Act. And there is a caveat that under exception
circumstances it can be done. .There are two issues in this. There is no clear
definition to multi-crop and quite vague. Is it a number of crop grown in a single
season or in alternate season by rotation. On this aspect clarification is needed.
Another point is that the explanation or definition of exceptional circumstances in
its absences, the clause will be misused.

As per social impact assessment study team, there is no clarity which will
carry out social impact assessment study. It should hae space for women and
senior citizens who will be the most affected by the displacement. Hence one
representation may be given to them.

The bill has fixed a compensation package that would be four times the
market value in rural areas and twice the value in urban land. The market value
define as land value for the registration of sales deeds in the specific area or
average sales price for similar land in the vicinity ascertain from 50% of sale
deeds registered during the preceding three years, whichever price is higher. The
fact is that there are limited transaction in rural areas and most of the transaction
done in cash. By this method the last transaction may be way away from the
current price. Most of the registered transaction are based on guideline value nor
the real value at which sale is affected. Even if the bill provides a higher value for

the land proposed to acquire, it does not reflect the ground reality. Since all
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registered transaction are under valued. So I request the Hon’ble Minister to have
a relook at this issue.

On the issue of formation of land authorization, rehabilitation and
resettlement authority as found in section 1, section 47, the Government’s
amendments to the qualification for Presiding Officers fixing the qualification of
not less than 7 years, legal practitioner is worth less. This has to be reconsidered.

In fine, I appreciate the Hon’ble Minister for taking much pain to
incorporate so many amendments in the Bill. However I request the Hon’ble

Minister to consider the amendments tabled by Members.
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* SHRI GANESHRAO NAGORAO DUDHGAONKAR (PARBHANI) : |
expressed my views to support the Right to Fair Compensation and Transparency
in Land Acquisition Rehabilitation and Resettlement Bill, 2013 with some
reservations.

The proposed Bill is not in keeping with the principle of federalism. It is
good to have a provision for leasing land to developers. In the case of leasing,
unlike acquisition, ownership would remain with farmers and they would continue
to get a regular income. The Bill will enable the States to enact their own laws for

leasing of land.

Land mafias across the nation have been on a purchasing spree ever since
the Bill was introduced in Parliament in September, 2011. Consequently, original
owners of the land would be deprived from the rehabilitation and resettlement
benefits provided in the proposed legislation even after it was passed by both
Houses.

The Bill should ensure that the original owners of the land sold after 5"
September, 2011 get 50 per cent of the benefits assured by the proposed legislation.

Human nature being what it is, it is never satisfied with what it has. It is
always looking for something better, something more expensive, thinking that it
would be satisfied at last. But material possessions never satisfy, they rather add
to our anxiety. Land is always a sensitive issue and so here there is a cry for
justice for the Land Acquisition, Rehabilitation and Resettlement.

The core issue is valuation and compensation, displacement and
rehabilitation have become contentious and somewhat difficult to find solution to
complex issue. The Land Acquisition legislation which is in force today is a piece
of the colonial era with focus on land acquisition against owners’ wishes for

‘public purposes’. The process of land acquisition is governed by the Land
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Acquisition Act, 1894 which has been amended form time to time. In fact, a
thorough overhaul of the 1894 Act had become long overdue. However, it does
not provide for rehabilitation and resettlement (R&R) for those affected by land
acquisition.

The R&R process at present is governed by the National Rehabilitation and
Resettlement Policy, 2007. The Land Acquisition (Amendment) Bill, 2007 which
sought to amend the Land Acquisition Act, 1894; and the Rehabilitation and
Resettlement Bill, 2007 were referred to the Standing Committee on Rural
Development and it gave its recommendations. However, the Bill could not be
introduced in either House of Parliament.

In May, 2011, the National Advisory Council recommended combing the
provisions of land acquisition and R&R within a single Bill.

Land should be acquired only for public purpose, which includes defence
and national security; roads, railways, highways and ports built by Government
and public sector enterprises; and residential purposes for the poor and landless.

The consent of 80 per cent of the project affected people is required to be
obtained. | welcome this condition.

In respect of Land Acquisition, there is serious concern about food security
in the country. Land is a criticially limited resource in India. If we do not put a
cap on the diversion of agricultural land for non-agricultural purposes, this will
very soon create severe food and water shortages in the time to come.

Ironically, the new Bill has met with protests not only from industrialists
across India, but also farmers and land activists. India Inc. is worried by the
significantly higher costs of compensation as well as the stringent R&R
requirements the new Bill poses for those interested in acquiring land for industrial
purposes. On the other hand, farmers and civil rights activists have deemed the
draft Bill “pro-corporate and pro-investors” and demanded radical changes in the

Bill citing economic and food security reasons.



29.08.2013 206

All acquisitions require R&R to be provided to the affected people.
Consultation with locally elected bodies such as Gram Sabhas and adjudication of
disputes has been provided for. | welcome it. | welcome the Social Impact
Assessment study to be made in all cases where the Government wants to acquire
land for a public purpose. 1 also welcome the computation of market value of the
land on a formula which is then doubled in rural areas. Limitations are imposed
on acquisition of multi-crop land for safeguarding food security. Specified
timeline has been indicated for payment of compensation and provision of R&R
entitlements.

If acquired land remains unutilized for five years, not ten years as proposed
in the Bill, should be returned to the land owners.

I think rightly there has been criticism that Government should not acquire
land for private businesses.

So far as allotment of land for the multinational corporations like Mittal and
Posco in Odisha is concerned, it could have been handled in a better manner with
the Centre’s involvement in providing all amenities and facilities.

| appreciate the amendment suggested by the main Opposition party to
insert the provision of leasing of land to developers. In case of leasing, unlike
acquisition, ownership would remain with the farmers and they would continue to
get regular income from it.

| also appreciate the step being taken by the Government to enable the State
Governments to enact their own laws for leasing of land.

The Government should take a note of the land mafia across the nation on a
purchasing spree since the Bill was introduced in Parliament in September, 2011.
As a result, original owners of the land would be deprived from the rehabilitation
and resettlement benefits provided for in the Bill. Therefore, | demand that the
Bill should have a provision to ensure that the original owners of the land sold

after September 5, 2011, get 50 per cent of the benefits assured by the Bill.
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The Bill proposes payment of compensation upto four times the market
value of the land being acquired in rural areas and two times the market value in

urban areas. | welcome it.
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* SHRI N. PEETHAMBARA KURUP (KOLLAM) : It is under the able
guidance and strong determination of our great leader and UPA Chairperson, Smt.
Sonia Gandbhi that the landmark bill comes to the light of the day. The passage of
this historic bill shall be a golden feather on the cap of Smt. Sonia Gandhi. This
Bill ensures adequate compensation to the land owner whose land has been
acquired and his rehabilitation and resettlement with a proper job.

Our Constitution envisages for acquisition of land for developmental
activities like construction of new roads, bridges, national highways, industrial
parks, setting up of new railway projects, housing projects, construction of new
dams, nuclear reactors, container freight stations, new ports, new air ports etc. In
this process a large number of people have to renounce their valuable land and
need to be resettled. Many a times, land of the people have been acquired on petty
amounts and rendering them unsettled and results in loss of any job, livelihood or
cultivation. It has resulted in protests by farmers, land owners etc. In many cases,
it has ended in violent protests culminating in loss of lives and property. We could
also see that persistent protests by the local people forcing the industrialists and
multinational companies to renounce their projects or shift their projects to some
other places. In certain cases, protests by the local people against compulsory
acquiring of their land by the Government culminated in change of the
Government.

The present Bill aims to ensure a humane, participatory, informed
consultative and transparent process for land acquisition. This bill aims to ensure
just and fair compensation to the affected families whose land has been acquired
or proposed to be acquired or affected by such acquisition. Adequate provisions
have been given in the bill for ensuring rehabilitation and resettlement for the
affected persons of land acquisition. Thus, the bill seeks to ensure to make the
affected persons of compulsory acquisition of land become partners in

development leading to an improvement in their post acquisition. It aims to

* Speech was laid on the Table.
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improve the social and economic status of the affected families whose land have
been acquired.

The bill contains ample provisions to ensure just and fair deal to the
families whose land have been acquired. The bill contains 13 Chapters divide into
107 Clauses and 4 Schedules. Clause 4(1) of the Bill provides that whenever the
Government intends to acquire land for a purpose, it shall carry out a Social
Impact Assessment study in consultation with the Gram Sabha at habitation level
or equivalent body in urban areas, in the affected area in such a manner and within
such time as may be prescribed. Further, Clause 7 of the Bill envisages for
appraisal of Social Impact Assessment Report by an expert group. Thus without a
proper social impact study land cannot be acquired by the Government.

Chapter 3, Clause 10(1) of the Bill provides that no irrigated multi-cropped
land shall be acquired under this Act. Such land can be acquired only under
exceptional circumstances and as a last resort.

The Bill clearly envisages that the Government should provide four times
of the market value of land (whose land has been acquired) in the case of land
acquired in a rural area. Similarly, two times of the market value of the land
(whose land has been acquired) should be given in case such a land is situated in
urban area. Clause 27 of the Bill provides that the Collector having determined
the market value of the land to be acquired shall calculate the total amount of
compensation to be paid to the land owner (whose land has been acquired) by
including all assets attached to the land. Section 3 of Clause 27 provides that the
Collector for the purpose of assessing the value of the standing crops damaged
during the process of land acquisition, may utilize the services of experienced
persons in the field of agriculture as considered necessary by him.

Chapter V of the Bill provides for rehabilitation and resettlement award for

affected families by the Collector. It includes :
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Rehabilitation and resettlement amount payable to the family;

Bank account number of the person to which the rehabilitation and
resettlement award amount is to be transferred;

Particulars of house site and house to be allotted, in case of displaced
families;

Particulars of land allotted to the displaced families;

Particulars of one time subsistence allowance and transportation
allowance in case of displaced families;

Particulars of payment for cattle shed and petty shops;

Particularly of one-time amount to an artisans and small traders.

Details of mandatory employment to be provided to the members of the
affected families;

Particulars of any fishing rights that may be involved;

Particulars of annuity and other entitlements to be provided;

Particulars of special provisions for Scheduled Castes and the Scheduled

Tribes to be provided.

The Bill ensures provision for infrastructural amenities in resettlement area.

Clause 45 of the Bill states that the appropriate Government shall, for the

purpose of providing speedy disposal of disputes relating to land acquisition,

compensation, rehabilitation and resettlement, establish by notification, one or

more authorities to be known as “the Land Acquisition, Rehabilitation and

Resettlement Authority” to exercise the jurisdiction, powers and authority

conferred on it by or under this Act. The Presiding Officer of the Authority

shall be or has been a Judge of a high court or he is or has been a district judge

for at least five years. Clause 71 of the Bill stipulates that payment of

compensation or deposit of the same in the Authority.
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Clause 74 of the Bill envisages that when the amount of such compensation
is not paid or deposited on or before taking possession of the land, the
Collector shall pay the amount awarded with interest thereon at the rate of nine
per cent per annum from time of so taking possession until it shall have been
so paid or deposited. Provided further that if such compensation or any part
thereof is not paid or deposited within a period or one year from the date on
which possession is taken, interest at the rate of fifteen per cent per annum
shall be payable from the date or expiry of the said period of one year on the
amount of compensation or part thereof which has been paid or deposited
before the date of such expiry. Clause 101(1) stipulates that where a State law
or policy framed by the Government of a State provides for a higher
compensation than calculated under this, the affected persons or his family or
member of his family may at their option opt to avail such higher
compensation and rehabilitation and resettlement under such law or such
policy of the State.

Thus the Land Acquisition, Rehabilitation and Resettlement Bill, 2011 is a
detailed Bill aimed at not only the adequate compensation, resettlement,
livelihood and welfare of the owner of the land whose land has been acquired
but also the development of the country in a transparent and equitable manner.

With these words | support the Bill.
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*SHRI O.S.MANIAN (MAYILADUTHURAI): | am extremely happy to
express my views on the Land Acquisition, Rehabilitation and Resettlement Bill,
2011. It is inevitable for the government to acquire land for public purpose. Lands
are acquired for economic development, industrial development and employment
creation in the country. At the same time, land should be acquired after getting the
consensus of the people. This action may help the State government to maintain
law and order. In the past, lands were acquired despite agitations by the land
owners. Even we have witnessed police personnel engaging in shooting and lathi
charging which resulted in a riot like situation causing casualties and tense
atmosphere. Land Acquisition Bill should be passed keeping in mind that such
unwarranted situations of the past should do not continue to take place. This is the
wish of all the people. Union Government while acquiring land should also
consult the State Government concerned. The people are affected economically
and psychologically after being made to give away their assets and as they were
forced to search an alternative place to live in.  Union government should also
have in mind that at the time of land acquisition, people oppose because they are
asked to leave their places of birth and where they lived for long. Even after the
land is acquired, the projects do not take off in time. In that case, the land should
be returned to the persons from whom it was acquired and at the price at which it
was bought. Land Acquisition Bill was implemented in 1894. This bill is of less
use and impractical. It should be mandatory for the government to provide
employment to the legal heirs of displaced persons. The legal heirs of affected
persons may be provided employment as per their educational qualifications with
no loss of time. In Tamil Nadu, when GAIL started its work relating to installation
of gas pipelines in agricultural lands, farmers went on agitation and the work was
stopped. Hon. Chief Minister  Dr. Puratchiththalaivi Amma had set up a

Commission to enquire into this issue. The Union Government has not consulted

* English translation of the Speech originally laid on the Table in Tamil.
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the State Government before implementation of this project and there was no
consensus. Such a situation should not take place once again. An amendment in
this regard should be made in this bill wherein consultation process with the State
Government must be included. To live in their own place is a fundamental right. |
urge that the recommendations of the Standing Committee should be implemented

as regards displaced persons affected by land acquisition.
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*SHRI SHER SINGH GHUBAYA (FEROZEPUR) : Thank you, Chairman Sir,
for giving me the opportunity to speak on Land Acquisition, Rehabilitation and
Resettlement Bill, 2011. | thank the Hon. Minister for accepting the notice given
by our leader Madam Harsimrat Kaur Badal a few days ago on land amendment.

Sir, this is an important Bill regarding acquisition of land of farmers.
Several Hon. Members have mooted very good suggestions on this Bill. Sir, |
would like to know from the Hon. Minister the amount of money the Central
Government proposes to contribute towards the implementation of this programme.
Sir the Bill proposes to provide compensation to the rural farmer for the land
acquired at four times the existing rate whereas in urban areas, the compensation
will be paid at thrice the rate. However, it is to be noted that it is the State
Government that has to deal directly with matters pertaining to land acquisition in
that state. It is in a far better position to know the ground realities. The local
administration and the local people have better information about the nature and
price of the land that is to be acquired.

Also, sir, our leader and Chief Minister of Punjab Sardar Parkash Singh
Badal has acquired thousands of acres of land for industrial etc. purpose.
However, he has provided just and fair compensation to the affected persons. So,
not a single displaced person has ever complained or protested against our land
acquisition policy. We have taken full care of the interest of the oustees. In fact,
more and more people want the State Government to acquire their land due to the
remunerative compensation package provided by the State Government. So, |
urge upon the Central Government to emulate the flawless land — acquisition
policy of Punjab Government.

Sir, a lot of Special Economic Zones (SEZ) have been carried out in recent

times. Land ranging from five lakh acres to two lakh acres has been acquired for

* English translation of the Speech originally delivered in Punjabi.
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this purpose. However, | am sorry to say that the land acquired for this purpose is
not being utilized properly. The work undertaken at these places in not up to the
mark.

Sir, the land mafia becomes very active when it comes to know that land is
about to be acquired at a particular place for some purpose. It works overtime and
pro-actively purchases land from their owners at very cheap rates. Then, the land-
mafia sells the same land at exorbitant rates and makes illegal profits. The real
owners of land suffer in the process. The Central Government has thrust the entire
responsibility in this matter on the State Government. If this is the case, the power
to decide the usage of land should also be vested in the State Government. The
Chief Minister of the state, the Deputy Commissioner of the area and the local
administration like Tehsildar will be able to fix a much better rate of the local land
to be acquired. The centre should not dictate terms in this matter. Hence, relevant
amendments should be made in this Bill.

MR. CHAIRMAN : Please conclude.

SHRI SHER SINGH GHUBAYA : Sir, in India, we have created about 550 SEZs
in recent time. This is a very high number. Nowhere in the world have this many
numbers of SEZs been created. It seems as if bungling, malpractices and
irregularities at a large scale are going on in the creation of SEZs. Land mafia is
indulging in loot and plunder in collusion with powerful and corrupt elements,
whereas the original land owners have been left in the lurch.

Sir, the Bill also talks about rehabilitation measures. Sir, ever since we
attained independence, the hard-working farmers made even barren land fertile
by the dint of their sweat and blood. However, in some states like Haryana, these
farmers are being displaced from their land. Sir, in Punjab, our Chief Minister
Sardar Parkash Singh Badal had in fact allotted land in the border areas to the poor
and the needy at cheap rates. | urge upon the Central Government not to displace
these land — owners.

MR. CHAIRMAN : Please conclude.
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SHRI SHER SINGH GHUBAYA : Sir, | have just begun my speech.

MR. CHAIRMAN : Please wind up in one minute.

SHRI SHER SINGH GHUBAYA :Sir, Punjab provides maximum amount of
food-grains in the central pool.

Sir, the recent floods in Punjab have wreaked havoc in the state. Half the
districts of Punjab have been devastated. The standing crop of paddy has been
destroyed. People have been rendered homeless.

Sir, there has been a great loss of lives and property due to floods. The
State Government has provided a compensation of 1.5 lakhs per head to the
affected families. But more needs to be done. The Central Government should
also provide a compensation of Rs.5 lakh per head to the affected families. A sum
of Rs.fifty thousand should also be provided to people whose cattle have been
washed away.

School buildings that have been destroyed should also be reconstructed.
The Central Government should provide aid in this matter.

MR. CHAIRMAN : Please conclude. The allotted time is over.

Now, Shri Prabodh Panda ji.

SHRI SHER SINGH GHUBAYA: Sir, there is a fear of the outbreak of epidemics
due to floods. | urge upon the centre to send a team of health — experts to assess
the situation in the flood — affected areas. An economic package should be
granted for the affected people at the earliest. New houses should be constructed
for those who have lost their homes. Health — care system in the flood affected
areas should be streamlined. New school — buildings should be constructed. New

roads should be constructed where these have been washed away in floods.

18.00 hrs (Shrimati Sumitra Mahajan in the Chair)
FHTIRT FRIGT @ ©: 91 ¢ 21§ ¥ed ¥ T ol g fF a9 8 9@ g &1 9wy
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P qFY & S, &l
DR. M. THAMBIDURAI : Madam, we would like to know as to how long will it
take?
MADAM CHAIRMAN: If all of you cooperate we will try to have the reply at
7.00 o’clock.

... (Interruptions)

MADAM CHAIRMAN: If all of you cooperate, we will have the reply at 7.00

o’clock.
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* SHRI PONNAM PRABHAKAR (KARIMNAGAR) : | express my views on
the “Land Acquisition, Rehabilitation and Resettlement Bill, 20117, at a
momentous occasion when under the able and dynamic leadership of UPA
Chairperson Smt. Sonia Gandhi ji and the Hon’ble Prime Minister Dr. Manmohan
Singh ji and Sri Jai Ram Ramesh ji, a very prestigious and important subject
which pertains to all of us, is beginning to take shape.

The august House is well aware that the proposed Bill seeks to replace the
Land Acquisition Act, 1894 and provide for a unified legislation for acquisition of
land and adequate rehabilitation mechanisms for persons affected by land
acquisition.

The proposed legislation will address all the issues pertaining to land
acquisition whenever and wherever it takes place. It mandates that the reasons for
which the land is acquired should be clearly specified and also stipulates

providing adequate compensation for the land required.

| hail from a family of agriculturists and know very well the value a farmer
attaches to his land and | know the pulse of my fellow farmers. | would like to
highlight the fact that underreporting of price of land to save stamp duty is a
common practice across the country and a great loss to the Government
exchequer. To arrest the practice, the Government should consider earmarking the
market value of a property to more than 4 times its declared value in case of
properties in both rural and urban areas.

| would like to point out that after liberalization of the economy,
particularly during the period of 1996-2006 and even upto the year 2009, the
Government in Andhra Pradesh that is Andhra Pradesh Industrial Infrastructure
Corporation (APIIC) has acquired land from people, in particular farmers and
Wakf properties nearly Hundreds of Acres in Hyderabad City and need 88,000

acres in Andhra Pradesh, at a throw away prices.

* Speech was laid on the Table.
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The people from whom land was acquired were left in a lurch by being
denied adequate compensation, so much so, that many among them committed en
masses suicide. The Government should take cognizance of their grievance,
review the land acquisitions in a comprehensive manner and devise and implement
measures to ameliorate their lot. The Government should also ensure that such
take-overs do not recur in the future.

Normally, whenever the Government acquires land, land oustees are never
provided facilities like roads, drainage, drinking water, grazing land, banks, post
offices, public distribution outlets, etc. The present Bill seeks to rehabilitate and
resettle the land oustees as well.

Further, the Bill also proposes setting up of a Land Acquisition,
Rehabilitation and Resettlement Authority to settle disputes within a timeframe
and also provide minimum rehabilitation and resettlement entitlements to each
affected family.

As | have mentioned earlier as well, people sell land to each other at
underreported price to save stamp duty so that they can save some amount. Itis a
common feeling among the people that the Bill will not provide for an accurate
adjustment whenever a transaction takes place because market value is based on
recent reported transactions. To address this grievance of the people, the Bill
stipulates that the Government should, as a compensatory measure provide a job to
one person in each affected family. The Bill also endeavours to provide additional
allowances and other benefits to SCs/STs.

| believe, the Parliament should have jurisdiction to impose rehabilitation
and resettlement requirements on private purchase of agricultural land. Public
Sector Undertakings, for which Government acquires land, should also be made
liable to handle the responsibility or rehabilitation. They should share the burden
along with the Government .

| suggest that the Government should take the consent of at least 90 per

cent of project affected people. 1 also feel that irrigated land should be exempted
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from acquisition and only non-irrigated land should be acquired for projects or
PSUs.

To further enhance transparency and weed out corruption, every land
acquisition should be monitored by a 3" party evaluation instead of Social Impact
Assessment (SIA) report before arriving at any conclusion.

I would state that the proposed Land Acquisition, Rehabilitation and
Resettlement Bill, 2011 is necessary for a country like ours where land records
have either been non-existent or the existing one’s ambiguous.

Here, | would also like to stress upon the urgent need to establish land
banks across the country in coordination with State Governments. The land banks
should be prepared and computerized and inter-connected so that a person sitting
in Delhi or even abroad can access land data of any place in the country at the
click of a mouse.

| wholeheartedly support this Bill.
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SHRI PRABODH PANDA (MIDNAPORE): Madam Chairperson, | am very
grateful to you for giving me this opportunity to speak. You are not only chairing
this House but you are also the Chairman of the Standing Committee. All the
reports of your Standing Committee are very much encouraging and | fully
endorse all the reports that have been prepared by your Standing Committee.

Madam, at the very outset, | must welcome this Bill and particularly I
congratulate the Minister who is very energetic and dynamic. He has tried his
level best but | would mention one thing. On the one side, when we are discussing
the Land Acquisition (Rehabilitation and Resettlement) Bill in the Parliament
House, on the other side, across the country, the land acquisition process is going
on and it is not being stopped. So, these two things are going on. During Special
Mention in this Parliament, | said several times that as this is the matter under
discussion, let the State Government be requested to stop all the land acquisition
processes right now. But still it is going on and it is quite unfortunate.

I am just going to touch the points. | would not make a long speech.
Please allow me to complete all the points. Firstly, it should have a retrospective
effect. The retrospective effect does not mean where the land has not been
acquired or the compensation has not yet been awarded. My point is that the
people who are agitating across the country in lakhs and lakhs of numbers, they
will be deprived of if you do not give it a retrospective effect since 1990s. So, you
think over it.

Secondly, my proposal is that the Government should set up a Price
Commission. You are assessing the compensation based on the value of the land.
How is the value of land determined? There are two systems for that. Number
one is market value, but it is known to everybody that in the deed itself, it is
undervalued. Secondly, as regards the Indian Stamp Act, it was also enacted
under the British rule. It was enacted in 1899. As we are going to replace the

Land Acquisition Act, 1894, we should also replace the Act which was enacted in
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1899, namely, the Indian Stamp Act. Still you are working according to that Act.
So, my proposal is that, let the Government come out with a proposal for setting
up a Price Commission at the State level and the district level. | am thankful to the
Standing Committee as it also recommended it but the Government did not agree
to it.

Thirdly, as regards Fourth Schedule, there are 18 Acts in it but the Acts are
not the same in regard to land acquisition. If you see the States’ Acts, the Act of
West Bengal, it is offering a solatium of 30 per cent. In Railways, the solatium is
60 per cent and as per the proposal in this Bill, the solatium is 100 per cent but in
case of national highways, there is no solatium. Around 80 per cent of land
acquisition is governed by other Acts and not by the Land Acquisition Act. So
uniformity should be there. All the Acts which have been mentioned in the Fourth

Madam, the next point that | would like to make is that provisions should
be clearly made about the unused land. If for any purpose land has been acquired
and it remains idle, then that should be returned to the original farmer. To this
extent, there was an assurance given by the hon. Minister himself in this House.
He now should not deviate from that assurance. It will help a lot of farmers.

Madam, | do not agree with the proposal of 80-20 consent in relation to
acquisition of land. Many hon. Members of this august House have talked about
article 300(a) of the Constitution. It is the Fundamental Right of every citizen to
have his or her consent and how the Government is proposing to go in for
acquiring land based on the consent of 80 per cent? It should be 100 per cent for
acquisition of land. There is also another point with regard to 80-20 or 70-30
consent in case of PPP cases. What will be the fate of the farmers in that case? In
case of 80 per cent procurement or purchase of land by an investor, a farmer will
get only the value of the land but when 20 per cent is being offered by State
Governments in that case a farmer will get the value of the land, compensation,
solatium, rehabilitation and resettlement and all those things. Why is such

discrimination being made? But that does not mean an investor should be allowed
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to acquire land limitlessly, without any ceiling from the farmers. There should be a
ceiling on it. The Land Ceiling Act should not be deleted. If an investor needs
more land, then he should approach the Government and the Government should
examine it and then give a special ceiling for acquiring land. That condition should
be imposed. There cannot be any differentiation between land being acquired by
Government and procurement of land by private investors or private entrepreneurs.

Madam, | completely agree with the recommendations made by the
Standing Committee on Rural Development, particularly the recommendation
which says that public purpose should not mean private purpose. The old Act of
1894 is a draconian British law but even now the, according to the provisions of
the Bill, Government is moving away from the spirit of public purpose to that of
private purpose. That should be deleted. Government should be a facilitator in case
of industrialisation and not an agent of the industrialists. The Government should
not be the agent of the investors. Why should the Government come in the way?
Special ceiling can be offered to the investors with a condition in this matter.

Madam, | do agree with the hon. Members who have suggested that a Land
Conservation Act should be enacted just as it is there in case of Forests. The same
kind of an enactment should be made for agricultural land also. | am not going into
the details of it. Thousands and thousands of acres of agricultural land has been
encroached upon. This should be taken care of.

I would like to congratulate the hon. Minister for his assurance in this
House for agreeing to the proposals of the hon. Members in regard to the SEZ. |
am sure he will think over it. Moreover, land use map is very much necessary and
it should serve as a guideline to all the States. The last point that | would like to
make is that hon. Minister, though this subject does not come under the purview of
this Bill, is very much interested in land reforms.

More than 50,000 farmers started route march from Porbandar to Gwalior
and he gave the assurances. Even today thousands of farmers are organising

movements to occupy the excess land in Bihar. | congratulate those who are
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organising these movements, particularly those in the Begusarai area.
(Interruptions)

MADAM CHAIRMAN : Shri Panda, thank you. Now, Shri S.D. Shariq to speak.
SHRI PRABODH PANDA : Only giving assurances is not sufficient. You should
do something. Otherwise, it would be anti-farmer. ... (Interruptions) Madam, this
Is my last sentence.

This Bill is welcome only if it is comprehensive. It should be ideal. It
should be mainly for the interest of the farmers. Seventy per cent of our population
is engaged in agriculture. By depriving agriculturists and farmers, you cannot put
forth any comprehensive legislation. ... (Interruptions)

The hon. Minister himself has assured me that he has kindly gone through
all my amendments. | congratulate the hon. Minister. If the hon. Minister gives an
assurance to consider most of them, then I will be thankful to him.

With these words, | conclude.
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* SHRI PREM DAS RAI (SIKKIM) : | support this long awaited bill on behalf
of my party, but even as we support it, there are certain issues that must be pointed
out. Previous speakers have already raised many important issues. | will like to
emphasize some pressing issues that the Government must take into consideration.

The valuation of land in the mountain areas will necessarily have to be
different from the rest of the country. In this regard there is no mention of
mountain lands where there are other forms of constraints. How will the same

mechanism work?
We therefore will have to bring further amendment in the rules for this.

When it comes to acquisition of land for public purpose, the most basic
question that arises is: What is a just acquisition price? As acquisition is not
always a desired transaction, it is necessary to pay something more-a “solatium”

for the sufferings caused therein.

The provisions of this Bill assumes, for example, rural land in Punjab and
rural land in Sikkim are the same. But, in reality, Punjab and Sikkim have very
different landholding sizes, very different traditions about the meaning of
individual ownership of land, and radically different demand patterns.
Considering the diversity within our vast country, | urge the government to

consider how a uniform multiplier of two can be used to determine the solatium.

The government should also reconsider the bill’s provision stipulating
different consent requirements based on ownership i.e. consent by 80% of land
owners if acquired for use by a private company; 70% if acquired for use by a
PPP; and no consent if land is for use by government or a PSU. It is not clear why
should a landowner who is about to lose his land care whether the intended use is

to be executed by the government or a private company?

* Speech was laid on the Table.
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With these words, which may even be considered a form of caveat, I
support this Bill and hope that the Hon’ble Minister will take note of the points

mentioned by me.
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* Speech was laid on the Table.
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SHRI MOHAMMED E.T. BASHEER (PONNANI): Madam, this is really
opening of a horizon of development with a human face. We all know that we
were facing hurdles in the land acquisition process and that is why several
ambitious projects were forced to stall. There was a lot of bitter experience to the
thrown out families. They were made landless and homeless. Along with this,
getting adequate compensation was also a cumbersome process. This legislation
marks an end to all such miseries and paves the way for infrastructure
development in our country. In addition to this, this legislation ensures
participation of victims in the development process and that is a good signal and
message in the way of participatory development.

Coming to various provisions of the Bill, I wish to point out that the
process envisaged in Chapter 2 on determination of social impact and public
purpose is highly appreciable.

The Bill says that whenever the appropriate Government intends to acquire
land for a public purpose, it shall carry out a social impact assessment study in
consultation with the Gram Sabha at habitation level or equivalent body in urban
areas. Involvement of local bodies in deciding the public purpose is really a
welcome step in this legislation. I think, this is a most progressive part of this
legislation.

As per Chapter 3(1), there is a special provision in this legislation to
safeguard certain interests such as multi-crop irrigation land, which, of course, is
the best interest of agriculture.  Rehabilitation and Resettlement Scheme
envisaged in this Bill is very comprehensive. The transparency ensured on
rehabilitation and resettlement at all levels is really crystal clear. It is also a most
welcome step.

With regard to the determination of amount of compensation and
determination of value of things attached to land or building, it is stated in the Bill

that the Collector may use the service of some “Specialist” and “Experienced
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persons”. It has not been clarified properly. It has to be clarified in detail.
Otherwise, it may lead to many ambiguities and litigations.

I wish to say a word of appreciation to the definition to the “affected
families”. It is a broad definition. It protects the right of agricultural labours,
tenants, share croppers, tribals and forest dwellers, etc.

Rehabilitation package as discussed in Chapter V of the Bill is also
comprehensive. It includes land allotment, land cost, subsistence allowance,
transportation, payment even for cattle shed and payment for artisans and small
traders, mandatory employment, fishing right, etc. These are all excellent steps to
meet the hardship of the victims. The time limit for payment of compensation is
also specific in the Bill. That is also a highly appreciable step.

Formulation of a Rehabilitation and Resettlement Committee is narrated in
Chapter VI and it is having a judicious combination (officers plus people
representatives and representatives of the local bodies). That also is very good.

Madam, the national level monitoring committee as specified in Chapter
VIl is also a highly appreciable step.

MADAM CHAIRMAN : Please conclude now.
SHRI MOHAMMED E.T. BASHEER : Madam, | am concluding now.

I wish to add one more point. It has been stated that for certain private
institutions, we have acquired land. Some institutions have really abandoned their
function. | would like to give my own example. | was working with the Grasim
Industries which is the biggest private industry in Kerala, owned by Birlas. That
factory was closed after 30 years. Even now, thousands of acres of land are still
remaining with Birlas. There must be a provision on the effective utilization of
such land for some public purpose.

Madam, | would like to make one more point that enough lands are
available with the Government unutilized. For that also, there must be some

provision. Even to transfer land from one Department to another Department and
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that also is a very difficult process now. There must be a provision to simplify
that process also.

| would like to conclude by saying that this Bill is a progressive legislation
and this Bill can be called as a tribute to those innocent peasants killed at
Nandigram in West Bengal.

With these words, | conclude my speech.
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* SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): The present Bill seeks to
replace the Land Acquisition Act, 1894. The 1894 Act does not provide for
rehabilitation and resettlement (R&R) for those affected by land acquisition.
Currently, the R&R process is governed by the National Rehabilitation and
Resettlement Policy, 2007.

The present Bill combines the provisions of land acquisition and R&R with
a single Bill. In Sept. 2011, the Government introduced the Land Acquisition and
Rehabilitation and Resettlement Bill in the Lok Sabha.

Some of the major issues of the Bill are (a) the process of land acquisition,
(b) rights of the people displaced by the acquisition (c¢) method of calculating
compensation and (d) requirement of R&R for all acquisition.

| have submitted a number of amendments to this Bill. | like that
Government will consider all those amendments. | admit that 1894 Act should be
amended. | also admit that for public purpose lands needs to be acquisitional. But
that should be done from a humanistic attitude so that land looses get proper
compensation, resettlement and rehabilitation. Proper benefits should go to the
kisans. As such, I like to make few points.

First, the provisions of this Act relating to land use, consent, land
acquisition, livelihood guarantee, compensation, rehabilitation and resettlement,
shall apply in all cases where the appropriate Government acquires land for its
own use including for public sector undertakings and for stated public purpose
subject to the following that the Government or public sector undertakings shall
have full ownership and operational control of the project. Free and prior
informed consent from the affected families shall be obtained at the time of social
Impact assessment in the form of a written resolution passed by seventy percent of
all affected families before Declaration under Section 18. Land acquired for

public purpose under this Act shall not be transferred to private companies or

* Speech was laid on the Table.
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public private partnerships through any instrument such as sale, lease etc.

No land shall be transferred by any kind of acquisition, in the Scheduled
Areas in contravention of any law (including any order or judgement of a court
which has been final) relating to land transfer prevailing in such Scheduled Areas.

In case of acquisition for Private companies for public purpose as defined
in clauses (zaa) and (zab) of Section 3, provided that in case of acquisition under
the sub-section, prior informed consent of at least eighty percent of the affected
families through a written resolution shall be obtained through a process as may be
prescribed by the appropriate Government. The process of obtaining the consent
shall be carried out long with the Social Impact Assessment referred to in Section
4. The acquisition of land under this sub-section shall require prior approval of
the Government after proper enquiry. The acquisition of land under this sub
section shall require a mandatory agreement between the company and the
Government to ensure easy access of direct benefits to the general public and such
mandatory agreement shall be executed prior to acquisition and strictly regulated
subsequently.

The provision of this Bill shall also apply in case of purchase of land by
private companies purchases or acquire land over and above the land ceiling
prevalent in the respective State or above 10 acres (whichever is lower) in rural
areas and 2 acres in urban areas (whichever is lower) through private negotiations
with owners of the land after securing prior approval of the appropriate
Government as per the provisions of Section 42.

No acquisition of land and forest rights shall be permitted in any area until
computation of all proceedings for recognition of rights under the Scheduled
Tribes and other traditional Forest Dwellers (Recognition of Forest Rights) Act,
2006 for restoration of land alienated from these persons in violation of revenue
law and for settlement of rights under applicable revenue laws.

Without prejudice to any of the other provisions of this Act relating to

consent of affected persons, no acquisition of rights shall be permitted in any area
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to which the provisions of the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) act, 2006, or the Panchayats (Extension to
Scheduled Area) Act, 1996 apply, except with the specific prior informed consent
of the affected gram sabha and subject to any condition that these gram sabha may
joinly or individually impose in exercise of their powers under the 2006 Forest
Rights Act or Panchayat Act, 1996.

In case of land to be acquisitioned for infrastructure project like electricity,
non-conventional energy, water supply and sanitation, tele-communication, roads
and bridges, Railways, Small irrigation, Storage, Oil and Gas pipeline networks,
Government should ensure that such projects serve the large welfare of people and
acquisition is made on the principle of “quodest necessarium est licitum” implying
only that much which is necessary is legal.

In case of compensation, among others as stated in Bill, a permanent farm
servant or attached agricultural worker who has worked on the land for not less
than one year prior to the notification and any person whose source of livelihood is
likely to be adversely affected, including persons who are occupying Government,
public, common or other land as well as those residing on such land for “bonafide”
livelihood purposes.

The collector needs to take possession of the land only after ensuring that
the compensation is paid and the rehabilitation and resettlement process is
completed in all its aspects six months prior to displacement which shall be
confirmed through a resolution of the displaced/affected persons.

Thesr should be one comprehensive Act for such acquisition, R&R because
like Railways, Defence, there ae 13 organisation who have their own Act of Land
Acquisition. As a result, land loses acquired in their acts will not get the benefit of
this Act.

Another important point is that a private company that acquires or
purchases more than 50 acres of land in urban areas or 100 acres in rural areas is

required to rehabilitate and resettle affected families. This threshold can be
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circumvented by a private company by purchasing multiple parcels of land, each
under the prescribed limit, through other entities.

Provision should be there for an accurate estimation of the value of the land
compensation shall be calculated four times on the basis of the market value and

value of assets attached to the land.
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*SHRI PRASANTA KUMAR MAIJUMDAR (BALURGHAT) : Respected
Chairman Sir, | do not support this Land Acquisition, Rehabilitation and
Resettlement Bill, 2011. The reason is that | believe that the scope and definition
of ‘public purpose’ should be limited to infrastructure development, national
security projects, economic infrastructure, social infrastructure like schools,
colleges, hospitals, roads etc. these infrastructures should be built with
Government patronage. It has been said that consent of 80% landowners is a must
for acquisition of land. But I think that this provision is unacceptable because the
Government must not have any role in acquisition at all. There are 3 factors of
production — land, capital and labour. The Government does not play any role in
supplying capital and labour. Thus land should also be acquired by the investors
from the free market and Government must not interfere at all. In all the
developed countries of the world viz. Europe, America, Canada, Japan, the
Government does not acquire land and it is for the industrialists to purchase land
on their own. Further, resettlement has been proposed where 100 acres of land is
acquired in the rural areas and 50 acres in the urban areas. So if the quantum of
acquired land is less than this then the industrialists are not bound to offer
rehabilitation packages to the land owners. This provision is utterly condemnable.
If the investors acquire 99 acres in villages and 49 acres in the urban areas in order
to bypass the provision of the Bill, then the farmers will be left to fend for
themselves and they will not get any compensation whatsoever. Section 110 says
that even fertile, multi — crop land can be acquired which | vehemently oppose. |
believe that fertile, land should not be acquired at all. If we intend to realize the
dream of universal food security, it must be ensured that arable, cultivable multi

crop land are not acquired. In clause 98 it has been mentioned that provisions of

*English translation of the Speech originally delivered in Bengali.
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this Act not to apply in certain cases or to apply with certain modification. If that
is accepted then SEZ has to be accepted too. It is surprising that this Bill is
completely silent on mining land | can see that the land law of 1894 is still
applicable and land is being acquired in the same fashion even today. We have
huge natural resources in the country deep inside the earth. The tribal people,
people living in hilly areas, in the forests, the SC and ST communities, they have
been the custodian of these resources for years and now are being displaced from
their land due to rampant industrialization. Even the land records are being
changed. These people are not getting any compensation or rehabilitation. |
request Hon. Minister that this practice must be stopped and adequate
compensation packages should be paid with retrospective effect. Rehabilitation
packages should also be offered to them.

I know that Hon. Minister of Rural Development is trying his level best to
address all these issues but I urge upon him to sincerely look into the fall-out of
such a momentous Bill and take corrective measures wherever required.

| thank you for allowing me to participate in this debate and with these

words | conclude my speech.
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2 T T W (FF WeR): o g1 9 sifewey, Jediferee™ - 2011 W drd &1 |l
fea, g9 foy # Sl g=dre <dl gl 39 Wed W §gd ¥ AEAE qal 7 u-37 fAaR
W € SR gea QU 2| # Srer gera T8 <l #IA St 9ga Ara-aws BR, Al el bl gall
B AR AT I FOIPA of PR I8 e Ao Fed H oy 21 fUsel WHAR 39 Fad H WTel JRa
foar oRa fovar Tl gew St A qamn 5 R & Ud O 81 S9-919 g1 o g 3
TRBR AT JUG-Uh 81 A1 JUT-a1 8, Ugel 1 J& PR N, I8 g1d & 9T feol-o7
qIq drert 7 3R e of ol 21 Q9 & ANl @ fhal oreet wad et g 39 <9 & S
gl SN @ gEma B 39 A 9 yofufoat @ a8 wr fea @ a8 ag
THY AT A & 4 I8 fde, S AR DT T[S a1 H died 9, U TR 6™ & @
3 -

“Shudhu bighe dui chhillo mor Bhuin
Aar Shabi Gachhe Rine

Babu Kohilen Buhjechho Upen

E Jomi loibo Kine.”

(English Translation : “I only had two bighas of land and the rest has
been confiscated. Landlord said, Upen, I will purchase that land too.”)

I8 fdd 120-122 99 & I18 39 Fad H UIRA 81 %@l ©l § g9 Raa gl w31 S &l
9 fad § TR < BN S I1ed St T UB $B 3Tihs QbR gardl of b SISl @ a1
TN < H fhaml &A@ fha 7 oredl $ 67 99 8 Y| R w2l 'ed O I8 87
fram we, fram @t s vt sua forg wRaeR @t iftat fmer €1 safeg w5 St @
9 fddt # RS < Bl {6 Pl & U ST Igmaeid S 8F el o] 9 @ ARBR
BT AR W HTET 8] MEE 9l ot %€ 8, ¥ER 9gd o ® &l fha" e § R 9e,
ITRT BIs ofs Jferm T a1f2u] wedieror | fhaat SHF Sel, SH®!T o diferT g
MY | < DY @ 123 RS B

Qrel R 3 Bl q%d 91 & oy Tidheer & fofg fopail SRl 8T, Bive &
foy fpah S M| I8 IRe’ @M, WREHR &1 91el gl 7 39 a8 & s axal gl I8
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*SHRI C. RAJENDRAN (CHENNAI SOUTH) : | want to express my views on
the Land Acquisition, Rehabilitation and Resettlement Bill, with the following

reservations.

On behalf of our Party, AIADMK, Hon’ble Chief Minister of Tamil Nadu,

Dr. Puratchi Thalaivi Amma had expressed serious concerns regarding this Bill.

This Bill is going to affect the interests of lakhs of farmers and landowners
in this country. Their interests are not adequately and fully safeguarded and

protected.

First of all, | would like to oppose the attitude of the Centre in encroaching
upon the rights of the State Governments. This Bill goes beyond the legislative
competence under the Constitution of India, because basically ‘land’ is a ‘State
Subject’. So, anything concerning the land, should be left to the States to legislate

upon, instead of the Centre taking everything upon itself.

Coming to the Bill as such, in most of the clauses, the Centre has not made
any mention about having any negotiations with the States-concerned nor with the
land owners. When the Government is trying to replace the old archaic Act with
this new one, it should have mutual consultations and negotiations with all the

stakeholders like the States concerned, the land owners and farmers, etc.

In Clause 3, the Bill does not mention the State Governments. While
talking about the ‘Appropriate Government’. There is a need to have consultation
with the State Governments when the Centre acquires land for public purposes.
Same is the case with clause 98 and 99 of the Bill, wherein the Centre must do

everything “in consultation with the State Governments.”

In Clause 63, when the Centre gives compensation to the families of the
land owners, the Bill says that apart from the market value of the land, amount

calculated at 12% per annum would be paid to them. We emphasize that it should

* Speech was laid on the Table.
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be at least 15% with interest for the period should be paid to them; and there
should be an amendment to this effect. The Standing Committee of Parliament
made similar recommendations, but the Government did not accept them. |
request that the Government considers them and it should bring appropriate

amendments in this regard.

Clause 24 provides for lapse of the land acquisition proceedings initiated
under the earlier Land Acquisition Act, where awards have not been passed and
requires fresh initiation of land acquisition proceedings. This would cause
considerable delay in the process, and it would also stall the projects of the State

Governments. So, we oppose this clause.

Under Clause 98, about 16 Central Acts allow for acquisition of land and
they have been placed in the IV Schedule. The acquisition of land under these

provisions has been exempted from the application of this Bill. We oppose this.

Secondly, Petroleum and Minerals Pipelines (Acquisition of Right of User
inland) Act, 1962 has been included within the purview of the IV Schedule. We
have bitter experience in Tamil Nadu. Recently, the land owners in Tamil Nadu
were under the threat of losing their livelihood; they had been offered negligible
amount of money as compensation for the use of their land for laying GAIL

pipelines.

Though land surface rights have been returned to the land owners, the
ability to cultivate or use the land is severely affected. The land owners lost great
land value. Hence, we demand that the right to use land for such purposes should
not be given any exemption under this Bill. So, the Petroleum and Minerals
Pipelines Act, 1962 should be deleted from 1V Schedule.

We further demand that the State Act like Tamil Nadu Highways Act, 2001
and Tamil Nadu Acquisition of Land for Industrial Purposes Act, 1999, should be

given protection under Clause 98 and included in the 1V Schedule.
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With all these reservations, | request that the Government should consider
the plight of the farmers in right earnest and do justice to the farming community

so that they are helped, and not deprive of their livelihood.
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SHRI AJAY KUMAR (JAMSHEDPUR): Madam, | want to congratulate the
Minister first for bringing this Bill. s/=¢ @Ecd § S A1 Wgde &¥ial & fog
THIfeE gl Refafereem 7e SRieeiie, Ara sHiae, Avd giiae H U Il o ©
SqH <red a1ss fotfiie 81 21 # #4301 weigy ¥ SR & fh R &l 2rgd aI8s o

3l I&® 500 THEOre U 21 I8 RUIE omft off fos S & 300 Twsoie T &R
T 5y T 9, I8 forg gwTe T8 R o1 ® €1 AW TRy g 5 TR emd 39 300
THSOTS B a1ty i) fh A SET & forv < <0, a1 B A HH 3MUD! 37Tl Uid-a4 AT B
forg ofe adiforer v @1 siaegddr e Tsiil| gud a1d I8 € P u8 Wol Ghidber 3R
FARRIA s & e TR & gl oMY fhad I TdedR ofs oid &1 9D 18 3T A
FHAIA B T &1 AT TE R BT 6 SR 31T &R O <d &, Wl 98 &1 P TR
IRt = el fh 31 SHIF BT I 5 BRIe v gl ISl A1 54T 91d &1 © fp feam & fow
T8 5 BRIS BUAT Tei TAT| 98 Al 5 A & S A fordn M1 8 3Ty N /g & b
3R 371U | T8 AR Wi I Al I B Il IAUST DY R Ugel W BARISA o b
foy gihfPaa ox <l 3 Yed oree Bis Ay, e B AL, 1 3MUhl I8 HAfTd &
ERlERSI]

Yegdl U 3R © B AR H BB A bl T 8 H HA weey A I8 ARG A
=Teal § b o wet 6 divagst & fog a8 @y T8l 8NNl 9IREs H 65 g Al 379 <h
el gU 21 WRPN SN W HH A $H $Y Doldl 8 ADhdl §l (G IRRA AR AT DA
2, A1 98 WPR S AT & T SR | A9 a1 2 6 20 wfcera drget @ I 2l 2l

#SH, UH Blel A1 SRV 2 o R SfeAm ic & 9 Mud! eR &1 weq e
SIRA, 1 oY SfEAT e B A TE Arsd| Afe snfearft & oA wew dwdt st ©l #
3T Y& I HRAT ATed1 g [P Usel 20 Hiw Al b <Y SR a8 JHfzad ar
Jq M H THE & IR H AT | THRCFIR B IR § IHR 7 g 9 aRumr & 21 g
®el b afe BSR Saarie g9hReR | g, d1 I8 B a1 o o e o fham 4
3O S ot 8, S AIvel, T[Sd, RES 3G & I8 §afl &, Al 310 HH A HH JHigad
HR o b Sy Rorres! S ot § 3R 99 W STduHed telcd 41 %8 o, 981 WR I Wl Wl
e S, @ &9 F HH I W B HrRIE BeTd
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TE qAPH 16-17 oAoRele=... (Fag ) § U e H ol 9 §HIe AR @ gl
16-17 AT SN ¥oId Ude, A Tae Iikg &, S0 Wl 39 SRy &R &, o &H A
HH AAAMAST o SRAM| ol govad St 7 ®el b w31 St 71 Qaha1 URYG &I STardT
f&ar o S RSN A & R # 2| ME-TE H S AReN SHE W I8d €, S TaERR
B W UBl IAPI Ycel fodr S| {41 yeer & S UaaRR 7 Y| Had He@yul 919 © [P
IR 3T §oR STHH d1 YRA & HY § Sleldl, I8 R 3T I3RS <il, Al UTsde HHf~rIi
qgl S, B AN P S S| O @ aHAl T8l 2l 3R B doR oM W
SIRGFR O fISTell, e B FaRen &R ol Al g8 W QI 1 81 SR 3R Jamsr
A1 &9 BTl

AR HAT AEIGT W AE SR Bl 3 a1l & W H 9 9 1 wwed_ R gl
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+&t. frdic JmoivTg Aidd! (rEvaETe ufdeam): g9 i & ofdvid i1 59 &1 vy 3,
fdg ool |wad vy 2 a1rfd & ok o9 39 fIv9 W &I a1 9ahd ¢ |

A aro faRwa ag-wae e 4 & v o srafds faar & fawa g |

39 q% 39 favg # &8 ST ¢ & WR 39 S ¥ foenfia afe & ek
3R qRIaRITS & & BI WA 77 © |

9 fafem # W1 fraeT € fF 9g-wael Ud welgd Y iy &1 s & 8
Ty | 39 9 A SN a7 4fF & R ARy &1 AT Gl © | B & G
TG W Y 4f afeeer o Afia S ardl aEE B wH W o @ g | e Tu g
JATATBT BT B! 984 [HAMT @ 3farer A Jo! off gafely YR BT P Ugel HAAlG H
Yfer ST & STferTeer & ifdd @1 & g By 1Y 9 qIfd BHe ST IR W A
B SR wre g gAfRad B | fh 158 WREHl & W S TAT HAGT WHEA AT & ST
TE-HHl SHFT BT AP RR fRHToRT Jag™ @& o< oy 10 8 | 39 Aadws 4 3
TR D B A P YA F ey o @ R S a5 E 7 | s & A9 H U
SHIF @1 Ui B R @1 SIftwEy @ dawm ok a8 W st fawer & ww A g | Y
qAIG # I8 W 9A 81 TS 7 | 3ffadan A &1 fafRer o fren T8, afed uow & ww
W B | FNEE w7 6 Sl S T SRBR B Ud HIAA SHR WieR S 6

STETEUT TR FHIUT | I§ 988 WD Y8 T ISP SRR el Rl TR TS |

SATGTAR UTH TG STl & Rach SH-YAarg &t Uik & areR &t 718 7 |

9 arfeweer & SRy # orfad Sfadl Ud Sofcdl &1 W™ gdfed o1 =y |
S Ul Bl I AWl B Hary I B ST I WM W oAl HRA ALY 3R S
IRAR & HH A HH Y ATHT BT ISR <1 1Y |

* Speech was laid on the Table.
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SHRI ASADUDDIN OWAISI (HYDERABAD): Madam, at the outset | stand to
support the Bill. I commend the Government and the Minister for bringing a
comprehensive Bill. I have some few points to raise and that is in relation to this
Act, the Land Acquisition, Rehabilitation and Resettlement Bill. How will it be
used to acquire Wakf properties? It is because in my city in Hyderabad, more than
800 acres of Wakf land has been acquired illegally by the Government.
19.00 hrs (Madam Speaker in the Chair)
For example, wherein the India School of Business is working is a Wakf land;
where WIPRO is working is a Wakf land. All these are part of Manikonda Jagir.
In fact, the Shamshabad Air Port itself is on Wakf land. A masjid was demolished
over there. All these things are there on the Wakf land. | want to know as to how
this Act will apply in future acquisition of Wakf Act.

You take the example of Vizag. In Vizag, Hindujas were given more than
400 acres of Wakf land for construction of power project. All these cases are
pending in Supreme Court. What will happen in future? How will you ensure that
the Wakf lands are not used and are not acquired by the Government of the day?
In fact, it was done for Lanco also. Unfortunately, it is owned by a Member from
Congress Party, but you have never objected to it.

| want to know as to what happened to all these Wakf lands because there is
no mention about it in the Act over there. In fact, the Chairman of the Joint
Parliamentary Committee, who is now the Minister for Minorities, has clearly said
that the Andhra Pradesh Government is the biggest Wakf land grabber. | will
quote that in Andhra Pradesh from 2006 to 2011, 88,492 acres of land was given
to 1,027 companies. Am | right in saying that the real reason behind this whole
fight about Hyderabad being declared a Union Territory or second Capital, is that
all these lands are there? | do not want to dispossess them. We do not want to
dispossess them. But, we are asking as to how you will stop that. It is the land of

the Wakf Board. How do you bring it? My request to the Government, through
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you, is to tell to us, when you stand up to reply, as to how this Land Acquisition
Bill will tackle the issue of acquisition of Wakf Land for public purpose. We are
not against it. If you want to acquire it, you acquire it from the duly constituted
Wakf Boards.

My last point is that in Hyderabad city, in the last 15 years not even a
hundred houses have been given to weaker sections of Scheduled Castes or
Muslims. Not even the hundred houses have been given. But, what we see is that
hundreds of acres of land have been given to all companies. | was listening to the
hon. Member belonging to the Telugu Desam Party, who said that Chandrababu
Naidu has done it. No. Whether Nizam was good or bad, he was a feudal. | do not
agree with the feudalism but at least he had the common sense and he never gave
jagirs around the city to anybody. But, Chandrababu Naidu or other Chief
Ministers gave it away as if it was their jagir. Now, what is left around Hyderabad?
We cannot construct houses for poor. Wakf properties have been given to all these
companies. Indian School of Business is working there. WIPRO is working there.
The airport has come there. | want to know as to where they would stop. So, my
request to the hon. Minister is that please ensure that Wakf properties are not taken
for land acquisition purpose. If they have to be taken, they should be taken from a
duly constituted Wakf Board.

About Special Economic Zone (SEZ), | would say that land under Special
Economic Zone around Hyderabad is going to the real estate companies. On the
one hand, you say that you do not appreciate SEZ, on the other all SEZ land has
gone to the real estate companies. Blatant abuses of land are happening around
Hyderabad. This is why, my request to the Government of the day is to see that
behind the demand of an UT or a permanent Capital there is this angle also.

Anyway, we are opposed to the demand of making it a Union Territory.
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*3ft OIRM T (APERGY: H 39 [ 1 w9l B=ar § o1 G & 59 <21 § 9@l W
90 AN Wl WR 3METRA & | < &1 [Gpy & g 781 g Hifp [ A1 &A1 ST &
THT e T | A W fadrd @ 8 Gdhdl § $9 (o YA SiftwE snawe © fahg
Pl I oo AU & &7 A HH F HF 50 aV IR BT &4F H @B AT ST
ey qen R fRami &1 SiF iftnfed & SS9 I9 faumT an o= fawmT § enfia
TRAR BT Bl A WG BT dNeY A GIATaSh A0 & Y4 (oA S @y |
AT 7T S MY AT & fh SO Iu] BY IS & 31T db fhAT™ Bl IFDB! STHA bl
ATfeles T8 a1 1 § ARG A orul SAfi &1 Jifeds &1 S d fae @ S WRaR
HIGAT & G T ol ST Fb | A AFQT & 44 JHaRYR HAYR <8 & <R ATAS! D
fo Werer va oftsd 981 of & 7 R s9R1 fae gwifad @1 8§ fhar @ gof
et et a1 2 fomdt S & § Femaen SHe afiufd TE T ude gRaR @1 nfAra @
AMIAIAR A & SR S/d - avell # fhami & Jled & Wi 5 | #'led W
HHGT &3 & b sffalel B I8 8 |

31T: # TRBR A AT BT § [hAl DI AIGST dol J3ras a1 SR S & |1 fJet

BT [T HRAT § |

* Speech was laid on the Table
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DR. TARUN MANDAL (JAYNAGAR): Madam, this Bill is a dangerous ploy to
bring total doom to the poor peasants of our country and to fill the coffers of the
rich. | am deadly against this Bill. Despite the Minister has taken this Bill with a
new content, there is nothing new in comparison with the old one. It is unable to
solve the problem of land acquisition and the related problems of food security of
our land.

The question of compensation to the poor peasants and the small land
holders will fizzle out with the muscle power, money power and with the
administrative help of the Government which is in favour of the industrialists. The
question of industrialization cannot arise because there is no situation of
industrialization not only in India but also all over the world. Even the Indian
industries, which were producing at best to 40 per cent of their potential, were shut
down causing retrenchment in the market. So, there is only the possibility of
urbanisation with the acquisition of land and there will be development of the real
estate for the satisfaction of the affluent people, which will not be in the interest of

the common people.

Madam, the Congress (1) led Government is trying to build a consensus
with the Opposition to get this Bill passed and they have already got the major
Opposition Party, BJP, on board. The CPI, CPI(M) and some other parties are
raising some points, but they are not exposing the actual design and intent of the
Government behind this Bill.

Madam, we know that there is nothing unnatural in it. The major political
parties, which are for the vote-bank politics, will never go against such a Bill, in
order to remain in power, which can give benefit to the industrialists and to the
monopolists, and they will never stand for the common people. But they will pose

as if they are for the poor people and take such a stance.
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Madam, land can never be replaced by any sort of rehabilitation or
resettlement. It is a permanent asset of the people for generations. If you give
some compensation to a single generation, what will their next generations do?
They will only be street beggars. So, in this regard, a continuous strong movement
all over the country is required, like the movement that took place in Nandigram
and Singur which can pull down any sort of obstacles and obstruct any anti-people
move of any Government. There should be a movement that for the purpose of
industry or anything else, no fertile land should be taken out. All our fallow lands,
watersheds and other lands of the closed down factories can be used for that
purpose. People should come out with a movement to save our land and not to
support this Bill.

Madam, | am not supporting any amendment either from the Government
side or from the Opposition side. | am strongly opposed to the introduction and

passing of this Bill.
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ot e deR @ferEn): 1894 & fafew e v siftmEw B & T TRied #
MRS B MR - IMfAUEU WR AP oM & foIv Hs ATl & T9abd b gl ARBR
gR1 gaTfaa i arferrevr fadee @ & e fRar M | Sodt & 916, ARG A 10 RIS 4

Pl |

HRBR GRI TR fAdaeh d9reh Ueh WRIE-1Y had &, WG 9 (I8 & gragmi uR
IR &Y, A1 ARBR B ad AR A R Fad @S 8 O & | [Aeys & q@m graem
SIRISEECR

yarfad fadae § Ig urag= g f6 wisde wufal g ial § 100 Udhs 3R e’ §
50 Uhs b YA AR UR U] BT YHIfAd RN & a9 4 BT & s ¢ | 399 3Afdh
SIETET WR gHard & 199 SR BRI A1 & | ST Bl i I ORI R 8IS &A1 11
g |

9 WY W, § PR IR F& | HEA arga {6 ai § 100 THs 3R e H 50
UhS SHIF Uhded el gfepd 2 | afe seiia fert it & a1 wufai g sifewser @1 99
THS 3R 49 UdHs P WA B I I odi 9 g9 AN | 100 Ths 3R 50 s o
%9 g1 srfereel &1 Social Impact Assessment @1 draem #f T& ¢ |

D AT, YA BT H U1 Bblg Jragr 81 & S JAfgad o & e 7 100
TS AR T H 50 Yhs AP & YUY & 918 g AU 9ISy § 39 giar # rfergor
B drell BT GRT L o Sre |

# DR A ST ATEAT § b 1 WBR 9 BT D g & Dl IR HYT b
Tidl § 100 s 3R TR H 50 Uhs dh SEUSY B & qTG AT bR dlell buf-rai
ERI 3R AT & fHy SMA | 100 3R 50 Tehs qb HUCl gRT TSV &b [RAfy 4
TuIfdd il & gAdie 9 ge Mfgad € B% ghsl § dutal gR g sifenreer a1 o
XA A ga1aT < | H IRPR A 3T B [P 39 9RT B Jenfda fhar Siw ik y@® gon
H 4 fIuEy, A 100 3R 50 THS A HH 8 AT SFTal Y7419 Bl o ATqehh IE! S,
3TIAT Y8 HIYA RG] BT AT T @ T TS|

* Speech was laid on the Table.
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IR A8 © We 98 GRI WRBR < I8! ATAD! | IAADB ARBRI YA AU
DI IRAMAT BIH D SRR A qTER BR QAT § | ¥eTd Tae 1989; IaRi 3% fhd Tae, 1903;
T BIgd Ude, 1956; TMHIGR deofl BRUNIE Ude, 1948; UIfordH, @Sl Ud UTgUclTsH,
DIAAT, G, T Aed 16 &A1 & fy SFF H1 ARV ¢ HF & SN ¥ TR B |
AT JTaoT AT STEREY A JHIAT BT ATl @Rl &l e WRBRI SETSON R AT 781
B | 3D T B, THH T W Wag 2 P IR 7T Uh SIEREE A 37 16 WRHN &3
FI fore # U & Siis AT T | 399 oy 99 & Wi smawas T8 et |

e Y AR & AU BFE B SRR W 91X /1 B AdAd I8 BN B
sttt qfH & 9l 38T Jaraol A1 ¥, TRl @ f8d qar dlel = Wag™ W dr] T8l
Al | O SE-gAAls, ANl B Sofed ¥ g9 & 3 fddwedi iR eifemgur & Social
Impact Assessment.

ARHR GRI TS 98 & WIALHI & GRI (Sl & DI SHIF o1 BT IR Gell &M & | S
16 BT 39 WS & d8d 31 & ST | H3 &3] # HIgde UICRAIT 2 | HRIST WM a7 T8
RIS ol wrfiert & 99 & 2 ok 41 srfewrevr faacl & St 99 1 <10 A 31 €l
H qad © S8l ol HufEl B sHrsal e © |

S BT H I WEagE I8 2 {6 S v arel B &rar Jfe Terd urn T3 an
I T AIE B DS BN | SIS B Tl Fepre e oF & oy omae 7 | it
&1 Ry & arell & RaaTs $9 TaeT™ & GERINT fHa1 ST |ahdt 2 |

e & YRR Al & T 10 # I8 wragr o &6 {6l e & ag-waelt fafaa s

DT ATABIAH 5% BT AT B [hal AT 3R a8 W 3w vy & wa F | <IfpT ag o I8
A7 sRatfad fadaes #§ T B S © | 91 Siftieaw A @1 iR 3@ Rrem T sfew
TQ¥l & WR TR BA | AT SUSS HiY A d1 g9 few srfeugy & fog @rer faar a2 |
¢ 9 ARURY BIA B! a1 fPAr & Al A € IS A | ST TS BT D
U AEIG H B 9 & AR I AHT @ S gragE By MY 9, qO1fs wmEel S
gaIfad 7 8l IR e Rl GAfad 8 | Ig IRATfad BT H Jo¥ WR W = piY g &
e B BIg HAfhad AH T Tl & | o7 ARBR 3R AR A1 A8 War FefiRer R
qol | gRaTad fages # ag-wae Y B1 W aRWT T8 fham e 2 | I8l @ of R @
B B a1 Bl & Bl 8 3R fegbwrell SHiH stfermser &1 iy A1 73 78 © |
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S ITldl I8 UrEag™ 2 fh (ol ol 59 SReR B @re Gl & 9 R TS
DT PR WIS SHIA BT AMATBO BR AN | A8 988 WAAD W@ 8 | 59 qgd (roil
HUTAT SHDBT TRIATA B WIS SHF RIS 31R SHDT 3R Wel Gl TR TS |

TRATAT B & dgd Y7 AR & e § SH-gadis B W AiFd &= & T 2
| g7 S1fETET © WdY & Had Sol TM-GHINT AR TRUMADSH § Sgaars el o]
257, SHIF AR & SRR ¥ oMl © | SU H 9gd HH UMW GHIG -1 g1 Bl oIl 25%
SHIN w1 STferrger BT | srrtq rfdreter rferger S smufial & QR W 9TeR BN |

TRaTfad fAds & T8d SR Wiavie SuarT & foy sftndld s#ie s 8
Bl A1 a8 fhdl gav v~ Se & oy ST 81 ADhl | 39 Wae™ & AR AWDR
SHfed ¥ ARIER Y D AESID SeeF B AW W Sl &F Bl 7 G | qiy g, 54
g 4 P 9 B is I BT deadR AM-GHibeaRd Ylaeiac! § I B W Dls U&al
TE NS TS § S 9IS U WaxAId oS A d=icl 8l bl G9TaT § |

WHR wRarfaa e & dgd, Temporarily 3 |1 & sifddad rafd & fofg S

H1 AU-T FHR FHhal &, Wg Temporary Acquisition @& case # gaf Ud Hamasn &1
PIS UL el § | I8 WAL AT 81 Ay |

AR & AR, Wsde Aroided & foy i srfemreser & R 3§ 809 3R dfedran-
grsde UICRRM ared diolged & forg sifweur & RAUfd # 709 wwifad @Rl &1 w=Afd
IAWH T | gwIfad ARl H Y-, AITET SHA IR B DI dTel ARl Qa1 AN
! Siifaer 39 o W ik 2 |

# HAST A gl @ed g 6 @ o1 a1 RS § I AR B U | Ao
3R 31 33 AN B Al ARBR [ MR W T B ? §HD! JelgaR, AR Al Q
A AN BT PIs oRI-SEl T8l & WHR & 0¥ | fR &4 I fafea fon smom 2 @
I wrae R safely STl 1 & {6 809 AT 709 1 WA I AT AT & F7g g4
@ O D | T8 Ieg HaaTel Frau § iR fHami ofR - @ o gsu @ forg

SAD SHIANT fHaT S FHhdl § | A WRBR A R ¢ 6 59 yrag &1 denfaa foan

S |
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Infrastructure Projects @t wRwmar # Tourism &1 ) wnfie fear wn g |

Tourism @1 Definition vague & 3R 8lcd 3R WeR IRe gxra Ht Tourism & g9
RIS # efie fPY ST Fehd © | 31 $Tep! W 0 | IR &A1 Rer 2 |

yxatfaa fagge & Land for land rehabilitation iser wmaemsi & &9 gl I8
BT I URAR Teb b S ol DI g1 BRAT © Sdich ARGR ARIER O Hioiaed 3
AATET Y & ol 2 Ubs S & T & | I8 UTGET ARBR WA B 3R B I hH
Hroar Land for land rehabilitation wraem=i @1 s=arfad S § 2A0fTe B |

A GRT JOU Y S e A 9% ¢ [ WRBR & 17d feami iR favenfual & forg
IF T8 2 | WeR fed oware @ feam & o iR ol wufel @ s ghfead
HAT A1Edl © | H 39 9ed @ A ¥ WRAGR W 39 fA9gs H duied aredr § R g
T U favenfidl @1 wifad w0 @ gAaifia fear o1 @@ ok 9 ISR Ud Sshifder & fog

I Ud W A SUael BRI S 9 |
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*SHRI NAVEEN JINDAL (KURUKSHETRA) : | support the Land
Acquisition, Rehabilitation and Resettlement Bill, 2013. This Bill meets the long
standing requirement for having a bill of our own to replace a Bill which was

enacted by former rulers in 1894.

The provisions of the Act of 1894 have not been found to address certain
issues related to exercise of statutory power of the state of involuntary acquisition
of private land and property. It also did not address the issues of Rehabilitation

and Resettlement of the affected persons and their families.

The present Bill seeks to find a mutually agreed solution between those
who need the land and those whose land is being acquired. The Bill also seeks to
address two important issues-ensuring that land acquisition would not be forced,
and that adequate compensation would be paid to those whose land has been

acquired and also to those who are dependent on the land for their livelihood.

It is extremely challenging to setup any large project in the country. Itis a
known fact that India has world’s 18% population but only 2.5% of world’s land.
We are a highly populous country. Therefore, there is a tremendous pressure on
land. People are very emotionally attached to their land and many times they are
also dependent on it. Because of these reasons land in India is very expensive

compared to most places in the world.

In the last century there have been many instances where due and fair
compensation for land was not given and proper rehabilitation and resettlement
was also not done when the governments acquired land for various purposes like
Dams, Mega Industries, etc. However, we have seen in the last decade that most of
the State Governments have been very sensitive about the issue of land
acquisition. Every elected government tries to give a good deal to the land
owners. The State Governments, which are acquiring land for the industry, give

land owners compensation at fair market value of land jobs for the families,

* Speech was laid on the Table.



29.08.2013 274

regular annuity payments, proper rehabilitation and resettlement, etc. This Bill has
many good features which I have enumerated above and some of the Hon’ble
Members have also spoken about these. However, we also need to be aware of the
concerns of the industry bodies like FICCI, Cll and ASSOCHAM.

Today land acquisition is one of the biggest challenges faced by the
industry. CII has estimated that projects worth lacs of crores are being delayed
because of issues related to land acquisition. It is a known fact that productivity of
land in terms of income per worker is higher when the land is utilized for
industrial projects. Therefore, the need of the hour is to ensure that the transition
of land for industrial projects is better managed which will helping creating more

jobs and also in attaining inclusive growth.

The Bill prescribes compensation to include (a) market value (to be
multiplied by factor of one to two in case of rural area depending on the distance)
and one in case of urban areas (b) value of assets attached to land or building and
(c ) solatium of 100%. This will make it more than four times the market rate in
rural areas and more than two times in urban areas. Coupled with R&R facilities,
it is estimated that the cost of land will be 5 to 6 times of the market value in rural
areas. Such high cost of land will affect the economic viability of the industrial
projects. The increased cost of land will also eventually create an artifical scarcity
of land that may halt the development of the country and the land owners also may

not be able to sell their land even if they are keen to do so.

The definition of “affected family” includes agricultural labourers, tenants
including any form of tenancy or holding of usufruct right, share-croppers or
artisans who may be working in the affected area for 3 years prior to the
acquisition, whose primary source of livelihood stand affected by the acquisition
of land. | feel the definition of project affected families is too wide and it would
be practically very difficult to identify the genuine affected families and attain

their consent for acquiring land.
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The Bill stipulates consent of 80% of “affected families” for private sector
projects and 70% for Private Public Projects (PPP) for the defined public purpose
which will be very difficult to obtain for a mega industrial project requiring 3000

to 4000 acres of land due to the fragmented nature of land holdings.

The Bill provides that the government will acquire land for public purpose
which includes industrial corridors and infrastructure projects, but for large
manufacturing projects in private sector, Government will not acquire any land.
So, for steel plants, cement plants etc. proposed to be set up in private sector, land
will have to be acquired by the industry themselves. This will be very difficult for
the industry because these projects require large tracts of land and the number of
villagers and affected families involved will be in thousands and it will not be
possible to acquire their land without Government’s support. 1 would like to
suggest here that in case a private industrial project acquires a majority of land
directly, then the government should extend its support for acquiring the balance

land.

The Bill prescribes a 10-stage process for land acquisition. Starting with
the social impact assessment (SIA) study followed by the evaluation of SIA by
independent expert group, publication of preliminary notification, hearing of
objections twice, publication of declaration, etc. The process of land acquisition
under new act is quite cumbersome and time required for acquiring land will be 6

to 7 years on an average.

In case land remains unutilized after acquisition, the new Bill empowers
States to return the land either to the owners or to the State Land Bank. The
period for the return of unutilized land has been reduced to 5 years from 10 years
in the Bill. Now in case of infrastructure projects like industrial corridors the
project does not take off before five years because of problems in getting
numerous statutory clearances. Hence, the period needs to be increased to ten

years as the period of five years is insufficient. Another issue is retrospective
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application of this Act. For land acquired after 5™ September 2011, extra
compensation will have to be paid. There is not much clarity on this as whether
this will apply to all land acquired after 5™ September even if the proceedings
were initiated before this date or will it apply to only those transactions where

proceedings have been initiated after this date.

In the case of acquisition of land for the purpose of railways, highways,
ports, power, irrigation projects, etc. requirement of consent from project affected
people is applicable only to private companies and not to PSUs. This may lead to
a situation where two companies wanting to make an acquisition for the same
project will have to fulfill different conditions on the basis of the nature of their
ownership. By discriminating against the private sector this Bill undermines the
contribution of private sector in the nation building and developmental process
and shows lack of trust for private sector which is unwarranted. | would request
the Government to have same set of conditions for the private and public sector

firms.

Suggestions given by me are for making the provisions of the bill more
meaningful, effective, purposeful and acceptable to all whose interests are to be
affected. | hope that some of the apprehensions mentioned in my speech are
proved wrong. | hope that the Bill succeeds in accelerating the process of
economic growth and at the same time land owners getting a fair deal. | want the
provisions of the bill to be used as an instrument of inclusive growth in the course

of economic development of the country.



29.08.2013 277

* SHRIMATI JAYAPRADA (RAMPUR) : The definition of family in the Bill has
been expanded to include widows, divorcees an deserted women. But the

physically challenged person are not included as a family.

The limits of land to be acquired by private companies to come under the
purview of this Act will not be uniform. Every State Government may prescribe

its own limit. A minimum limit may be prescribed.

Another important aspect is that it shall be ensured that land acquired by
the Government should not be transferred or leased to any private company or

agency for any purpose.

The parameters for determining market value should also consider loss of
income and livelihood if any caused to persons affected or interested in

consequence of acquisition of land.

The Rehabilitation and Resettlement Committee should also include person

from the affected and displaced families.

There is a provision that if any acquired land is not put to any use in five

years it will be returned to Land Bank. | think three years is a reasonable period.

Choice of employment is provided in the Bill. But I feel that job should be
given to one member of family according to qualification and experience and that
IS missing.

The one time payment per affected family is five lakhs rupees. It is not

sufficient in the present day. It should be increased to ten lakhs rupees.

The minimum compensation package at present is the market value is to be

multiplied in the case of urban area is 1. It should be increased to 2.

There is a provision that 75% of market value should be given in case of

acquisition of land in urgent cases. It should be made 100% of market value.

* Speech was laid on the Table.
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Irrigated areas should not be acquired at any cost except for security

purposes or transport.
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AR g PAN (JPT):  FyaTS reET HEIST, TS W W Y-3foi, YA SR geRAiue
g Uer fopan 1 & OfR SS9 W T4l B @ ol 39 fA9¥® DI B SIHT U B HihAT

SR 1 89 NN Bl 39 fA8aes 1 §aASR B! fodi | 7| 3 SHaT § eb 3hars off, U
R BT AEIA AT & qgd Bl BT 3N BT &l 30 DT S 37 D qiq SSN-gel Bl T
AiEeher BN ST 89 89 39 fA9Us W Tl PR ® &

3TeTIeT HWRIGAT, Y-S BT HM AN AR ITAWIC & B | ISl g2l 2| TR
faeprar 1 gfhan I ST gan 21 WfhT 89 Sfg W) BIs AT &1 BM B &, dl SH I, Ts-
Y ofe & Qe B I AR B, AP g9 o e d ufar @ ot T8 S| gl
TR®, O BH YA I A SN o € Y SIEURd BRd g Al 99D WY B! S Aedl
S B, JD! UEEN Wl SR 8, S ARG P Hhe U B T[T 8, D! [W-Db-g-
et R SRt 21 g # v werad ¢ 6« R &1 w) W T8 ISl S 8, S9!
e A T8 SOrSd &1 7 Sd Y-S B UfhAT BT 8, Al YR-P-YRI M, YRI-B-IRT AER

SEIRRS ARSI

3fedel HEIedT, § 9gd Wil WY Bl 91d bedl gl el W 59 g1y 99 81 o, 99 w6y
DI AR H 3MUH e AT et €S9 9T 99-9S 9 ¥ 2 I {6 A8 957 I+ g,
SO Iga-AN oM AR T I oIfeT A1 # b aga g9l SX |l I W7 o7| 98 R AT
o1 fop afe B feedt o1 Ty <ar, afe gig &1 url gER ST, O $HS WY-9iY I8 faoel Al
qate 8 S, fReet WY 98 S| a=feT b1 3l Y I8 AT Bl ifhd § SuTer swfery
faf<ra g2 o f o fesd gig a9 Mar o ok IR-6R Ul $9H STell S J@T AT, 59 qiE 67
url ger o, # CelifaeE R o @l o, b uel W Us UfihAr dad & ofl, # 99 91 & g
S qHI A il H STy o7 T ¥, o9 feEd wev €N UMl @ Sfex} S @ A1l U [
AP, U QX Sfaer, U [ UgAN UMl & IR doll Y off| S e ¥ o9 g9 ol
BT IATSA T, U& T J&T BT TS A IWSH HEl gAY 18 I P! IR B &, a1 a8
HH Jedhdl R §@ R M BT Tl TR SHH UfhaT FEl ad F TG s WY, dl
ITHT g SR W T o1 2l [ABR A S Y-3foiq B uihar g, IW g9 [IER a1 981 wad
Id g O BIA-9 B 1 & AT IR BIC-BIE Bl o gl dfhd [dgR # S &1 Bdd
arel W BId ©, SAbT Y-375i SAN-HEl & oy el fhar Sier §, S Yeb ®¥el drell SHIA
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B B, S od Bl S WP DI TN H AN gU AN A9Qd &F dihl W U dgd 99
JMENPH TR B HUAr 3 off 3R IH= garm o7 fob 98 TR 2400 AMMEIE BT UMAR &l
| # @rEdt g P WAl S g9 & W YA o, I8 9gd qiehdl I gl 2400 HIATETE ferstelt
D1 I g8l BN, UNAT e T AT| AN g QG Y, AN | SAT8 S| BT ANl 1 A
6 S 0 f7 BT a1 S € {5 12 A1t 916 s ®1 A &7 fwar 8, @1 48R @1
e fohm, g I8l Wt Baed M, AR Tagadhi bl B e, HE SMHR ITP! GebR
GIG IO TS T TSI 3R T IWE A -3 Uha1 Yo g3 | o1euel ARG, IS I
AT G T, o TP &F A gAYl 39 ufhar § ddbel Uhs S| BT SIRwEr ga,
6000 ¥0Y fHa™ @1 el I9 SFIF &I IR-UE IR 991 71| B 89X, 916 §9R, al ard
PR, IR G U, B ARG IUA b S WX I S Dl IR-UE IR 9961 T, S Bl
ENIGHR 99 ATl Afdd HRISUNT 99 -1, offdh SHIFRET [BAM Bl 8: 9R 30 & B9e
A U et | ST ST S < @l RIS T8 g, . (FgET)
37 HEIGAT 3 ©, T TG DIQ|
S ggor AT © 3feel HElSdT, ¥ dgd UK a9 B, g9 YA Ayl

ST AN S S Bl O]SN A8 Y, SAPl Aadedral AafafeE # oenfid 8 a
SV TR AR R e gRT d8 @1 T 3R 39 d¥idd W Sh] SAT-GHHRT 37|
g ATt a1 |fthy, T IR 1 & 16 RN @t wrasisil &1 afie W &g T8l &l 2l

37T HEIGT, AT ST & o6 HIF # 1 Jrag™ 8, I Y eHl, il & Sigw
W AR SRAER STd &7 71 2, S99 $9 BT P BB GHUANT 8 Fhdl 2| SHAY IqD
A g8 & AWE, THTAY AR TERE & UERERE B WSS, 99 S9e w8 v fra

DTN, .. (FLT)

JETE ABIGAT : 3ATIHT FHA B TAT| 3 §3 18T

) J15], At Sft, 3@ 37 FIfery|
AT [ AR | e ABIGAT, I8 B! Hodx o 6 faRenfiai &1 9@t 4fF &1 Jea
firem a1 T IR A TABY IR Dls SUNT-GLT I8 oFdl &, I SHBT HRURS AN
Reaififaedt &1 U a8f & Nl IR @ Bl 8 AT 8, SADI o Yfeed g8i ST @M § AT g,
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ST 3T $UeT Ude | o fpar g1 a8 e ff 59 suds &1 v, arfes a8 o™ &

qD |.... (@)
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"'SHRI CHARLES DIAS (NOMINATED ) : The Bill to ensure transparent
process for land acquisition for industrialization, development of essential
infrastructure with the least disturbance to the owners of the land and other
affected families and provide just and fair compensation is an essential legislation,
which was pending as the country is facing difficulties to implement many

projects.

The specific clauses in the bill for (i) Constitution of Committee to examine
proposals for land acquisition; (ii) Preliminary survey of land and power of
officers to carry out survey; (iii) Payment for damage; (iv) Hearing of objections;
(v) Preparation of Rehabilitation and Resettlement Scheme; (vi) Power to summon
and enforce attendance of witness and production of documents; (vii) Special
powers in case of urgency to acquire land in certain cases; (viii) Appointment of
Commissioner for Rehabilitation and Resettlement; (ix) Establishment of National
Monitoring Committee for Rehabilitation and Resettlement; (x) Establishment of
Land Acquisition, Rehabilitation and Resettlement Authority; (xi) Appeal to High
Court; (xii) Payment of compensation etc. which are intended to ensure the
process of land acquisition more transparent and advantageous to the owners of
land. But | have my own doubt that the long process and the establishment of so

many committees and authorities will make the process more time-consuming.

While | appreciate the Government in the move to protect the interests of
land owners and to ensure land for infrastructure development, the process
adopted have to make it more speedy and save the land owners from the clutches

of bureaucracy and thereby cause procedural delay.

The Government’s move is with good intentions and the clauses of the Bill
are definitely meant for ensuring the land owners justice and acquisition of land

for projects in a more humane and reasonable way. | support the Bill.

* Speech was laid on the Table.
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areaer wREA At J9] A S, 3rg oy diferg|
... (cTaygm™)
MADAM SPEAKER: Only what Shri Raju Shetti says will go on record.

(Interruptions) ... ~

* Not recorded.
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T AT (FHIR) ;37T HEIGAT, T Y-oroid U garad fad 7 o 16 siffram
D AT TS Y, I IR H FV A5 YD A g1 dTedl g I A1y 7,
Yerfera oiR WfoT yrguatrsH orfSfa, wermar iy srferrger orfdfm, faxenfua arfaat &
At eifdfem, faRw onfde S eifdfem, @rren arur yfy s eifdfem st fagga
srfafem, 37 a1 ffrael # yasors ifafem @1 amuw o @ 91y @ 8, offdd St arat
e € S9el M o9 forRe ¥ g &1 Javdadal &1 99 89 ISy HEMT §99 8, al
M & Ted I § SHB WIoae Bive H SHIT B BIAT 989 & AFe Bl 8 iR e
AR IFHT 41 W o Bl B, A1 fR T Bl I I|bT Garae a1 7 el | gaforg
IS WEMRT et B S9d ¥ siifie fhwr S, # w® AR eRar gl s ke 9
Geferad iR wfeT urguarss Sifefam, S aRo &5 iR fagd ff=m a1 grw &
arelt o Swufai W orSidhdd 39 & H o gl ¢l SAMIY §dhl dis fI¥Y 8 & &
Maeaddl T8l | fhaml & SHE ST, AfeT A6 A Hulai HAGH S WRDGR AT
ot wufaai 8l saforw g9 ff SOd 9 fSellc e arfeul mar |y rfeeon
fafRm @1 W feefle @x =rfey oiR favenfia aafdadl @ qHaied Ud qAaiaweid &’ &
e Wl WRBR B 2

ARBR AT TR STl & fIY $9 BT BT q1hR 3R d1ex 4l Al fhaAril ol
SIS et BN, S |r orarg Brm | # HA off | Al e @mean g b g S
It oy a R O W ¥, S I JHTE | o] fhar Syl g9 ¥g B R ud 7 R
fhaTel I SFI aIgad & SIRY of off 75 8, I W <9 frar s | foRenfudl & fdeT &
fou #= #8eg 7 25,000 ¥UY Aol & oy w@w fHar g # @vedr g 5 9 9Qex
2,50,000 3UY HAT AMY| 39 IR H A g A1 G g1 S BIe-8ic PR § A1 Bie-
AT AT B ATl & S 25,000 IYY B GG UH G BUY BT RAES oF @Y
eIl 2l 4 39 aR H Al dened far 21 # @redn € {6 39 99 ) H#A S AR Y iR
TAR ALl BT WHR BB 39 [t DI I B
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M TAl ol YT (ARIE): 99 1894 H I YA el srfAfEw gwifad A @
Rehabilitation and Resettlement (R&R) @1 &R Ua & wrar o1, st
afergfd & 99 2007 ¥ olih FHT # &1 weyul f9dt Uer fhy MY SRE U 1894 H A
arferrgyr Sfafrd # Feng iR GO IS YA Gd YA Hifd Bl dgiies ol
e fby S & Hde # &1 S Al [del 1441 <Alh q9T b AT B D AIG-HA oA
Y TS GaEdR URYE & gEmal & 9T QA 2011 e Yoo,
YTl BT FATGL fHAT 71| g3 G € b AT 3epl ALedi & a8 gC ¢ WA
HURIT US Ul g1 ofs TerdioiieM, defdfereed v ddieeric f9e,2013 94T &g
dih [T & Driarel Afdferd fham g1 fAdre § Y Siffrger &1 A @1 &1 wE
# qied g 9@ fRam AT g1 UBAl W WRBR & A QEE ol FeHifiEr 39
aRATSTST @1 &, T fH & @i BT SIeR SRBR & I M| GO Hadl I
foroh puferat &1 & o Ireefed & arat & forg 8-

e Projects related to Agriculture, agroprocessing, cold storage facilities.

e Industrial Corridor or mining activities, national investment and
manufacturing zones as designated in the National Manufaturing
Policy.

e Government administred or government aided educational and
research institutions.

e Sports, healthcare, transport or space program projects.

e Any other infrastructure facilities notified by the Central Government
after tabling the notification in Parliament.

e Further acquisition under urgency clause has also been limited for the
purposes of national defence, security and natural calamities, and any

other emergencies (which will need the approval of Parliament).

* Speech was laid on the Table
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=9 fague # WRPR @1 qd Srgafd & o arfufed 4 & w@ific 9 il goR @1
uRads WWa T8 B e Y Sffewe, YAaid @ AR d A A1 WD
EATY/HRAT S B IR B dTel HHARI/ITEDIN BT SUS DT Jragr Hi fpar T
gl 39 AfaRes i & a7 Wt wagm frar w2 5 aiftwda 9y &1 5 91 a@
TN 1 B W g9 G¥hR Bl odUs 9 DI olterr ar|

JAT WHR M e iR Igfed & oy ghenm & ddemefiad & g 39
HeNE Y a8 o &R ARy & oy AR g9ard iR JaRATUAT T Jraem 1
T gl e BultEl g Afweu & forg 80 WieId denm wIdSIe AEwHr
aferorreil & fog 70 wferera Sefe wnferet @ |eafa &1 sifard a1 11 &l d=nfe
AP T Y T Bl § GEA0T &A1 § P S drer AU b G W 3D
SR foanm T 21 39 Bie § uHivr el § aeiR god 9 4 T a1 el &3l d 2
UM HRATGST < b1 oy foram T 21 Siiaq fats <, e, 8 SHiH, gikase W=,
T el & forg Sfawr smar/eed el & fog 50 v Hier dgaw, Snifre gwifaa
uRaRT & foTT 50,000 3. T YHHA T, U FHIFAT IRART Bl 5 ARG 3. TH AT
2000 ¥fMTE 20 aY P YFaid W1 9 S gAaid Jhol, 25 | 3Afd MR GfIamg
(B, Tpdt, Fs®, fAorll, SHeR) onfs wnfia ©l 39 fda # yH itz &
JATILIHAT b HA-J1 T G/ bRl b A AT FHTTh-3Mieie orTa
w1 A faeomer gRfead By S &1 e fBar =1 gl Sgfed Sura & foy
R graem fy U 21 o # 39 fad &1 qHe &= gl
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5 SIS . MR (TRYR): 3N 3T 9 YAt 9 gadavendy ddet e w) e &
Tl R § HA S Bl gdle ol § | Ul U UaC 1894, DI [NRET HR A8 AN BIA a1 DI
o fofa foram 89 59 1 B ¥ 9gd ey off Wfh feT @1 ure < R R €
g1 ol | fafew e 9 9 ¢ 39 A U UAT 1894 Bl FRAT PR AT B fHami & &
H TS 99 IR 3HHT AN @ T |

9 fAge W #9 o9 guR oy © | 9 deies 323, 339, 341, 335 Bl WIHR
DX ST Uil BT olld B |

HEled YA 3ol BRd wHY g4 g e ANfey o fhadt Bt g o1 sifeusr 8
@ T 92 fram o f e X, I8 FE TRl Il | RGR gRI SIfUE BT ¥ |
T8 fFaM & R W Ol &, R 99 9 &1 47 fFAM qaIee a1 IR, I8 a9 U39 2 |

# gema <@ g 4 &1 o A &1 AfIeR 9 f6AE B 81 a1fey a1 g4t
I T BT @Y | wrEe W  vae 1957 H gR1 14 (1) § FMREEE @1 wawgs 29 2
Forrd fopari & rat gfear 3 4 off 81 FriRres o ok 4o qerer fad | 20 0T, 40
T 9 BT Yo¥ TR QAT ATl VAT BIs Hed §9 BT d 81 Aoy o

FRIRIRE &1 AT I8 | 39 BT H GUgd WbR R a1 S JAT 39 WY ST
STTorel & are ot o A b siferrevr gar €, fo fharl @t Y o siftrrser gam, S Al
9 T B & o Ao e | Y wrae gdeeflt 89 Aty |

PN g IR BN A7T 7 1 AR T X 99 ARS8 | @ Ao Fuld
I & et &1, T ove w I BN ft &1 ey sgfud & 1w feaml @
RIS & ed 9 &A1 A1y |

o P @t 41 ifrEla B 8, S9e Wi S99 fhae & Uy WiileR AoIgy Bl
W gTar-gefaRee 8 ARy |

A AR ® 91 PR Uig ¥ H I9 YW W [P S T B A1 SW WA H
TE &7 WR R 5 ¥ H SUINT & foran W a1 S9 4 Bl S fhaEi Bl A < Bl
HRIATE! B 3BT UTGUT BT 918y, o fh WRPR SU ofvs 9 § STAT HNIT |

* Speech was laid on the Table
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fpaml @1 yff S aftwfza 89t &, 98 4 e fafty eadr ok sert & ol
faepia @t ol 8 99 fAefia qft &1 20 ufiw fFen favenfUa feami o1 frem
ey |

9 I8 WR e Ga-HAgT S 89N A1 AN I (g St 9 Ry €, 94
| JeIrdl BT FALT B gY aed el § b I WieR R fAgae Rk far 9y |
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*3ft ARTHIS HTBRIAT (3MNel): I8 Tdh U1 Ugell e § ey feami &t wiaen oiR
ITHT FHH Sl 3l 2l Ueb fhar & oy I9ep! i & 99 oo Bl 8 S 47 4
P 3R STh URAR b1 ATA=-UTel Bl & o4 Il YA [Hd & gRr o= <t
STl & o a8 fhar Sitaq WX & folv S8R 31k RT8™ 81 9al 21 9 U8l IR
@1 39 fda # g dehew & @iy & i oft S o & iy a1 afdee 98 @
S ARy wifh TR ¥ Uh HY-HE <9 T iR Afe omua fRifa # ww oy
YUY BT TRRA TSl & Al G YA & Hlfeld DI b Ifaa sifed Her =2yl
3ITST ST 6.5 RIS b fawenfid 81 g & iR 9 &g a9 A AU &b & (o
JMaIe™ BN @ & olfh aifl T THT BIs Tdre el Nbel U © 3R s9d o

BRI WHGT &5 X! Ueh droll Saexvl &l § WRBR A I8l AN el § (o fawenfia

foharel ! Sfd Jarmast AT 1=y

39 @ &1 e | FE udl de © [P [ 7§ wed &7 ok SEnm W 4Py
e e T 2 iR IrEivl @ Sven @1 8 7l fRAHl & Y v & fag 27 A
2012 &I THh Tole IR fHar T iR S8 =waaifye afafafed e & 18 iR
gy WS FHAIHD S TR T 3R [HAMl & i &1 ifegsor far mar 3R
fHATT I ST DIs BIIGT T8I BT R Joc H Ich by I gyl

3T VDR b Y db # B U IUSTS SHIF & Ol Ps dul 4 dPR TSI §g
g1 99 S B wa # A =@y a1 R Rl @1 9w § o =nfeyl o qfi
SAETEYT YA SR YRATYT b by Hd qu A AT § AT &l 39 9 P & b
forw 9fA srfeweer gaie iR gReiios wifeexor 6t sgawel y&s Iy & fd W av
BT A1V 3R U &9 Bl BRe-¢h § ®Y 4 9 99 § uert &=A1 arfu

31T HETTRI # &Tel ST 3R AT breflfai § AR D1 50 Hiererd A Afdd
ST g g © SR U Sraiitrai Frafid g 8 b PR 9% WRer Jfawn TEl

* Speech was laid on the Table



29.08.2013 290

ffrd ol 2 IR S H1l gl BT AT R Usdl ©l SHferd U drelial i
fafia &< < =Ryl

S A 39 fdct 1 |MgT A9 aR & gebl & b1 sl W I8 faa a7l
T URT § HCHT 83Tl &l IE 9 @ &I d1d ¢ b I8 ABR 9 AV did I & a1 I8
HEA TS B, <fh R M 89 39 9 &1 |UIE o | &

# PR A I8 (e BT A8 [ I8 [ v fd Asaqul 9t 2, s
3R 4 a1mern & foh 1. #31 Sff |l A=MeAl &l T8 qHIem HRPp af] Dl AR fHami
P ATHATT BT FAIQ E qAT WY & A1 54 9 BT HeNeT HR IR H AT |
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St T RE (Sre): v SR RdE @1 S PR gRT wHeT AR R 2
SH fhTl BT e e fan T Bl BHR < Bl AEIE WAl BIS A Hfh B T g |
I B g 1 AU Ha1 W1 2 A1 A dTel F9T § AN Bl [ISH DI WRUT T8 A
TRAT B9 X ORI IR R REA1 TS | # oue AR W ARGR W STRIY ol § b Sw H#
R YA gl 9 vd St By A 4fF 7 81 S S AU BT =LY | B by & ST
ST 18T STE R S &R U9 qaiw 81 931 9 o Rg o {6 8ar X 49ay & o
SEN &M & [ SHIF SUee € | $MYR <8ld Td STalM, il Ud QX gaards H A1
AAT W S 2 | AR T H SR § | SN W B H A A#S ST ¥ e BN
&3 W I AT 3R 89 W Tl HRRAT | R & U B & Sfeldl GO Dl
A T8 B | P AvE S| b1 Al srfegeer fhar @ fhaE g #R SR S
fepar ot #oft & S o1 =Ry Sfaxd e, Afe fearr o g off St & @ 99 e uRar
DI AP, TG 3P oI ST A1MRY JoM, S IRAR SRISAR 8 Aepd T8l b ey 2 | Al
I Uh J& IHH <1 AU Td Ui A8 RIS A1l AT 9 URIR BT o F8IY, S
SIEUBUT & WY H Y ARBRI & FR B ol Ay dl AU WR A SHIA A8 o=
PG B | AFAR FA F g Hom fF AR Jged 9gd weayl ¢ vd fea & foa # 7
| STPI AT Bl HUT B | AR YR AHE & BAYR GBI DI (A8 FH HIIYR d R
Joords Py W & netRa § | 5 vd 199 1 dreT § 9gd rel ke |Hsal § | 39
fAdas # A 431 St 4 o Rig o 6 fhami & & &1 Foreiars 9 fdar S |
Sar St 9 S gea fedr €, a1 9gd eyl & | ud feari o1 fod 9= @ gwma H € |
S qX GG 9 fA9ud UIRA B W Ugel SR A o1 A2y 89 A8 1 daHdT B
g |

* Speech was laid on the Table.
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*3 X g (WRAYR): @y guie oreder, s Qi widt o, A st jigd
Tt Sft, AT garEE qeley &b AR H A g faera #E g arol,

qar, gaeiqerye fague 2011 Wiefa 8 Al 99 H AR Bl H ST e g
YR @b Hal gl Y oo (Weiem) fagmes, 2007 iR gaie ok el
fagae 2007, 6 faawr 2007 &1 ArHAdT ¥ [TRfUd BT R o 3R I udien
Jm Rure & fow oo e 9 A9 ey @it afifa &1 a9 T o1l W@e
Al 3 ol RO (3041 ek 404 Rate) elrpaw § 21 sear, 2008 B SR
PR & Al AR S o S oy |qun | v fear wan ol v |l @ Rwikan b
IR W 3R I9h IRUMRGwy, fASdl IR ISy d9ngs g fed ™ o
faSrrepl 1 Sh ArADHIT WM b A1y 25 ®Raw), 2009 BT ABAH R IR BR
e M A fog 9 1447 Arpawr & fdeed W) gurd 8 T o

31 3T AT R 0T JRABR Y& DR AR gHIfad @fhal iR S el
P YT SR gdaReed & fory uaiw Suddl Bl g9 & foy 4 & sl A

TEfd U T fAg™ 89 &1 WA gl 39 YeR fAgue uRaeEr | gwifad

ARBAN 3R I Peal & Y TATE gard R JTiaveu oF & AU Suad 4
qffr arfafrm, 1894 @1 fae SR wfaeemos & fog Sudg @xar ©l Ardwifa gfaemg
AT JGAFAT D] FaRRAT F oIy Ygde WURT & 3o gg ST §RI ARHAT BT FAWT

PR DI U ARG BT § s gRumeaRad |ARN &1 faReme I9a) i 3@

SfIehT 3R MY A Il dfed BT Ich URURG WA IAER T ITh! Ugd
faffad 2t € o IT@T Arifoe ARG iIe TafaRer & Se Sxal g 399 ywifad
SR W AfETd, AN iR WEe digiiae aRom fead € S 96
PRI & AU & oy 7 o= &1 falredan q9 & gaa avf & d¥el | o
ST SRl ST ST, AHid HYEb 3R ITh Pod AfHATerd ol JwIad

* Speech was laid on the Table
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TAYd W0 H YA R AAaRRITYT qei Pl AT o Jfard W ¥ AeID
afi gfier & W AR BT sRdfes fawRmT gR1 dfdgpd w0 | gHifad powi
Pl YoM By S 1 STt e e U 9 R AR T8 8 O W d e
ITE & foy @ W ¥ AR g ok Al e gl I8 e g siR
YR gfhar g # |fRiferd R & oy 7 Pbaet S Afhal @l St WY dR A
Y Y o SRt @1 < ¥ frg 9wt @feal & forg oft € S O oo g
T &1 ISR & 9T IR faRgd Ao 3 & fofg A1 A/ e g1 faerme
yfthar # agam U SRRTY W ST € S gHeiRenT & UeEr S9! URURG
Siifaet & fhar-sherdl Bl SR @q H yHifdd @fpal & oy Hfeas Iad &l 6l
g 3N AT 3R fARATUT I I WIS FHTE & AETqdd AgiRor B
DI IAUET HRAT g| THIAT ARBAT 3R ITH Pgral DI FARNUT SfAHT A & JaR
DR B AU THY A W 39 fhar S ARy

URATSIHT yHTfad Hed & fory ey g 3R gaedavemes wifa 99 2003 #
fRfaa @t 8 off, S wRawl, 2004 # ugw g8 ol 9 A0 & srieE d W
WA IE UG HRd © b A R WAEd fH T 3P e § o W
qAfdeli f6d O & amgeasddl 81 oFd iR BES Si gdd  qRATSHl Bl
eI 3R RN & YD T 4 TS Dl Igd 81, P AEEFIYdD TR0
& A W W 1Y BET A@Megl Y, gaiaReiiE, |mifeie ofR Wikpfae W |
g9Iad Ppgwl W Uliipd FHrard &1 iRy, Feurtt ofik ureel Afa § sraw fear
ST A1RY] §9 FhR IS a4 SR JTdaveu oid &l G4l aRATSIRI § o
fpar ST A1feT| §9 YR RISy Y@ 3R JeiaRenus &id Bl al gRIrsTsi
H o {5y S @) Fawen Bl
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IS gare 3R geiqeere ifd, 2007 @1 aRars r gifad pe 2003
P AT iR gAaRuE &1 I Aifd 2003 @1 giRenfia wA & oy g
IR WR fRET @1 M5 81 95 N0 & I9vd 4§ ARgRa a1 g sk 31
sagay 2007 & I8 wadaEd B S Bl 3MP US¥ WHRN b UK U W@ P
QT 3R YAAaRATIT Al §| 37 Ufeeieh AFeR IUhH AT BT | 59 fawy
# o W@ @l At e 2

Iz fafy W oy Bl 919 WRPR 310 W & ITANT @ AR R dre
T AT MEaT & fTT Ursde Hufdl b SUANT SR dlh YAIeH &b foU utsde
HUfl & R aAId SUINT & oy ST SfART B & AT IS & e qfH
AT BT &l Pael AN R AR b SUeY qHl AN B T Hrsde
HufEr et gRare T & forg arior e 5 100 s 9 a1fde a1 e &= § 50
UHS U AWD YA BT BT BRI gl YA 370 b IUGY Iffoid [T T ATl & Bl
R B fdhg et &R Aaiawnus & HEfad Sudy dqu aRASHT &3 @S9
SO H W G WTSde U Al JASH & oY 3fEd: 376 ¥ ARBR & U SR g,
GV

VS TS B TE w0 W IREId e ® RN fF oo # e
Y hael @, Hiaug fdbry aRarsEmsl ae difd 81 g @ gHReaa fear
g fp &9 9§ o9 aRaom gwifdd ggrl &1 80 wfaerd &1 weafd gd @ 8 JeAeg
UfpaT & A | UTW B ST MATIRGRAT W & N, 3o H had Iy
R, GRI WISl I & AT @l W1 2 SR a3k g B dhad
3ITUT AT YThicIds AT BT TN H & Aaeghal ol
P w0 H ARTT fhar STue | afe a8 Beltd Y o1 ol fha1 S & @ P dor
g & Iuged &9 B fAeRia fear Sl 91 Riel § ol gl gas &9 ol
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dimfer &= & 50 ufeerd & HH 8 g8 RNl & Pt gomg & 10 wfiea 9
3ffereh &= 1 3o el fhar sy

9 i & fog fawga afdex das &1 gffead w1 & forg 4fF & aeiR
I DI IRIAVET DY 1D UG I S g 21 gHier e H FE IR e
DI A P b gRI fhAT Q| AU B W Pl UGB P WG YRR T gerdl
S| T8l i eI F (Y ffia @ Sl § a8l fasiaa i & 20 ufea &t
YRATYHT YHIfAT YA @Al BT bl S|

g @il & oy var fawgd e ok gaeiawemes daol, s Ssiae-

I W GfEfo 8, gwifad gl

[aWaN

SHfaeT WM aTd @RpAl & fay U g gaaiad 3R gaeiaeenay b,
rgd Siiga-fais w1, @M, I8, URdsd w1 iR JFdrad w1 9 afFfed 3,
ERSHER ]

SN SRl iR Srgygfad Saontadl & fou 2.5 uws @1 9 a1 u_s
YT P Pl W dlell YA D1 AT T b1 3TReh Braal U g2 50,000 wwd
& facia werar, el & a9 Pdl & forg 25 wfrea ofaRes et &R
[THARATT & HIES, FER AR GEifoe @ARE & fog Mgres 4f ok gaares
&3 W IARE B RAAT A BT IqGe Heeh URepfed fhar T 2l

g & H 9l afe SUINT Bl siavde Jagnsi b1 yraer k@1 Srg|
U W ITeHl, TR, R P S BTN W g f[dbn gud fdduds &1 A

QROR FHAT Bl gl
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. IAYDHR (TR : 980 T | Tifed o & fhami & f&d o aren fda s A
HH S 7 uqa frar 7 1 yf «iftrewr qen et ud gAeres fadues 2011 @1 Sl AW
3ITST |ad H U g3l & SAH [harl & i & A1y fpari | W arel 31al IR Dl
JTET B @ Y By W ABR QU & a1 SRua &1 8N 3iiR eyor -3
iR fFTT &1 MNor R [ ¢ |

# A1 wxar g S v feam § e o a8l e § R aRaR &1 drer
U907 BT § WD dael H I WR D IYSTS; SHIA B B 3281 § g Wl R [Bdm
B S WU | S W I S U e & s & oA T8 ot S | fear @y ueE
o7 @ A JaTiSd W, AT 33 GhaH Ud 31 ARE-RE bl DI Bl A fhar 7oTgR
YR RS TOE A A S @ g | S o e & Ae rorar e SuhA =g ot
SR § 98 SFIF 99 dd STAN Bl AN 9 IP SUHA 8 IGb 7 ol W A I S
IO B MY |

fFAT &1 SR ofepR Af ol & STER AT WY TR [gUaANT H &1 aran 39 R
# fopar @1 S i & |

AT H grofge WS 81 A1 f6Ar Dl Afhel € & AR S arfig & g

60 a9 | FHUR dATel ASWT DI HH A HH 5000/~ FIU U ATE UL & ST |

S SH B RART § 8% & Aol Ud 1 9eRll & |fdq & 91 |
INBR ST Iee, fBa @ik afdara f&a a1 & & § @) e & f{dl & 9@ e
ST |

# AR A7 S | AR FRar § 6 B @Y geer vd Wieid § S off Sy aen

T 31N M T TS By STaRed! STHIT ofF & FaRd SIfUdR Bl Fqie fhar S|

* Speech was laid on the Table
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*8ft o AT (WRS): A 375, YA IR YAavenus faeges ofda: wag # ==l o
IiRa fPY ST & oIy UR-a 81 11 2 | adl o o @b Nl R Wrer Y& [Aedsd & aIe
B GURI 3T AUl fA8Ued e qHT & W IR © |

S S @1 sifwEla fear S BT § ST Alfetd UT: fha giar § dor g9
el 4 sifereier Bie fear g € el Siid U Uebs a1 S99 W &H Bkl § | 39 Bidl-
A ST TR AT R S0 AR URAR & TN B TETHx [hT 3701 UT UTeldl § Il SRR
P TR B Iy 31 UqT IRAT B, I MMAYIS I qofed, fUeied, ®al, T+, HIN,
Afesrat afe WY UaT e & | HIfae & A8 SHIA ST Al SRAT § | STEUee ® wemw |
STg fHa ¥ SHB! SHIF ol SRt § 39 I WY B, 39 IS Y Bl FEHSHET
IR A H & | [HAM B S S W ol Sl @ @iide 8 S9d al URu B8Rl -
Uh 9 Y I ST [OR FHR B dTell Afdd JAT IRAR SRISHIR BT AT &l - By A
I & ge ¥ HY I@E H FH A | e e & oy, g e & fFEo &
foy o =nfey uvg SWiad aF1 fawdl &1 &9 @1 S eyl @ | e wRa [
H g9 <F1 fawdl &1 frar a7 &1 R fear = R |

9 fAgud R fAy v aRem & fo @21 #eicy qug @ UF © | SR S99 8
HIHAT BT JoAT AT SR W MG BT AT TRRA U MG WG T G&li B a1l W
foR &xd, S96! fAgue § Afffera oxa S=iF T & fBar g | I8 39 91d &1
g o< € 5 RumEl @1 vreax afe s frar Sy o1 amue wenfa fEir @5t S wed §
| g1 amen ® 6 39 fAgws & wikd 89 & U [ha & SHIF BT Se’d Ifeus 49
BN, IAD! AR & forg ffoa =180 8 o | B Sarel § b el 3§ Sed qe
<9 I 3Nl wfq &1 Ant W) geRa B

* Speech was laid on the Table
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* 3 fAUPAR AAg@ET Ml (SEHSTR): i a1l B AHaIdd ITANT &l i
B Th 59 W A BT AR TE AT SR e sfawsddr gsH wR qer "Public
Purpose” &g weorl qf (Contiguous land) @1 I« & w1 &1 s/Eell agal]
ol I g 4 AT & TG b SU B AT fHY I BT JKE TAR
PR| &l W FiY Mfe B FEior AT 3 M onfe Bl b WY H MG Bl AEET B
RITFTIRYT 3MURER 8 g8l gemuar & # et "Village common land” <ft =it
T HA A B I A T arel & AFfRE ST 7] & e § o Brn

I8 6 ST 81 S &l HHEAT G &I ATaIHAT o ATSTI8H Pl BISHR
3 |4t wmral H, o9 fb POSCO anife &bt Arorei # a1 fasra wnfdressor sife @t
AR H S8l 89Nl Udhs Y &1 AfUe 81 8 98 W F Td B el P
g ffg 8 den g @ | "common land” @1 i@ B STEE P oA

tmerdt (Contiguous) @ i@ & campus  (JiFT0T) &1 fIdbr HA1 BRI @1 7Tid

qrell & JATANHT 2 Ueh M | AR ATfq § S 8 I BT J1agT BT edehi]
T Wl & 39 oy gfEa wferar & & 7 M uS, 1 A st @1 o &
F T H TS| IIERU b AR W HEYR IMMS3Mse! § IS g Hig@ & a1 g

dTel S ST BT WIS 8, el YR&T Al WR Ugar Ux AT Ygd &ol bRl el ol

*Speech was laid on the Table
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Rifq agmael 4H &1 el W aRRAMT 4§ el o_ &1 JRdd &1 Bl
=Yl e & g sl &3 Bl W W ¥ uRWING A S siaws g,
Y amud wRaTfad fadue # waw 9l B g A 81 Sfad w0 A aRWIfd T g
P IR AEl ghen 39 Ay # qREd Ry SRR wife e wRarfad fadme #
aR-20 & U@EEl b JIER UM &Fl H FeR Jed bl dF d IO HRdb
HRATTST S BT WA § 91 39 W gR1-21-(2) & Tga Jamaon I & 100 wfoerd
P WER TH AT AR o7 B grEagE 2 o e B 9 @1 IR qew 1
FRAS AT T A VI & H BN W 6 RIS RIMaS a9 iR TR & # AF
2 FRS AATT A A BT AR B 31 W WY H Bl Ay 6w e
B AT I &F W © D IoRa AfeRd M B YH & w0 H [ I ©, Aol @
AR & G I Wi fodt TR ey ar fedt faera & ar o= favy faer
&3, gmiferes TRam anfe ot A § & & 7 3 B, qeT Wl B WReX WiE H
IEHT DS W 4 STEE B

If U T B @ v TR e, e mitewor onfe St yfiEl @ s
P qh TRIY AT A & B Y qarA, Safd Tia arel 7 ArHor e gaRi S
N W fHar ST Smavad g

IJE IE AT YIS B 6 I H S Mhre A o & FHROl H y-artHAi
H 2 ISP G T DR YA IS bolae] gRT WL BN b AHINND JHTa 3MTeher
hq fhar SR ARG &b Tgel & AMINND THIG fhel fhar SR a1 gRtfdd
JAPUET B YA T F IS TAM W B! SMHN G ATl WRBR
HHATI/SAABRI /AT SHFT Bl WG BRRE B ol AT1h AU & gRT 6 T[T IR

HTg/ 2 I[AT II9TR 91G A0/ & &6 SMER TR J3asl § UTa R A |

B TIRU H Helder HIY T & AR IR T8 I IR 419 F &9 A BA
HIATTST AT BHRAT © 3R {BR T b gHTaemell @ARb/adbidl &I AGAT e ael A
T U HoIaol & RN F 50 F 60 IR U1 o T7 d_ep ool bl Read qaR
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I Hrael b a8 FAN § O dolde’ b ARNUT F By AT AT < b
3T B & S W AT g 3T o I 990 & AR 99 20 IT 30 A dI8 I8 JATa
frerar @ @1 SEiHT @ HFa § 20 | 25 AR B Ihgfg &R W @AY B P BRI
YR 10 Fiererd W Wi gs A T8 We Ahdl| VAT 31 Faied ey W ) ¥ 8
HE R AME o 8| HUAT A Fared ARed & [y {&Fid 8.9.1988 ST fh
TaT3TR 1988 wadl 2123 # K. Krishna Reddy and others @& gaor # g, &1 OR1
12 T &I HUT B A S SIRAT| TG & GHTERIM! o AfbAT & f[qwa F 3w
(iii) () # g & HU HY| gD ATl (1994)1 scc44 Ram Chand and Ors @1
W1 14, 10, 11,12,15 2N 9¢ I8 4 TSV W wWaled AT & el e
ol % 9 T 2l

W 34 UBR &b A H ARSI PN B &R R A Jamasl b THR B
ST YA & AU 5 fhaAHiey & TR ¥ R BIe wiie i Rergeh v &g
AT AT T AT 2, [ AT DI & IOIR oI AT © 9T b S D S dTel

I e B @ BIC Wie ¥ ol SRd awh GWRId: Udh g @ s
Deveopment cost fd® =@d & 9 W Hxan gl - {6t Amer o a1 fdepa 9t
FHEN el B I T qn -l wnTer 7 fR wifa feam faRie STo1 gR 84
e d B derl IR & T Bl 37 I Aeled, S P IMRAM! R ga 31f8dH
ot fpaml & Raemd & w1 € f6 U smur gien ® b fham yf & w@r T
TR N 8| S8 ARBR & &R AdY P DI & [Ha1, I& S 90 UiIerd 37
e 7 A fHar s SR & o & & Y s @1 ddR SehIY 7 SR
31T IS [T Bl

9 & ged g - T b oel wedeRe & 4 . 4 b srgua ¥ 9
fear SR © # puR R ou R 9 & SR SR fhad o #, 39 W a|
59 w9 (1993) (3) UW¥II-634 TARIS Yd. OIF a¥d ¥T 3 HABRI, &b ThRUl
H A Hared e | IR1-36 # e Q¥ o 6 qger § & S arelt 4% on the
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basis of actual cost of development by charging cost of the acquisition and
the development charges no more. "

WHR g faenfid ” uRar @ e J uRwifya T fpar wn g1 el a
gTId IRART 8 debiedd ISR & aAR HiY YA & MBI & BRI T &l
S 81 978 oy favenfyd ff T8 7 %8, <fd saral o1 fawas v /v 1 ufaerd g
3TfErEul & Al H B BT 2] 39 oy Wl AT Bl SRRA € Alfb gIb! AEl D
R 9 89 & drace Wl @1 YA [BA1 S Ah | e i b el T
fFd T amast & 20 TR & RER Jarraen S TR, Siet e aRari @t
T M & PoT TRIRT B AT 40 TRe A i & R S qon afk i frde
IRART & W& Pt TRART B AT & 40 Hf=d § HH 81, A 39 AT & MY &
TRIER HRAGo] T ARIerd S qier SR | U1 yraem fam S =z |
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S SRRF W e FRIGAT, Pl Uid He dF A8 989 doll © IR 28 Wi 7 I fIuR
I @ Y 1 F Ugel A1 WIS HHS B remel GRS WeTeT S bl gwyare <A1 aTed §
f5 I=M 39 fAgud W Igd TR W SR gai DI AR By BN @i | S0 1ep § 91
H HET| IR ITAT-3T AT 3R 0 & 1 i a3 RUE R @t | # e
yfcraer &1 faery g=yare o1 =g, Rife q HaGeld Sodi H QAT o @l AT {6 g S TE
¢ TG, oIfhs a1 WA IR fHepTer 3R 31T 89 39 fael W 989 X | &l

# <rorer g St &1 PeheiR § o fUse a1 ara 9 78 S gl g © 3R g9
W R W IvA FGoa | erar gema #7 wfia fry € ofk go & g i 78 9=
FpT| T W) HOGRAT 8, T § 76 S| 2RE I1ed St 3R 3T a1 | FdGe 2l d3ah]
# enfie gU ok srum-oram geima ful § uf¥ew de ot e @ St @ Ry gare o
AT E § Ge & IR DIAGMT AT AR ST IIadd Bl Soi Al MBI SR B, J
BB Ba TP A &l 3R H DR Bl I &M & Y BH Bl g3 Gl & 6 SR
gATd S JUHS B Bl RS I MY, 39 [Q9¥F H I© GWeT & W § oA fmar w2
gl

98d ¥ Iorfae ol 7 gy faRad § gema fQUl & g B AT AU RE |
fewforr 1 € iR S |iwr 21 #7 w3 51 & 6 &R & & |y Afwea w9 9 i
B AR A AEA IS

3ege Weledl, 39 fA8dh Bl B ATeray g8 ¢l US aead W ¥ SR anaifdd Wt
g, Hifd I8 99 BT AT A BTN Tl STAT-STT a4, 3felI-STelT ARl o & of |
g Sfl, fham el A A AWl Jelhd gy © Sl A8 Hel Wel el 8rn fh H
qradia el Bl H faTEa A U deal g [ H el a1 Aidll ¥ By oAl & A By
IR I B 2| AN G & WA 4 AT qradid g8 gl Aoriias gl 9§ o g g8 Bl
TS BrIDAis A W g g Aol ©1 Faep! Yabx g9 I8 fAd9ud TR fHan gl

T I FEl § o 8 St f6 S wieT &1 9 Ugel Adoie W/ @l T4 o,
D 3R 39 fA89® # HIH! 3R T M9 Id 8, oMy ff TR 7 #34 ® o g1 89 Fqad!
AT WHR T DI JOMel H BH PO TSIl BT Usdl gl H S sedl T8l gl A1 /A
o7 3R Sl fI8e & TAH HIWI 3R T 3R 3k swfely 2 6 g1 Il oiR el o
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ararst ft Gt o1 UH & T W S-S AT & -3 faar g1 #7 /ft &1 |
DR T DI JATH BT g1 B Aha1 2 b T AN S IR 81 Rifh qIh! Blg 7 Dl
Rreprad gRM| 4 # ge &1 Wax1 I8 2 6 99l &1 g B B TART H blg G T8
T A ggel Ht wEl 7 6 A e wfaeie el @ e d gs T 6 uw fadwe
wTferefier T iR ST ST A ATl 3g ¢ o I8 98 9w 989 21 3R aMi el
I g5 2 a1 41 $B wE o fmar grm|

# A o g S @1 YRR § 6 SR 980 AR W STAT-STe T aara
R fewforr @ 21§ q=1 ¥ ¥ $© & 9ad T AT & IR H ' ST B 9l IFD
TEgT g AReE W fHAT g1 A G S 7 |aced 98@ H gadT ok fear o ek
T QRG99 AMT g, W R @1 ffeR 39 deed # g Il W B | gl oo
B <RI US DT T B, U8 B9 A R BIS & &| B 39 WAET H & Hg @ ¢ [P
ST fore TR B, o &xd gU el @t s wiRf Sseft a1 T8, 9% |99 8h =
W BIS 3T ¢l olfchd oM &1 fadhed ST oI+ 84 3T o S| wrag o deie 9 fopan
& 3R g U dgd & "eayul 1d 2|

AR o fEE S, UM i g 91d SOls § W @R # mwed-afed w®
TRAT| 39 Y8 Pl b DIs AU BT Haem= 8l ¢l 9ga & fa7aar 4 § My wear g &6 I8
T g1 AT 45 3R 3T W I SUH Pl T © b &b I57 § T WIfrdwor &1 TTed
o strgem | de-ufdafirem, aR-srRiiRE SweT M faar a1 7 &k S dolder &1 arS ©
a8 BT SAAY B8l Sl &, 98 ol A9 8, b qom &l 3R | BIS warel T8l Ial
qHdT| 39D T8 ARA 7ol © fh 3R Bl Rrpraa § a1 ag MRS § 981 U 3R 3reiiRer
¥ R T8 JNYE ¢ A1 98 Fe-DIC # W I FHal gl g 9d H YA T dredl g &
AP 45 H g8 yraer fhar w1 € fF SR adieldd 8, dR-3RIIRS # 3R aR-a1iiRET &
IE BS-PIC § WY ardfiel B APhaT B

A 9T MO SOkl B AR A Hel| § U [Aepe AeAd g b 1894 B BT B
SOUAN S B3 & BRNI-AR TR I§ Aol Fallol ® 9 W 3T g1 S 80 3oidl it
P gRITYT Bt T P a1 & VY Wb © G IO FATST BT ST 8 Fhal gl Th al A
RS ok w1 fwd | &1 Iaar 2 6 wfi-ad miafas fauer ot € o Sovrds # &

@ B el 8 SS9 9o Bl IST GNBRI BT ord! dol ol BT STl BT Tedl 2l 3 Wee
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XL AT § b SOl dreifst bl URATST bl 84 AR A A WA fhan 8§ SR s gRan
3R UTpiares MMUGT ] & U™ HIdh © T8l SToidl Fellol Bl S&HTe 8l dhdl 3l

MU NeAfded Fellal @ aR § HaTd $3U § 3R AR Iofta o+ off 7 ff a8
AT SSRAT AT| TE TR 24 B, NQIUfded Falial § IR | SA-Ad | 377 FEIrft #3 Pl
HEdT g B 3R S AHSHT BT DIg 1 BT Al 9P 14 fIGdTS] FHSHT BIdl, R SIH
AR BHAT St BT 98 I91 ANEM @l gl o (g Sft, I8 A9 24 &1 dean 27

TE HEdl ¢ fF PR R ST & T8d AaE U T8l §oll § A1 I§ AT ST ] Bl
ORI, 37K 3dTs UK BT &, olfh JATISN T8l fadm T 8 3fR Hife deott &1 fapam T &,
9 FE AT By, 8| A R & 6 Stel srare fean w8, s v wider
A SR (A 7 gamasn @l foram &, A1 I8 T B AR BN XQfded el faage
W TS W e A 8 39 N # oy {8 St 9gd o e e w21 W @
qiaal 4 A T o 21 S 6 A9 Fer fe 9 Rfoat Wi € et e Ygrfaed g @)
B 2l...(@em) # oy [ & gl Bl SR 4|

oY g Sft, SO e 91 31k Bel © 3R Bg Al 7 Wi 9 a1 DI 31T © b
1 I8 fagued A1 AfAFRm Aievens! AR 2?1 89 GRIBH! DI 3R PR < W 6,
# SIS BT ATEdl § [ B WR IR g9 WA M1 T B 8] 3R 377 fAgges < a1 &
WR R g9 qHY A1 et @1 € SR 891 9R1 941 B 6 W AET bl Sear T8
BT AR | 3TTUehl Iofal J8! & 3R A1 A1 I8 aofal 1 ¥8! & (P g9 wwy A1 Sed § 8k
IFHT Ieate B §l H SUP! W He1 ATedl g b I8 a1d Fel Tel § & a1 34 oA
Gfes W@ Bl Ufhal & &R WR W e 99g A & 7 SR SRiE dwar g 6 I 59
Y TS BT qTelT B |

IS 98 S, 31U &1 aid Sols ©, ot # faRiy e e @mean g iR Sl I8
SR 63X A fohal wfearsal 59 faggs &1 o # off| s e fan 1% a8 waa
e A o1 srfeweur € g ARyl § ooy fdagd weHd § SR RITwR 2011 & &Il
H & graer @1 A7| doTE, BRI SR B b AT A g @ 31 b gAr ol §
IR THIE 98 Hae o SHiE ®, ST @RI &R ¥ AT 31 guie, gRATUT SR aRa @
sienfiremeer ared & 8§ gafery g JeeE o @ € f5 oo dm el iy, ofee a8
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AT I8 AR T AT PR God H 3R BIs 9T 81 8, 1 89 d8 Uoiid PR TR
BISd &1 3R BRATOT H BIg SHIT el 8, A1 89 sRATUM AhR TR Bl &
S ¥RS TSI (FEYRY): Aehel SN, HA SN 7 B! AT B T, I AN H PIg A W T8 T
AT I8 JUE 3ifer uret ST § Y o7 fb A foa 9t 2gd a1 @ ¢ 3R I a1 sei=
TS ©, Sl sex B WY € S 21 39 9HY A oY IfT emen fhariier ot weee B 9
g9 &1 8 3R SOH Ig ey B a1 v fh ds & fFAR B S BIS T8l of Ahal ©
A # syt FwEr aredt € f5 <o @ o fafua o R sRamn, dome ek ave ad @1 o
QRIS 8, 98 984 88 a9 ¥ 1| fReeht # gt ofia & Rrrs ar # 98 31 g & 7
g 5 I S B eefie 9 gU © 4fe BF 899 a1 gU § S 89IR IS S8 < 4, uid
TSl SATE QA faeell # gl SNErdl 8, 98 dEl Sum? # e dlel "Ha H Uféper §
fep aren fepeirdier ot Afq oy @ <, A1 SA &1 9gd 99T 8|
o SRERM WY IS Sfl, AT FAG I db H S gIa QU A, 39 R H g fewoh
BT ... (TIET)
3TETE WRIGAT : MY FHUAT TR P AT BT

. ()
o SRRM WY 1edel "ol H HE @ A1 [ 9% waa NRd ft & an 7 erer-sren
UIFEAT & JTAT-IMT FITHIV & AR I8 1 Fel © b AAlQ 9 &A1 el o7 b B groa 4
3R BHRe ® GEHIZAT & WA B BRUT 87 Y8 WAGT ol I8 & 3R 84 oAl R BI$ B & (&
1 AT g ARy, B R A o AT B A1ty A1 v WX R a1 A Bl Amey, I8
BH Al WR BIS W 1. (gaur)

PROF. SAUGATA ROY (DUM DUM): Have you brought this amendment?
SHRI JAIRAM RAMESH: Yes, | have brought this amendment. It is one of the
amendments.

MADAM SPEAKER: Hon. Minister, are you yielding? We cannot have this kind
of a discussion.

SHRI JAIRAM RAMESH: Let me just say in English what | was saying.
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First we said no multi-crop irrigated land should be acquired.
PROF. SAUGATA ROY : That was the best thing. Why did you change it?
SHRI JAIRAM RAMESH: But we cannot make a policy which is not acceptable
to some States - Punjab, Haryana, Kerala. ... (Interruptions) Please listen to
me. ... (Interruptions)

So, what we said was that acquisition of multi-crop irrigated land will be
acquisition of last resort; but if a State wants to impose some limits, we will leave
it to the State Government. That is all we have said. So, if the West Bengal
Government wants to say that no multi-crop irrigated land should be acquired, the
West Bengal Government is free to say so.

AT el HEedl, H afue HA1egH | o 48 St e aredt g 6 oiue ofs
d% & 9N H pHel oA HAE § forar w1 o7 {6 o9 A I YW BT SWHS T8l BN a8
I fea &1 & SN (ST T3t & RwRe oS {3 < A1 & uig a1 Hifg i)
1 39 WIaR fHarl q@ ufeaw e & qEEEl 7 e @E fF o de & @1 9
TOIRBIETS RN PR WL &7 HERIG, &b GRZHAT 1 G Dl [ ofe db Pl ToR3IaIST 7 DI,

ofs 9% @1 Ao W @raex MY FAIAY &9 HEl 6 R U™ |id b YH B SKATA
TE BT T, 98 UoF AT i€ 9% DI AU dlers G A ST IF B fF T wr &
S A1 o S F i St

# I8 919 gAY Ja1 @ g i by VAl a1 € S 81 Il R BieAl aley| I8
T B & dAfb DA H $o baleqiaferd! 8l =1y wifd re-are Il i
aRfRifaat st €1 89 fieel § 90@R I a4 S &R I § A YRR A 86T, AT
AT 2

Madam Speaker, | just want to switch to English for two minutes because

my good friend Mr. Thambidurai has raised a very fundamental point as to the
competence of the Central Government to come with this legislation on land
acquisition. I want to draw the hon. Member’s attention to the Concurrent List of

the Constitution, Entry 42, which was introduced as a result of the 42
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Amendment which includes acquisition and requisitioning of property in the
Concurrent List.

DR. M. THAMBIDURAI (KARUR): Concurrent List is a provision. You should
not take advantage of that provision to take away the powers of States.

SHRI JAIRAM RAMESH: We are not taking the State powers.

MR. SPEAKER: Please, we cannot go on having discussion.

2 SRRM W AR Jede Heredl, AT STt Sl © b dwadt gat § 9 SffeTse W)
BT T Bl AUBR Dg ARBR Bl a1 141 8 ST Teb & Hdlolg & b oy ARBR 310
BT T FHA © AT Dard BT DI gl 9 el T8l Tdbdl &, SU MR &N IR qhal!
2l

That means, Mr. Thambidurai, if the Tamil Nadu Government wants to
have a legislation which improves on the compensation, which improves on the
R&R, you are completely free to do so. You cannot have a provision for R&R and
compensation which is lower than the Central legislation. That is all the matter. ...
(Interruptions)

SHRI KALYAN BANERJEE (SREERAMPUR): Those are provisions that have
been made in the amendment. ... (Interruptions)

SHRI JAIRAM RAMESH: Kalyan babu, I want to mention this to the hon.
Member. He is a lawyer, | am not a lawyer.

| have consulted all the legal officers of the Government of India. It is an
established practice that when you pass a law in the Concurrent List, it does not
mean that the State Governments are not free to pass their laws. They have full
power to pass their laws. They cannot derogate from the Central law. They can
improve on the Central law. If you need clarification for this, I am willing to

provide this. ... (Interruptions)

3fede] Heledl, JR-aR IE a1 3Ms © b T 8H Savawd i Sifewsu &= 38 &l 4
Gl q1g P ATRART BRAT TSl g b $8qH U1 BIg Yrag T80 8, [ SfaRawi 9
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I B, ®IS v wae el € g ug 9d 9 ® 6 4w &1 Al 7 LT A )
RATRET ISR &1 81 WIST HHE 71 13 RABIRE B off 3R ST A 81 11 BT WIbR [hT
g, WG A VA RwRY off, ST a7 wE ot 5 dfid @1 ol ol doleew &1 f
siftrreer & B ARyl SR GRS AEeE ¥ A ! qIEd g, A9 o Aoy S
qaTg 3R H wel [ # g2 WIPR T8 PR FHal gl # I8 gAY HE @1 § (& 3R ufves
e aTedl § 5§ 80 TN 1 Al URierd 1 & AT 70 Hired Bl Al IR B § Al
3T U1 fdegpal o) Fad €, 98 fawed s o 21 g # I8 e 9% &) o1 97ed §
&5 80 wfcrera st diotges & forg iR 70 wftera dididt & foy swfog @ w1 &, wife
$o ANl © F § I8 Meep o fb YA ARy Savawil 81, wifd a8 BARI 3a &
gl oy fa foaReq orgafa & 4 «iftnew 89 &t o1E osy T8 2

Teredr, # R -dF fiFe o ol w8 wewil 7 I8 |aTd SoRN §, Y 158
3fiyaTRes e o1 g ©l el St 9 W AL el o7l § Al WEIHR0 &A1 dredl g 6 g4
158 AqaTRe Heleai # I A% 28 q& WeNET & 13 FAEA Thetl il B RHBIRY g,
13 HeNET BAR Y 3% FAfFed & e 8 ol IRg taR St S9a e o 3R &
FEH, PR # AW T Whal g, AT WRIGT JYNEE € 5 158 FEA § 9 28 AT AwAe §,

9Tl Fq FeNgT ol b Tl St fue WiF @i ¥ Ped §, B, Pole™, WREh o9,
R TR, AT W SR, SR W A W9 A a7 iRioRe sttt € e
ST, &I AAEd 28 ©, O 13 W HHST & €, 13 SHSAGA & 3R &1 ~Iar ufcrae
@ &l

MRER § # IE el dredl § b Py AT A&l 7 dune fF €1 ds Al &
e TR SiiTaRe eneEt § e € O S SRRRG PR aed T wemed 3w g
I8 WAGT B Ya WPR DI AR A o1 = & amuedt wiedr 7 S deng= A €, 4 g agad
I & SATHT QA IR T § R ST B AEAYUl YT B ARBR BT MR A ol | Bl s
TR ARG €, 79 e Sl B AW, G AGHGR Sl & AWAeH, AW Agel &b B A,
Jl FeemEaiat A W gedd gg ol N MRieia g9 98 99 §U 8, 98 IARR Ul I3 BN
g, A EFE WY T T Bl ... (FEEH) STb deed w® A A Rwoh § 21 4% da9

foTch & % TR SiiTaRe sF~si<d @I WHR BN, S - AT AR H~H<TH
2 I8 31T 9199 of of 3N fRide I g9 d9ed o) 2, 317 < b e s dene
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e 5 W 21 H R UP 9o B =i deed e 8 # S 99a g 6 e We
A B GUWET Y § MR OE E g SR, 99 v g9 ORAl, 3R SURRR S9H
TR0 S Pl TR & Al S 8H SRR A DT |

3 & # wmeT Arean g & SRt S @'t 99 gY 1 98 fhde & o Raard ) €
3TST S8 3T W Y el dicd dx & 7 3R § wRar g & g2 S 98 Sorm 2. &
UG R H A @ oanl g oSl aad ARy, # AR wearht @, s e @ 9 o
HAMART B 3R AT 7Y DI DI SeRa Tl A1 89 a0 e § MU g 31t 3o
ST HET JOWT 8, SHBT A Ae R o g1 I 9ga IR AWl §1 § o ¥ e 9EAd §
b S BT A 9% B ST FaRaK! YRR T8l 8l d1fey|

Jegel WRISYl, 6 W& d A H A IR Wl Hewdl W Al fded wwar g B
et Feedl Bl 9 WHR BY difdh 3T U 3R Vfyeriies #ier € iR 190 Arer R
BT BT BH Faell R ST 6 o ({78 St 7 usel €1 3 HIul § WieR fHar § b
TE S BT BT TTZTA 8, T8 B JHGS HY el § FIh TIged avs YfFafor vae 8l

2| TISed § ¢ AR DN UUS IR YUS R| I fhATEl &1 8h a1 8, I Aol fadna
@ 8, S@! §F I9aT g, Sferdl 3iR Mfearial &1 &% a9a1 § &R a8 86 T HIA ol 2
ARBR BT Y AT BT 8h & <l B

st o T oreuer #edn, # AT S W US FlR(hawd dredl A1l #Y AR ghae
AFHS B IR H Yol o7 fb P! 3MU oive UfFafie &1 U UR9 8 & dla Dl Al
U B ?

2 SINM Y W, T8 BH IS B B, SI@ ANCTHDBY T ST, Ul & B |

AN o &g Frgg ;- w3 Sft, #9 Ul v gea foar on & A Wi o= afa ad wa
B W@ T 3R I H TN 9¢ W@ Bl Uk Ihe U1 B R @ & fog wat | smom?
MU U SAHT T [qdbed 87 #1 d1 gama far ol 3@ 39 Wedd B8Rl A1 780 8l a8

T 91 gl oifh 3mus Iy fAdhed T 27
2 RRM WY A9 Wiex, JarE fG8 S 7 S 9aTd Sor g, 98 39 fAdud ¥ iR
ST 1AM 96T S Sl 9aTd SoRT 8, 89 39 WX SRR [JaR &Nil| R 'H fifa |
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IEATd AT ® AT AT IR A ST dad QOO i Y w9 9 g9 39 fadwe #
I WA & B Febdl & U 3MMUhT el fdepet el 2l ... (Faem)

JTERT WRISAT : 5 AN S FdTe g T SITET FHT AT

.. (eTT)
3TegeT HaledT [ 9T I S, please be very brief.

.. (eTT)
Mo WA T : Few, § Dadl WKBRU & Iy A H3A SN F IE qard (R e g &
Y8 YD DA 4 ¢ [ o &= § i o & ol 80 Ui «h &t wedfa gl =yl
# I8 WEHRY FTEd] § b SR 89 Uiaq et 3§ de b |l UiieK $96 B AT A B
ATfeTes DI Feafa 81 8 A (ol &3 & fog 89 Sefie <ifdwrgor 981 &3] a8 iR ufgem
T T BT B8R o 181 BFTT? $9D IR § MY TEIHRIT ST |
ot TRRM WY A WER 2 6 2 uf¥em dma 1 @ fder gl
SHRI PRABODH PANDA : | have given a number of amendments. My

suggestion particularly was that the Government should allow setting up of the

Land Price Determining Commission. It has already been recommended by the
Standing Committee. What is the attitude of the Government in this regard?

SHRI JAIRAM RAMESH: Madam, Speaker, | have assured Shri Panda that we
will give it a very serious consideration. We do not want to have proliferation of
too many bodies but let the rules be framed and | will certainly give his
recommendation very serious consideration.

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Madam, | have raised a
pertinent question as to when the sown area of a district is 50 per cent or less than
50 per cent of the total geographical area, there should not be any acquisition
because you have stated acquisition of 10 per cent of the net sown area. This is
because if it continues, in due course, this 10 per cent will be reduced to very low
sown area.

SHRI JAIRAM RAMESH: Madam, this matter has been considered and we have

left this entirely to the discretion of the State Government.
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e o (5 (SEAR): #H, 9 I G &l H iR #7ed o1 g g 2| MRS Wt a9 g
BT AfT § A= St & I S AT § R 9 AR O] SR T H R 9 BT DI

M) Ral qIid? . (agT)

MADAM SPEAKER: Hon. Members, the discussion on the motion for
consideration of the Land Acquisition, Rehabilitation and Resettlement Bill, 2011
is over. The House will now take up for voting the motion for consideration, the
clause-by-clause consideration and the motion for passing of the Bill.

Hon. Members would appreciate that the Bill is an important piece of
legislation and a number of amendments are to be moved by the Government as
well as by private Members to the clauses of this Bill. | anticipate that on certain
clauses or amendments to clauses, there may be a demand for voting by Division.
Hon. Members are aware that before Division takes place, the Secretary-General
informs the Members about the procedure of operating the Automatic Vote
Recording Machine, which the Members are requested to listen to carefully.

| would also like to inform the House that several identical amendments to
various clauses of the Bill have been tabled by the hon. Members. As per practice,
moving of identical amendments is not in order. Therefore, in cases where
identical amendments are tabled by Members, the practice is to call the Member
who has tabled his notice of amendment first in point of time to move his
amendment. If the Member is not present in the House or does not move his
amendment, then the name of the second Member or the third Member and so on
who may be present and wants to move his amendment is called. Therefore, when
the relevant clauses are taken up, | will call the names of hon. Members
accordingly.

| shall now put the motion for consideration of the Land Acquisition,
Rehabilitation and Resettlement Bill, 2011 to the vote of the House.
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The question is:

“That the Bill to ensure a humane, participatory, informed
consultative and transparent process for land acquisition for
industrialization, development of essential infrastructural facilities
and urbanization with the least disturbance to the owners of the land
and other affected families and provide just and fair compensation to
the affected families whose land has been acquired or proposed to be
acquired or are affected by such acquisition and make adequate
provisions for such affected persons for their rehabilitation and
resettlement thereof, and for ensuring that the cumulative outcome
of compulsory acquisition should be that affected persons become
partners in development leading to an improvement in their post
acquisition social and economic status and for matters connected
therewith or incidental thereto be taken into consideration.”

The motion was adopted.

MADAM SPEAKER: The House will now take up clause-by-clause consideration

of the Bill.

Clause 2 Application of Act.

SHRI JAIRAM RAMESH: | beg to move:

Page 2, for lines 6 to 27, substitute—

“2(1) The provisions of this Act relating to land acquisition,
compensation, rehabilitation and resettlement, shall apply, when the
appropriate Government acquires land for its own use, hold and
control, including for Public Sector Undertakings and for public
purpose, and shall include the following purposes, namely:—

(a) for strategic purposes relating to naval, military, air force, and
armed forces of the Union, including central paramilitary forces or
any work vital to national security or defence of India or State police,
safety of the people; or

(b) for infrastructure projects, which includes the following,
namely:—

(1) all activities or items listed in the notification of the Government
of India in the Department of Economic Affairs (Infrastructure
Section) number 13/6/2009-INF, dated the 27th March, 2012,
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excluding private hospitals, private educational institutions and
private hotels;

(if) projects involving agro-processing, supply of inputs to
agriculture, warehousing, cold storage facilities, marketing
infrastructure for agriculture and allied activities such as dairy,
fisheries, and meat processing, set up or owned by the appropriate
Government or by a farmers' cooperative or by an institution set up
under a statute;

(iii) project for industrial corridors or mining activities, national
investment and manufacturing zones, as designated in the National
Manufacturing Policy;

(iv) project for water harvesting and water conservation structures,
sanitation;

(v) project for Government administered, Government aided
educational and research schemes or institutions;

(vi) project for sports, health care, tourism, transportation or space
programme;

(vii) any infrastructure facility as may be notified in this regard by
the Central Government and after tabling of such notification in
Parliament;

(c) project for project affected families;

(d) project for housing, for such income groups, as may be specified
from time to time by the appropriate Government;

(e) project for planned development or the improvement of village
sites or any site in the urban areas or provision of land for residential
purposes for the weaker sections in rural and urban areas;

(F) project for residential purposes to the poor or landless or to
persons residing in areas affected by natural calamities, or to persons
displaced or affected by reason of the implementation of any scheme
undertaken by the Government, any local authority or a corporation
owned or controlled by the State.
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(2) The provisions of this Act relating to land acquisition, consent,
compensation, rehabilitation and resettlement, shall also apply, when
the appropriate Government acquires land for the following purposes,
namely:—

(a) for public private partnership projects, where the ownership of
the land continues to vest with the Government, for public purpose
as defined in sub-section (1);

(b) for private companies for public purpose, as defined in
sub-section (1):

Provided that in the case of acquisition for—

Q) private companies, the prior consent of at least eighty per cent.
of those affected families, as defined in sub-clauses (i) and (v)
of clause (c) of section 3; and

(i) public private partnership projects, the prior consent of at
least seventy per cent. of those affected families, as defined in
sub-clauses (i) and (v) of clause (c) of section 3, shall be
obtained through a process as may be prescribed by the
appropriate Government: Provided further that the process of
obtaining the consent shall be carried out along with the
Social Impact Assessment study referred to in section 4:

Provided also that no land shall be transferred by way of acquisition,
in the Scheduled Areas in contravention of any law (including any
order or judgment of a court which has become final) relating to land
transfer, prevailing in such Scheduled Areas.

(3) The provisions relating to rehabilitation and resettlement under
this Act shall apply in the cases where,—

(a) a private company purchases land, equal to or more than such
limits in rural areas or urban areas, as may be prescribed by the
appropriate  Government, through private negotiations with the
owner of the land in accordance with the provisions of section 42;

(b) a private company requests the appropriate Government for
acquisition of a part of an area so prescribed for a public purpose:
Provided that where a private company requests the appropriate
Government for partial acquisition of land for public purpose, then,
the rehabilitation and resettlement entitlements under the Second
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Schedule shall be applicable for the entire area which includes the
land purchased by the private company and acquired by the
Government for the project as a whole.". (5)

SHRI BHARTRUHARI MAHTAB (CUTTACK): | beg to move:

That in the amendment proposed by Shri Jairam Ramesh and printed
as Sl. No. 5in List No. 1 of Amendments,—

for "Central Government and after tabling of such notification
in Parliament;"

substitute ‘“appropriate Government and after tabling of such
notification in Parliament or the State Legislature, as the case
may be;

(viii) projects for Disaster Management;

(ix) projects for locating premises or buildings of
Government and Government Companies;". (257)

That in the amendment proposed by Shri Jairam Ramesh and printed
as Sl. No. 5in List No. 1 of Amendments,—

after "private companies, the prior consent of at least eighty
per cent. of those affected families,”

insert "including Scheduled Tribes and other Traditional Forest
Dwellers,". (258)

That in the amendment proposed by Shri Jairam Ramesh and printed
as Sl. No. 5in List No. 1 of Amendments,—

after "public private partnership projects, the prior consent of
at least seventy per cent. of those affected families,"

insert "including Scheduled Tribes and other Traditional Forest
Dwellers,". (259)

That in the amendment proposed by Shri Jairam Ramesh and printed
as SlI. No. 5in List No. 1 of Amendments,—
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after "shall be obtained through a process as may be prescribed
by the appropriate Government;"

insert "Provided further that in Public Private Partnership

projects where the ownership of land remains with Government

or Government Company or society or reverts to Government

or Government Company on expiry of the concession period

shall be exempted from the requirement of prior consent;". (260)

MADAM SPEAKER: | shall now put Amendment Nos. 257 to 260 to Clause 2
moved by Shri Bhartruhari Mahtab to the vote of the House.

The amendments were put and negatived.
SHRI PRABODH PANDA (MIDNAPORE): | beg to move:

That in the amendment proposed by Shri Jairam Ramesh and
printed as SI. No. 5 in List No. 1 of Amendments,—

omit "(2) The provisions of this Act relating to land acquisition,
consent, compensation, rehabilitation and resettlement, shall
also apply, when the appropriate Government acquires land for
the following purposes, namely:—

(a) for public private partnership projects, where the ownership
of the land continues to vest with the Government, for
public purpose as defined in sub-section (1):

(b) for private companies for public purpose, as defined in
sub-section (1):

Provided that in the case of acquisition for—

(i) private companies, the prior consent of at least eighty
per cent. of those affected families, as defined in
sub-clauses (i) and (v) of clause (c) of section 3; and

(if) public private partnership projects, the prior consent of at
least seventy per cent. of those affected families, as defined

in sub-clauses (i) and (v) of clause (c) of section 3,

shall be obtained through a process as may be prescribed by the
appropriate Government;
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Provided further that the process of obtaining the consent shall
be carried out along with the Social Impact Assessment study
referred to in section 4:

Provided also that no land shall be transferred by way of
acquisition, in the Scheduled Areas in contravention of any law
(including any order or judgment of a court which has become
final) relating to land transfer, prevailing in such Scheduled
Areas.

(3) The provisions relating to rehabilitation and resettlement
under this Act shall apply in the cases where,—

(a) a private company purchases land, equal to or more than
such limits in rural areas or urban areas, as may be
prescribed by the appropriate Government, through private
negotiations with the owner of the land in accordance with
the provisions of section 42;

(b) a private company requests the appropriate Government
for acquisition of a part of an area so prescribed for a public
purpose:

Provided that where a private company requests the
appropriate Government for partial acquisition of land for
public purpose, then, the rehabilitation and resettlement
entitlements under the Second Schedule shall be applicable
for the entire area which includes the land purchased by
the private company and acquired by the Government for
the project as a whole.". (283)

MADAM SPEAKER: I shall now put Amendment No. 283 to Clause 2 moved by
Shri Prabodh Panda to the vote of the House.
The amendment was put and negatived.
SHRI S. SEMMALAI (SALEM): | beg to move:
That in the amendment proposed by Shri Jairam Ramesh and printed

as SI.No.5 in List No. 1 of Amendments,-

for “Central Government and after tabling of such notification in
Parliament;”
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substitute “appropriate Government and after tabling of such
notification in Parliament or the State Legislature, as the case may
be;”. (363)
MADAM SPEAKER: | shall now put Amendment No. 363 to Clause 2 moved by
Shri S. Semmalai to the vote of the House.
The amendment was put and negatived.
DR. M. THAMBIDURAI (KARUR): | beg to move:
That in the amendment proposed by Shri Jairam Ramesh and printed
as Sl. No.5 in List No.1 of Amendments,-
after “consent shall be carried out”
insert “through private negotiations with the owners of the lands”. (365)
MADAM SPEAKER: I shall now put Amendment No. 365 to Clause 2 moved by
Dr. M. Thambidurai to the vote of the House.
The amendment was put and negatived.
MADAM SPEAKER: I shall now put Amendment No. 5 to Clause 2 moved by
Shri Jairam Ramesh to the vote of the House.
The question is:
Page 2, for lines 6 to 27, substitute—
“2(1) The provisions of this Act relating to land acquisition,
compensation, rehabilitation and resettlement, shall apply, when the
appropriate Government acquires land for its own use, hold and

control, including for Public Sector Undertakings and for public
purpose, and shall include the following purposes, namely:—

(a) for strategic purposes relating to naval, military, air force, and
armed forces of the Union, including central paramilitary forces or
any work vital to national security or defence of India or State police,
safety of the people; or

(b) for infrastructure projects, which includes the following,
namely:—

(1) all activities or items listed in the notification of the Government
of India in the Department of Economic Affairs (Infrastructure
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Section) number 13/6/2009-INF, dated the 27th March, 2012,
excluding private hospitals, private educational institutions and
private hotels;

(it) projects involving agro-processing, supply of inputs to
agriculture, warehousing, cold storage facilities, marketing
infrastructure for agriculture and allied activities such as dairy,
fisheries, and meat processing, set up or owned by the appropriate
Government or by a farmers' cooperative or by an institution set up
under a statute;

(iii) project for industrial corridors or mining activities, national
investment and manufacturing zones, as designated in the National
Manufacturing Policy;

(iv) project for water harvesting and water conservation structures,
sanitation;

(v) project for Government administered, Government aided
educational and research schemes or institutions;

(vi) project for sports, health care, tourism, transportation or space
programme;

(vii) any infrastructure facility as may be notified in this regard by
the Central Government and after tabling of such notification in
Parliament;

(c) project for project affected families;

(d) project for housing, for such income groups, as may be specified
from time to time by the appropriate Government;

(e) project for planned development or the improvement of village
sites or any site in the urban areas or provision of land for residential
purposes for the weaker sections in rural and urban areas;

(f) project for residential purposes to the poor or landless or to
persons residing in areas affected by natural calamities, or to persons
displaced or affected by reason of the implementation of any scheme
undertaken by the Government, any local authority or a corporation
owned or controlled by the State.
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(2) The provisions of this Act relating to land acquisition, consent,
compensation, rehabilitation and resettlement, shall also apply, when
the appropriate Government acquires land for the following purposes,
namely:—

(a) for public private partnership projects, where the ownership of
the land continues to vest with the Government, for public purpose
as defined in sub-section (1);

(b) for private companies for public purpose, as defined in
sub-section (1):

Provided that in the case of acquisition for—

(i) private companies, the prior consent of at least eighty per cent.
of those affected families, as defined in sub-clauses (i) and (v)
of clause (c) of section 3; and

(iv)  public private partnership projects, the prior consent of at
least seventy per cent. of those affected families, as defined in
sub-clauses (i) and (v) of clause (c) of section 3, shall be
obtained through a process as may be prescribed by the
appropriate Government: Provided further that the process of
obtaining the consent shall be carried out along with the
Social Impact Assessment study referred to in section 4:

Provided also that no land shall be transferred by way of acquisition,
in the Scheduled Areas in contravention of any law (including any
order or judgment of a court which has become final) relating to land
transfer, prevailing in such Scheduled Areas.

(3) The provisions relating to rehabilitation and resettlement under
this Act shall apply in the cases where,—

(a) a private company purchases land, equal to or more than such
limits in rural areas or urban areas, as may be prescribed by the
appropriate  Government, through private negotiations with the
owner of the land in accordance with the provisions of section 42;

(b) a private company requests the appropriate Government for
acquisition of a part of an area so prescribed for a public purpose:
Provided that where a private company requests the appropriate
Government for partial acquisition of land for public purpose, then,
the rehabilitation and resettlement entitlements under the Second
Schedule shall be applicable for the entire area which includes the
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land purchased by the private company and acquired by the
Government for the project as a whole.". (5)

The motion was adopted.

MADAM SPEAKER: Shri Prasanta Kumar Majumdar, are you moving your
Amendment No. 171 to Clause 2?

SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Madam, no.
MADAM SPEAKER: Shri Sk. Saidul Haque, are you moving your Amendment
No.175 to Clause 2?

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Madam, | beg to move:
Page 2, for lines 6 to 27 substitute—

"2. (1) The provisions of this Act relating to land use, consent, land
acquisition, livelihood guarantee, compensation, rehabilitation and
resettlement, shall apply in all cases where the appropriate
government acquires land for its own use including for public sector
undertakings and for stated public purpose subject to the following:

(a) the government or public sector undertakings shall have
full ownership and operational control of the project;

(b) free and prior informed consent from the affected families
shall be obtained at the time of the Social Impact

Assessment in the form of a written resolution passed by
seventy per cent. of all affected families before Declaration
under section 18:

Provided that land shall not be acquired under this Act for
private companies or public private partnerships and land
acquired for public purpose under this Act shall not be
transferred to private companies or public private partnerships
through any instrument such as sale, lease etc.:

Provided further that no land shall be transferred by any way
of acquisition, in the Scheduled Areas in contravention of any
law (including any order or judgement of a court which has
become final) relating to land transfer prevailing in such
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Scheduled Areas.

(2) The provisions of this Act relating to land use, consent, land
acquisition, livelihood guarantee, compensation, rehabilitation and
resettlement shall also apply in the cases where the appropriate
Government acquires land for the following purposes, namely:—

(a) for public private partnership projects, where the ownership
of the land continues to vest with the Government, for

public purpose as defined in clauses (zaa) and (zab) of

section 3.

(b) for private companies for public purpose, as defined in
clauses (zaa) and (zab) of section 3:

Provided that in the case of acquisition under this sub-section,
prior informed consent of at least eighty per cent. of the affected
families through a written resolution shall be obtained through a
process as may be prescribed by the appropriate Government:

Provided further that the process of obtaining the consent shall
be carried out along with the Social Impact Assessment referred to
in section 4:

Provided also that the acquisition of land under this sub-section
shall require prior approval of the Government after proper enquiry:
Provided also that the acquisition of land under this sub-section
shall require a mandatory agreement between the company and the
government to ensure easy access of direct benefits to the general
public and such mandatory agreement shall be executed prior to

the acquisition and strictly regulated subsequently:

Provided also that no land shall be transferred by way of
acquisition in the Scheduled Areas in contravention of any law
(including any order or judgement of a court which has become
final) relating to land transfer prevailing in such Scheduled Areas.

(3) The provisions of this Act relating to land use, consent, land
acquisition, livelihood guarantee, compensation, rehabilitation and
resettlement shall also apply in cases of purchase of land by private
companies directly from the land owners where,—
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(a) a private company purchases or acquires land over and
above the land ceiling prevalent in the respective State or
above 10 acres (whichever is lower) in rural areas and

2 acres in urban areas (whichever is lower) through private
negotiations with the owners of the land after securing
prior approval of the appropriate Government as per the
provisions of section 42:

Provided that respective State Governments may reduce
this limit further based on the prevailing conditions in the
State and land person ratio;

(b) a private company requests the appropriate Government
for acquisition of a part of an area so prescribed for a public
purpose:

2 of 2007

2 of 2007

2 of 2007
4 of 1996

Provided that where a private company requests the
appropriate Government for partial acquisition of land for
public purpose then the land use, acquisition, livelihood
guarantee, compensation, rehabilitation and resettlement
entitlements under the Second Schedule shall be applicable
for the entire area which includes the land purchased by
the private company and acquired by the Government for
the project as a whole:

Provided further that no land shall be transferred by

way of such sales, in the Scheduled Areas in contravention
of the law (including any order or judgement of a court
which has become final) relating to land transfer prevailing
in such Scheduled Areas.
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(4) No acquisition of land and forest rights shall be permitted in any

area until completion of all proceedings for recognition of rights

under the Scheduled Tribes and Other Traditional Forest
Dweller(Recognition of Forest Rights) Act, 2006, for restoration of
land alienated from these persons in violation of revenue law, and

for settlement of rights under applicable revenue laws:

Provided that in the case of proceedings under the

Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 certification shall be
sought in this regard from the concerned gram sabhas.

(5) Without prejudice to any of the other provisions of this Act
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relating to consent of affected persons, no acquisition of rights
shall be permitted in any area to which the provisions of the
Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 or the Panchayats
(Extension to Scheduled Areas) Act, 1996 apply except with the
specific prior informed consent of the affected gram sabhas, and
subject to any conditions that these gram sabhas may jointly or
individually impose in exercise of their powers under the
Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 or the Panchayats
(Extension to Scheduled Areas) Act, 1996". (175)

MADAM SPEAKER: I shall now put Amendment No. 175 to Clause 2 moved by
Sk. Saidul Haque to the vote of the House.

SK. SAIDUL HAQUE : Madam, | want Division.

MADAM SPEAKER: Let the Lobbies be cleared...

Now, the Secretary-General to inform about the procedure of operating the

Automatic Vote Recording machine.
SECRETARY-GENERAL.: Kind attention of the hon. Members is invited to the

following points in the operation of the Automatic VVote Recording System:-

1.

Before a Division starts, every hon. Member should occupy his or her
own seat and operate the system from that seat only;

As may kindly be seen, the "red bulbs above Display Boards" on either
side of the hon. Speaker's Chair are already glowing. This means the
Voting System has been activated;

For voting, please press the following two buttons simultaneously
immediately after sounding of first gong, namely

One "red" button in front of the hon. Member on the headphone plate

and
Also
any one of the following buttons fixed on the top of desk of seats:

Ayes - Green colour
Noes - Red colour
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Abstain - Yellow colour

4, It is essential to keep both the buttons pressed till the second gong
sound is heard and the red bulbs are "off".
IMPORTANT: The hon. Members may please note that the vote will
not be registered if both buttons are not kept pressed simultaneously till
the sounding of the second gong.

5. Please do not press the amber button during division.

6. Hon. Members can actually “see” their vote on Display Boards and on
their Desk Unit.

7. In case, vote is not registered, they may call for voting through slips.

MADAM SPEAKER: Now, the Lobbies have been cleared.
Hon. Members, | shall now put the Amendment No. 175 moved by Shri
Sk. Saidul Haque to the vote of the House.
SK. SAIDUL HAQUE : | want Division.
The Lok Sabha divided:
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DIVISION NO. 1 AYES

Acharia, Shri Basu Deb
Anandan, Shri M.

Bauri, Shrimati Susmita
Biju, Shri P.K.

Das, Shri Khagen
Dasgupta, Shri Gurudas
Dome, Dr. Ram Chandra
Haque, Sk. Saidul
Karunakaran, Shri P.
Kumar, Shri P.

Lingam, Shri P.

Mahtab, Shri Bhartruhari
Manian, Shri O.S.
Natarajan, Shri P.R.
Panda, Shri Prabodh
Patasani, Dr. Prasanna Kumar
Rajendran, Shri C.
Rajesh, Shri M.B.
Riyan, Shri Baju Ban
Roy, Shri Mahendra Kumar
Saha, Dr. Anup Kumar
Sampath, Shri A.
Semmalai, Shri S.
Sivasami, Shri C.
Sugumar, Shri K.
Thambidurai, Dr. M.
Venugopal, Dr. P.
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Yadav, Shri Sharad
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NOES

Abdullah, Dr. Farooq

Agarwal, Shri Jai Prakash
Ahamed, Shri E.

Amlabe, Shri Narayan Singh
Anuragi, Shri Ghanshyam
Awale, Shri Jaywant Gangaram
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bairwa, Shri Khiladi Lal
Baliram, Dr.

Balmiki, Shri Kamlesh
Bansal, Shri Pawan Kumar
Basheer, Shri Mohammed E.T.
Bavalia, Shri Kunvarjibhai Mohanbhai
Bhagora, Shri Tara Chand
Bhoi, Shri Sanjay

Bhujbal, Shri Sameer

Biswal, Shri Hemanand
Chacko, ShriP.C.

Chaudhary, Dr. Tushar
*Chaudhary, Shri Jayant
Chaudhary, Shri Arvind Kumar
Chauhan, Shri Dara Singh
Chauhan, Shri Sanjay Singh

* Voted through slip.
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Chauhan, Shrimati Rajkumari
Chidambaram, Shri P.
Choudhary, Shri Bhudeo
Choudhary, Shri Harish
Choudhry, Shrimati Shruti
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
‘Commando’, Shr1 Kamal Kishor
Das, Shri Bhakta Charan
Dasmunsi, Shrimati Deepa
Davidson, Shrimati J. Helen
Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Devi, Shrimati Ashwamedh
Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.
Dias, Shri Charles

Dikshit, Shri Sandeep

Divyaspandana, Kumari Ramya

Dudhgaonkar, Shri Ganeshrao Nagorao

Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong

Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Rahul

Gandhi, Shrimati Sonia

Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip
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Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hassan, Dr. Monazir

Hazari, Shri Maheshwar
Hegde, Shri K. Jayaprakash
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Jadhav, Shri Baliram
Jagannath, Dr. Manda

Jain, Shri Pradeep

Jaiswal, Shri Gorakh Prasad
Jayaprada, Shrimati

Jena, Shri Srikant

Jhansi Lakshmi, Shrimati Botcha
Jindal, Shri Naveen

Joshi,Dr. C.P.

Joshi, Shri Mahesh

Kamal Nath, Shri

Kamat, Shri Gurudas

Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Kumar, Shri Ajay

Kumar, Shri Kaushalendra
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Kumar, Shri Mithilesh
Kumar, Shri Ramesh
Kumar, Shri Vishwa Mohan
Kumari, Shrimati Chandresh
Kumari, Shrimati Putul
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Lalu Prasad, Shri

Madam, Shri Vikrambhai Arjanbhai
Maharaj, Shri Satpal
Mahato, Shri Baidyanath Prasad
Maken, Shri Ajay

Malik, Shri Jitender Singh
Mani, Shri Jose K.

Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Mahabal
Mukherjee, Shri Abhijit
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagar, Shri Surendra Singh
Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram
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Namdhari, Shri Inder Singh
Narah, Shrimati Ranee
Narayanasamy, Shri V.
Natrajan, Kumari Meenakshi
Ola, Shri Sis Ram

Owaisi, Shri Asaduddin
Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Panda, Shri Baijayant
Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Pandey, Shri Rakesh

Patel, Shri Bal Kumar
Patel, Shri Deoraj Singh
Patel, Shri Dinsha

Patel, Shri Kishanbhai V.
Patel, Shri Praful

Patel, Shri R.K. Singh

Patel, Shri Somabhai Gandalal Koli

Patil, Dr. Padmasinha Bajirao
Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Prasada, Shri Jitin

Punia, Shri P. L.
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Purandeswari, Shrimati D.
Raghavan, Shri M.K.

Rahman, Shri Abdul

Rai, Shri Prem Das

Rajbhar, Shri Ramashankar
Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Rawat, Shri Ashok Kumar
Rawat, Shri Harish

Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri K.R.G.

Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.

Roy, Shri Arjun

Ruala, Shri C.L.

Sachan, Shri Rakesh

Sahay, Shri Subodh Kant
Sangma, Kumari Agatha
Sardinha, Shri Francisco Cosme
Saroj, Shri Tufani
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah
Scindia, Shri Jyotiraditya M.
Selja, Kumari

Shanavas, Shri M.I.

Sharma, Dr. Arvind Kumar
Shariq, Shri S.D.
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Sharma, Shri Jagdish

Sharma, Shri Madan Lal
Shekhar, Shri Neeraj
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
Sibal, Shri Kapil

Singh, Chaudhary Lal

Singh, Rajkumari Ratna
Singh, Rao Inderjit

Singh, Shri Ajit

Singh, Shri ljyaraj

Singh, Shri Mahabali

*Singh, Shri N. Dharam
Singh, Shri R.P.N.

Singh, Shri Ratan

Singh, Shri Rewati Raman
Singh, Shri Sukhdev

Singh, Shri Uday Pratap
Singh, Shri Vijay Bahadur
Singh, Shri Yashvir

Singh, Shrimati Meena
Singh, Shrimati Pratibha
Singh, Shrimati Rajesh Nandini
Siricilla, Shri Rajaiah
Solanki, Shri Bharatsinh
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

* Voted through slip.
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Suresh, Shri D.K.

Suresh, Shri Kodikkunnil
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish

Tharoor, Dr. Shashi

Thomas, Prof. K.V.

Thomas, Shri P.T.

Tirath, Shrimati Krishna
Tiwari , Shri Bhisma Shankar alias Kushal
Upadhyay, Shrimati Seema
Vardhan, Shri Harsh
Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Viswanathan, Shri P.
Vivekanand, Dr. G.

Vyas, Dr. Girija

Wankhede, Shri Subhash Bapurao
Wasnik, Shri Mukul

Yadav, Prof. Ranjan Prasad
Yadav, Shri Dinesh Chandra
Yadav, Shri Anjankumar M.
Yadav, Shri Om Prakash
Yaskhi, Shri Madhu Goud
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MADAM SPEAKER: Subject to correction*, the result of the Division is:
Ayes: 28
Noes: 226

The motion was negatived.

* The following Members also recorded/corrected their votes through slips.

Ayes 28
Noes 226 + Shri Jayant Chaudhary and Shri N. Dharam Singh = 228
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MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your Amendment
No. 187 to Clause 2?

SHRI BASU DEB ACHARIA (BANKURA): Yes, Madam. | beg to move:

Page 2, for lines 6 to 27, substitute—

“2. (1) The provisions of this Act relating to land use, consent,

land acquistion, livelihood guarantee, compensation, rehabilitation
and resettlement, shall apply in all cases where the appropriate
government acquires land for its own use including for public sector
undertakings and for stated public purpose subject to the following:

(a) the government or public sector undertakings shall have
full ownership and operational control of the project;

(b) free and prior informed consent from the affected families
shall be obtained at the time of the Social Impact

Assessment in the form of a written resolution passed by
seventy per cent. of all affected families before Declaration
under secton 19:

Provided that land shall not be acquired under this Act for private
companies or public private partnerships and land acquired for
public purpose under this Act shall not be transferred to private
companies or public private partnerships through any instrument
such as sale,lease etc.:

Provided further that no land shall be transferred by any way of
acquisition, in the Scheduled Areas in contravention of any law
(including any order or judgement of a court which has become
final) relating to land transfer prevailing in such Scheduled Areas.

(2) The Provisions of this Act relating to land use, consent, land
acquisition, livelihood guarantee, compensation, rehabilitation and
resettlement shall also apply in the cases where the appropriate
Government acquires land for the following purposes, namely:—

(a) for public private partnership projects, where the ownership
of the land continues to vest with the Government, for
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public purpose as defined in clauses (zaa) and (zab) of
section 3;

(b) for private companies for public purpose, as defined in
clauses (zaa) and (zab) of section 3:

Provided that in the case of acquisition under this sub-section
prior informed consent of at least eighty per cent. of the affected
families through a written resolution shall be obtained through a
process as may be prescribed by the appropriate Government

Provided further that the process of obtaining the consent shall
be carried out along with the Social Impact Assessment referred to
in section 4:

Provided also that the acquisition of land under this sub-section
shall require prior approval of the Government after proper enquiry:
Provided also that the acquisition of land under this sub-section
shall require a mandatory agreement between the company and the
government to ensure easy access of direct benefits to the general
public and such mandatory agreement shall be executed prior to the
acquisition and strictly regulated subsequently:

Provided also that no land shall be transferred by way of
acquisition in the Scheduled Areas in contravention of any law
(including any order or judgement of a court which has become
final) relating to land transfer prevailing in such Scheduled Areas.

(3) The provisions of this Act relating to land use, consent, land
acquisition, livelihood guarantee, compensation, rehabilitation and
resettlement shall also apply in cases of purchase of land by
private companies directly from the land owners where,—

(a) a private company purchases or acquires land over and
above the land ceiling prevalent in the respective State or
above 10 acres (whichever is lower) in rural areas and

2 acres in urban areas (whichever is lower) through private
negotiations with the owners of the land after securing
prior approval of the appropriate Government as per the
provisions of section 42:

Provided that respective State Governments may reduce this limit
further based on the prevailing conditions in the State and andperson
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ratio;

(b) a private company requests the appropriate Government
for acquisition of a part of an area so prescribed for a public
purpose:

Provided that where a private company requests the appropriate
Government for partial acquisition of land for public purpose then
the land use, acquisition, livelihood guarantee, compensation,
rehabilitation and resettlement entitlements under the Second
Schedule shall be applicable for the entire area which includes the
land purchased by the private company and acquired by the
Government for the project as a whole:

Provided further that no land shall be transferred by way of such
sales, in the Scheduled Areas in contravention of the law (including
any order or judgment of a court which has become final) relating to
land transfer prevailing in such Scheduled Areas.

(4) No acquisition of land and forest rights shall be permitted in

any area until completion of all proceedings for recognition of rights

under the Scheduled Tribes and Other Traditional Forest Dwellers 2 of 2007
(Recognition of Forest Rights) Act, 2006, for restoration of land

alienated from these persons in violation of revenue law, and for

settlement of rights under applicable revenue laws:

Provided that in the case of proceedings under the Scheduled
Tribes and other Traditional Forest Dwellers (Recognition of Forest

2 0f 2007  Rights) Act, 2006 certification shall be sought in this regard from
the concerned gram sabhas.

(5) Without prejudice to any of the other provisions of this Act
relating to consent of affected persons, no acquisition of rights
shall be permitted in any area to which the provisions of the
Scheduled Tribes and Other Traditional Forest Dwellers

2 of 2007 (Recognition of Forest Rights) Act, 2006 or the Panchayats

40 0f 1996 (Extension to Scheduled Areas) Act, 1996 apply except with the
specific prior informed consent of the affected gram sabhas, and
subject to any conditions that these gram sabhas may jointly or
individually impose in exercise of their powers under the Scheduled
Tribes and Other Traditional Forest Dwellers (Recognition of Forest

2 of 2007  Rights) Act, 2006 or the Panchayats (Extension to Scheduled Areas)
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40 0f 1996  Act, 1996.”.
MADAM SPEAKER: I shall now put Amendment No. 187 to Clause 2 moved by
Shri Basu Deb Acharia to the vote of the House?
The amendment was put and negatived.

MADAM SPEAKER: Prof. Saugata Roy, are you moving your Amendment No.
244 to Clause 2?
PROF. SAUGATA ROY : Yes, Madam. | beg to move:-

Page 2, lines 19 and 20, omit—

“equal to or more than one hundred acres in rural areas or
equal to or more than fifty acres in urban areas,". (244)

MADAM SPEAKER: | shall now put Amendment No. 244 to Clause 2 moved by
Prof. Saugata Roy to the vote of the House.

The amendment was put and negatived.
MADAM SPEAKER: Shri Shailendra kumar, are you moving your Amendment
No. 247 to Clause 2?
A ol AR (SIEr) : wRrea, # a1 A yRenfid 78w gl

MADAM SPEAKER: Shri Hansraj Ahir, are you moving your Amendment Nos.
322 to 325 to Clause 2?

2 ORI 7. FER (FEYY:  HEISAT, § AUAT HAET JRATMUT & DRl g

MADAM SPEAKER: Shri Nishikant Dubey, are you moving your Amendment
No. 377 to Clause 2?

ot Aeia g9 (Mesl): wioR #sA, AX S YHSHC 8, 98 d9gd @id © 3R @id @hd
SR @ foy 21 |1 @ IO 3§ 91 Uds Bl WY AN g, ARQ AW o A1 9gd 9fedT B, SR
TE A AT H ST R YRS TE BRa g
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MADAM SPEAKER: The question is:
“That clause 2, as amended, stand part of the Bill”.

The motion was adopted.
Clause 2, as amended, was added to the Bill.

Clause 3 Definitions
Amendments made:
Page 2, for line 34 and 35, substitute—

“(1) a family whose land or other immovable property has been acquired;”.
(6)
Page 2, line 37 and 38, for “tenants, share-croppers or artisans or may be”,

substitute “tenants including any form of tenancy or holding of usufruct
right, share-croppers or artisans or who may be”. (7)

Page 2, line 41, for “tribals”, substitute “the Scheduled Tribes”. (8)
Page 2, line 42, for “traditional rights”, substitute “forest rights”. (9)
Page 3, line 7, after “years”, insert “or more”.  (10)

Page 3, line 12, after “sericulture,”, insert “seed farming,”. (11)

Page 3, for line 24, substitute “State, the Central Government, in
consultation with the concerned State Governments or Union territories;
and”. (12)

Page 3, after line 26, insert—

“Provided that in respect of a public purpose in a District for an area not
exceeding such as may be notified by the appropriate Government, the
Collector of such District shall be deemed to be the appropriate
Government.”. (13)

(Shri Jairam Ramesh)
SHRI JAIRAM RAMESH: | beg to move:
Page 4, after line 31, insert —

“Provided that widows, divorcees and women deserted by families
shall be considered separate families.”. (14)
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MADAM SPEAKER: Shri B. Mahtab.
SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, | beg to move:

That in the amendment proposed by Shri Jairam Ramesh and
printed as SI. No. 14 in List No. 1 of Amendments,—

after "deserted by families"

insert "', physically and mentally challenged persons irrespective
of age and sex suffering from more than forty per cent,
permanent disability and minor orphans". (263)

MADAM SPEAKER: I shall now put amendment no.263 to clause 3
moved by Shri B. Mahtab to the vote of the House.
The amendment was put and negatived.

MADAM SPEAKER: I shall now put amendment no.14 to clause 3 moved by
Shri Jairam Ramesh to the vote of the House.

The question is:

Page 4, after line 31, insert—

“Provided that widows, divorcees and women deserted by

families shall be considered separate families;”. (14)

The motion was adopted.
MADAM SPEAKER: Hon. Minister, to move amendment nos. 15 to 25, to clause 3.

Amendments made:

Page 4, for lines 36 to 46, substitute—

‘(0) “infrastructure project” shall include any one or more of the
items specified in clause (b) of sub-section (1) of section 2;”. (15)

Page 5, omit lines 1 to 5. (16)
Page 5, line 15, for “concerned authority;”, substitute “authority
concerned;”. (17)

Page 5, line 16, for “Patta rights”, substitute “forest rights”. (18)
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Page 5, line 38—
for “tribals”, substitute “the Scheduled Tribes”; (19)
Page 5, line 38
for “any traditional”, substitute “any forest”. (20)
Page 6, for line 4, substitute ‘(za) “public purpose” means the
activities specified under sub-section (1) of section 2;”. (21)
Page 6, omit lines 5 to 37. (22)
Page 6, line 39, after “any other organisation”, insert “or person”. (23)
Page 6, lines 41 and 42, for “in public interest to a company”,
substitute “for public purpose to a company”. (24)
Page 6, after line 46, insert—
“(zca) “Scheduled Areas” means the Scheduled Areas as defined | 40 of 1996

in section 2 of the Provisions of the Panchayats (Extension to the

Scheduled Areas) Act, 1996;”. (25)
(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Sk. Saidul Haque, are you moving your
amendment nos.176 to 184 to clause 3?
SK. SAIDUL HAQUE : | beg to move.
Page 2, for lines 38 to 40, substitute—
"may be working in the affected area prior to the acquisition of
the land as confirmed by the local self governing institution,
namely, Panchayat, Gram Sabha or any other, as the case may
be, whose livelihood stand affected by the acquisition of land;". (176)
Page 2, for line 45, substitute—
"(iv) family whose livelihood prior to the". (177)
Page 3, for lines 6 to 8, substitute—
"(vi) a family residing on any land in the urban areas prior to
the acquisition of the land or whose livelihood prior to

the acquisition of the land is affected by the acquisition™. (178)

Page 4, for lines 36 to 46, substitute—
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‘(0) "infrastructure project" shall be limited to the following,
namely:—

(i) Electricity (including generation, transmission and
distribution) and R&M of power stations;

(if) Non-Conventional Energy (including wind energy and
solar energy);

(iii) Water supply and sanitation (including solid waste
management, drainage and sewerage) and street lighting;

(iv) Telecommunications;
(v) Roads & bridges;

(vi) Railways (including rolling stock and mass transit
system);

(vii) Small Irrigation Schemes (including watershed
development);

(viii) Storage; and

(ix) Oil and gas pipeline networks:

Provided that such projects serve the larger welfare of people and
acquisition is made on the principle of quod est necessarium est
licitum implying only that much which is necessary is legal;'. (179)
Page 5, omit line 1 to 5. (180)
Page 5, for line 21 and 22, substitute—

"(iv) any person who is occupying Government, public,

common land or land of any other description for

residence or bona fide livelihood needs;

(v) any person who has been declared as such by an order

of the court or Authority or a resolution of the Gram

Sabha, local authority, Autonomous District Council,
or equivalent statutory institutions of local self
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government;". (181)
Page 5, for line 36 and 37, substitute—

"(i) all persons claiming an interest in receiving

compensation to be made on account of the loss of

land, livelihood or access to common property

resources due to the acquisition of land or displacement

on account of a Project under this Act;". (182)

Page 5, line 43, —
after "called"

insert "and sub-tenants or those having usufruct rights of
whatsoever form;

(iva) a permanent farm servant or attached agricultural
worker who has worked on the land for not less than
one year prior to the notification;

(ivb) any person whose source of livelihood is likely to be
adversely affected; including persons who are

occupying government, public, common or other land

as well as those residing on such land for bona fide

livelihood purposes;". (183)

Page 6, line 2,—
after "acquired"

insert "or because of which people are displaced from their land

or

lose livelihoods,". (184)
MADAM SPEAKER: | shall now put amendments nos. 176 to 184 to clause 3
moved by Prof. Sk. Saidul Haque to the vote of the House.

The amendments were put and negatived..

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your amendment
nos. 188 to 198?.
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SHRI BASU DEB ACHARIA : | beg to move:
Page 2, for lines 38 to 40, Substitute— 3
“may be working in the affected area prior to the acquisition of the
land as confirmed by the local self governing institution, namely,
Panchayat, Gram Sabha or any other, as the case may be, whose
livelihood stand affected by the acquisition of land;”.  (188)
Page 2, for line 45, substitute— 3
“(iv) family whose livelihood prior to the”. (189)
Page 3, for lines 6 to 8, substitute— 3
“(vi) a family residing on any land in the urban areas prior to the
acquistion of the land or whose livelihood prior to the acquisition
of the land is affected by the acquisition”. (190)
Page 4, for lines 36 to 46, substitute— 3

‘(o) “infrastructure project” shall be limited to the following,
namely.—

(1) Electricity (including generation, transmission and
distribution) and R&M of power stations;

(i) Non-Conventional Energy (including wind energy and solar
energy);

(1i1) Water supply and sanitation (including solid waste
management, drainage and sewerage) and street lighting;

(iv) Telecommunications;

(v) Roads and bridges;

(vi) Railways (including rolling stock and mass transit system);
(vii) Small Irrigation Schemes (including wastershed development);

(viii) Storage; and
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(ix) Oil and gas pipeline networks:

Provided that such projects serve the larger welfare of people and
acquisition is made on the principle of quod est necessarium est
licitum implying only that much which is necessary is legal;’.(191)

Page 5, omit lines 1 to 5. (192)
Page 5, for lines 21 and 22, substitute— 3

“(iv) any person who is occupying Government, public, common
land or land of any other description for residence or bona fide
livelihood needs;.

(v) any person who has been declared as such by an order of the
court of Authority or a resolution of the Gram Sabha, local
authority,

Autonomous District Council, or equivalent statutory institutions
of local self government;”. (193)

Page 5, after line 25, insert— 3

‘(sa) “ major land use alternation” means a change in the purpose
for which land is utilized and classified, including but not
restricted to changes from agriculture to non-agriculture,
homestead to industry, permanent fallows/wasteland to any other
type, government-owned public land to privately leased or owned
land, slums to pucca buildings in urban areas; and forest to non-
forest use, that exceeds the relevant agricultural land ceiling (or
urban land ceiling) in the State or Union terriroty in the case of
land use change from agriculture to non-agriculture; or exceeds an
area of fifty hectares in all other cases of change in land use, or
violates the land use plan of the concerned local, State or Union
territory government under artcile 243G of the Constitution:
Provided that cumulative changes of land use on adjoining or
proximate lands that lie within a radius of 25 kilometers are owned
by the same individual, company, body corporate, association or
any other entity, shall be deemed to be a single change of land use
if they occur within three years;’. (194)

Page 5, for lines 36 and 37, substitute— 3
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“(i) all persons claiming an interest in receiving compensation to
be made on account of the loss of land, livelihood or access to
common property resources due to the acquisition of land or
displacement on account of a Project under this Act;”. (195)

Page 5, line 43,— 3
after “called”

insert “and sub-tenants or those having usufruct rights of
whatsoever form;

(iva) a permanent farm servant or attached agricultural worker
who has worked on the land for not less than one year
prior to the notification;

(ivb) any person whose source of livelihood is likely to be
adversely affected, including persons who are occupying
government, public, common or other land as well as those
residing on such and for bona fide livelihood purposes;”. (196)

Page 6, line 2,— 3
after “acquired”

insert “or because of which people are displaced from their land or
lose livelihoods,”. (197)

Page 6, after lines 4 to 37, substitute— 3

‘(za) “public notice” means prominent display of the notice at

the office of the collector, at the office of the sub-divisional officer,
at the offices of the smallest revenue administrative unit and local
body, and public notice of the substance of such notification to be
given at some convenient places in the village in which the land is
situated and through the beating of drums by the village
chowkidar/crier or equivalent person.

Explanation.—the expression ‘convenient places’ includes, in

the case of land situated in a village, the notice board at the office
of the gram panchayat within whose jurisdiction the land lies and a
notice board specially erected for this purpose on the land to be
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acquired and in the case, where land is situated outside a village,
the notice board at the office of the block panchayat within whose
jurisdiction the land lies and a notice board specially erected for
this purpose on the land to be acquired;

(zaa) “public purpose” is only that purpose which is of direct
benefit to and welfare of the largest number of people, in which the
general interest of the community, as opposed to the particular
interest of individuals, is directly and vitally concerned, in a
manner consistent with the constitutional values enshrined in the
Fundamental Rights and the Directive Principles but does not
include the furtherance of private speculations and profits.

Explanation 1.—Public purpose shall be established through an
objective, democratic and decentralized process of social impact
assessment studies and endorsed by the affected persons and
independent experts.

Explanation 2.—In no case shall a public purpose entail a land
use change that is not in conformity with the land use plan of the
state government and local bodies;

(zab) Subject to the provisions of clause (zaa), “public purpose”
is limited to the following—

(i) the provision of land for strategic purposes relating to naval,
military and air force works or any other work vital to the
State;

(i) the provision of public services, infrastructure projects,
such as roads, educational and health facilities, electricity
generation plants, etc.;

(iii) land distribution, low cost housing projects, or other
government efforts at creation or distribution of resources/
facilities for the use of workers, landless or marginal
agriculturists, socially and economically backward classes
or other marginalised sections;

(iv) the promotion of economic development and employment
opportunities whose purpose is the improvement of the
standard of living and social development levels of the

poor, working classes or socially and economically backward



29.08.2013 350

classes:

Provided that the determination of public purpose shall be
contingent upon—

(a) establishing that the project in question will result in
benefits to general public through Social Impact
Assessment approved by the concerned Gram Sabhas;

(b) establishing that the project will contribute towards the
fulfilment of the directive principles contained in Part IV of
the Constitution;

(c) ensuring that the public purpose and project does not
violate Fundamental Rights of citizens;

(d) establishing that the impact of the project in the form of
displacement both of landholders and of other landdependent
persons has been minimised and the R & R will

result in benefits to those displaced and make them better
off;

(e) public purpose shall be in conformity with the land use
policies and plans of the local and state government:

Provided further that the acquisition in Scheduled Areas referred
to in the Fifth Schedule to the Constitution shall be in accordance
with the provisions of the Panchayats (Extension to the Scheduled
Areas) Act, 1996 and no acquisition of land shall be made in these
areas without free and prior informed consent before Notification
under section 11:

Provided also that in Schedule areas referred to in the Sixth
40 of 1996 Schedule to the Constitution, the prior informed consent of the

autonomous district councils or regional councils shall be
required.’. (198)

MADAM SPEAKER: | shall now put amendments nos. 188 to 198 to clause 3

moved by Shri Basu DebAcharia to the vote of the House.

The amendments were put and negatived.
MADAM SPEAKER: Prof. Saugata Roy, are you moving your amendment?.

PROF. SAUGATA ROY : | am not moving my amendment.
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MADAM SPEAKER: Shri Shailendra Kumar, are you moving your amendment?.
2 Yol PAR (DIET): § 73 T8 IR @
MADAM SPEAKER: Shri Mahtab, are you moving your amendment nos. 261,
262, 264, and 265, to clause 3?
SHRI BHARTRUHARI MAHTAB : Yes. | beg to move:

Page 3, line 24,—

for "Central"

substitute "appropriate”. (261)

Page 4, lines 16 and 17,—

for "who on account of acquisition of land has to be relocated
and resettled from the affected area to the resettlement area"

substitute "which has to be relocated on account of
acquisition of land or opted for self-relocation from the
affected area and resettled to the resettlement area or outside
such area" (262)

Page 5, line 15,—
after "concerned authority"

insert "and the successor of such owner in case the owner has
died". (264)

Page 5, omit lines 19 and 20. (265)
MADAM SPEAKER: I shall now put amendment nos.261, 262, 264, and
265 to clause 3 moved by Shri B. Mahtab to the vote of the House.

The amendments were put and negatived.

MADAM SPEAKER: Shri Prabodh Panda, are you moving your amendment
no.284 to clause 3.
SHRI PRABODH PANDA (MIDNAPORE): Displaced family means any
family ... ... (Interruptions) If they are including, then, I am not pressing.
SHRI JAIRAM RAMESH: | am giving an assurance.
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SHRI PRABODH PANDA : Then, | am not moving my amendment no.284.
MADAM SPEAKER: Shri Hansraj Ahir, are you moving your amendment
nos.326 to 328 to clause 3?
31T JFHSHE . 326 ¥ 328 Hd PR I © AT ol DI I o7
2 TS 7. MER (AN A T BT &
IS 5, Ui 2,-
" 3R 3aIR® AT A T B WM W

" 3R sraId 9fed, e wu 9w a1 aEfie W ¥ A Afad ok
fagrar afet omd © iR g9 arre, faanfza g, iR wefto/wrst

ft ey €17 wforenfya fear Sy (326)
USS 4, Ul 29,-
" faE STeT, Yg A1 g g1 ST IRRARRT | sidwRnfia o
Y| (327)
TS 7, dfdd 19,-
T B W B oreft ufed T @ R W)
" ft T frenfia fan Simgd (328)

The amendments were put and negatived.

MADAM SPEAKER: Dr. Thambidurai, are you moving your amendment no.366
to clause 3?.

DR. M. THAMBIDURAI (KARUR): | am moving because it is very important as
the States rights are involved. Even when Central Government is acquiring land in
a State, they have to get the consent of the State Governments. Even if there is
involvement of two States, what is the problem in getting the consents of two
States? This is regarding the fundamental right of the States. Hence, hon. Minister,

kindly consider this.
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SHRI JAIRAM RAMESH: Madam, I didn’t have time to explain to the hon.
Member. But | have already given it to him in writing. But his suggestions would
be given every serious consideration. I would request him to withdraw amendment.
DR. M. THAMBIDURAI: Rights of the States are involved. So, | am insisting. |
am moving the amendment.
| beg to move:
“Page 3, line 24,-

after “Central Government”

insert “and the concerned State Governments”. (366)

| want Division.
MADAM SPEAKER: Lobbies are already cleared.
The question is:
“Page 3, line 24,-
after “Central Government”

insert “and the concerned State Governments”. (366)

The Lok Sabha divided:
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MADAM SPEAKER: Subject to correction*, the result of the division is:

Ayes: 28
Noes: 224

The motion was negatived.

MADAM SPEAKER: The question is:
“That clause 3, as amended, stand part of the Bill.”
The motion was adopted.

Clause 3, as amended, was added to the Bill.

364

* The following Members also recorded/corrected their votes through slips.

Ayes 28
Noes 224 + Shri Shailendra Kumar = 225
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Clause 4 Preparation of Social Impacat Assessment Study

365

MADAM SPEAKER: Now the hon. Minister to move his amendment no. 26 to

clause 4 of the Bill.

SHRI JAIRAM RAMESH: Madam, | beg to move:
Page 7, for lines 8 to 11, substitute—

“4.(1) Whenever the appropriate Government intends to acquire land
for a public purpose, it shall consult the concerned Panchayat,
Municipality or Municipal Corporation, as the case may be, at
village level or ward level, in the affected area and carry out a Social
Impact Assessment study in consultation with them, in such manner
and from such date as may be specified by such Government by
notification.

)

The notification issued by the appropriate Government for
commencement of consultation and of the Social Impact
Assessment study under sub-section (1) shall be made
available in the local language to the Panchayat, Municipality
or Municipal Corporation, as the case may be, and in the
offices of the District Collector, the Sub-Divisional
Magistrate and the Teshil, and shall be published in the
affected areas, in such manner as may be prescribed, and
uploaded on the website of the appropriate Government:
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Provided that the appropriate Government shall ensure that adequate
representation has been given to the representatives of Panchayat,
Gram Sabha, Municipality or Municipal Corporation, as the case
may be, at the stage of carrying out the Social Impact Assessment
study:

Provided further that the appropriate Government shall ensure the
ompletion of the Social Impact Assessment study within a period of
six months from the date of its commencement.

(3) The Social Impact Assessment study report referred to in sub-
section (1) shall be made available to the public in the manner
prescribed under section 6.”. (26)

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your amendment
no. 199 to Government amendment no. 26 to clause 4?
SHRI BASU DEB ACHARIA : Yes Madam. | beg to move:

That in the amendment proposed by Shri Jairam Ramesh and printed 4
as Sl. No. 26 in list 1 of amendments,—

for “4.(1) Whenever the appropriate Government intends to acquire
land for a public purpose, it shall consult the concerned Panchayat,
Municipality or Municipal Corporation, as the case may be, at
village level or ward level, in the affected area and carry out a
Social Impact Assessment study in consultation with them, in

such manner and from such date as may be specified by such
Government by notification.”

substitute “4.(1) Whenever the appropriate Government intends to
acquire land or approve major land use change or land use change
under Section 42, it shall actively collaborate with and involve

the concerned Panchayat, Gram Sabha, Municipality or Municipal
Corporation, as the case may be, at village level or ward level, in
the affected area and to jointly carry out a Social Impact
Assessment study in consultation with them, in such manner

and from such date as may be specified by such Government by
notification.”. (199)
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MADAM SPEAKER: | shall now put amendment no. 199 to Government
amendment no. 26 moved by Shri Basu Deb Acharia to clause 4, to the vote of the
House.

The amendment was put and negatived.

MADAM SPEAKER: Shri B. Mahtab, are you moving your amendment no. 266
to Government amendment No. 26 to clause 4?
SHRI BHARTRUHARI MAHTAB : Madam, | beg to move:

That in the amendment proposed by Shri Jairam Ramesh and printed

as Sl. No. 26 in List No. 1 of Amendments,—

for "4. (1) Whenever the appropriate Government intends to
acquire land for a public purpose,"

substitute "4. (1) Whenever the appropriate Government intends
to acquire land measuring more than one hundred acres for a
public purpose,". (266)

MADAM SPEAKER: I shall now put amendment no. 266 to Government
amendment no. 26 moved by Shri B. Mahtab to clause 4, to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: Shri S. Semmalai, are you moving your amendment no. 371
to Government amendment no. 26 to clause 4?
SHRI S. SEMMALAI (SALEM): Madam, | beg to move:

That in the amendment proposed by Shri Jairam Ramesh and printed
As Sl. No. 26 in List 1 of Amendments,--

after “concerned Panchayat,”

insert “Gram Sabha”. (371)
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MADAM SPEAKER: | shall now put amendment no. 371 to Government
amendment no. 26 moved by Shri S. Semmalai to clause 4, to the vote of the
House.

The amendment was put and negatived.

MADAM SPEAKER: I shall now put amendment no. 26 moved by Shri Jairam
Ramesh to clause 4, to the vote of the House.
The question is:

Page 7, for lines 8 to 11, substitute—

“4.(1) Whenever the appropriate Government intends to acquire land
for a public purpose, it shall consult the concerned Panchayat,
Municipality or Municipal Corporation, as the case may be, at
village level or ward level, in the affected area and carry out a Social
Impact Assessment study in consultation with them, in such manner
and from such date as may be specified by such Government by
notification.

(2)  The notification issued by the appropriate Government for
commencement of consultation and of the Social Impact
Assessment study under sub-section (1) shall be made
available in the local language to the Panchayat, Municipality
or Municipal Corporation, as the case may be, and in the
offices of the District Collector, the Sub-Divisional
Magistrate and the Teshil, and shall be published in the
affected areas, in such manner as may be prescribed, and
uploaded on the website of the appropriate Government:

Provided that the appropriate Government shall ensure that adequate
representation has been given to the representatives of Panchayat,
Gram Sabha, Municipality or Municipal Corporation, as the case
may be, at the stage of carrying out the Social Impact Assessment
study:

Provided further that the appropriate Government shall ensure the
ompletion of the Social Impact Assessment study within a period of
six months from the date of its commencement.
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(3)  The Social Impact Assessment study report referred to in sub-
section (1) shall be made available to the public in the manner
prescribed under section 6.”. (26)

The motion was adopted.

Amendments made:

Page 7, for line 14, substitute “(a) assessment as to whether the proposed

acquisition serves public purpose;”. (27)
Page 7, omit lines 17 and 18. (28)
Page 7, line 25, for “impact from the project”, substitute “impacts of the
project”. (29)

Page 7, for line 26 and 27, substitute “them and the impact of these costs on
the overall costs of the project vis-a-vis the benefits of the project.”. (30)

Page 7, after line 27, insert—

“Provided that Environmental Impact Assessment study, if any, shall be
carried out simultaneously and shall not be contingent upon the completion
of the Social Impact Assessment study.”. (31)

Page 7, line 30, after “such as”, insert “livelihood of affected families, ”.
(32)
Page 7, line 36, for “may specify”, substitute “shall require the authority
conducting the Social Impact Assessment study to prepare a Social Impact
Management Plan, listing ”. (33)

(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Vijay Bahadur Singh, are you moving your

amendment no. 373 to clause 4?

SHRI VIJAY BAHADUR SINGH (HAMIRPUR, U.P.): Madam, | beg to move:
Page 7, after line 16, insert,--

“(ba) consultation with affected families and likely to be affected
persons in families who are being displaced and their views shall be
obtained by giving them effective opportunity of being heard;” (373)
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MADAM SPEAKER: I shall now put amendment no. 373 to clause 4 moved by
Shri Vijay Bahadur Singh to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: The question is:
“That clause 4, as amended, stand part of the Bill.”
The motion was adopted.

Clause 4, as amended, was added to the Bill.

Clause 5 Public Hearing for Social Impact Assessment
MADAM SPEAKER: Shri Hansraj Ahir, are you moving your amendment no.

329 to clause 5?

2 FEIS T, HER : wEledl, H JRIG B g
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M &HT e TIRT 1 fovar srar g1 (329)

MADAM SPEAKER: | shall now put amendment no. 329 to clause 5 moved by
Shri Hansraj G. Ahir to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: The question is:
“That clause 5 stand part of the Bill.”
The motion was adopted.
Clause 5 was added to the Bill.
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Clause 6 Publication of Social Impact Assessment Study
MADAM SPEAKER: Now hon. Minister to move amendment no. 34 to clause 6.
Amendment made:

Page 7, for lines 47 and 48, substitute “study report and the Social Impact
Management Plan referred to in sub-section (6) of section 4 are prepared
and made available in the local language to the Panchayat, Municipality or
Municipal Corporation, as the case may be, and the offices of the District
Collector, the Sub-Divisional Magistrate and the Teshil, and shall be
published in the affected areas, in such manner as may be prescribed, and
uploaded on the website of the appropriate Government.”. (34)

(Shri Jairam Ramesh)

Shri B. Mahtab, are you moving your amendment no. 267 to clause 6?
SHRI BHARTRUHARI MAHTAB : Madam, | beg to move:
Page 8, omit lines 1 to 3. (267)

MADAM SPEAKER: | shall now put amendment no. 267 to clause 6 moved by
Shri B. Mahtab to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: Shri Hansraj Ahir, are you moving your Amendment No.
330 to Clause 6?
2 FERIS 7. HER : HelGl, H UK BT g fob-
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MADAM SPEAKER: Now, | shall put Amendment No. 330 to clause 6, moved
by Shri Hansraj Ahir, to the vote of the House.
The Amendment was put and negatived.
MADAM SPEAKER: The question is:
“That clause 6, as amended, stand part of the Bill.”

The motion was adopted.

Clause 6 as amended was added to the Bill.

Clause 7 Appraisal of Social Impact Assessment Report
by an Expert Group

MADAM SPEAKER: The hon. Minister to move the Amendment Nos. 35 to 45 to
Clause 7.
Amendments made:

Page 8, after line 10, insert —

“(aa) two representatives of Panchayat, Gram Sabha, Municipality or

Municipal Corporation, as the case may be;”. (35)
Page 8, line 16, for “the stated” substitute “any”. (36)
Page 8, omit line 17. (37)

Page 8, line 18, for “the costs and adverse impacts” substitute “the social costs and
adverse social impacts”. (38)

Page 8, line 19, after “recommendation” insert “within two months from the date
of its constitution”. (39)

Page 8, after line 22, insert—

“Provided further that where the appropriate Government, in spite of such
recommendations, proceeds with the acquisition, then, it shall ensure that its
reasons for doing so are recorded in writing.”. (40)
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Page 8, line 24, for “the stated public purpose;”, substitute “any public purpose;
and”. (41)

Page 8, omit line 25. (42)

Page 8, line 26, for “the costs and adverse impacts,” substitute “the social costs
and adverse social impacts,”. (43)

Page 8, line 27 after “recommendations”, insert “within two months from the date
of its constitution”. (44)

Page 8, after line 31, insert—

“(6) The recommendations of the Expert Group referred to in sub-sections
(4) and (5) shall be made available in the local language to the Panchayat,
Municipality or Municipal Corporation, as the case may be, and the offices of
the District Collector, the Sub- Divisional Magistrate and the Tehsil, and shall
be published in the affected areas, in such manner as may be prescribed, and

uploaded on the website of the appropriate Government.”.
(45)

(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Prabodh Panda, are you moving your Amendment Nos.
285 and 286 to Clause 7?

SHRI PRABODH PANDA : Madam, | am not moving the Amendments.

MADAM SPEAKER: Shri Hansraj Ahir, are you moving your Amendment No.

331 to clause 7?

2 FERIS 7. HER : HelGl, H UK BT g fob-
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MADAM SPEAKER: Now, | shall put Amendment No. 331 to Clause 7, moved
by Shri Hansraj Ahir, to the vote of the House.
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The amendment was put and negatived.

MADAM SPEAKER: The question is:
“That clause 7, as amended, stand part of the Bill.”

The motion was adopted.

Clause 7 as amended was added to the Bill.

Clause 8 Constitution of Committee to examine
proposals for land acquisition and
the Social Impact Assessment Report

MADAM SPEAKER: The hon. Minister to move the Amendment Nos. 46 to 55.

Amendments made:

Page 8, omit lines 32 to 43 (46)
Page 9, omit lines 1 to 11. 47)

Page 9, for line 12, substitute—

Examination “8.(1) The appropriate Government shall ensure
of proposals for | that—". (48)

land acquisition
and the Social
Impact
Assessment
report by
appropriate
Government.

Page 9, for lines 15 and 16, substitute—
“(b) the potential benefits and the public purpose referred to in clause (a) shall
outweigh the social costs and adverse social impact as”.  (49)

Page 9, for lines 20 to 25, substitute—
“(d) there is no unutilised land which has been previously acquired in the area;

(e) the land, if any, acquired earlier and remained unutilised, is used for such
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public purpose and make recommendations in respect thereof.” (50)

Page 9, for lines 26 and 27, substitute “(2) The appropriate Government shall
examine the report of the Collector, if any and the report of the Expert Group on
the Social Impact Assessment study and after”. (51)

Page 9, for lines 31 and 32, substitute—

“(3) The decision of the appropriate Government shall be made available in the
local language to the Panchayat, Municipality or Municipal Corporation, as the
case may be, and the offices of the District Collector, the Sub-Divisional
Magistrate and the Tehsil, and shall be published in the affected areas, in such
manner as may be prescribed, and uploaded on the website of the appropriate
Government:”. (52)

Page 9, line 34, for “clause (b) or (c) of sub-section (1) of section 2, the
Committee”, substitute ‘“‘sub-section (2) of section 2, the appropriate
Government”. (53)

Page 9, line 35, for “whether the consent of at least eighty per cent.”, substitute
“whether the prior consent”. (54)

Page 9, line 36, for “to sub-clause (vii) of clause (za) of section 3, substitute “to
sub-section (2) of section 2”. (55)

(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Basudeb Acharia, are you moving Amendment Nos.
200 & 201 to clause 8?

SHRI BASU DEB ACHARIA : | beg to move:

Page 8, for lines 34 to 43 substitute—

“8. (1) Where the land sought to be acquired is more than fifty

acres or more, the appropriate Government shall constitute a State

Level Committee to examine proposals for land acquisition
consisting of the following, namely:—

A. Minister for revenue or related matters, chairperson;

B. Secretary, revenue, member-secretary;
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C. Secretary, tribal welfare or equivalent;
D. 8 members of the Legislative Assembly as nominated by

the said Assembly (OR Lieutenant Governor in the Case of
Union Territories without Legislatures) through a resolution
to that effect;”

E. One independent expert in the area of agriculture;

F. One independent expert in the area of development
economics and planning;

G.. One independent expert in the area of tribal welfare or similar
fields concerning marginalised communities and weaker
sections;

H. One representative each chosen by the three tiers of

panchayats and three representatives from the Gram Sabha
of the concerned area affected by the project under
consideration.

(2) The Committee constituted under sub-section (1) shall ensure
that—

(a) there is a legitimate and bona fide public purpose for the
proposed acquisition which necessitates the acquisition
of the land identified;

(b) the public purpose referred to in clause (a) is in the larger
public interest;

(c) only the minimum area of land required for the project is
proposed to be acquired,;

(d) the Collector of the district, where the acquisition of land is
proposed, has explored the possibilities of—

(i) acquisition of waste, degraded or barren lands and found
that acquiring such waste, degraded or barren lands is
not feasible; and

(i) acquisition of the agricultural land, especially land under
assured irrigation, is only as a demonstrable last resort.
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(3) The Committee referred to in sub-section (1) shall examine the
report of the Collector and the report given by the Expert Group on
the Social Impact Assessment and after considering all the reports,
recommend such area for acquisition which would ensure minimum
displacement of people, minimum disturbance to the infrastructure,
ecology and minimum adverse impact on the individuals affected.

(4) The appropriate Government shall make available the
recommendation of the Committee in the public domain and also
display the same on its website:

(5) The Committee shall also ascertain as to whether the consent
of the specified percentage of the affected families as required has
been obtained in the manner as may be prescribed.”.  (200)

Page 9, omit lines 1 to 37. (201)

MADAM SPEAKER: Now, | shall put Amendment Nos. 200 & 201 to clause 8,
moved by Shri Basudeb Acharia, to the vote of the House.

The amendments were put and negatived.

MADAM SPEAKER: The question is:
“That clause 8, as amended, stand part of the Bill.”

The motion was adopted.
Clause 8 as amended was added to the Bill.
Clause 9 was added to the Bill.

Clause 10 Special provision to safeguard food security

MADAM SPEAKER: The hon. Minister to move the Amendment Nos. 56 to 60.

Amendments made:

Page 10, line 3, after “district”, insert “or State”. (56)

Page 10, for line 4, substitute “such limits as may be notified by the appropriate
Government considering the relevant State specific factors and circumstances.”.
(57)
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Page 10, line 6, after “agricultural purposes”, insert “Or an amount equivalent to
the value of the land acquired shall be deposited with the appropriate Government
for investment in agriculture for enhancing food-security”. (58)

Page 10, line 7 for “’the acquisition of the land”, substitute “the acquisition of the
agricultural land”. (59)

Page 10, for lines 8 to 10, substitute “for all projects in a district or State, shall in
no case exceed such limits of the total net sown area of that district or State, as
may be notified by the appropriate Government:”. (60)

(Shri Jairam Ramesh)
MADAM SPEAKER: Shri Prasanta Kumar Majumdar, are you moving your
Amendment No. 172 to Clause 10?
SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): | beg to move:
Page 10, omit lines 1 to 10. (172)
MADAM SPEAKER: Now, I shall put Amendment No. 172 to Clause10, moved
by Shri Prasanta Kumar Majumdar, to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: Shri Basudeb Acharia, are you moving your Amendment
Nos. 202 to 205 to Clause 10?

SHRI BASU DEB ACHARIA : Yes. I want to add after ‘multi-cropped land’, the
words ‘or productive cultivable dry land’ also.

| beg to move:

Page 9, line 43,—
after “multi-cropped land”
insert “or productive cultivable dry land”. (202)

Page 10, lines 3 and 4,— 10

for “shall, in aggregate for all projects in a district, in no case
exceed five per cent. of the total irrigated multi-crop area in that
district.”
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substitute “shall, in aggregate for all projects in a District in no case
exceed such limits as may be notified in the Official Gazette by

the appropriate Government considering the relevant State

specific factors and circumstances:

Provided that acquisition of land shall in no case exceed two per cent of the
total cultivable land of the district at the time the Act comes into force, as
an aggregate for all projects taken together. (203)

Pagel0, line 5,—

for “multi-cropped irrigated land”

substitute “any productive cultivable land (whether multi-cropped,
irrigated, rain-fed or dry-land)” (204)

Page 10, omit lines 7 to 13. (205)

MADAM SPEAKER: Now, I shall put Amendment Nos. 202 to 205 to Clause 10,
moved by Shri Basudeb Acharia, to the vote of the House.

The Amendments were put and negatived.

MADAM SPEAKER: Shri Shailendra Kumar, are you moving your Amendment
No.252 to Clause 10?

SHRI SHAILENDRA KUMAR : Madam, | am not moving my Amendment.
MADAM SPEAKER: Shri B. Mahtab, are you moving your Amendment No. 268
to Clause 10?

SHRI BHARTRUHARI MAHTAB : Madam, this clause deals with special
provision to safeguard food security and this special provision to safeguard food
security is relating to save as otherwise ‘no irrigated multi-cropped land shall be
acquired under this Act’. But in sub-Section 2 of clause 10, there is one
unnecessary word; & @i 39+ o g1 Normally what happens in Law Book is
that you try to avoid unnecessary words and here | find an unnecessary word
which the hon. Minister has not clarified while answering. It is not possible also.

Is it necessary to mention ‘demonstrable’? It can be as a last resort. Why do you
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have to mention ‘demonstrable’? A number of things will accrue from this type of
a word. My only suggestion is that it can be as a last resort. There are a lot of my
lawyer friends here. Why do you have to mention it as "demonstrable’?

| beg to move:

Page 10, line 2,—

omit "demonstrable™. (268)
MADAM SPEAKER: I shall now put Amendment No. 268 to Clause 10 moved
by Shri Bhartruhari Mahtab to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: Shri Prabodh Panda, are you moving your Amendment No.
287 to Clause 10?
SHRI PRABODH PANDA: Madam, | beg to move:
Page 9, line 43,—

for "no irrigated multi-cropped land"

substitute "any land under agricultural cultivation™. (287)
MADAM SPEAKER: I shall now put Amendment No. 287 to Clause 10 moved
by Shri Prabodh Panda to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: Shri Hansraj Ahir, are you moving your Amendment No.
332 to Clause 10?
ot SO T, ER ¢ TE |
MADAM SPEAKER: Smt. Harsimrat Kaur Badal -- Not Present.
The question is:

“That Clause 10, as amended, stand part of the Bill.”

The motion was adopted.

Clause 10, as amended, was added to the Bill.
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Clause 11 Publication of preliminary notifications
and power of officers thereupon

MADAM SPEAKER: Hon. Minister may move his Amendment Nos. 61 to 63.
Amendments made:
Page 10, line 22, for “regional”, substitute “the regional”. (61)
Page 10, for lines 23 to 32, substitute—
“(c) in the local language in the Panchayat, Municipality or Municipal

Corporation, as the case may be, and in the offices of the District Collector,
the Sub-Divisional Magistrate and the Tehsil;

(d) uploaded on the website of the appropriate Government;
(e) in the affected areas, in such manner as may be prescribed.

(2) Immediately after issuance of the notification under sub-section (1), the
concerned Gram Sabha or Sabhas at the village level, municipalities in case
of municipal areas and the Autonomous Councils in case of the areas
referred to in the Sixth Schedule to the Constitution, shall be informed of
the contents of the notification issued under the said sub-section in all cases
of land acquisition at a meeting called especially for this purpose.”. (62)

Page 11, line 3, after “prescribed”, insert “within a period of two months”. (63)

(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Hansraj Ahir, are you moving your Amendment No.
333 to Clause 11?
ot SO T, ER ¢ TE |
MADAM SPEAKER: The question is:
“That Clause 11, as amended, stand part of the Bill.”
The motion was adopted.

Clause 11, as amended, was added to the Bill.
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Clause 12 Preliminary survey of land and power
of officers to carry out survey
MADAM SPEAKER: The hon. Minister to move Amendment Nos. 64 and 65 to
Clause 12.
Amendments made:
Page 11, after line 16, insert—
“Provided that no act under clauses (a) to (e) in respect of land shall be

conducted in the absence of the owner of the land or in the absence of any person
authorised in writing by the owner:

Provided further that the acts specified under the first proviso may be
undertaken in the absence of the owner, if the owner has been afforded a
reasonable opportunity to be present during the survey, by giving a notice of at
least sixty days prior to such survey.” (64)

Page 11, line 17, after “Provided”, insert “also”. (65)
(Shri Jairam Ramesh)

MADAM SPEAKER: The question is:
“That Clause 12, as amended, stand part of the Bill.”

The motion was adopted.
Clause 12, as amended, was added to the Bill.
Clause 13, was added to the Bill.

Clause 14 Lapse of Social Impact Assessment Report

MADAM SPEAKER: Hon. Minister to move Amendment Nos. 66 and 67 to
Clause 14.
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Amendments made:

Page 11, line 27, for “Expert Committee” substitute “Expert Group . (66)
Page 11, after line 29, insert—

“Provided that the appropriate Government, shall have the power to extend
the period of twelve months, if in its opinion circumstances exist justifying the
same:

Provided further that any such decision to extend the period shall be
recorded in writing and the same shall be notified and be uploaded on the website

of the authority concerned.”. (67)
(Shri Jairam Ramesh)

MADAM SPEAKER: The question is:
“That Clause 14, as amended, stand part of the Bill.”

The motion was adopted.

Clause 14, as amended, was added to the Bill.

Clause 15 Rescission of preliminary notification
MADAM SPEAKER: Hon. Minister.
THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH):
Madam, I want this clause to be negatived.
MADAM SPEAKER: The question is:
“That Clause 15 stand part of the Bill.”

The motion was put and negatived.

Clause 16 Hearing of objections
MADAM SPEAKER: Shri Basudeb Acharia, are you moving your Amendment
No. 206 to Clause 16?
SHRI BASU DEB ACHARIA : Madam, | beg to move:
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Page 11, after line 37, insert—
“(d) whether the project is in the larger public interest;
(e) the findings of the Environmental Impact Assessment;

(F) the procedure and extent of consent from affected
families;

(9) the Report of the Project Appraisal Committee;

(h) the justification for the land use change under
section 42;

(1) any other matter of relevance to the acquisition and
Project.”. (206)

MADAM SPEAKER: I shall now put Amendment No. 206 to Clause 16 moved
by Shri Basudeb Acharia to the vote of the House.

The Amendment was put and negatived.

MADAM SPEAKER: Shri Hansraj Ahir, are you moving your Amendment No.
334 to Clause 16?
2 SO . 3R 1 HE], H YR AT §
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MADAM SPEAKER: | shall now put Amendment No. 334 to Clause 16 moved
by Shri Hansraj Ahir to the vote of the House.

The Amendment was put and negatived.
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MADAM SPEAKER: The question is:
“That Clause 16 stand part of the Bill.”

The motion was adopted.
Clause 16 was added to the Bill.

Clause 17 Preparation of Rehabilitation and Resettlement scheme by the
Administrator
MADAM SPEAKER: The Minister to move Amendment Nos. 68 to 73 to Clause
17.
Amendments made:
Page 12, line 12, omit “and”. (68)
Page 12, line 14, for “involved.” substitute “involved; and”.

(69)
Page 12, after line 14, insert—

“(e) details of any common property resources being acquired.”.
(70)

Page 12, line 32, after “Gram Sabha and Municipality”, insert “where

more than twenty-five per cent. of land belonging to that Gram Sabha or

Municipality is being acquired”. (71)
Page 12, lines 33 and 34, omit “under the Fifth Schedule”. (72)
Page 12, omit lines 39 to 41. (73)

(Shri Jairam Ramesh)

MADAM SPEAKER: The question is:
“That clause 17, as amended, stand part of the Bill.”
The motion was adopted.
Clause 17, as amended, was added to the Bill.
Clause 18 was added to the Bill.



29.08.2013 386

Motion Re: Suspension of Rule 80 (i)

MADAM SPEAKER: Hon. Minister.
SHRI JAIRAM RAMESH: Madam, | beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 74 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”

MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 74 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”

The motion was adopted.

New Clause 18A  Approved Rehabilitation and Resettlement Scheme to be
made public.

MADAM SPEAKER: Now, hon. Minister.
Amendment made:

Page 12, after line 47, insert—
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18A. The Commissioner shall cause the
approved Rehabilitation and Resettlement
Scheme to be made available in the local
language to the Panchayat, Municipality or
Municipal Corporation, as the case may be,
and the offices of the District Collector, the
Sub-Divisional Magistrate and the Tehsil, and
shall be published in the affected areas, in such
manner as may be prescribed, and uploaded on
the website of the appropriate Government.”.
(74)

(Shri Jairam Ramesh)
MADAM SPEAKER: The question is:
“That New Clause 18A stand part of the Bill.”
The motion was adopted.
New Clause 18A was added to the Bill.

Clause 19 Publication of declaration and summary of
Rehabilitation and Resettlement

MADAM SPEAKER: The Minister to move Amendment Nos. 75 to 77 to Clause
19.
Amendments made:

Page 13, line 7, after “same”, insert “preliminary”.
(75)

Page 13, after line 15, insert—

“Provided also that the Requiring Body shall deposit the amount
promptly so as to enable the appropriate Government to publish the
declaration within a period of twelve months from the date of the
publication of preliminary notification under section 11.

(2A) In projects where land is acquired in stages, the application for
acquisition itself can specify different stages for the rehabilitation and
resettlement, and all declarations shall be made according to the stages so

specified.”.
(76)
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Page 13, for lines 16 to 26, substitute—

“(3) Every declaration referred to in sub-section (1) shall be
published in the following manner, namely:-

(a) in the Official Gazette;

(b) in two daily newspapers being circulated in the
locality, of such area of which one shall be in the regional
language;

(c) in the local language in the Panchayat, Municipality or
Municipal Corporation, as the case may be, and in the offices of
the District Collector, the Sub-Divisional Magistrate and the Tehsil,

(d) uploaded on the website of the appropriate Government;

(e) in the affected areas, in such manner as may be
prescribed.

(4) Every declaration referred to in sub-section (1) shall
indicate,—
(a) the district or other territorial division in which the land is
situated;
(b) the purpose for which it is needed, its approximate area;
and
(c) where a plan shall have been made for the land, the place
at which such plan may be inspected without any cost.”.
(77)

(Shri Jairam Ramesh)

SHRI JAIRAM RAMESH: | beg to move:

Page 13, after line 29, insert—

“(5) Where no declaration is made under sub-section (1) within
twelve months from the date of preliminary notification, then such
notification shall be deemed to have been rescinded:

Provided that in computing the period referred to in this sub-
section, any period or periods during which the proceedings for the
acquisition of the land were held up on account of any stay or
injunction by the order of any Court shall be excluded:

Provided further that the appropriate Government shall have the
power to extend the period of twelve months, if in its opinion
circumstances exist justifying the same:
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Provided also that any such decision to extend the period shall
be recorded in writing and the same shall be notified and be
uploaded on the website of the authority concerned.”. (78)

MADAM SPEAKER: Mr. Acharia, are you moving your Amendment No. 207 to
Clause 19?
SHRI BASU DEB ACHARIA : Yes, Madam,
| beg to move:
That in the amendments proposed by Shri Jairam Ramesh and printed
as Sl. No. 78 in list 1 of amendments,—

for “Provided further that the appropriate Government shall have
the power to extend the period of twelve months, if in its opinion
circumstances exist justifying the same:”

substitute “Provided further that there shall be no further extension
beyond twelve months from the date of preliminary  notification.”.
(207)

MADAM SPEAKER: I shall now put Amendment No. 207 to Clause 19 moved
by Shri Basudeb Acharia to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: Shri Hansraj Ahir, are you moving Amendment No. 335 to
Clause 19?
2 SO . 3R 1 HE], H YR AT §
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MADAM SPEAKER: | shall now put Amendment No. 335 to Clause 19 moved
by Shri Hansraj Ahir to the vote of the House.

The amendment was put and negatived.
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MADAM SPEAKER: | shall now Amendment No. 78 to Clause 19 moved by
Shri Jairam Ramesh to the vote of the House.
The question is:
Page 13, after line 29, insert—

“(5) Where no declaration is made under sub-section (1) within
twelve months from the date of preliminary notification, then such
notification shall be deemed to have been rescinded:

Provided that in computing the period referred to in this sub-
section, any period or periods during which the proceedings for the
acquisition of the land were held up on account of any stay or
injunction by the order of any Court shall be excluded:

Provided further that the appropriate Government shall have the
power to extend the period of twelve months, if in its opinion
circumstances exist justifying the same:

Provided also that any such decision to extend the period shall

be recorded in writing and the same shall be notified and be
uploaded on the website of the authority concerned.”.

The motion was adopted.

MADAM SPEAKER: The question is:
“That Clause 19, as amended, stand part of the Bill.”
The motion was adopted.
Clause 19, as amended, was added to the Bill.
Clause 20 was added to the Bill.

Clause 21 Notice to persons interested
MADAM SPEAKER: The Minister to move Amendment No. 79 to Clause 21.
Amendment made:

Page 13, line 40, after “thirty days”, insert “and not more than
six months”. (79)

(Shri Jairam Ramesh)
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MADAM SPEAKER: The question is:
“That Clause 21, as amended, stand part of the Bill.”
The motion was adopted.
Clause 21, as amended, was added to the Bill.
Clauses 22 and 23 were added to the Bill.

Clause 24 Land acquisition process under Act No. 1 of 1894 shall be
deemed to have lapsed in certain cases.

MADAM SPEAKER: Hon. Minister to move Amendment No. 80 to Clause 24.
SHRI JAIRAM RAMESH: | beg to move:
Page 14, for lines 28 to 37, substitute—

“24. (1) Notwithstanding anything contained in this Act, in
any case of land acquisition proceedings initiated under the Land
Acquisition Act, 1894,—

(a) where no award under section 11 of the said Land
Acquisition Act has been made, then, all provisions of this
Act relating to the determination of compensation,
rehabilitation and resettlement shall apply; or

(b)  where an award under said section 11 has been
made, then such proceedings shall continue under the
provisions of the said Land Acquisition Act, as if the said
Act has not been repealed :

(2) Notwithstanding anything contained in sub-section (1), in
case of land acquisition proceedings initiated under the Land
Acquisition Act, 1894, where an award under the said section 11 has
been made five years or more prior to the commencement of this Act
but the possession of the land has not been taken or the
compensation has not been paid the said proceedings shall be
deemed to have lapsed and the appropriate Government, if it so
chooses, shall initiate the proceedings of such land acquisition afresh
in accordance with the provisions of this Act:

1 0f 1894

1 of 1894
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Provided that where an award has been made and
compensation in respect of a majority of land holdings has not been
accepted, then, all beneficiaries specified in the notification for
acquisition under section 4 of the Land Acquisition Act, 1894, shall
be entitled to compensation in accordance with the provisions of this
Act. (80)

MADAM SPEAKER: Shri Bratruhari Mahtab, are you moving your amendment
no. 269 to Amendment No. 80 to Clause 24?
SHRI BHARTRUHARI MAHTAB : Yes, Madam, | am moving the Amendment
No. 269 to Amendment No. 80 to Clause 24. This is an amendment to the
amendment which the Minister has just moved and here | want a substitution to
the amendment which the Minister has moved.

| beg to move:

That in the amendment proposed by Shri Jairam Ramesh and printed

as Sl. No. 80 in list No. 1 of Amendments,-

for “the said proceedings shall be deemed to have lapsed and
the appropriate Government shall initiate the proceedings of
such land acquisition afresh in accordance with the provisions
of this Act”

substitute “a supplementary award shall be passed awarding
differential compensation and rehabilitation and resettlement

entitlements in accordance with the provisions of the Act. ”
(269)
MADAM SPEAKER: I shall now put Amendment No. 269 to Amendment No. 80

to Clause 24 moved by Shri Bhartruhari Mahtab to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: The question is:
“That clause 24, as amended, stand part of the Bill.”
The motion was adopted.

Clause 24, as amended, was added to the Bill.
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Clause 25  Period within which an award shall be made
MADAM SPEAKER: Hon. Minister to move Amendment Nos. 81 and 82 to
Clause 25.
Amendments made:

Page 14, line 38, for “two years”, substitute “twelve months”.  (81)
Page 14, after line 40, insert—

“Provided that the appropriate Government shall have
the power to extend the period of twelve months if in its
opinion, circumstances exist justifying the same:

Provided further that any such decision to extend the
period shall be recorded in writing and the same shall be
notified and be uploaded on the website of the authority
concerned. ”. (82)

(Shri Jairam Ramesh)

MADAM SPEAKER: The question is:
“That clause 25, as amended, stand part of the Bill.”
The motion was adopted.

Clause 25, as amended, was added to the Bill.

Clause 26  Determination of market value of land by Collector

MADAM SPEAKER: Hon. Minister to move Amendment Nos. 83 and 88 to
Clause 26.
SHRI JAIRAM RAMESH: | beg to Move:

Page 14, line 43, for “the minimum land value”, substitute “the market
value”. (83)

Page 14, for lines 47 and 48, substitute—

“nearest vicinity area; or
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(c) consented amount of compensation as agreed upon
under sub-section (2) of section 2 in case of acquisition of
lands for private companies or for public private partnership
projects,

whichever is higher:

Provided that the date for determination of market
value shall be the date on which the notification has been
issued under section 11.”. (84)

Page 15, after line 7, insert—

“Explanation 3.— While determining the market value under this
section and the average sale price referred to in Explanation 1 or
Explanation 2, any price paid as compensation for land acquired
under the provisions of this Act on an earlier occasion in the district
shall not be taken into consideration.

Explanation 4— While determining the market value under this
section and the average sale price referred to in Explanation 1 or
Explanation 2, any price paid, which in the opinion of the Collector
Is not indicative of actual prevailing market value may be discounted
for the purposes of calculating market value.”. (85)

Page 15, line 17, for “minimum land value”, substitute
“market value”. (86)

Page 15, line 19, for “the concerned State Government shall”,
substitute “the State Government concerned shall”. (87)

Page 15, after line 28, insert—

“Provided also that the Collector shall, before initiation of
any land acquisition proceedings in any area, take all necessary steps
to revise and update the market value of the land on the basis of the
prevalent market rate in that area:
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Provided also that the appropriate Government shall ensure
that the market value determined for acquisition of any land or
property of an educational institution established and administered
by a religious or linguistic minority shall be such as would not
restrict or abrogate the right to establish and administer educational
institutions of their choice.”. (88)

MADAM SPEAKER: Shri Basudeb Acharia, are you moving your Amendment
No. 208 to Clause 26.

SHRI BASU DEB ACHARIA : Yes, Madam, | am moving my Amendment 208
to Clause 28. This is regarding the quantum of compensation, as to what should
be the basis, because here, the Indian Stamp Act, 1899, that will be the basis for
determining the quantum of compensation. | have suggested in my Amendment
that current market value should be the basis for determining the compensation

payable to the land owner. | beg to move:

Page 15, line 23,-

for “(whose lands have been acquired) as a part compensation, for
acquisition of land,”

substitute “(whose lands have been acquired), it will be in addition
to and not as a part compensation, for acquisition of land,
and”, (208)
MADAM SPEAKER: I shall now put Amendment No. 208 to Clause 26 moved
by Shri Basu Deb Acharia to the vote of the House.

The Amendment was put and negatived.

MADAM SPEAKER: Shri Prabodh Panda, are you moving your Amendment No.
288 to Clause 267

SHRI PRABODH PANDA : This Amendment is related to the Land Price
Commission and as the hon. Minister has assured in this itself House today that it

will be included in the rules, therefore, | am not moving it.
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MADAM SPEAKER: Shri Hansraj Gangaram Ahir, are you moving your
Amendment No. 336 to Clause 26?
2 TS T, ISR 1 o1e¥en off, H orisHc oar g S i fhami ¥ siftnyfea & 9 ©,
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MADAM SPEAKER: I shall now put Amendment No. 336 to Clause 26 moved
by Shri Hansraj Gangaram Ahir to the vote of the House.

The Amendment was put and negatived.

MADAM SPEAKER: Shri Nishikant Dubey, are you moving your Amendment
No. 378 to Clause 26?
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MADAM SPEAKER: Shri Nishikant Dubey, are you moving your Amendment?
2 fARrpia g9 : # 9@ T8 IR W@ g |

MADAM SPEAKER: | shall now put Amendment Nos. 83 to 88 to Clause 26

moved by Shri Jairam Ramesh to the vote of the House.
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The question is:

Page 14, line 43, for “the minimum land value”, substitute “the market
value”. (83)

Page 14, for lines 47 and 48, substitute—
“nearest vicinity area; or

(c) consented amount of compensation as agreed upon
under sub-section (2) of section 2 in case of acquisition of
lands for private companies or for public private partnership
projects,

whichever is higher:

Provided that the date for determination of market
value shall be the date on which the notification has been
issued under section 11.”. (84)

Page 15, after line 7, insert—

“Explanation 3.— While determining the market value under this
section and the average sale price referred to in Explanation 1 or
Explanation 2, any price paid as compensation for land acquired
under the provisions of this Act on an earlier occasion in the district
shall not be taken into consideration.

Explanation 4.— While determining the market value under this
section and the average sale price referred to in Explanation 1 or
Explanation 2, any price paid, which in the opinion of the Collector
is not indicative of actual prevailing market value may be discounted
for the purposes of calculating market value.”. (85)

Page 15, line 17, for “minimum land value”, substitute
“market value”. (86)

Page 15, line 19, for “the concerned State Government shall”,
substitute “the State Government concerned shall”. (87)
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Page 15, after line 28, insert—

“Provided also that the Collector shall, before initiation of
any land acquisition proceedings in any area, take all necessary steps
to revise and update the market value of the land on the basis of the
prevalent market rate in that area:

Provided also that the appropriate Government shall ensure
that the market value determined for acquisition of any land or
property of an educational institution established and administered
by a religious or linguistic minority shall be such as would not
restrict or abrogate the right to establish and administer educational
institutions of their choice.”. (88)

The motion was adopted.

MADAM SPEAKER: The question is:
“That clause 26, as amended, stand part of the Bill.”
The motion was adopted.

Clause 26, as amended, was added to the Bill.

Clause 27 Determination of amount of compensation

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving Amendment No.
209 to Clause 27?
SHRI BASU DEB ACHARIA (BANKURA): Yes, Madam. This is regarding
that no deductions shall be made on account of depreciation of asset value while
calculating the value of buildings, wells and other immovable property. While
calculating the value of the immovable property, no depreciation value should be
taken into consideration.

| beg to move:

Page 15, after line 31, insert—

“Provided that no deductions shall be made on account of
depreciation of asset while calculating the value of buildings, wells
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and other immovable property. (209)

MADAM SPEAKER: I shall now put Amendment No. 209 to Clause 27 moved
by Shri Basu Deb Acharia to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: Shri Vijay Bahadur Singh, are you moving your
Amendment No. 374 to Clause 27?

SHRI VIJAY BAHADUR SINGH : My amendment is very serious. What | am
saying is regarding Section 26 and Section 27. It says: “the market value will be
the average sale deed on or before the acquisition.” Supposing today, the
acquisition value of one acre is  Rs. one lakh but if you are opening a hospital,
the land value is hiked. So, the market value is absolutely illusory. It says: “the
average market price on that date or earlier three years previous.” Supposing the
land is acquired today, if it is for a hospital, then there will be a geometrical
progression of the land. So, the average value that is written under Section 26 is
absolutely illusory. ... (Interruptions) Please understand. | had conducted more
than 100 land acquisition cases and nearly 90 per cent of them were on the amount.
Now, please understand what I am saying. ... (Interruptions) | will not take more
than a minute. ... (Interruptions) The average sale price of the land shall be
calculated on the previous three years. It is a very dicey situation.
(Interruptions)
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| beg to move:
Page 15, after line 31, insert,—
“Provided that if the compensation is not paid on or before
dispossessing the land owner, ten per cent interest shall be paid to

the land owner and if the compensation is paid after the expiry of
one year, fifty per cent interest shall be paid to the land owner:

Provided further that if after the acquisition of the land, the project
or construction does not commence within two years from the final
notification of the acquisition, ten per cent interest shall further be
payable to the original land owners.”. (374)
MADAM SPEAKER: I shall now put Amendment No. 374 to Clause 27 moved
by Shri Vijay Bahadur Singh to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: The question is:
“That clause 27 stand part of the Bill.”
The motion was adopted.
Clause 27 was added to the Bill.

MADAM SPEAKER: Now, the hon. Minister.

Motion Re: Suspension of rule 80 (i)
SHRI JAIRAM RAMESH: | beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 89 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”
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MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 89 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this

amendment may be allowed to be moved.”

MADAM SPEAKER: Now, the hon. Minister to move Amendment No. 89.

The motion was adopted.

401

New Clause 27A Parameters to be considered by Collector in determination

of award.

SHRI JAIRAM RAMESH: | beg to move:

Page 15, after line 31, insert—

“27A. In determining the amount of compensation to
be awarded for land acquired under this Act, the
Collector shall take into consideration—

firstly, the market value as determined under section
26 and the award amount in accordance with the First
and Second Schedules;

secondly, the damage sustained by the person
interested, by reason of the taking of any standing
crops and trees which may be on the land at the time
of the Collector’s taking possession thereof;

thirdly, the damage (if any) sustained by the person
interested, at the time of the Collector’s taking
possession of the land, by reason of severing such
land from his other land;
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fourthly, the damage (if any) sustained by the person
interested, at the time of the Collector’s taking
possession of the land, by reason of the acquisition
injuriously affecting his other property, movable or
immovable, in any other manner, or his earnings;

fifthly, in consequence of the acquisition of the land
by the Collector, the person interested is compelled to
change his residence or place of business, the
reasonable expenses (if any) incidental to such
change;

sixthly, the damage (if any) bona fide resulting from
diminution of the profits of the land between the time
of the publication of the declaration under section 19
and the time of the Collector’s taking possession of
the land; and

seventhly, any other ground which may be in the
interest of equity, justice and beneficial to the
affected families.”. (89)

402

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving Amendment No.
210 to New Clause 27A?
SHRI BASU DEB ACHARIA : Yes, | am moving my amendment.

| beg to move:

That in the amendment proposed by Shri Jairam Ramesh and printed

as Sl. No. 89 in list 1 of amendments,—

for

substitute “seventhly, increase to the value of the land acquired
likely to accrue from the use to which it will be put when
acquired;

eighthly, loss of common property resources that were available to
the interested person from the acquired land, or land in its
vicinity incase of displacement;

“Seventhly, any other ground which may be in the interest of
equity, justice and beneficial to the affected families.”
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ninthly, the loss of income and livelihood, if any, caused to the
persons affected/interested, in consequence of the acquisition
of the land, where such income was derived directly or
indirectly from such land or settlement; and

tenthly, any other ground which may be in the interest of equity,
justice and beneficial to the affected families.”. (210)

MADAM SPEAKER: | shall now put Amendment No. 210 to New Clause 27A
moved by Shri Basu Deb Acharia to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: Shri Prabodh Panda, are you moving Amendment No. 289
to New Clause 27A?
SHRI PRABODH PANDA : Madam, | am not moving my amendment.
MADAM SPEAKER: I shall now put Amendment No. 89 moved by Shri Jairam
Ramesh to the vote of the House.

The question is:

Page 15, after line 31, insert—
Parametersto “27A. In determining the amount of compensation
be considered to be awarded for land acquired under this Act, the
by Collector  Collector shall take into consideration—
in
determination
of award. firstly, the market value as determined under section
26 and the award amount in accordance with the
First and Second Schedules;

secondly, the damage sustained by the person
interested, by reason of the taking of any standing
crops and trees which may be on the land at the time
of the Collector’s taking possession thereof;

thirdly, the damage (if any) sustained by the person
interested, at the time of the Collector’s taking
possession of the land, by reason of severing such
land from his other land;
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fourthly, the damage (if any) sustained by the person
interested, at the time of the Collector’s taking
possession of the land, by reason of the acquisition
injuriously affecting his other property, movable or
immovable, in any other manner, or his earnings;

fifthly, in consequence of the acquisition of the land
by the Collector, the person interested is compelled
to change his residence or place of business, the
reasonable expenses (if any) incidental to such
change;

sixthly, the damage (if any) bona fide resulting from
diminution of the profits of the land between the
time of the publication of the declaration under
section 19 and the time of the Collector’s taking
possession of the land; and

seventhly, any other ground which may be in the
interest of equity, justice and beneficial to the

affected families.”.

The motion was adopted.

MADAM SPEAKER: The question is:

“That New Clause 27A be added to the Bill.”

The motion was adopted.
New clause 27A was added to the Bill.

404
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Clause 28 Determination of value of things
attached to land or building

MADAM SPEAKER: Shri Hansraj Gangaram Ahir, are your moving Amendment
No. 337 to Clause 28?
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MADAM SPEAKER: I shall now put Amendment No. 337 to Clause 28 moved
by Shri Hansraj Gangaram Ahir to the vote of the House.

The Amendment was put and negatived.

MADAM SPEAKER: The question is:
“That clause 28 stand part of the Bill.”
The motion was adopted.
Clause 28 was added to the Bill.
MADAM SPEAKER: Hon. Minister to move Amendment No. 90 to Clause 29.

Clause 29 Award of solatium
Amendment made:

Page 16, after line 2, insert—

“(3) In addition to the market value of the land provided under
section 26, the Collector shall, in every case, award an amount
calculated at the rate of twelve per cent. per annum on such
market value for the period commencing on and from the date
of the publication of the notification of the Social Impact
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Assessment study under sub-section (2) of section 4, in respect
of such land, till the date of the award of the Collector or the
date of taking possession of the land, whichever is earlier.”. (90)

(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Prabodh Panda, are you moving your Amendment No.
290 to Clause 29.
SHRI PRABODH PANDA : Madam, it has already been said that it is entrusted to
the State Government, | am not moving my Amendment No. 290 to Clause 29
MADAM SPEAKER: The question is:
“That clause 29, as amended, stand part of the Bill.”
The motion was adopted.

Clause 29, as amended, was added to the Bill.

Clause 30 Rehablitation and Resettlement award
for affected families by Collector

MADAM SPEAKER: Hon. Minister to move Amendment No. 91 to Clause 30.
Amendment made:
Page 16, after line 25, insert—
“Provided further that the appropriate Government may, by
notification increase the rate of rehabilitation and resettlement

amount payable to the affected families, taking into account

the rise in the price index.”. (91)
(Shri Jairam Ramesh)

MADAM SPEAKER: The question is:
“That clause 30, as amended, stand part of the Bill.”
The motion was adopted.

Clause 30, as amended was added to the Bill.
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Clause 31 Provision of infrastructural amenities in resettlement area

MADAM SPEAKER: Hon. Minister to move Amendment No. 92 to Clause 31.
Amendment made:
Page 16, for lines 26 to 28, substitute—

“31. In every resettlement area as defined under this Act, the
Collector shall ensure the provision of all infrastructural
facilities and basic minimum amenities specified in the Third
Schedule.”.  (92)

(Shri Jairam Ramesh)

MADAM SPEAKER: The question is:
“That clause 31, as amended, stand part of the Bill.”
The motion was adopted.
Clause 31, as amended, was added to the Bill.
Clauses 32 to 36 were added to the Bill.

Clause 37 Power to take possession of land to be acquired
MADAM SPEAKER: Hon. Minister to move Amendments Nos. 93 to 96 to
Clause 37.
Amendments made:

Page 17, line 28, for “shall ensure that”, substitute “shall take possession
of land after ensuring that”. (93)
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Page 17, line 38, omit “proposed to be so”. (94)

Page 17, line 40, after “all its aspects”, insert “before displacing the affected
families”.  (95)

Page 17, omit lines 41 to 43. (96)

(Shri Jairam Ramesh)

MADAM SPEAKER: Sk. Saidul Haque, are you moving your Amendment No.
185 to Clause 37?
SK. SAIDUL HAQUE: Madam, this Amendment to related to compensation to all
persons affected for the loss of livelihood, which shall be equal to 20 times the net
average income. Another important thing is that the Commissioner should take
possession of the land only after full rehabilitation and resettlement process is
completed, which should be done six months prior to displacement; and that shall
be confirmed through a resolution of the displaced, affected and interested person.
So, | would request the hon. Minister to accept it.

So, I am moving my Amendment.

| beg to move:

“Page 17, for line 39 and 40, substitute—

"(2) The Collector shall take prossession of the land after ensuring that the
compensation is paid and the rehabilitation and resettlement process is
completed in all its aspects six months prior to the displacement which shall
be confirmed through a resolution of the displaced/affected/interested
persons.

(2A) Compensation payable to a person interested/affected for loss of
livelihood shall equal twenty times the net average annual income which
the person derived or might have derived from the land during three years
immediately preceding the date of acquisition.
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Explanation.—the net annual income of a tenant or holder or user in any
year shall be taken to be fifty per cent. of the total produce of the land
cultivated by him in that year where plough, cattle, manure and seeds
necessary for cultivation are supplied by the person owning the land and
seventy five per cent. in all other cases.

(2B) Additional compensation payable to other persons who have lost their
incomes/livelihood or access to common property resources shall equal for
years minimum wages for unskilled agricultural workers (in rural areas)
and wages for unskilled urban workers in urban areas.".”

(185)

MADAM SPEAKER: I shall now put the Amendment No. 185 to Clause 37
moved by Sk Saidul Haque to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your
Amendment No. 211 to Clause 37?
SHRI BASU DEB ACHARIA : Yes, Madam, | am moving this substantial
Amendment.

| beg to move:
Page 17, for lines 39 and 40, substitute— 37

“(2) The Collector shall take possession of the land after ensuring
that the compensation is paid and the rehabilitation and resettlement
process is completed in all its aspects six months prior to the
displacement which shall be confirmed through a resolution of the
displaced/affected/interested persons.

(2A) Compensation payable to a person interested/affected for loss
of livelihood shall equal twenty times the net average annual income
which the person derived or might have derived from the land during
three years immediately preceding the date of acquisition.

Explanation.—the net annual income of a tenant or holder or user in
any year shall be taken to be fifty per cent. of the total produce of the
land cultivated by him in that year where plough, cattle, manure and
seeds necessary for cultivation are supplied by the person owning
the land and seventy five per cent. in all other
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Cases.

(2B) Additional compensation payable to other persons who
have lost their incomes/livelihood or access to common
property resources shall equal four years minimum wages for
unskilled agricultural workers (in rural areas) and wages for
unskilled urban workers in urban areas.”. (211)

410
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MADAM SPEAKER: I shall now put the Amendment No. 211 to Clause 37
moved by Shri Basu Deb Acharia to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: The question is:
“That clause 37, as amended, stand part of the Bill.”
The motion was adopted.

Clause 37, as amended, was added to the Bill.

MADAM SPEAKER: Hon. Minister to move the Motion regarding Suspension of
Rule 80(i)

Motion Re: Suspension of Rule 80(i)
SHRI JAIRAM RAMESH: | beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No0.97 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”

MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No0.97 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”

The motion was adopted.
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MADAM SPEAKER: The Minister may now move Amendment N0.97 to New
Clause 37A.

New Clause 37A  Additional compensation in

case of multiple displacements.

Amendment made:

Page 17, after line 43, insert—

“37A. The Collector shall, as far as possible, not
displace any family which has already been
displaced by the appropriate Government for the
purpose of acquisition under the provisions of
this Act, and if so displaced, shall pay an
additional compensation equivalent to that of the
compensation determined under this Act for the
second or successive displacements.”. (97)

(Shri Jairam Ramesh)
MADAM SPEAKER: The question is:
“That New Clause 37A be added to the Bill.”
The motion was adopted.
New Clause 37A was added to the Bill.

Clause 38 Special powers in case of urgency
to acquire land in certain cases

MADAM SPEAKER: The Minister may now move Amendment N0s.98, 99 and
100 to clause 38.

Amendments made:
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Page 18, line 3, after “natural calamities”, insert “or any other emergency with the
approval of Parliament”. (98)

(Shri Jairam Ramesh)

Page 18, lines 18 and 19, for “market value as determined under the provisions of
this Act,”, substitute “total compensation as determined under section 27”. (99)

(Shri Jairam Ramesh)

Page 18, after line 21, insert—

“Provided that no additional compensation will be required to be paid in case the
project is one that affects the sovereignty and integrity of India, the security and
strategic interests of the State or relations with foreign States.”. (100)

(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Bhartruhari Mahtab, are you moving Amendment
No.270 to clause 38?

SHRI BHARTRUHARI MAHTAB : Yes, Madam. | beg to move:

“Page 18, line 18,--

for “seventy-five”

substitute “one hundred”. (270)

This is relating to the clause special powers in case of urgency to acquire
land in certain cases and this is the urgency clause about which Shri Rajnath Singh
had spoken while speaking on the Bill. Section 21 has played havoc throughout
the country. While acquiring the land, Section 21 has played havoc and most of
the cases that are pending before the courts are relating to this clause. Here
whatever provision that has been maintained is the addition of additional
compensation. My only request here is that additional compensation of 75 per cent
of the market value as determined should be made 100 per cent. That is the limited

amendment which | am making in relation to Amendment No.270.
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MADAM SPEAKER: I shall now put Amendment No.270 to clause 38 moved by
Shri Bhartruhari Mahtab to the vote of the House.
The Amendment was put and negatived.
MADAM SPEAKER: Shri Hansraj Ahir, are you moving your Amendment
No0.338 to clause 38?
SHRI HANSRAJ G. AHIR : No, Madam.
MADAM SPEAKER: The question is:
“That clause 38, as amended, stand part of the Bill.”
The motion was adopted.
Clause 38, as amended, was added to the Bill.
MADAM SPEAKER: Hon. Minister to move the Motion regarding Suspension of
Rule 80(i).

Motion Re: Suspension of Rule 80(i)
SHRI JAIRAM RAMESH: | beg to move:

“That this House do suspend clause (1) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.101 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”

MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.101 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”

The motion was adopted.
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MADAM SPEAKER: Hon. Minister to move Amendment No.101 to new clause

38A.

SHRI JAIRAM RAMESH: | beg to move:

Page 18, after line 21, insert—

Special
Provisions for
Scheduled
Castes and
Scheduled
Tribes.

“38A. (1) As far as possible, no acquisition of land
shall be made in the Scheduled Areas.

(2) Where such acquisition does take place it shall
be done only as a demonstrable last resort.

(3) In case of acquisition or alienation of any land
in the Scheduled Areas, the prior consent of the
concerned Gram Sabha or the Panchayats or the
autonomous District Councils, at the appropriate
level in Scheduled Areas under the Fifth Schedule
to the Constitution, as the case may be, shall be
obtained, in all cases of land acquisition in such
areas, including acquisition in case of urgency,
before issue of a notification under this Act, or any
other Central Act or a State Act for the time being
in force:

Provided that the consent of the Panchayats
or the Autonomous Districts Councils shall be
obtained in cases where the Gram Sabha does not
exist or has not been constituted.

(4) In case of a project involving land acquisition
on behalf of a Requiring Body which involves
involuntary displacement of the Scheduled Castes
or the Scheduled Tribes families, a Development
Plan shall be prepared, in such form as may be
prescribed, laying down the details of procedure
for settling land rights due, but not settled and
restoring titles of the Scheduled Tribes as well as
the Scheduled Castes on the alienated land by
undertaking a special drive together with land
acquisition.
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(5) The Development Plan shall also contain a
programme for development of alternate fuel,
fodder and non-timber forest produce resources on
non-forest lands within a period of five years,
sufficient to meet the requirements of tribal
communities as well as the Scheduled Castes.

(6) In case of land being acquired from members
of the Scheduled Castes or the Scheduled Tribes,
at least one-third of the compensation amount due
shall be paid to the affected families initially as
first instalment and the rest shall be paid after
taking over of the possession of the land.

(7) The affected families of the Scheduled Tribes
shall be resettled preferably in the same Scheduled
Area in a compact block so that they can retain
their ethnic, linguistic and cultural identity.

(8) The resettlement areas predominantly
inhabited by the Scheduled Castes and the
Scheduled Tribes shall get land, to such extent as
may be decided by the appropriate Government
free of cost for community and social gatherings.

(9) Any alienation of tribal lands or lands
belonging to members of the Scheduled Castes in
disregard of the laws and regulations for the time
being in force shall be treated as null and void, and
in the case of acquisition of such lands, the
rehabilitation and resettlement benefits shall be
made available to the original tribal land owners
or land owners belonging to the Scheduled Castes.

(10) The affected Scheduled Tribes, other
traditional forest dwellers and the Scheduled
Castes having fishing rights in a river or pond or
dam in the affected area shall be given fishing
rights in the reservoir area of the irrigation or
hydel projects.

416
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(11) Where the affected families belonging to the
Scheduled Castes and the Scheduled Tribes are
relocated outside of the district, then, they shall be
paid an additional twenty-five per cent.
rehabilitation and resettlement benefits to which
they are entitled in monetary terms along with a
one-time entitlement of fifty thousand rupees.”.
(101)

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your Amendment
No0.212 to clause 38A.
SHRI BASU DEB ACHARIA : Yes, Madam.
| beg to move:
“That in the amendment proposed by Shri Jairam Ramesh and printed as Sl
No0.101 in list 1 of amendments,--
for “38A.(1) As far as possible, no acquisition of land shall be made in the
Scheduled Areas.”
substitute :38A. (1) As far as possible, no acquisition of land without the
full and prior informed consent of all affected persons and the gram sabha
shall be made in the Scheduled Areas.”. (212)
Madam, this is a very important amendment regarding acquisition of land
in Scheduled Areas. My amendment is to the amendment that the Minister has
moved. His amendment is, as far as possible no acquisition of land shall be made
in the Scheduled Areas. My amendment to his amendment is, as far as possible, no
acquisition of land without the full and prior informed consent of the all affected
persons and the gram sabha shall be made in the Scheduled Areas. It is a very
substantial amendment. You accept it.
SHRI JAIRAM RAMESH: Basu Deb Babu, | accepted it. It is already there.
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MADAM SPEAKER: Shri Bhartruhari Mahtab, are you moving your Amendment
No0.271 and 272 to New Clause 38A?
SHRI BHARTRUHARI MAHTAB : Yes, Madam.

| beg to move:

“That in the amendment proposed by Shri Jairam Ramesh and printed as SI.

No0.101 in List No.1 of Amendments,--

for “(2) Where such acquisition does take place it shall be done only as a

demonstrable last resort.”

substitute “(2) Where such acquisition does take place it shall be done only

as a last resort.”. (271)

“That in the amendment proposed by Shri Jairam Ramesh and printed as Sl.

No0.101 in List No.1 of Amendments,--

for “(6) In case of land being acquired from members of the Scheduled

Castes or the Scheduled Tribes, at least one-third of the compensation

amount due shall be paid to the affected families initially.”

substitute “(6) In case of land being acquired from members of the

Scheduled Castes or the Scheduled Tribes, at least one-third of the

compensation amount due shall be paid to the affected families within one

month from the date of notification regarding acquisition of land”.
(272)

Regarding Amendment No.271, as the Minister has said, it is relating to the
Scheduled Areas and shall be done as a last resort. It is instead of demonstrable. |
want to delete that.

But in Amendment No.272, | would say in case of land being acquired
from members of the Scheduled Castes or the Scheduled Tribes, at least one-third
of the compensation amount due shall be paid to the affected families. There is no
timeframe mentioned in that. My amendment is, ‘provide that to the affected
families within one month so that the onus lies with the Government. Within one

month, this amount will be paid. That is my amendment.
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MADAM SPEAKER: I shall now put Amendment No.212 moved by Shri Basu
Deb Acharia to New Clause 38A, to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: 1 shall now put Amendment Nos.271 and 272 moved by
Shri Bhartruhari Mahtab to New Clause 38A, to the vote of the House.

The amendments were put and negatived.

MADAM SPEAKER: | shall now put Amendment No.101 moved by Shri Jairam
Ramesh to New Clause 38A, to the vote of the House.
The question is:
Page 18, after line 21, insert—

“Special Provisions 38A. (1) As far as possible, no acquisition of land

for Scheduled shall be made in the Scheduled Areas.
Castes and
Scheduled Tribes. (2) Where such acquisition does take place it

shall be done only as a demonstrable last resort.

(3) In case of acquisition or alienation of any land in the Scheduled
Areas, the prior consent of the concerned Gram Sabha or the Panchayats
or the autonomous District Councils, at the appropriate level in
Scheduled Areas under the Fifth Schedule to the Constitution, as the case
may be, shall be obtained, in all cases of land acquisition in such areas,
including acquisition in case of urgency, before issue of a notification
under this Act, or any other Central Act or a State Act for the time being
in force:

Provided that the consent of the Panchayats or the Autonomous Districts
Councils shall be obtained in cases where the Gram Sabha does not exist
or has not been constituted.

(4) In case of a project involving land acquisition on behalf of a
Requiring Body which involves involuntary displacement of the
Scheduled Castes or the Scheduled Tribes families, a Development Plan
shall be prepared, in such form as may be prescribed, laying down the
details of procedure for settling land rights due, but not settled and
restoring titles of the Scheduled Tribes as well as the Scheduled Castes
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on the alienated land by undertaking a special drive together with land
acquisition.

(5) The Development Plan shall also contain a programme for
development of alternate fuel, fodder and non-timber forest produce
resources on non-forest lands within a period of five years, sufficient to
meet the requirements of tribal communities as well as the Scheduled
Castes.

(6) In case of land being acquired from members of the Scheduled Castes
or the Scheduled Tribes, at least one-third of the compensation amount
due shall be paid to the affected families initially as first instalment and
the rest shall be paid after taking over of the possession of the land.

(7) The affected families of the Scheduled Tribes shall be resettled
preferably in the same Scheduled Area in a compact block so that they
can retain their ethnic, linguistic and cultural identity.

(8) The resettlement areas predominantly inhabited by the Scheduled
Castes and the Scheduled Tribes shall get land, to such extent as may be
decided by the appropriate Government free of cost for community and
social gatherings.

(9) Any alienation of tribal lands or lands belonging to members of the
Scheduled Castes in disregard of the laws and regulations for the time
being in force shall be treated as null and void, and in the case of
acquisition of such lands, the rehabilitation and resettlement benefits shall
be made available to the original tribal land owners or land owners
belonging to the Scheduled Castes.

(10) The affected Scheduled Tribes, other traditional forest dwellers and
the Scheduled Castes having fishing rights in a river or pond or dam in
the affected area shall be given fishing rights in the reservoir area of the
irrigation or hydel projects.

(11) Where the affected families belonging to the Scheduled Castes and
the Scheduled Tribes are relocated outside of the district, then, they shall
be paid an additional twenty-five per cent. rehabilitation and resettlement
benefits to which they are entitled in monetary terms along with a one-
time entitlement of fifty thousand rupees."

MADAM SPEAKER: The question is:
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“That New Clause 38A, as amended, stand part of the Bill.”
The motion was adopted.

New Clause 38A, as amended, was added to the Bill.

MADAM SPEAKER: Hon. Minister to move the Motion regarding Suspension of

Rule 80(i).
Motion Re: Suspension of Rule 80(i)

SHRI JAIRAM RAMESH: | beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to Government amendment No0.102 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”

MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to Government amendment No0.102 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”

The motion was adopted.
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New Clause 38B Reservation and other benefits
MADAM SPEAKER: Hon. Minister may now move Amendment No.102 to New
Clause 38B?

Page 18, after line 21, insert—

“38B. (1) All benefits, including the
reservation  benefits available to the
Scheduled Tribes and the Scheduled Castes in
the affected areas shall continue in
resettlement area.

(2) Whenever the affected families belonging to the
Scheduled Tribes who are residing in the Scheduled Areas
referred to in the Fifth Schedule or the tribal areas referred to
in the Sixth Schedule to the Constitution are relocated outside
those areas, then, all the statutory safeguards, entitlements
and benefits being enjoyed by them under this Act shall be
extended to the area to which they are resettled regardless of
whether the resettlement area is a Scheduled Area referred to
in the said Fifth Schedule, or a tribal area referred to in the
said Sixth Schedule, or not.

(3) Where the community rights have been settled
under the provisions of the Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006, the same shall be quantified in monetary amount 2 of
and be paid to the individual concerned who has been 2007.
displaced due to the acquisition of land in proportion with his
share in such community right.". (102)

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your Amendment
No0.213 to New Clause 38B?
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SHRI BASU DEB ACHARIA : | beg to move:

2 of
2007

2 of
2007

That in the amendment proposed by Shri Jairam Ramesh and printed
as Sl. No. 102 in list 1 of amendments,—

for “(3) Where the community rights have been settled under the
provisions of the Scheduled Tribes and Other  Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006, the same shall be
quantified in monetary amount and be paid to the individual

concerned who has been displaced due to the  acquisition  of
land in proportion with his share in such community right.”

substitute “(3) Any community rights recognised under the

Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 shall not be acquired
except subject to the following  conditions—

(a) equivalent alternatives are provided prior to displacement,
as part of the rehabilitation package, and the same have been
consented to by the affected gram sabhas in a resolution passed that

specifically notes each of these alternatives and approves of
them;

(b) in addition, compensation is paid at a rate  negotiated with
and consented to by the affected gram sabhas.

Explanation.—For the purpose of this sub-section, a minimum
of sixty days’ notice shall be provided to the concerned members of
each gram sabha, with the said period starting from the date on which
documents and information are made available in the local language to
each resident of the concerned villages.”. (213)

MADAM SPEAKER: I shall now put Amendment No.213 moved by Shri Jairam

Ramesh to New Clause 38B, to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: I shall now put Amendment No.102 moved by Shri Jairam

Ramesh to New Clause 38B to the vote of the House.
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MADAM SPEAKER: The question is:

Page 18, after line 21, insert—

“Reservation 38B. (1) AIll benefits, including the
and other reservation benefits available to the Scheduled
benefits Tribes and the Scheduled Castes in the affected

areas shall continue in resettlement area.

(2) Whenever the affected families belonging to the
Scheduled Tribes who are residing in the Scheduled Areas
referred to in the Fifth Schedule or the tribal areas referred to in
the Sixth Schedule to the Constitution are relocated outside those
areas, then, all the statutory safeguards, entitlements and benefits
being enjoyed by them under this Act shall be extended to the
area to which they are resettled regardless of whether the
resettlement area is a Scheduled Area referred to in the said Fifth
Schedule, or a tribal area referred to in the said Sixth Schedule,
or not.

(3) Where the community rights have been settled under
the provisions of the Scheduled Tribes and Other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006, the 2 of
same shall be quantified in monetary amount and be paid to the 2007.
individual concerned who has been displaced due to the
acquisition of land in proportion with his share in such
community right.", (102)

MADAM SPEAKER: The question is:
“That New Clause 38B, stand part of the Bill.”
The motion was adopted.
New Clause 38B, was added to the Bill.
New Clause 39 was added to the Bill.
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Clause 40 Commissioner for rehabiliation and resettlement
MADAM SPEAKER: Hon. Minister to move Amendment No.103 to Clause 40.
Amendment made:

Page 18, line 45, for "village panchayat", substitute "Gram Sabha". (103)
(Shri Jairam Ramesh)
MADAM SPEAKER: The question is:
“That Clause 40, as amended, stand part of the Bill.”
The motion was adopted.

Clause 40, as amended, was added to the Bill.

Clause 41 Rehabilitation and resettlement
committee at project level

MADAM SPEAKER: Hon. Minister to move Amendment No0s.104-106 to Clause
41.
Amendment made:

Page 19, line 1, for "village panchayat"”, substitute "Gram Sabha".  (104)

Page 19, after line 12, insert—
"(fa) the Chairperson of the District Planning Committee or his
nominee;" (105)

Page 19, line 19, for "State", substitute "appropriate". (106)

(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Bhartruhari Mahtab, are you moving your Amendment
No. 273 to Clause 41?

SHRI BHARTRUHARI MAHTAB : Yes. This is an issue, which, whatever
debate | heard today, nobody has touched upon. This deals with the Rehabilitation
and Resettlement Committee. Those persons, who are being ousted, are to be

rehabilitated ... (Interruptions)
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MADAM SPEAKER: Please let us have order in the House there is too much
talking going on.
... (Interruptions)

SHRI BHARTRUHARI MAHTAB : You have a representative of women
residing in the affected area, representative of SC and ST, representative of
voluntary organisation, representative of national bank, Land Acquisition Officer,
Chairperson of Panchayat or Municipality, Member of Parliament and Member of
Assembly, representative of the acquiring body and administrator of rehabilitation
and resettlement as a member convener. My amendment here is to put another
member in this Committee who will be a person from the affected and displaced
family. Unless he is there who is going to talk of him? How is that possible? We
do not have that in this Committee. If you do not want to have it, that demonstrates
as to how much concern you have for them.

Now, | beg to move:

Page 19, after the line 16, insert-

“(j) persons from the affected and displaced families”. (273)

MADAM SPEAKER: | shall now put Amendment No.273 moved by Shri
Bhartruhari Mahtab to Clause 41, to the vote of the House.

The Amendment was put and negatived.

MADAM SPEAKER: Shri Nishikant Dubey, are you moving your Amendment
No. 379 to clause 41?

2N MRl g9 e Aeiea, I8 AR A SRS ToR 3Tl 21 3 Aferg § S WA
Ruaer a9 @1 o1, I9H I HEl [ TSRl & SR IR 81 W@l g, ofhd <21 WX |
T affaTe 81 e 8, Ped & [ UASialS ) ® ¢

TG B AT SAfHNIER B, TT Holde Tl ol T SiR g Tonell & afie &1 a8 sacfe
AT T8 & o1 T8 3 d¥g bl Aol Bl IQaT <1 asd & IT 'l daied 8l SHifly A
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BT & [P 39 anfic HINT, TISNSN & BIs 3Mawddhar T8f 2l 3+ T diua Rusiefea
P GT g, AT W NG| oMy fHe T ff WS B <d & SUD 91 UBAd & b 39 8l
AT BT AT, A el HRAT aAMRY AT| AT S T & FoIdd P, seifded Rusiefed &I &
MY sHH IMAA BT AR a8 & Ml Bl 7d RIY| sAfeTv s9 189 Bl M9 3N
PG, TT AT WA 21 A oy & 71 2 & 1 # oo Fehe & 9 & g
Madam, I beg to move:
“Page 19, omit line 8” (379)

MADAM SPEAKER: I shall now put Amendment No. 379 to clause 41 moved by
Shri Nishikant Dubey to the vote of the House.

The amendment was put and negatived.
MADAM SPEAKER: The question is:
“That clause 41, as amended, stand part of the Bill.”
The motion was adopted.

Clause 41, as amended, was added to the Bill.

Clause 42 Provision relating to rehablitation and
resettlement to apply in case of certain
persons other than specified persons.

MADAM SPEAKER: Hon. Minister to move Amendment Nos. 107 and 108 to
clause 42.
Amendments made:

Page 19, line 20, after “purchasing land”, insert “through private
negotiations, for an area”. (107)

Page 19, lines 21 and 22, for “one hundred acres, in rural areas and
fifty acres in urban areas, through private negotiations”, substitute
“such limits, as may be notified by the appropriate Government,
considering the relevant State specific factors and circumstances, for
which the payment of Rehabilitation and Resettlement Costs under
this Act is required,”. (108)

(Shri Jairam Ramesh)
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MADAM SPEAKER: Now, Amendment No. 109 to clause 42 — Shrimati Sushma
Swaraj.

ANt gum w@wrer (fAfeem): senen SN, § 59 97 &1 aR1 42 H dengd G=1 109 S HAT
St gRT IR (a1 11 8, W dle @ fU @Sl g% gl dle W Usd § 39 edls Bl WDR
HAT A P 39 T R o gedla a9 & fog e aRem ok 9= Re 4 v
T A w1 Al SRRM WA St 7 BT € H SHD! AET R g1 AhE $H BROT AT
g fdel o ged & wiRd 8 T &1 2| 31euel of), gl ddb 59 YUY &1 Jard § I8 AuET
W gea R fear w2l gg vy A9 43 St @ wwe @1 o1 iR Ul gAfd | e
& qHE G ATEd! €l 5 TR 2011 I 39 4T DI YU b FHT H U A T ol
S @8 graem o {6 afe g srferpfea ) STl a1 9R I, 88 I[AT JATIST ek Wi
RS 39 W 31 S| st v SR frae g9 gy fh ey sifteer & qe i s
e, @€l g-A1ftha Wt Al & T 3R I8 I8 o+ ol b STEi-Srel Yivtae o €, 3R
T8 W B AN AR T R oA fFaM & @ o @1 o 99 Ig 9 siferyfed enft @
sa G g e St {6 iR 89 SR 81 S| e oy a8 RRIE M R o
3R T/ JTAT-3HT &l IR ORI Uh$ SHIF WRIg STeft| I8 | YUTI9mel @ 9 3R
IT A 6 AR I8 Ia wika 2 & iR S I8 o o {6 S9a 9 9 99 qfH @
SIETEYT FHRaT 1 3R SHB! AS IHA age B il H HAT ST F Fe1 [P g 59 uRg @
gIE] BRAT © 3R T oY AT Ueh Welgd orgd b PR Bls i 5 3G 2011 & 18
TS TR 2 SR 98 S7Tel uid a¥ @ SieR ARNIEIT DI S & 8 Al IqD JATIS Bl A1 B
50 wfcrerd S fhar &1 far oo, oy feam & 98 i @ i 21 99 g © %
I HeeE WEHR fHa, TR S S Fa S S A Fer o1 75 5 9§ & iR R S
SfERTEIT @1 S, S =erR 3 ay R fadr 3R St #9 el of & 50 w_de dar faan
SITQ, I HeTaR 40 WRC ) faar| gafay # a8 w<) g8 € a8 o5 & fov f& 98 &
T G & el R e qHAT HR, Rifh S BrH g YA TS B © HAIEGH |
H S IE § 98 99 WIS DI TH BN, I Hie SAd A Wl S B A $B ANl o
<l g1 Argl 6 Ay WA St bl T g, 5 99 Bl 5 aY 8 W 3R 50 WA & W
A d1hg U F1 B IR TS0 UaT &4 {4l Bl B D |
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A SRM WY . egE weed, § a1 ufiue A8 A dredl g b Sl @l gd © 4
I W SR TR faaR o # onft 39 e emve! v o @ fRafa 7 98 g =i g9
fort w2, g HA SR yE HA St I A a1 Al 81 H Syl g¥ b fadrr § fb #

S I Db dMad IAMUch T I DY 33T

MADAM SPEAKER: Hon. Minister to move Amendment No. 109 to clause 42.
SHRI JAIRAM RAMESH: | beg to move:
Page 19, for lines 35 to 41, substitute—

‘Provided that the appropriate Government may provide for
rehabilitation and resettlement provisions on sale or purchase of land
In its State and shall also fix the limits or ceiling for the said purpose.

(6) If any land has been purchased through private
negotiations by a person on or after the 5th day of September, 2011,
which is more than such limits referred to in sub-section (1) and, if
the same land is acquired within three years from the date of
commencement of this Act, then, forty per cent of the compensation
paid for such land acquired shall be shared with the original land
owners.

Explanation.— For the purpose of this section, the expression—

(@) “Original land owner” refers to the owner of the land as on
the 5th day of September, 2011;

(b) “specified persons” includes any person other than—
(i) appropriate Government;
(i) Government company;

(1) association of persons or trust or society as registered under
the Societies Registration Act, 1860, wholly or partially
aided by the appropriate Government or controlled by the
appropriate Government.’. (109)
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MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your Amendment
No. 216 to Clause 42?
SHRI BASU DEB ACHARIA : Madam, | beg to move:

That in the amendment proposed by Shri Jairam Ramesh and printed

as SI. No. 109 in list 1 of amendments,—

for “provide for rehabilitation and resettlement provisions”

substitute “ensure that the rehabilitation and resettlement provisions
are complied with in full”. (216)

MADAM SPEAKER: I shall now put Amendment No. 216 to Clause 42 moved
by Shri Basu Deb Acharia to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: Shri Prasanta Kumar Majumdar, are you moving your
Amendment No. 173 to Clause 42?
SHRI PRASANTA KUMAR MAJUMDAR : Yes, Madam, | beg to move :

Page 19, lines 20 and 21, omit—

“equal to or more than one hundred acres, in rural areas and
fifty acres in urban areas,". (173)

MADAM SPEAKER: I shall now put Amendment No. 173 to Clause 42 moved
by Shri Prasanta Kumar Majumdar to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: Sk. Saidul Haque, are you moving your Amendment No.
186 to Clause 42?
SK. SAIDUL HAQUE : Madam, this Amendment is regarding rehabilitation and

resettlement process to be complied with in full, and the stated purpose cannot be
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changed even after taking possession of the land. In no case can the price for such
transactions be lower than the compensation as per the First Schedule.

So, | beg to move :

Page 19, line 32,—

after "complied with in full”
insert “prior to the start of the project:

Provided that land use change shall not be permitted if prior
sanction was not sought:

Provided further that in no case shall the price for such
transactions be lower than the compensation as per the First
Schedule:

Provided also that the stated purpose cannot be changed even
after taking possession of the land.". (186)

MADAM SPEAKER: I shall now put Amendment No. 186 to Clause 42 moved
by Sk. Saidul Haque to the vote of the House.
The amendment was put and negatived.

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your Amendment
Nos. 214 and 215 to Clause 42? He is not present.

... (Interruptions)
MADAM SPEAKER: Shri Hansraj G. Ahir, are you moving your Amendment No.
339 to Clause 42?
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2 ORI 7. MBI 37eUel Heled], H UK Bl g
“for g5 23, dfdd 10 &1 A9 fHam SIg
(339)
MADAM SPEAKER: I shall now put Amendment No. 339 to Clause 42 moved
by Shri Hansraj G. Ahir to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: The question is:
Page 19, for lines 35 to 41, substitute—

‘Provided that the appropriate Government may provide for
rehabilitation and resettlement provisions on sale or purchase of land
In its State and shall also fix the limits or ceiling for the said purpose.

(6) If any land has been purchased through private
negotiations by a person on or after the 5th day of September, 2011,
which is more than such limits referred to in sub-section (1) and, if
the same land is acquired within three years from the date of
commencement of this Act, then, forty per cent of the compensation
paid for such land acquired shall be shared with the original land
owners.

Explanation.— For the purpose of this section, the expression—

(@) “Original land owner” refers to the owner of the land as on
the 5th day of September, 2011;

(b) “specified persons” includes any person other than—
(i) appropriate Government;
(i) Government company;

(i) association of persons or trust or society as registered under
the Societies Registration Act, 1860, wholly or partially
aided by the appropriate Government or controlled by the
appropriate Government.’. (109)
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The motion was adopted.

MADAM SPEAKER: The question:

“That Clause 42, as amended, do stand part of the Bill.”
The motion was adopted.

Clause 42, as amended, was added to the Bill.

MADAM SPEAKER: Hon. Minister.

Motion Re : Suspension of Rule 80 (i)

SHRI JAIRAM RAMESH : | beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 110 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”

MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 110 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”

The motion was adopted.

433
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MADAM SPEAKER: Hon. Minister to move New Clause 42A.

New Clause 42A Quantification and deposit of rehabilitation and
resettlement amount.
Amendment made:

Page 19, after line 41, insert—

“42A. Where the Collector is of the view that the
obligations of the Requiring Body with regard to
rehabilitation and resettlement can be quantified
into monetary amount, he shall allow the
payment of such amount into an account in
complete satisfaction of such obligations, which
shall be administered by the Administrator
appointed under section 39, under the supervision
of the Collector.”. (110)

(Shri Jairam Ramesh)
MADAM SPEAKER: The question is:
“That New Clause 42A be added to the Bill.”

The motion was adopted.
New Clause 42A was added to the Bill.

MADAM SPEAKER: Now, hon. Minister to move Amendment No. 111 to Clause
43.

Clause 43 Establishment of National Monitoring Committee for
Rehabilitation and Resettlement
Amendment made:

Page 20, line 3, for “shall”, substitute “may, whenever necessary, for
national or inter-State projects,”. (111)
(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Bhartruhari Mahtab, are you moving your Amendment
No. 274 to Clause 43?
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SHRI BHARTRUHARI MAHTAB : Madam, | beg to move :
“Page 20, for lines 3 to 12, substitute--

43 (1) Each State Government shall constitute a State
“Establishment  of Monitoring Committee for reviewing and monitoring the
State Monitoring implementation of rehabilitation and resettlement

Committee for schemes or plans under this Act.
rehabilitation and
resettlement.” (2) The Committee  may, besides having

representation of the concerned Ministries and
Departments of the State Governments, associate
with it eminent experts from the relevant fields.

(3) The procedures to be followed by the Committee
and the allowances payable to the experts shall be
such as may be prescribed.”. (274)

This is a serious issue, and I8 I WHR & #9a | Here, a Chapter is
being added in this, and this is direct intrusion into the State’s authority. 34 §49
i & dgd TeHa AifeRn Hd BR Refafacem v Rieeric a1 ®® ¢ iR 8 R1 oI
G 8, YT W< B Foolae § AR I IBR DI e AR HHE FM &1 [T 86 o
IS ofdd DI Y AR HHet iR Refaferce gs RAcade a9 3 once you make
a National Monitoring Committee, then there will be duality of work and there
will be confusion of work. I think, and this is my humble opinion and our Party’s
opinion, that this Chapter VII at page 20 should be completely deleted. In that
respect, | proposed the above amendment.

After sending this amendment for its circulation, | received a message by
mail from the hon. Minister. He said that the State Committee was going to stay,
but he has not mentioned what the future of this National Monitoring Committee
Is going to be. You have to remove this National Monitoring Committee. | think

the Standing Committee also has gone into that. Here, what has been mentioned is

the institutional structure. ...(x7@em) I8 Hexd WFeR I a4 ©l... (FIgM) 1 95 g ©,




29.08.2013 436

FqD! Y@ A oM 2. (FqUH) T8 Heved WFR Bl a1 7, A9 o w... (r@dH) Let me
complete. National LAR Authority and National Monitoring Committee 3 i
Jdodt Moiae & fog 991 W Bl A moide & fow afe ofs &1 Taifiee &) <8 § a1 R
Aed Ta-HE BT TS SR UHRR BT AT W oS TIIIIT B UdRIR BT 7
ReAd wafrod e § 8 A1 Agd # IS 3MHR HY? T 980 UIGT FaTdl 8 3R DIy W<
IR TE 3 J@T Tl ...(F@EH) W gea 7 P 39 AwR @1 g¥ Sl o S ek
T G WE D IR A ¢ SU YR fHAT Sl (Sr@um)

MADAM SPEAKER: Mr. Minister, would you like to respond?

SHRI JAIRAM RAMESH: | have already explained to the hon. Member that the

National Level Monitoring Committee is for national projects and for Inter-State

projects. For all other projects, it is the State Level Monitoring Committee that has
the full responsibility. I will request the hon. Member not to press his amendment.
MADAM SPEAKER: The question is:

“Page 20, for lines 3 to 12, substitute--

“Establishment of State
Monitoring Committee
for rehabilitation and
resettlement.”

43 (1) Each State Government shall constitute a State
Monitoring Committee for reviewing and monitoring
the implementation of rehabilitation and resettlement
schemes or plans under this Act.

(2)The Committee may, besides having representation
of the concerned Ministries and Departments of the
State Governments, associate with it eminent experts
from the relevant fields.

(3)The procedures to be followed by the Committee
and the allowances payable to the experts shall be such
as may be prescribed.”. (274)

... (Interruptions)

SHRI BHARTRUHARI MAHTAB : Madam, | seek a Division.
MADAM SPEAKER: You are asking for a Division, all right.
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Let the Lobbies be cleared.

... (Interruptions)

MADAM SPEAKER: Now, the Lobbies have been cleared.
The question is:

Page 20, for lines 3 to 12, substitute-

“Establishment “43(1) Each State Government shall constitute a
of State State Monitoring Committee for reviewing and
Monitoring monitoring the implementation of rehabilitation
Committee for and resettlement schemes or plans under this Act.
rehabilitation

and (2) The Committee may, besides having
resettlement representation of the concerned Ministries and

Department of the State Governments, associate
with it eminent experts from the relevant fields.

(3) The procedures to be followed by the
Committee and the allowances payable to the

experts shall be such as may be prescribed”.
(274)

The Lok Sabha divided:
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DIVISION NO. 3 AYES

Acharia, Shri Basu Deb
Anandan, Shri M.

Bauri, Shrimati Susmita
Biju, Shri P.K.

Das, Shri Khagen
Dasgupta, Shri Gurudas
Dome, Dr. Ram Chandra
Jena, Shri Mohan
Karunakaran, Shri P.
Kumar, Shri P.

Lingam, Shri P.

Mahtab, Shri Bhartruhari
Majumdar, Shri Prasanta Kumar
Manian, Shri O.S.
Namdhari, Shri Inder Singh
Natarajan, Shri P.R.

Panda, Shri Prabodh
Patasani, Dr. Prasanna Kumar
Rajendran, Shri C.

Rajesh, Shri M.B.

Riyan, Shri Baju Ban

Saha, Dr. Anup Kumar
Sampath, Shri A.
Semmalai, Shri S.
Sivasami, Shri C.
Sugumar, Shri K.
Thambidurai, Dr. M.
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Venugopal, Dr. P.
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NOES

Agarwal, Shri Jai Prakash
Ahamed, Shri E.

Amlabe, Shri Narayan Singh
Anuragi, Shri Ghanshyam
Awale, Shri Jaywant Gangaram
Baalu, Shri T.R.

Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bairwa, Shri Khiladi Lal
Baliram, Dr.

Balmiki, Shri Kamlesh
Bansal, Shri Pawan Kumar
Bavalia, Shri Kunvarjibhai Mohanbhai
Bhagora, Shri Tara Chand
Bhoi, Shri Sanjay

Bhujbal, Shri Sameer

Biswal, Shri Hemanand
Chacko, ShriP.C.

Chaudhary, Dr. Tushar
Chaudhary, Shri Jayant
Chauhan, Shri Dara Singh
Chauhan, Shri Sanjay Singh
Chidambaram, Shri P.
Choudhary, Shri Bhudeo
Choudhary, Shri Harish
Choudhry, Shrimati Shruti
Chowdhary, Shrimati Santosh
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‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dasmunsi, Shrimati Deepa
Davidson, Shrimati J. Helen
Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Devi, Shrimati Ashwamedh
Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.

Dias, Shri Charles

Dikshit, Shri Sandeep
Divyaspandana, Kumari Ramya
Dudhgaonkar, Shri Ganeshrao Nagorao
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong

Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Rahul

Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hazari, Shri Maheshwar
Hegde, Shri K. Jayaprakash
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Jahan, Shrimati Kaisar
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*Jain, Shri Pradeep

Jaiswal, Shri Gorakh Prasad
Jayaprada, Shrimati

Jena, Shri Srikant

Jhansi Lakshmi, Shrimati Botcha
Joshi,Dr. C.P.

Joshi, Shri Mahesh

Kamal Nath, Shri

Kataria, Shri Lalchand

Kaur, Shrimati Preneet

Kaypee, Shri Mohinder Singh
Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Kumar, Shri Kaushalendra
Kumar, Shri Ramesh

xKumar, Shri Shailendra
Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Lalu Prasad, Shri

Madam, Shri Vikrambhai Arjanbhai
Maharaj, Shri Satpal

* Voted through slip.
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Mahato, Shri Baidyanath Prasad
Malik, Shri Jitender Singh
Mcleod, Shrimati Ingrid
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram

Narah, Shrimati Ranee
Narayanasamy, Shri V.
Natrajan, Kumari Meenakshi
Ola, Shri Sis Ram

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Pandey, Shri Rakesh

Patel, Shri Bal Kumar

Patel, Shri Dinsha

Patel, Shri Kishanbhai V.
Patel, Shri Praful
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Patel, Shri R.K. Singh

Patel, Shri Somabhai Gandalal Koli
Patil, Dr. Padmasinha Bajirao
Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Prasada, Shri Jitin

Punia, Shri P. L.

Purandeswari, Shrimati D.
Raghavan, Shri M.K.

Rai, Shri Prem Das

Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Rana, Shri Jagdish Singh

Rao, Dr. K.S.

Rawat, Shri Harish

Reddy, Shri Gutha Sukhender
Reddy, Shri K.R.G.

Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.

Roy, Shri Arjun

Ruala, Shri C.L.

Sachan, Shri Rakesh

Sahay, Shri Subodh Kant
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Sangma, Kumari Agatha
Sardinha, Shri Francisco Cosme
Saroj, Shri Tufani
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah
Selja, Kumari

Shanavas, Shri M.I.
Sharma, Dr. Arvind Kumar
Sharma, Shri Jagdish
Sharma, Shri Madan Lal
Shekhar, Shri Neeraj
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Sibal, Shri Kapil

Singh, Chaudhary Lal
Singh, Dr. Sanjay

Singh, Rajkumari Ratna
Singh, Rao Inderjit

Singh, Shri Ajit

Singh, Shri ljyaraj

Singh, Shri N. Dharam
Singh, Shri R.P.N.

Singh, Shri Rajiv Ranjan Singh alias Lalan

Singh, Shri Ratan

Singh, Shri Rewati Raman
Singh, Shri Vijay Bahadur
Singh, Shri Sushil Kumar
Singh, Shrimati Meena
Singh, Shrimati Pratibha
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Singh, Shrimati Rajesh Nandini
Siricilla, Shri Rajaiah

Solanki, Shri Bharatsinh
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya
Suresh, Shri D.K.

Suresh, Shri Kodikkunnil
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish

Tharoor, Dr. Shashi

Thomas, Prof. K.V.

Thomas, Shri P.T.

Tirath, Shrimati Krishna
Upadhyay, Shrimati Seema
Vardhan, Shri Harsh
Venugopal, Shri K.C.

Verma, Shri Beni Prasad
Viswanathan, Shri P.
Vivekanand, Dr. G.

Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Prof. Ranjan Prasad
Yadav, Shri Anjankumar M.
Yadav, Shri Mulayam Singh
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Yadav, Shri Om Prakash
Yadav, Shri Sharad
Yaskhi, Shri Madhu Goud

MADAM SPEAKER: Subject to correction®, the result of the Division is:
Ayes: 28
Noes: 196

The motion was negatived.

MADAM SPEAKER: The question is:
“That clause 43, as amended, stand part of the Bill.”
The motion was adopted.
Clause 43, as amended, was added to the Bill.
Clause 44 Reporting requirements
MADAM SPEAKER: Shri Bhartruhari Mahtab, are you moving your Amendment
No. 275 to Clause 44?
SHRI BHARTRUHARI MAHTAB: No, Madam | am not moving my
Amendment.
MADAM SPEAKER: Shri Nishikant Dubey, are you moving your Amendment
No. 314 to Clause 44?
SHRI NISHIKANT DUBEY : No, Madam | am not moving my Amendment.
MADAM SPEAKER: The question is:
“That clause 44 stand part of the Bill.”
The motion was adopted.
Clause 44 was added to the Bill.

* The following Members also recorded/corrected their votes through slips.

Ayes 28
Noes 196 + S/Shri Pradeep Jain and Shailendra Kumar = 198
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Motion Re: Suspension of Rule 80(i)
SHRI JAIRAM RAMESH: Madam, | beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 112 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”

MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 112 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”

The motion was adopted.

MADAM SPEAKER: Hon. Minister to move Amendment No. 112 to new Clause
44A.

New Clause 44A Establishment of State Monitoring Committee for
rehabilitation and resettlement
Amendment made:

Page 20, after line 15, insert-

“44A.(1) The State Government shall constitute a
State Monitoring Committee for reviewing and
monitoring the implementation of rehabilitation and
resettlement schemes or plans under this Act.

(2) The Committee may, besides having
representatives of the concerned Ministries and
Departments of the State Government, associate with
it eminent experts from the relevant fields.

(3) The procedures to be followed by the Committee
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and the allowances payable to the experts shall be
such as may be prescribed by the State.

(4) The State Government shall provide such officers
and other employees to the Committee as may be
necessary for its efficient functioning”.  (112)

(Shri Jairam Ramesh)

MADAM SPEAKER: The question is:
“That New Clause 44 A be added to the Bill.”

The motion was adopted.
New Clause 44A was added to the Bill.

Clause 45 Establishment of Land Acquisition, Rehabilitation
and Resettlement Authority

MADAM SPEAKER: Hon. Minister to move Amendment No. 113 to Clause 45.
Amendment made:

Page 20, line 21, for “to exercise the jurisdiction”, substitute “to
exercise jurisdiction”. (113)

(Shri Jairam Ramesh)

MADAM SPEAKER: Lobbies may be opened.

MADAM SPEAKER: The question is:
“That clause 45, as amended, do stand part of the Bill.”
The motion was adopted.
Clause 45, as amended, was added to the Bill.
Clause 46 was added to the Bill.
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Clause 47 Qualifications for appoinment
of Presiding officer

MADAM SPEAKER: Hon. Minister to move Amendment No. 114 to Clause 47.

Amendment made:
Page 20, for lines 34 and 35, substitute —
“(a) he 1s or has been a District Judge; or

(b) he is a qualified legal practitioner for not less than seven years.”. (114)

(Shri Jairam Ramesh)
MADAM SPEAKER: The question is:
“That clause 47, as amended, stand part of the Bill.”
The motion was adopted.
Clause 47, as amended, was added to the Bill.
Clauses 48 to 51 were added to the Bill.

Clause 52 Resignation and Removal
MADAM SPEAKER: Hon. Minister to move Amendment Nos. 115 and 116 to
Clause 52.
Amendments made:
Page 21, lines 18 and 19, for “the earliest” substitute “earlier”.  (115)
Page 21, line 21, for “proved”, substitute “proven”. (116)

(Shri Jairam Ramesh)
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MADAM SPEAKER: The question is:
“That clause 52, as amended, stand part of the Bill.”
The motion was adopted.
Clause 52, as amended, was added to the Bill.
Clauses 53 to 56 were added to the Bill.

Clause 57  Jurisdiction of Civil Courts barred
MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your Amendment
No. 217 to Clause 57?
SHRI BASU DEB ACHARIA : | do not want to move. | am not moving.
MADAM SPEAKER: The question is:
“That clause 57 stand part of the Bill.”
The motion was adopted.
Clause 57 was added to the Bill.

Clause 58 Reference to Authority

MADAM SPEAKER: Hon. Minister to move Amendment No. 117 to Clause 58.

Amendment made:
Page 22, line 23, for “fifteen”, substitute “thirty”. (117)
(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Hansraj G. Ahir, are you moving your Amendment No.

340 to Clause 58?
SHRI HANSRAJ G. AHIR: | am not moving.

MADAM SPEAKER: The question is:
“That Clause 58, as amended, stand part of the Bill.”
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The motion was adopted.
Clause 58, as amended, was added to the Bill.
Clauses 59 to 62 were added to the Bill.

Clause 63 Determination of award by Authority
MADAM SPEAKER: Hon. Minister to move Amendment No. 118 to Clause 45.
Amendment made:

Page 23, for lines 21 to 40, substitute “including the Rehabilitation and
Resettlement entitlements, the Authority shall take into consideration
whether the Collector has followed the parameters set out under section 26
to section 29 and the provisions under Chapter V of this Act.”. (118)

(Shri Jairam Ramesh)

MADAM SPEAKER: Dr. Thambidurai, are you moving your Amendment No.
367 to Clause 63?
DR. M. THAMBIDURAI : | beg to move:

Page 23, line 42, --

for “calculated with interest at the rate of fifteen per cent.”.  (367)

MADAM SPEAKER: I shall now put Amendment No. 367 to Clause 63 moved
by Dr. M. Thambidurai to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: The question is:
That Clause 63, as amended, stand part of the Bill.”
The motion was adopted.
Clause 63, as amended, was added to the Bill.
Clauses 64 to 67 were added to the Bill.
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Clause 68 Appeal to High Court
MADAM SPEAKER: Hon. Minister to move Amendments No.119 to 121 to
Clause 68.
Amendments made:
Page 25, line 1, for "68. The appropriate Government or a Requiring
Body", substitute *68.(1) The Requiring Body". (119)
Page 25, line 2, for "section 63", substitute "section 64". (120)

Page 25, after line 6, insert—

"(2) Every appeal referred to under sub-section (1) shall be heard

as expeditiously as possible and endeavor shall be made to dispose of
such appeal within six months from the date on which the appeal is
presented to the High Court.". (121)

(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your Amendment
No.218 to Clause 68?

SHRI BASU DEB ACHARIA: | beg to move:
Page 25, for line 1, substitute,-

“68. Any person interested in receiving compensation or
aggrieved by the”. (218)

MADAM SPEAKER: I shall now put Amendment No0.218 to Clause 68 moved by
Shri Basu Dev Acharia to the vote of the House.

The amendment was put and negatived.



29.08.2013 455

MADAM SPEAKER: The question is:
“That clause 68, as amended, stand part of the Bill.
The motion was adopted.

Clause 68, as amended, was added to the Bill.

Clause 69 Particulars of appointment to be specified
MADAM SPEAKER: Shri Nishikant Dubey, are you moving your Amendment
No0.380 to Clause 69?
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MADAM SPEAKER: The question is:
“That Clause 69 stand part of the Bill.”
The motion was adopted.
Clause 69 was added to the Bill.
Clauses 70 to 74 were added to the Bill.

Clause 75 Temporary occupation of waste or arable land,
procedure when difference as to compensation exists

MADAM SPEAKER: Hon. Minister to move Amendment No.122 to Clause 75.
Amendment made:
Page 26, lines 33 and 34, omit "or for a company,”.  (122)
(Shri Jairam Ramesh)
MADAM SPEAKER: Shri Hansraj Gangaram Ahir, are you moving your
Amendment No.341 to Clause 75?
& S 7. BN (TWYR) - T



29.08.2013 456

MADAM SPEAKER: Shri Vijay Bahadur Singh, are you moving your
Amendments No.375 and 376 to Clause 75?
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The question is:
“That Clause 75, as amended, stand part of the Bill.”
The motion was adopted.

Clause 75, as amended, was added to the Bill.

Clause 76 Power to enter and take possession
and compensation on restoration

MADAM SPEAKER: Hon. Minister to move Amendment No.123 to 121 to
Clause 76.
Amendment made:
Page 27, line 7, omit "or for a company". (123)
(Shri Jairam Ramesh)
MADAM SPEAKER: The question is:
“That Clause 76, as amended, stand part of the Bill.”
The motion was adopted.
Clause 76, as amended, was added to the Bill.
Clause 77 was added to the Bill.
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Clause 78 Punishment for false information, malafide action, etc.
MADAM SPEAKER: Hon. Minister to move Amendments No.124 to 126 to
Clause 78.

Amendments made:

Page 27, lines 14 and 15, for "any information or produces any document
that the person knows is false or misleading,", substitute "any information
that is false or misleading, or produces any false document,”. (124)

Page 27, line 16, for "one month™, substitute "six months”.  (125)

Page 27, line 19, for "appropriate authority", substitute "appropriate
Government in the manner as may be prescribed". (126)

(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Hansraj Gangaram Ahir, are you moving your
Amendment No. 342 to Clause 78?
2t gaNret 9. 3R [ T

MADAM SPEAKER: The question is:
“That Clause 78, as amended, stand part of the Bill.”
The motion was adopted.
Clause 78, as amended, was added to the Bill.
Clauses 79 to 84 were added to the Bill.

Clause 85 Magistrate to enforce surrender
MADAM SPEAKER: Shri Hansraj Gangaram Ahir, are you moving your
Amendment No. 343 to Clause 85?
2t RIS . IMER : TS|
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MADAM SPEAKER: The question is:
“That Clause 85 stand part of the Bill.”
The motion was adopted.
Clause 85 was added to the Bill.
Clauses 86 to 89 were added to the Bill.

Clause 90 Exemption from stamp duty and fees
MADAM SPEAKER: Hon. Minister to move Amendment No0.127 to Clause 90.

SHRI JAIRAM RAMESH: | beg to move:
“Page 29, for lines 31 to 33, substitute—

Exemption “90. No income tax or stamp duty shall be levied
from on any award or agreement made under this Act,
income- except under section 42, and no person claiming
tax, stamp under any such award or agreement shall be liable
duty and to pay any fee for a copy of the same.”.”
fees. (127)

SHRI BHARTRUHARI MAHTAB : | beg to move:

That in the amendment proposed by Shri Jairam Ramesh and
printed as SI. No. 127 in List No. 1 of Amendments,—

omit ", except under section 42,". (276)

MADAM SPEAKER: | shall now put Amendment No. 276 to Amendment
No0.127 to Clause 90, moved by Shri Bhartruhari Mahtab to the vote of the House.

The amendment was put and negatived.
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MADAM SPEAKER: Now | shall put Amendment No. 127 to Clause 90 moved
by Shri Jairam Ramesh to the vote of the House.

The question is:

“Page 29, for lines 31 to 33, substitute—

Exemption “90. No income tax or stamp duty shall be levied
from on any award or agreement made under this Act,
income- except under section 42, and no person claiming
tax, stamp under any such award or agreement shall be liable
duty and to pay any fee for a copy of the same.”.”
fees. (127)

The motion was adopted.

MADAM SPEAKER: The question is:
“That Clause 90, as amended, stand part of the Bill.”
The motion was adopted.
Clause 90, as amended, was added to the Bill.
Clauses 91 and 92 were added to the Bill.

Clause 93 No change of purpose to be allowed.
MADAM SPEAKER: Hon. Minister to move Amendment No.128 to Clause 93.
Amendment made:
Page 29, after line 42, insert—
“Provided that if the land acquired is rendered unusable
for the purpose for which it was acquired due to a
fundamental change because of any unforeseen circumstances,

then the appropriate Government may use such land for any
other public purpose.”. (128)

(Shri Jairam Ramesh)
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MADAM SPEAKER: The question is:
“That Clause 93, as amended, stand part of the Bill.”
The motion was adopted.
Clause 93, as amended, was added to the Bill.
Clause 94 was added to the Bill.

Clause 95 Return of unutilised land.
MADAM SPEAKER: Hon. Minister to move Amendment Nos. 129 to 132 to
Clause 95.
Amendments made:
“Page 30, line 1, omit “or part thereof,”. (129)
“Page 30, line 2, for “ten years”, substitute “five years”. (130)

“Page 30, line 2, for “same shall return to the”, substitute “same shall be
returned to the original owner or owners or their legal heirs, as the case may
be, or to the”. (131)

“Page 30, line 3, after “reversion”, insert-
“in the manner as may be prescribed by the appropriate Government.

Explanation.— For the purpose of this section, “Land Bank” means
a governmental entity that focuses on the conversion of Government owned
vacant, abandoned, unutilised acquired lands and tax-delinquent properties
into productive use.”. (132)

(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Hansraj Gangaram Ahir to move Amendment Nos.
344 to 345 to Clause 95.



29.08.2013 461

A TS 1. IR 1 Fwewd], § I Bl g

IS 36, Ul 10, —-
‘T I’ & WM W “Urg a¥” gfoventid fear Sl (344)

7S 36, U 10 3R 11,—

‘I YATET §RT FGIT ARBR & Y7 9 H amId fomar smem”
& WM W “IH 4 @ DI g gfde) @ @i aras fear
SITga” gferRenfud far gl (345)

i o gt & fou ofg gt @ efy A W S 4 W @Y g8 7 S gy
SIS Bt &, Af ure aul # 98 SN § 78l g SRl © A 98 Al Dl dler 4Ty,
SqD Y of<e 9% WRBR DI T8l a9 a1feg| I8 Fo Il ) T urel i, ot 9o |
e fpar S, I8 A # w3 weey & aRa gl

MADAM SPEAKER: I shall now put Amendment Nos. 344 and 345, to Clause 95,
moved by Shri Hansraj Gangaram Ahir to the vote of the House.

The amendments were put and negatived.

MADAM SPEAKER: Shri Nishikant Dubey to move Amendment Nos. 381 to
Clause 95.
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MADAM SPEAKER: | shall now put Amendment No. 381, to Clause 95 moved
by Shri Nishikant Dubey to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: The question is:
“That Clause 95, as amended, stand part of the Bill.”
The motion was adopted.

Clause 95, as amended, was added to the Bill.

Clause 96 Difference in price of land when transferred for higher
consideration to be shared.
MADAM SPEAKER: Hon. Minister to move Amendment Nos. 133 and 134 to
Clause 96.
Amendments made:

“Page 30, line 6, for “twenty”, substitute “forty”. (133)

“Page 30, for line 8, substitute—
“were acquired within a period of five years from the
date of acquisition:

Provided that benefit shall accrue only on the

first sale or transfer that occurs after the
conclusion of the acquisition proceedings.”. (134)

(Shri Jairam Ramesh)
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MADAM SPEAKER: The question is:

“That Clause 96, as amended, stand part of the Bill.”
The motion was adopted.
Clause 96, as amended, was added to the Bill.
Clause 97 was added to the Bill.

MADAM SPEAKER: Now, the hon. Minister.

Motion Re: Suspension of Rule 80 (i)

SHRI JAIRAM RAMESH: Madam, | beg to move:

“That this House do suspend clause (1) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No0.135 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”

MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.135 to the Land
Acquisition, Rehabilitation and Resettlement Bill, 2011, and that this
amendment may be allowed to be moved.”

The motion was adopted.

463
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New Clause 97A  Option of appropriate Government to lease.

MADAM SPEAKER: Now, the hon. Minister to move Amendment No.135.
Amendment made:
Page 30, after line 10, insert—

MADAM SPEAKER:“97A. Notwithstanding anything
contained in this Act, the appropriate Government
shall, wherever possible, be free to exercise the option
of taking the land on lease, instead of acquisition, for
any public purpose referred to in-sub-section (1) of
section 2.”. (135)

(Shri Jairam Ramesh)

MADAM SPEAKER: The question is:
“That New Clause 97A be added to the Bill.”
The motion was adopted.
New Clause 97A was added to the Bill.
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Clause 98 Provision of this Act not to apply in certain cases
or to apply with certain modifications

MADAM SPEAKER: Hon. Minister to move Amendment No0s.136 and 137 to
Clause 98.
Amendment made:

Page 30, line 15, for “may, by notification,” substitute “shall, by
notification, within one year from the date of commencement of this
Act,”. (136)

Page 30, for line 20, substitute “modifications that do not reduce the
compensation or dilute the provisions of this Act relating to
compensation or rehabilitation and resettlement as may be specified
in the notification, as the case may be.”. (137)

(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Prasanta Kumar Majumdar, are you moving your
Amendment No. 174 to Clause 98 ?
SHRI PRASANTA KUMAR MAJUMDAR : | am not moving.
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MADAM SPEAKER: Shri Semmalai, are you moving your Amendment No.364

to Clause 98 ?
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SHRI S. SEMMALAI : | beg to move:
Page 30, line 13,—
for “Central Government may”’

substitute “Central Government, in consultation with the State
Governments, may”. (364)

MADAM SPEAKER: I shall now put Amendment No. 364 to Clause 98 moved
by Shri S. Semmalai to the vote of the House.

The Amendment was put and negatived.

MADAM SPEAKER: Shri Prabodh Panda, are you moving your amendment?
SHRI PRABODH PANDA: Madam, this is a very important amendment related to
the Fourth Schedule. The Acts relating to the land acquisition come under Fourth
Schedule. If the Minister assures in the House that he would consider this, then |
will not move it.

SHRI JAIRAM RAMESH: We would try to do it.

SHRI PRABODH PANDA : As the Minister has assured me, | am not moving my

amendment.

MADAM SPEAKER: The question is:
“That Clause 98, as amended, stand part of the Bill”
The motion was adopted.

Clause 98, as amended, was added to the Bill.
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Clause 99 Power to amend Schedule
MADAM SPEAKER: Hon. Minister to move Amendment No. 138 to Clause 99.
SHRI JAIRAM RAMESH: | beg to move:

Page 30, for line 30, substitute “to this Act, without in any way reducing
the compensation or diluting the provisions of this Act relating to
compensation or rehabilitation and resettlement.”. (138)

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your Amendment
Nos. 219 and 220 to Clause 99?
SHRI BASU DEB ACHARIA: Yes, Madam. | beg to move:

Page 30, line 29, --

for “by notification”
substitute “by due process of notification through Parliament”. (219)

Page 30, line 31, --
for “notification proposed to be issued”.
substitute “amendment or alteration proposed to be made”. (220)
This is regarding the Government’s power to notify changes to any
Schedule of this Bill. ... (Interruptions) The words “by notification” should be
substituted with “by due process of notification through Parliament”.
(Interruptions)
MADAM SPEAKER: I shall now put Amendment Nos. 219 and 220 to Clause 99
moved by Shri Basu Deb Acharia to the vote of the House.

The Amendments were put and negatived.

MADAM SPEAKER: Shri Bhartruhari Mahtab, are you moving your Amendment
No. 277 to Clause 99?
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SHRI BHARTRUHARI MAHTAB : Yes, Madam. | beg to move:
Page 30, line 29, --
after “notification,”
insert “prepared in consultation with the State Governments and

duly approved by each House of Parliament.”. (277)
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MADAM SPEAKER: Let the lobbies be cleared.

Now, the Lobbies have been cleared.
| shall now put Amendment No. 277 to Clause 99 moved by Shri
Bharthruhari Mahtab to the vote of the House.
The question is:
Page 30, line 29,--
after “notification,”

insert “prepared in consultation with the State Governments
and duly approved by each House of Parliament,”.

The Lok Sabha divided:
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MADAM SPEAKER: Subject to correction*, the result of the Division is:
Ayes - 027
Noes - 186

The motion was negatived.

MADAM SPEAKER: Dr. M. Thambidurai, are you moving your Amendment No.
369 to clause 99?
DR. M. THAMBIDURAI : Yes, Madam, | am moving my amendment. | beg

to move:

Page 30, line 29,--

after “Central Government”
insert “, in consultation with the State Governments,”:. (369)

I want to say something.... (Interruptions) It is a federal structure which
we are having in the country. Whenever the Central Government is omitting or
adding a certain thing in the Schedule, it has to consult the State Governments.
For example, there is land. Already, Tamil Nadu is suffering because of the petrol
and mineral pipelining. So many farmers are agitating. The State Government has
a responsibility to tackle the problem. Therefore, such kinds of issues are coming
up. Hence, | am requesting the hon. Minister to consider it and accept my

amendment.

* The following Members also recorded/corrected their votes through slips.

Ayes 27
Noes 186 + S/Shri Sanjay Singh Chauhan, Shailendra Kumar and Ponnam Prabhakar =

189
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MADAM SPEAKER: I shall now put the Amendment Number 369 to clause 99
moved by Dr. M. Thambidurai to the vote of the House.
DR. M. THAMBIDURAI : Madam, | want Division.
MADAM SPEAKER: The Lobbies have already been cleared.
The Lok Sabha divided:
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MADAM SPEAKER: Subject to correction*, the result of the Division is:
Ayes - 027
Noes - 186

The motion was negatived.

MADAM SPEAKER: The question is:
“That Clause 99, as amended, stand part of the Bill.”
The motion was adopted.
Clause 99, as amended, was added to the Bill.
Clauses 100 and 101 were added to the Bill.

Clause 102 Power of appropriate Government to make rules
MADAM SPEAKER: Hon. Minister to move Amendment Nos.139 to 144 to
Clause 102.

Amendments made:
Page 31, after line 7, insert—

“(a) the process of obtaining the prior consent under the
first proviso to sub-section (2) of section 2;

(aa) the limits of land in rural areas or urban areas under
clause (a) of sub-section (3) of section 2;”. (139)
Page 31, omit lines 14 and 15 (140)

Page 31, after line 24, insert—

“(ia) the form in which the Development Plan shall be prepared
under sub-section (4) of section 38A;”. (141)

* The following Members also recorded/corrected their votes through slips.

Ayes 27
Noes 186 + S/Shri Shailendra Kumar and Madan Lal Sharma = 188
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Page 31, after line 30, insert—

“(la) the procedures to be followed by the State Monitoring
Committee and the allowances payable to the experts under sub-
section (3) of section 44A;”. (142)

Page 31, after line 36, insert—

“(oa) the manner of recovery of the rehabilitation and
resettlement benefits, availed of by making false claim or through
fraudulent means, under sub-section (2) of section 78;

(ob) the manner of returning the unutilised land by reversion
under section 95;

(oc) manner of publication wherever the provisions of this Act
provide for;” (143)

Page 31, omit lines 37 and 38. (144)

(Shri Jairam Ramesh)

MADAM SPEAKER: The question is:
“That Clause 102, as amended, stand part of the Bill.”
The motion was adopted.
Clause 102, as amended, was added to the Bill.
Clauses 103 to 107 were added to the Bill.

First Schedule
MADAM SPEAKER: Hon. Minister to move Amendment Nos.145 and 146 to the
First Schedule.
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Amendments made:

Page 33, for line 5, substitute “given to those whose land is
acquired and to tenants referred to in clause (c) of section 3 in a
proportion to be decided by the appropriate Government.”. (145)

Page 33, line 13, for “2 (Two)”, substitute “1.00 (One) to 2.00
(Two) based on the distance of project from urban area, as may
be notified by the appropriate Government.”. (146)
(Shri Jairam Ramesh)
MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your Amendment
Nos. 221 and 222 to First Schedule?
SHRI BASU DEB ACHARIA : Yes, Madam.
| beg to move:
Page 33, line 13,—
for “2 (Two)”
substitute “Not less than 3 (Three)”. (221)
Page 33, line 16,—
for “I(one)”
substitute “Not less than 3(Three)”. (222)
MADAM SPEAKER: | shall now put Amendment Nos.221 and 222 to the First
Schedule moved by Shri Basu Deb Acharia, to the vote of the House.

The amendments were put and negatived.

MADAM SPEAKER: Shri Hansraj Ahir, are you moving your
Amendments No0s.346 and 347, to the First Schedule?
SHRI HANSRAJ G. AHIR : | am not moving my amendments, Madam.
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MADAM SPEAKER: The question is:
“That First Schedule, as amended, stand part of the Bill.”

The motion was adopted

First Schedule, as amended, was added to the Bill,

Second Schedule
MADAM SPEAKER: Hon. Minister to move Amendment No.147 to the Second
Schedule.
Amendment made:
Page 36, omit lines 28 to 43. (147)
(Shri Jairam Ramesh)

MADAM SPEAKER: Hon. Minister to move Amendment No0.148 to the Second
Schedule

SHRI JAIRAM RAMESH: | beg to move:

Page 36, after line 43, insert—

O @ 3) (4)
“2A. Offer for In case the land is acquired for urbanisation
Developed purposes, twenty per cent of the developed
Land land will be reserved and offered to land owing

project affected families, in proportion to the
area of their land acquired and at a price equal
to the cost of acquisition and the cost of development:

Provided that in case the land owning
project affected family wishes to avail of this
offer, an equivalent amount will be deducted
from the land acquisition compensation package
payable to it.”. (148)
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MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your Amendment
Nos. 228 and 229 to Government Amendment No.148 to the Second Schedule?

SHRI BASU DEB ACHARIA : Yes, Madam. This is very important. This is
regarding displaced persons whose home State land is also being acquired. My
amendment is if house is lost in rural areas, the home State constructed house shall
be provided. It shall not be less than 100 sg. metres in place of 50 sg. metres, that
is being provided in the Bill. Plinth area is without sanitation facilities. It is not
there. Then, potable water. T & T &t wraver, Aol UG 91 PR &Y STd A
TR Tl ST ® Ol S9d foly 100 WrEmaR #iex ferer gRar <A1 a9, <t 50 #WieR 8, ST
JQIHR 100 HIeR BT 8 A S0 AN S| I8 I 98 38l THeHT &, dgd 3T<sl AWeH g,

39 A <oyl beg to move:

That in the amendment proposed by Shri Jairam Ramesh and printed as Sl.
No. 148 in list 1 of amendments,—

for “twenty” substitute “forty” (228)

That in the amendment proposed by Shri Jairam Ramesh and printed
as Sl. No. 148 in list 1 of amendments,—

for “cost of acquisition and the cost of development”

substitute “market price in the Award”. (229)

MADAM SPEAKER: I shall now put Amendment Nos.228 and 229 to the Second
Schedule moved by Shri Basu Deb Acharia, to the vote of the House.

The amendments were put and negatived.
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MADAM SPEAKER: | shall now put Amendment No0.148 to Second Schedule
moved by Shri Jairam Ramesh to the vote of the House.

The question is:

Page 36, after line 43, insert—

1 @ 3) (4)
“2A. Offer for In case the land is acquired for urbanisation
Developed purposes, twenty per cent of the developed
Land land will be reserved and offered to land owing

project affected families, in proportion to the
area of their land acquired and at a price equal
to the cost of acquisition and the cost of development:

Provided that in case the land owning
project affected family wishes to avail of this
offer, an equivalent amount will be deducted
from the land acquisition compensation package
payable to it.”. (148)

The motion was adopted.
MADAM SPEAKER: Hon. Minister to move Amendment No0.149 to the Second
Schedule.
SHRI JAIRAM RAMESH: | beg to move:

Page 36, lines 49 and 50, for “mandatory employment”,
substitute “after providing suitable training and skill
development in the required field, make provision for
employment”. (149)

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your Amendment

No0.230 to Government amendment no.149 to the Second Schedule?
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SHRI BASU DEB ACHARIA : | beg to move:

That in the amendment proposed by Shri Jairam Ramesh and printed

as Sl. No. 149 in list 1 of amendments,—

for “provision for employment”

substitute “provision for mandatory employment”.

493

MADAM SPEAKER: I shall now put Amendment No. 230 moved by Shri Basu
Deb Acharia to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: | shall now put Amendment No. 149 to Second Schedule

moved by Shri Jairam Ramesh to the vote of the House.

The question is:

Page 36, lines 49 and 50, for “mandatory employment”,
substitute “after providing suitable training and skill

development in the required field, make provision
for employment”. (149)

The motion was adopted.

MADAM SPEAKER: Hon. Minister to move Amendment No. 150 to Second
Schedule.
SHRI JAIRAM RAMESH: Madam, | beg to move:

Page 37, after line 29, insert—

Q)

()

3)

(4)

“In cases of displacement from the
Scheduled Areas, as far as possible, the
affected families shall be relocated in a
similar ecological zone, so as to preserve
the economic opportunities, language,
culture and community life of the tribal
communities.”. (150)
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MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your Amendment
No. 238 to Amendment No. 150 to the Second Schedule?

SHRI BASU DEB ACHARIA: Madam, | beg to move:

That in the amendment proposed by Shri Jairam Ramesh and printed

as Sl. No. 150 in list 1 of amendments,—

for ““as far as possible”

substitute “with their prior informed consent”. (238)

MADAM SPEAKER: | shall now put Amendment No. 238 to Government
Amendment No. 150 moved by Shri Basu Deb Acharia, to the Second Schedule,
to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: I shall now put Amendment No. 150 moved by Shri Jairam
Ramesh to the vote of the House.
The question is:

Page 37, after line 29, insert—

Q| @ 3) (4)

“In cases of displacement from the
Scheduled Areas, as far as possible, the
affected families shall be relocated in a
similar ecological zone, so as to preserve
the economic opportunities, language,
culture and community life of the tribal
communities.”. (150)

The motion was adopted.

MADAM SPEAKER: Now hon. Minister to move Amendment Nos. 151 to 153 to
the Second Schedule.
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Amendments made:

Page 38, omit lines 34 to 51 (151)
Page 39, omit lines 1 to 55. (152)
Page 40, omit lines 1 to 57. (153)

(Shri Jairam Ramesh)
MADAM SPEAKER: Shri Raju Shetti, are you moving your amendment nos. 168,
169 and 170?
A T I (BDT): WRIS], § JSHT AaR 168, 169 MR 170 Ha &l PR g

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving your Amendment
Nos. 223 to 227, 231 to 237 and 239 to 242 to Second Schedule?
SHRI BASU DEB ACHARIA : Madam, | beg to move:

Page 35, for lines 12 to 19, substitute—

(1) If a house is lost in rural areas, a homestead with a

of o constructed house shall be provided which shall not be
g]rgits in case less than 100 sqg. mts in plinth area and not without
displacement sanitation facilities, potable water and electricity, if a

house is lost in urban areas, a constructed house shall

be provided, which shall be not less than 100 sq. mts in
plinth area.”. (223)

Page 35, line 26,—

for “three Years”
substitute “one year”. (224)

Page 35, lines 36 and 37,—

for “one lakh fifty thousand”
substitute “five lakh”. (225)

Page 36, line 20,—

after “land is acquired”
insert ““, over and above the monetary compensation paid”.  (226)
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Page 36, line 27,—

after “lower”
insert “, over and above the monetary compensation paid”. (227)

Page 37, line 4,—

for “one member”
substitute “two member”. (231)

Page 37, line 8,—

for “five”
substitute “fifteen”. (232)

Page 37, lines 12 and 13,—

for “two thousand rupees”

substitute “twice the statutory minimum wages of unskilled
agricultural labour in rural areas and twice the statutory minimum
wages of unskilled labour in urban areas”. (233)
Page 37, line 21,—

for “three thousand”

substitute “ten thousand”. (234)

Page 37, lines 28 and 29,—

for “equivalent to fifty thousand”
substitute “notless than one lakh”. (235)

Page 37, line 32,—

for “fifty thousand”
substitute “one lakh”. (236)

Page 37, lines 42 and 43,—

for “twenty five thousand”
substitute “one lakh”. (237)
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Page 38, lines 10 and 11,—

for “twenty five thousand rupees”
substitute “not less than one lakh rupees”. (239)

Page 38, lines 21 and 22,—

for “fifty thousand rupees only”
substitute “not less than one lakh rupees”. (240)

Page 38, after line 33, insert—

“10A. Revision of Monetary All amounts specified in the
Entitlements. Schedules shall be indexed to

inflation and revised annually.”. (241)
Page 40, omit lines 56 to 58. (242)

MADAM SPEKAER: I shall now put amendment nos. 223 to 227, 231 to 237 and
239 to 242 to Second Schedule moved by Shri Basu Deb Acharia to the vote of the
House.

The Amendments were put and negatived.

MADAM SPEAKER: Shri Shailendra Kumar, are you moving your Amendment
Nos. 254, 255 and 256 to Second Schedule?
A Ao PAR : Aeq, # SFSHT aR 254, 255, 256 T el BT B

MADAM SPEAKER: Shri B. Mahtab, are you moving your Amendment Nos. 278
to 282 to the Second Schedule?

SHRI BHARTRUHARI MAHTAB : | am not moving my Amendment Nos. 278
to 282 to the Second Schedule.

MADAM SPEAKER: Shri Prabodh Panda, are you moving your Amendment Nos.
292 to 295 to the Second Schedule?
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SHRI PRABODH PANDA : Madam, | beg to move:
Page 37, lines 19 to 23,—

for "subsistence allowance equivalent to three thousand rupees per
month on one year from the date of award"

substitute "subsistence allowance minimum of three thousand

rupees per month for three years from date of award. The quantum

shall be linked with the enhancement of consumer price index.". (292)
Page 37, lines 31 to 33,—

for "financial assistance of fifty thousand rupees as transportation
cost"

substitute "financial assistance of a minimum fifty thousand rupees

and the quantum may be more, considering the distance of shifting

and enhanced transport fare in the respective area.". (293)
Page 37, lines 42 and 43,—

for "twenty-five thousand"

substitute "fifty thousand". (294)
Page 38, line 11,—

for "twenty-five thousand"
substitute "one lakh". (295)

MADAM SPEKAER: | shall now put Amendment Nos. 292 to 295 to the Second
Schedule, moved by Shri Prabodh Panda to the vote of the House.

The amendments were put and negatived.

MADAM SPEAKER: Shri Hansraj Ahir, are you moving your Amendment Nos.
348 to 353 to the Second Schedule?
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At T 7. SER ¢ Helewr, # R BN g
USS 41, Ui 19, -
“50 aIf MR’ & WM W®
“100 @i M’ wfoeenfia fpar S| (348)

TSS 44, Ul 31, -
“1.50 G TUY” & R W
“gig o Wy g faar Syl (349)

USS 41, Ufe 35,-

“AHH & T TD D R W

“vpied oy werar S N aE WU W HH T B AT ADE B A
@d, S W STax @), | afoeenfua fear S| (350)

TSS 42, Ul 5,-

“fars IRASHT & ER
“oes T @ folg A uigde wufal gR1 manT @ ol oo, sia:-enfud
fopar S| (351)

TS 42, Ui 15,-
“UH TS D ®M W
“T18 The” ferenfia fpar S| (352)

TS 42, Ufddd 34 9 38,-

“gfE gRATSHT & TWIfAd PR 30 IRATUAT BT SUHIT B BT dT&T Beal 2
Al S QT Y375 UiTepR Tbol A FHAGST B DI Heldl Dl SIg,”
g foear g (353)

MADAM SPEKAER: | shall now put Amendment Nos. 348 to 353 to the Second

Schedule, moved by Shri Hansraj Ahir to the vote of the House.
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The amendments were put and negatived.

MADAM SPEAKER: The question is:
“That Second Schedule, as amended, stand part of the Bill.”
The motion was adopted.

Second Schedule, as amended, was added to the Bill.

Third Schedule
MADAM SPEAKER: Hon. Minister to move Amendment Nos. 154 and
155 to the Third Schedule.
Amendments made:
Page 42, line 20,
for “traditional rights”, substitute “forest rights”. (154)
Page 42, omit lines 33 to 35 (155)

(Shri Jairam Ramesh)

Shri Basu Deb Acharia, are you moving your Amendment No. 243
to the Third Schedule?

SHRI BASU DEB ACHARIA : Madam, | beg to move:
Page 42, for lines 33 to 35, substitute—
“NOTE-2. It shall be mandatory to provide infrastructural amenities

mentioned under column (2) within the fixed time frame of six months
prior to displacement.”. (243)

500

MADAM SPEAKER: I shall now put Amendment No. 243 to the Third Schedule,

moved by Shri Basu Deb Acharia to, the vote of the House.
The amendment was put and negatived.
MADAM SPEAKER: The question is:
“That Third Schedule, as amended, stand part of the Bill.”
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The motion was adopted.

Third Schedule, as amended, was added to the Bill.

Fourth Schedule
MADAM SPEAKER: Hon. Minister to move Amendment Nos. 156 to 158 to
Fourth Schedule.

Amendments made:

Page 43, omit line 8. (156)
Page 43, omit line 18. (157)
Page 43, omit line 22. (158)

(Shri Jairam Ramesh)

Dr. Thambidurai, are you moving Amendment No. 370 to Fourth Schedule?
DR. M. THAMBIDURAI : | would request the hon. Minister to consider
removing the line ‘The Petroleum and Minerals Pipelines’.
SHRI JAIRAM RAMESH: Madam, I will consider.
DR. M. THAMBIDURAI : Madam, then I am not moving my amendment.

MADAM SPEAKER: The question is:
“That Fourth Schedule, as amended, stand part of the Bill.”

The motion was adopted.

Fourth Schedule, as amended, was added to the Bill.
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Clause 1 Short title, extent and commencement
MADAM SPEAKER: The hon. Minister to move the Amendment Nos. 3 and 4 to
Clause 1.

Amendments made:

Page 1, lines 5 and 6, for “the Land Acquisition, Rehabilitation and
Resettlement Act, 20117, substitute “the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act,
2013, (3)

Page 2, line 4, for “the Land Acquisition, Rehabilitation and Resettlement
Bill, 2011, substitute “the Right to Fair Compensation and Transparency
in Land Acquisition, Rehabilitation and Resettlement Bill, 2013”.

(4)

(Shri Jairam Ramesh)

MADAM SPEAKER: Shri Raju Shetti, are you moving Amendment No. 167 to
Clause 1?
SHRI RAJU SHETTI : Madam, | am not moving the amendment.
MADAM SPEAKER: The question is:
“That Clause 1, as amended, stand part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
MADAM SPEAKER: The hon. Minister to move Amendment No. 2 to Enacting
Formula.
Amendment made:
Page 1, line 1, for “Sixty-second”, substitute “Sixty-fourth” (2)
(Shri Jairam Ramesh)
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MADAM SPEAKER: The question is:
“That Enacting Formula, as amended, stand part of the Bill.”

The motion was adopted.
Enacting Formula, as amended, was added to the Bill.
Long Title
MADAM SPEAKER: The hon. Minister to move Amendment No. 1 to Long Title.
Amendment made:

Page 1, long title, for “to ensure a humane, participatory, informed
consultative”, substitute “to ensure, in consultation with institutions of local
self-government and Gram Sabhas established under the Constitution, a
humane, participative, informed”. (1)

(Shri Jairam Ramesh)
MADAM SPEAKER: The question is:
“That Long Title, as amended, stand part of the Bill.”

The motion was adopted.

Long Title, as amended, was added to the Bill.

MADAM SPEAKER: Let the Lobbies be opened.

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, | will take
only two minutes. | want to make my submission at the Third Reading. As | have
submitted earlier during my deliberations that the total required land to be
acquired by the private companies is 100 per cent and it is how it has been
accepted. It is mentioned in the Bill on Page No. 6, Section (vii):

“Provided that under sub-clauses (vi) and (vii) above the consent of
at least eighty per cent of the project affected people shall be
obtained through a prior informed process to be prescribed by the
appropriate Government.”
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The hon. Minister has clarified this position. He may give so many
clarifications, but it will ultimately remain with the Bill, and so naturally these
pious wishes will not serve the purpose.

Madam, in West Bengal, the Government has made a comprehensive land
policy and there they have already inducted it as ‘100 per cent to be acquired by
the private companies and by the group of industries who are interested to go and
set up their industries. The Government will totally give them infrastructural
support and other supports and the land value to be decided in between the two
groups, one of the industrial houses or the private companies, and, two the owners
of the land or the farmers so that there should be no middlemen in the whole
process’.

So, we believe that this Section has to be either deleted or our policy as

whole to be accepted. Therefore, we oppose the Bill and on the Bill, while voting,
I want a Division and that Division may kindly be accorded to us.
SHRI JAIRAM RAMESH: Madam, Speaker, | have repeatedly clarified to the hon.
Member as well as to the hon. Chief Minister of West Bengal that this Bill is
based on a 70 per cent consent clause of farmers for PPP projects and 80 per cent
consent clause for private projects.

Now, if the West Bengal Government wants to have a law which says that
100 per cent consent is required, it is entirely their duty. But this Bill, we cannot
change any further; it is 70 per cent for PPP and 80 per cent for private projects....
(Interruptions)

PROF. SAUGATA ROY : We need 100 per cent consent... (Interruptions)
SHRI JAIRAM RAMESH: If you want to make it 100 per cent, you are perfectly
free.... (Interruptions)
MADAM SPEAKER: The hon. Minister may now move that the Bill, as amended,
be passed.
SHRI JAIRAM RAMESH: | beg to move:

“That the Bill, as amended, be passed.”
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MADAM SPEAKER: The question is:
“That the Bill, as amended, be passed.”

... (Interruptions)

MADAM SPEAKER: Motion moved:
“That the Bill, as amended, be passed.”

SOME HON. MEMBERS: We want Division.
MADAM SPEAKER: Let the lobbies to cleared—

... (Interruptions)
SHRI BASU DEB ACHARIA : Madam, in protest, we walk out.
21.57 hrs

At this stage, Shri Basu Deb Acharia, Shri Gurudas Dasgupta,
Dr. M. Thambidurai and some other hon. Members left the House.

22.00 hrs
MADAM SPEAKER: Now, the Lobbies have been cleared.
The question is:
“That the Bill, as amended, be passed.”
The Lok Sabha divided:
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DIVISION NO. 6 AYES

Advani, Shri L.K.

Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Ahamed, Shri E.

Amlabe, Shri Narayan Singh
Ananth Kumar, Shri

Anuragi, Shri Ghanshyam
Awale, Shri Jaywant Gangaram
Baalu, Shri T.R.

Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bairwa, Shri Khiladi Lal

Bais, Shri Ramesh

Baliram, Dr.

Bansal, Shri Pawan Kumar
Bavalia, Shri Kunvarjibhai Mohanbhai
Bhagora, Shri Tara Chand
Bhoi, Shri Sanjay

Bhujbal, Shri Sameer

Biswal, Shri Hemanand
Bundela, Shri Jitendra Singh
Chacko, ShriP.C.

Chaudhary, Dr. Tushar
Chaudhary, Shri Jayant
Chauhan, Shri Dara Singh
Chauhan, Shri Mahendrasinh P.

22.01 hrs.
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Chauhan, Shri Sanjay Singh
Chauhan, Shrimati Rajkumari
Chidambaram, Shri P.
Choudhary, Shri Bhudeo
Choudhary, Shri Harish
Choudhary, Shri Nikhil Kumar
Choudhry, Shrimati Shruti
Chowdhary, Shrimati Santosh
‘Commando’, Shri Kamal Kishor
*Das, Shri Bhakta Charan
Dasmunsi, Shrimati Deepa
Davidson, Shrimati J. Helen
Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Devi, Shrimati Ashwamedh
Dhanapalan, Shri K. P.
Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dias, Shri Charles

Dikshit, Shri Sandeep

Divyaspandana, Kumari Ramya

Dudhgaonkar, Shri Ganeshrao Nagorao

Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong

Gaikwad, Shri Eknath Mahadeo

Gandhi, Shri Dilipkumar Mansukhlal

* Voted through slip.
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Gandhi, Shri Rahul

Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hazari, Shri Maheshwar
Hegde, Shri K. Jayaprakash
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Jahan, Shrimati Kaisar

Jain, Shri Pradeep

Jardosh, Shrimati Darshana
Jayaprada, Shrimati

Jena, Shri Srikant

Jhansi Lakshmi, Shrimati Botcha
Joshi,Dr. C.P.

Joshi, Dr. Murli Manohar
Joshi, Shri Mahesh

Kachhadia, Shri Narenbhai
Kamal Nath, Shri

Kamat, Shri Gurudas

Kashyap, Shri Virender
Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
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Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Kumar, Shri Kaushalendra
Kumar, Shri Mithilesh

Kumar, Shri Ramesh

“Kumar, Shri Shailendra
Kumar, Shri Virendra

Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Lalu Prasad, Shri

Madam, Shri Vikrambhai Arjanbhai
Mahajan, Shrimati Sumitra
Maharaj, Shri Satpal

Mahato, Shri Baidyanath Prasad
Malik, Shri Jitender Singh
Mcleod, Shrimati Ingrid
Meena, Shri Raghuvir Singh
Meghe, Shri Datta

Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Govind Prasad
Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munda, Shri Karia
Muniyappa, Shri K.H.

* Voted through slip.
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Muttemwar, Shri Vilas
Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram

Naik, Shri Shripad Yesso
Namdhari, Shri Inder Singh
Narah, Shrimati Ranee
Narayanasamy, Shri V.
Natrajan, Kumari Meenakshi
Ola, Shri Sis Ram

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Pandey, Shri Rakesh

Patel, Shri Dinsha

Patel, Shri Kishanbhai V.

Patel, Shri Somabhai Gandalal Koli

Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Dr. Padmasinha Bajirao
Patil, Shri C.R.

Patil, Shri Danve Raosaheb
Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
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Prasada, Shri Jitin

Punia, Shri P. L.
Purandeswari, Shrimati D.
Purkayastha, Shri Kabindra
Raghavan, Shri M.K.

Rai, Shri Prem Das
Ramachandran, Shri Mullappally
Ramshankar, Prof.

Rana, Shri Jagdish Singh
Rawat, Shri Harish

Reddy, Shri Gutha Sukhender
Reddy, Shri K.R.G.

Reddy, Shri S. Jaipal

Roy, Shri Arjun

Ruala, Shri C.L.

Sachan, Shri Rakesh

Sahay, Shri Subodh Kant
Sangma, Kumari Agatha
Sardinha, Shri Francisco Cosme
Saroj, Shri Tufani
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah
Selja, Kumari

Shanavas, Shri M.1.

Sharma, Shri Madan Lal
Shekhar, Shri Neeraj
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Sibal, Shri Kapil
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Singh, Chaudhary Lal

Singh, Dr. Sanjay

Singh, Rajkumari Ratna
Singh, Rao Inderjit

Singh, Shri Ajit

Singh, Shri Ganesh

Singh, Shri ljyaraj

Singh, Shri N. Dharam

Singh, Shri R.P.N.

Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Ratan

Singh, Shri Rewati Raman
Singh, Shri Vijay Bahadur
Singh, Shrimati Meena

Singh, Shrimati Pratibha
Singh, Shrimati Rajesh Nandini
Siricilla, Shri Rajaiah

Solanki, Dr. Kirit Premjibhai
Solanki, Shri Bharatsinh
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya
Suresh, Shri D.K.

Suresh, Shri Kodikkunnil
Sushant, Dr. Rajan

Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shrimati Annu
Tanwar, Shri Ashok
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Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish

Tharoor, Dr. Shashi

Thomas, Prof. K.V.

Thomas, Shri P.T.

Tirath, Shrimati Krishna
Upadhyay, Shrimati Seema
Vardhan, Shri Harsh
Venugopal, Shri K.C.

Verma, Shri Beni Prasad
Viswanathan, Shri P.
Vivekanand, Dr. G.
Wakchaure, Shri Bhausaheb Rajaram
Wasnik, Shri Mukul

Yadav, Prof. Ranjan Prasad
Yadav, Shri Anjankumar M.
Yadav, Shri Om Prakash
Yadav, Shri Sharad

Yaskhi, Shri Madhu Goud
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NOES

Adbhikari, Shri Sisir

Adhikari, Shri Suvendu
Ahmed, Shri Sultan

Bakshi, Shri Subrata
Bandyopadhyay, Shri Sudip
Banerjee, Shri Kalyan
Banerjee, Shri Prasun
Dastidar, Dr. Kakoli Ghosh
De, Dr. Ratna

Haldar, Dr. Sucharu Ranjan
Islam, Sk. Nurul

Jatua, Shri Choudhury Mohan
Majumdar, Shri Prasanta Kumar
Mitra, Shri Somen

Naskar, Shri Gobinda Chandra
Paul, Shri Tapas

Roy, Prof. Saugata

Roy, Shrimati Shatabdi
Trivedi, Shri Dinesh
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MADAM SPEAKER: Subject to correction*, the result of the Division is:

Ayes: 216
Noes: 19
The motion was adopted.

MADAM SPEAKER: Hon. Members, as you are aware, Clause 15 has been
dropped from the Bill. Besides, some new Clauses have also been added to the
Bill.

I, therefore, direct that wherever required, the subsequent clauses may be
renumbered accordingly.

Let the Lobbies be opened.

The House stands adjourned to meet tomorrow, the 30" August, 2013 at
11.00 a.m.

22.02 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Friday, August 30, 2013/Bhadrapada 8, 1935 (Saka).

* The following Members also recorded/corrected their votes through slips.

Ayes 216 + S/Shri Bhakt Charan Das and Shailendra Kumar = 218
Noes 19



